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LOK SABHA

Thursday, December 17, 1970]
Agrahayana 26, 1892 (Saka)

The Lok Sabha met at Eleven
of the Clack,

[MR. SPEAKER jn the Chair

ORAL ANSWERS TO QUESTIONS

+
Damase € Crops in LLP. ducito rats

*783.  SHRI BABURAO PATEL :
Will the Minister of FOOD AND AGRI-
CULTURE bz pleased to stale

(a) whether rats, almost as big as
bandicoots, have devastated thousands of
acres of ficlds growing mustard, wheat,
barley and sweet peas in U.P. recently

(b) il so, exient of damage and loss in
rupees to farmers ;

this acute rat pioblem
il =0, where ; and

{c)  wheiler
exists in other states ;

(d) whether Government  has  any
concerted plan to eradicale rats, il so,
nature of the proposal and when it will take
cflect 7

THE MINISTER OQF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (d). A stalement is
laid on the Table of the Sabha,

Sratement

(a) and (b), Information has becn
called for from the Government of U.P. and
as soon as it is reccived, i will be placed on
the Table of the Sabha.

(c) and (d). The rat problem exists in
other States also. Since April, 1969 the
Centrally Sponsored Rat Control Scheme
has been transferred to State sector, and the
States make provision for rat control
schemes as part of their programme under
the IV Five Year Plan. At the time of
annual Plan discussions, the Government of
India emphasisc the need for making
adeguate allocations for rodent control
operations in the States' Plans,

So far as U.P. is concerned, the Central
Government granted a sum of Rs. 3.6 lakhs
in 1968-69 for organising the rat control
campaign in that State. In the draft annual
plan report of the Government of U.P. it
has indicated that they have treated for
rat control an arca of 14.43 lakh hectares in
1969-70 and 14.57 lakh hectares in 1970-71,
It is expected that in 1971-72 an area of
16.68 lakh hectares will be treated by the
State Govt. against rat menace.

SHRI BABURAO PATEL : The
statement gives an evasive reply, as usual,
I find from newspaper reports that 50,000
acres of land along the Jamuna in the
Bulandshahar district is going to be wasted
this year because of the rat menace. The
report also says that the cats in the villages
are fighting shy of the rats. I would like
to know why the cats are not aggressive
especially in the present regime.

SHRI ANNASAHIB SHINDE: I
think they are not taking instructions from
Shri Patel ; otherwise, they would be as
agaressive as Shri Patel,  But we are quite

conscious  of  the problem. The Siate
Governments have to take measures.
SHRI BABURAO PATEL: In my

recent tour of South East Asia I found that
rats were being consumsd by the Chinese
peaple in thousands every day. They have
invented some sort of a herbal paste which
stupifies the rat temporarily, without killing
it.  In twelve hours it is again revived.
The Chinese pay as much as one Hong Kong
dollar for a rat and school children arc als>
being cncouraged to pay their fees in rats,
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I would like to know why our government
would not export our rats in this manner
to the Chinese people in the various
countries of the world. That would give us
some money in foreign exchange ‘laughter).

It is not a matter to be laughted at. Wha
is their food can be sold to them. It is not
a matter to be laughed at at all. You

people must think in an original manner.
I could understand that so far probably
because we had Hindu Food Ministers
and the rat was thought to be the transport
of Lord Ganesh, its export was not being
done ; but now that we have a Muslim
Food Minister there should be no objection
to exporting our rats, Why are they not
being exported ?

SHRI ANNASAHIB SHINDE :
a suggestion for action.

It is

SHRI TENNETI VISWANATHAM :
China may be unwilling to take Indian
rats.

SHRI SRADHAKAR SUPAKAR:
We find from scientific treatises that rats
multiply at an enormous rate so that one
pair of rats grows to the extent of thou-
sands in the course of a few years.

SHRI1
year.

LOBO PRABHU: 1In one

SHRI SRADHAKAR SUPAKAR:
Having regard to this and having regard to
the fact that a large percentage of India's
food—the average estimate is about § to 10
per cent—is consumed by rats, what com-
prehensive steps are the Gowvernment taking
with the help of the States to see that this
menace is reduced if not altogether
eliminated ?

SHRI ANNASAHIB SHINDE : It is
true that the rate of multiplication of rats
is very high but it is not as high as is
mentioned by hon. Members. A couple
gives at least 100 to 120 rats a year but the
rate of survival is also very low ; only about
10 per cent survive. [t is estimated that the
present population of rats in the country
is about 2,400 million.

AN HON. MEMBER :
human population.

Six times the
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SHRI ANNASAHIB SHINDE : Some
time back the Centre was directly taking
measures but after the principle of block
grants came into being, this has been shifted
to the State sector and cvery State is ear-
marking some amount for spending on rodent
control. This is a problem which will
continue to receive attention of the Centre
as well as of the States.

MR. SPEAKER : The
about extermination or
among the rats,

question  was
family planning

it wgrere fag wmidY  aemer wEE,
TT AT R oA W ovEA gm fFogwaw
% femze 92 afiarr @1 @ &8
eH A a1 awAy gu fF o3FT g3m
F nF aga fyme w9 7 9% am
F1 wfqaa a1 @ 2fra 77 =T
ffsfers o7 7 s T1 217, wEr
HITT T AAT AAAT T FRL TE
7T WZ A1 A7 qg AIAT IAE AR
g &1 @A4 A1 TR AW H HEEr
g & we WElRT ¥ A AmEAT g
f& 39T =W ¥ I F1 @ w9 & fou
9 7% A1 ¥0e7 9 74 § a7 ¥4 3o
fa=i & g9 fmat & gror 97 # e
FHAT FA AT TEEA I AL T
A AT HFIAT HTT FFT A OX
faare &% | oF FFz Ofor 95T #:3
qg A% FI A W F@E qr S
wAT | 46 Ar 10 99 FT 0F FHFR
ofar 9%z #7979 ofenr & AR
goq 7 & fou Far Fm qORTC I
F2W FLRTL F1 7aGg Faqr qifw 39 ofaar
¥ gz ucders A8 ms ! & fawi
gz wr far ¥R zw fa=i ¥ @A
fa&r &1 IAT FTE FF T4T T2 |

SHRI ANNASAHIB SHINDE : This
could be considered. We will suggest to
the Stiate Governments to take up compact
areas for rodent control,
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off finr YA yemew wEET, A
aF WL I FAFIE Z OF ANEY q@T
FT A 24) 92 G Fa@r & e woaz
wgreez § GfF wfee cafar oz sae
glar @ zafeu @@t #4497 dar @3
g 1 93 1 @ FTA F feg @
FerEtT wafors 1 wd 1 0F A AR
AT T S AT AA, FAL A IF
TIHT T ATE FAG AG anE A
¥ 9 geieT 17 a0 FeT YT FAT a9
a1 &% | Faee 93t 79 fas foard
waary afer gAA AT A aga @A AT
gus Aft # A7 9t o1y A F A
T3 A U FZT AT At & zAfam
7z @fioT 1 799 A7 & fan grow
S A1 T2 § A1 IAT B4 A5 462 A
g 1 A ® fam gz =I@ F WA
FY ERIA ® SAH qFT 9T F 917 1

SHRI ANNASAHIB SHINDE : 1
appreciate the concern of  hon. Members
that there should be a crash programme but
there  are limitations. As far as
storage is concerned, our modern storage,
specially Government storage, is rodent proofl
and damp proofl and the damage is not much
in storage but is only in the farms, in the
houses of farmers, in threshing grounds etc.
That means, post-harvest losses are very
heavy. Sometimes, for instance, this year
there were heavy losses even in the farms
in U.P.

MR. SPEAKER : Next Question. Shri
Jyotirmoy Basu-absent ; Shri Narayanan-
absent ; Shri Dhandapani-absent ; Shri Ram
Swarup Vidyarthi.

SHRI RAM SWARUP VIDYARTHI : I
put Q. No. 786.

SHRI KANWAR LAL GUPTA : Sir,
along with Q. No. 786, Q. No. 795 may also
be taken up.

MR. SPEAKER : Allright. Q. No. 786
and Q. No. 795 may be takea up together.
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fedlt wgrmT afigy o ofea taw

*785. =it twerwq fawndf ;o F@w
g aar wfg g 3z FIE AT FW
F40r f

(%) ¥ faedl wgmwe afeag &
feedft wow §taw go SO@E IWF
TT 9T QA AF ST T 0F faagw
agqeafy & qiftr Fx fear § e
Iq FAT AW F AFAIATE W
fam &

(@) afz g @ ¥ F@ER A
3% fagrs w1 agaeT w1 faar g ;

(w) afz adf, T IaF Far FTOT
g,

() a7 F1 ¥ fagas A=
TF agrET 2 &7 faare g 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION. (SHRI S. C. JAMIR) :
(a) Yes, Sir.

(b) Not yet.

(c) and (d). A statement is placed on the
Table of Lok Sabha.

Statement

The Delhi Administration forwarded
to the Gowernment of India on the
16th December, 1967 the Delhi Cow Protec-
tion Bill, 1967 passed by the Metropolitan
Council in its sitting held on 14th November,
1967. This Bill sought to prohibit in the
Union Territory of Delhi, the slaughter of
cow, including bulls and bullocks of any age,
even after they cease Lo be capable of yielding
milk or of breeding or working as draught
animals. While forwarding the draft Bill, the
Delhi Administration referred to the judge-
ment of the Supreme Court in the case of



7 Oral Answers

Mohammed Haneel Quereshi and others Vs,
State of Bihar (1959) and recommended that
the Constitution should be amanded to
provide for total ban on cow slaughter. tl‘ht.e
proposed restriction would be unconstitutional.
Total prohibition on the use of “beel™ as
defined in the Delhi Cow Protection Bill,
amounting to imposition of undus restrictions
would be ultra vires of Article 19(1)(g) of
the Constitution,

The Govergment have decided to await
the report of the Committee set up to
examine the question of Cow protection in
all its aspects (includinz  constitutional, legal
and economic), bzlore taking further action
on the Bill,

Committee On Cow Protection

*795. SHRI KANWAR LAL GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Commitiee on Cow

Protection is in doldrums and no mecting
has been held for the last two years;

(b) if so, the reasons therefor ;

(c) whether Government have
any direction to this Committce ;

given

(d) il so, when and what ;

(e) whether the Committce will give its
report to the Government or not ; and

(f) the reasons for not accepling the
objeclions raised by somec members who
have boycotted this Committee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI 5. C. JAMIR) :
(a) to (M. A statement is laid on the Table
of the Sabha,

Statement

(a) The Committee on Cow Protection
has not held any meeting since August, 1968,

(b) The Commitlee could not function
due to withdrawal of the representatives of

DECEMBER 17, 1970
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the Sarvadaliva Goraksha Mahabhiyan

Samiti,

(¢) and (d). In Government’s Reso-
lution dated iwenty-ninth  June, 1967,
constituting  the Committee  the following
directions were given :

“The Committee will go info the question
of cow protection in the light of all the
proposals  of  Sarvadaliva Goruksha
Mahabhivan Samiti and oihers on the
subject, including the one for total ban
on the slaughte of cow and its progeny
and having considered  the  matter in all
ils aspects, namely, constitutional, legal,
cconomic and other relevant aspects, re-
commend w  Government, for  their
consideration, appropriate  practical steps
for the protection of cows, calves, bulls
and bullocks., The Committce will sugmest
ways and means [or the effective imple-
mentation of the provisions of the Article
48 of the Constitution aad also give full
consideration to any suggestion that the
Constitution should be amended to bring
about a total ban on the slaughter of
cow and its progeny.

“The Committee will decide the proce-
dure for its work.

“The Commilice will present its report
to the Government within six months,”

(¢}  The Committee has not yet given its
report to the Government, However, the term
of the Comunittee has been extended upto 31st
March, 1971, The Govt. hope that it will be
possible for the Committee to submit ils
report i the representatives of the Samiti co-
operate with the Commitiee.

(ry At the first mecting of the Cow
Protection Committee held on the 17th July,
1967, the Commitice decided 1o seck clarifi-
cation from Government as to whether
Government ‘desire  that  the Committee
should consider only proposals for a total
bun on the slaughter of the cow and its
progeny, or it can also take into considera-
tion other proposals like proposals of a
partial ban or even no ban at all’, The clari-
fication given in the Ministry’s communi-
cation dated 10-8-§7 to the Secretary, Cow
Protection (copy attached Vide Annexure)
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was accepled by the members and  the
Committee continued to function il the 27th
May, 1964, that is for nearly a year, Then,
the same question was azain raised by the
members  representating  the  Sarvadaliya
Guoraksha Mahabhiyan Samiti. On the 2nd
August, 1968, the honorary Secrctary of the
Survadaliya Goraksha Mahabhiyan Samiti
wrote to the Chairman, Cow Protection
Committee that Shri Jagatguru  Shankar-
charyi, Shri M. S, Golwalkar and Shri Rama
Prasad Mookerjee had  deciderd to withdraw
from the Committee. Government was very
sorry 10 know this decision, The  reasons for
non acceptance of the objection  of  the
Committee are indicated in the fllowing
extract from a letter  dated the Sth Ociober,
1968 written by Shri Jagjivan Ram, the then
Minister of Food & Agricuiture to Shri Jagat-
guru Shankarcharya :

“every Committee has the right 1o take a
view on the terms of reference and  the
advice they propose to give on the terms
of weference. There can be dilicrence of
opinion in  the matter ; but the normal
procedure is for members, who hold their
own opinion o express their viewpoint
in a suitable manner and where necessary
in a nole of dissent. As in this case, the
matter of interpretation of the Gowvern-
ment resolution is involved, and there is
an Ex-Judge ol hish standing in the
Samiti’s representation, and the Chair-
man is an  ex-Chicl  Justice of the
Supreme Court, it is expected that a judi-
ciul  view would finally prevail in the
matter of nterpretation. Government
would stress that the Samiti having accep-
ted the onerous task of advising Govt,
in this matter, should now follow the
normal procedure ol Committee and il
they feel that their point is dight they
should persuade their collcagues rather
than take a stand that what they say
must be accepted without cxamination
and against the understanding that any
other member may reach on the subject.”

Annexture to Pari ( [) of the
Sratement

DEPARTMENT OF AGRICULTURE

Secrctary, Cow Protection Committee,
may please rcfer 10 his gnote dated 19-7-67
with which was forwarded a copy of the

AGRAHAYANA 26, 1892 (SAKA)
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minutes of the first meeting of the Commilttee
on Cow Protection held on 17th July, 1967,
*2. The Resolution dated the 29th June,
1967 setting up the Committee closely follows
the wording of the public statement made by
Government of India on the 5th January,
1967, and the statement of the Ist February,
1967, which was sent to the Sarvadaliya
Goraksha Mahabhivan Samiti. On the 21st
Muy, 1967; belore the dralt of the resolution
was finalised, the Minister, Food, Agriculture,
Community Development and  Cooperation
discussed it at his residence with the represen-
tatives of the Samiti, who sugeested some
changes which were accepted. The terms of
reicienae stricily in line  with  the
assuratice in the stutement dated the 1st
February, 1967, 1o the Sarvadaliya Goraksha
Mahabhiyan Samiti,

il

3. Paragraph 2, which is the operative
parl of the Rewolution says that the Com-
mitiee will go inte the question of cow pro-
tection, including  propuosals for total ban on
the slaughter of cows and its progeny, and

will also give full consideration W any
suggestion that the Constitution  should be
amended to bring about a wotal ban on the

slaughter of cows and its progeny. Paragraph
2 also provides, inter alia, that the Comn-
mittee will consider proposals  emanating
from ‘others’ than the Sarvadaliya  Goraksha
Mahabhiyan Samiti. In making its recom-
mendation on cow  protection the Committee
will consider all aspects of the problem, viz.
Constitutional, legal, cconomic and other
relevant aspects.

Sd/--(V.D. GANGAL)
Deputy Secrctary (AH)
10-8-67,

SECRETARY, COW PROTECTION COM-
MITTEE (SHRI SARKAR. DS) Deplt. of
Agri. U.0. No. 25-5/67-LDI dated 10-3-67,
st 17 wmeq fawrdf ;16 fagew,
1967 71 =+t gorrra & mF fadaw a9
FF qA7 41, ofFq WA AT AEIRA
I 97 F1% (A907 A4 fHac 1 2 wa
¢ fra TAO AN ¥ w7 IR A
I 7799 O faue FTr ) & wd
wgrEa g ama g g e 9w wad
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& foaedt difer gf § ot sy sifen
F7 gt @Y, 41 F7 IF I HIAT FH
W FIM 7 ’

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The hon. Member himsell may
be aware that though the Delhi Administra-
tion passed the Bill in 1966-67, they them-
selves knew that this had some constitutional
objections. In the covering letter which was
addressed to the Central Government, they
themselves said that the Constitution would
have to be amended in order to bring it
within the constitutional framework, There-
after, as the House is well aware, the
Government appointed a  high level com-
mittee, the Cow Protection Committee, to
go into this problem. But unfortunately,

the representatives of  the Goraksha
Mahabhiyan Samiti withdrew from the
Committee.  We have been  repeatedly

making reyuests to them to cooperate with
this Committee. This Committee is presided
over by Justice Sarkar. I do not know why
they are not cooperating. We are as
anxious as the hon. Member to see that the
deliberations of the Commitiee are finished
as early as possible,

st Tw fawy fqardl : 7% qae
foar a7 fe fadr fifzr g€ 8, anfad
difer 73 gf o Fa aF ag fond
gafwe 37 0 ? fod wafaz &0 #r
gAY FeEE A WEE WAl #IET R
fagga g1 awar &, afva fradr @ifer
g% 9 anfad difen %7 g8 gzl ag
afafess) aaa §ra5a ¢

SHR1 ANNASAHIB SHINDE : During
tho last one year, therc has been practically
no meeling. It is because one section of the
Committee withdrew from it. We have
extended the time upto March, 1974,

ot T e fewed ;g wgae
A ol g f& g8 X0 ATE A
et ¥ fear oW o9EE wewE TE
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foar | & s wga § 5 o99F
FRor #7? wifrva 43 w9 gz fagw
AT ATHITFI {5 Ia01 I0 G FA o T
Iz w1fed, At § wevar =vgar g 5 9w
H Az FAF AT ZAT R AT A IFL FS
SEAUT FHI T F 9T aF TIFER
T a1 €27 3310 § 39 qifzFe 71 gfeaie
71 & fmq ?

SHRI ANNASAHIB SHINDE : Some
members of the Committce who withdrew
from the Comnittez want that the Com-
mittee should go into ovne aspset of the
problem. Naturally, the terms of rcference
drafted in  consultation  with  the
representatives of the Goraksha  Mahabhiyan
Samiti themselves. When the former Minister
Shri Jagjivan  Ram was in charge of the
portfolio, he himsell discussed it with the
representatives ol the Goraksha Mahabhiyan
Samiti.  The terms ol refercnce were drawn
afller geiting their agreement.

w.are

Now the Members have withdrawn. They
do not want that the Committce should
function on the basis ol the terms of
reference, Now, the Committee is free to
adopt its own method and we are not
trying to interfere. 1t is for the Members
who had withdrawn to tell the pzople of
India why they have withdrawn from the
Committee,

st TR Tawq fawndl @ 7t g @ A
nF feear ag ar fF 97 sfete 48 arrg Y
gg fagw a1 ¥ aitT zrgifaza fufgas
T oyArE A FIwrT w1 oAy qrfe
g &A1 AMfg@ 1 & quAT qigar g
fr #1% @ dT and ¥ fou w13
NITIMT FHY T X @Y WX Ty
Fifeezgn o1 gar g, 38 AR AL
T 77 ¥ oy =29 foq fa7 § ag ogifeea
fufqas %t gfroiz F7 a5 7

SHRI ANNASAHIB SHINDE : As far
as the Directive Principles are concerned,
we stand by the Directive Principles and
Art 48 of the Coonstitution as interpreted by
the Supreme Couwrt and not as being inter-
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preted by the hon Member. We would be
prepared to be guided by the interpretation
of the Supreme Court and we are proceeding
on that basis.

SHRI RAM SWARUP VIDYARTHI
rose :

MR, SPEAKER No more question,

please.

SHRI RAM SWARUP VIDYARTHI :
Minec was a specific question...

MR. SPEAKER : No guestion of

argument,

ot 1w wmeq fagrdt . @ @ oA
A E, ITAT A gT A A g §
7 § fa3zT wom AwA 7 FHF oE
wfqfer am 75 & fr wfzs 48 %
for, v =zizifea fafee B,
AT R g4H " TE% TR A
a1 AT 7

MR. SPEAKER : I am not going to
allow you like this. You have put it twice

and the question was wvery clearly replied
to. Why don’t you sit down ?

SHRI RAM SWARUP VIDYARTHI :
The question was very specific but he did
not say a single word about it. I asked
what steps Government took in pursuance of
the Directive Principle.

MR. SPEAKER : I am not going to
ask the Minister to reply if you go on like
this.

sl €4 W& T HA owST A
ag mraT g fF s ERE A d3% fed
grs At & A g e fem St
Feort & 9% fow avw favdme g
Foify Feets & 31T Fwr & fF ew
forimag & :

“The Committee will go into the

question of cow protection in the light

of all the proposals of Sarvadaliya
Goraksha Mahabhiyan Samiti..."
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77 amfarm afafa 3 oF & =
T3 9.

SHRI ANNASAHIB SHINDE : Why
don’t you read further—'Samiti and others.’

SHRI KANWAR LAL GUPTA : “and
others on the subject.”

ot s a1 fedrd e @ A gy
wir wrai f vvaw o A< ¥ &
giar =fem | & #At wEEm & quen
Tzt g 7 ot 37819 A7 F=r fF 31 A,
1971 aF 3a%1 = awr fror mam @
WK 3R 2 fr ag @ 3w ¥ amg
FIATTIZ FIA, TAFT AT ATGTX & | Y
Frsftar T A 97 femrn, ¢ sttt am
oY 37 wEer Ay feR 0y faegiy s
frm 20 & AT 9@ g fE 9
77 fezey & ot 39 =M @ a9
fzar 7 s w3 aE I9F AMY FEOTE
FO AT AE, d w qE T wWE
Al oA &7 FE1 fF 31 e, 1971 A%
foiyE s SRt ) o9 qg FEA AT
g FT & ?

77 AT a7 fr s dme § e
I gImA & 2fw &2v AR § fem
fam avg & Jo Yo a7 AN FMEY 9%
Mag & a9 H FAT & 07 ¥ I
g g AT e F (om ofr Ty
FATE FHifF T AW F AT ?

SHRI ANNASAHIB SHINDE : First
of all I would like to submit that the terms
of reference to  which the hon Member
referred are very clear, viz.,, “The Committce
will go into the guestion of cow prolection
in the light of all the proposals of Sarvadaliya
Goraksha Mahabhiyan Samiti and others on
the subject including the one for total ban
on slaughter of cow and its progeny and
having considered the matter in all its
aspects, namely, constitutional, legal,
economic and other relevant aspects...”.
These terms of reference are not such as
are narrowly interpreted by the hon Member.
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They are very comprehensive and some of
the Members objecied to the Commitiee
proceeding on the basis of the terms of
reference.

As far as the letters we have addressed
are concerncd, I am prepared to lay them
on the Table of the House.

SHRI KANWAR LAL GUPTA : Lay
them on the Table.

SHRI ANNASAHIB SHINDE The
letters which we have addressed 1o the
Members of the Commitiee afier they have
withdrawn and the replies they have sent,
il any, that also, 1 am prepared to lay on
the Table of the House.

As far as the West Bengal Government
is concerned, we had in the past referred
this matter to the West Bengal Governiment
when a representative governmient was in
charge and the West Bengal Government
have expresscd that they are not in agrec-
ment with the total ban on cow sloughter.

SHRI KANWAR LAL GUPTA : At
present, you are handling West Bengal.

SHRI ANNASAHIB SHINDE : Naiu-
rally, the wviews which arc given by the
representative  Government there will have
to be given duc weight,

SHRI KANWAR LAL GUPTA : Now
West  Bengal is  under the Central
Government,

SHRI ANNASAHIB SHINDC : When
the matter is being examined by this Com-
mittee, naturally, the Government would
be taking a view after the recommendations
of the Committce are reccived and not
earlier.

M s ww @ 3 oA 1971
aF F41 foird o sy 7 s g drme
T oantgr T fer e fer o fend
3 OFfou oy TqAT Ay FETE T A
Aral avide 7% oo few am e
FAT F0 JSTGT ? a7 TN A<y ¥ qod
T F AT EF ATAS T 2100 @A 7 o9
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THARY SIAGH T TOAT AR & | T
% FIAT AL AR, IW AT AT A
TS0 FEN FAT AR, WA AT H
TRAT AET § TR

SHRI ANNASAHIB SHINDE : 1
would like hon Mcmbers to use their good
offices to persuade the Members who have
withdrawn and to cooperate with the
Committee, As far as Government is conecer-
ned, we would like the Committee to finalise
its recommendation as carly as possible.
When the Members are not cooperating  the
work of the Committee is being hampered.

SHRT KANWAR LAL
What steps are you taking ?

GUPTA :

SHRI ANNASAHIB SHINDE : We
be taking  steps after the recommenda-
tions of the Commiitee are received.  This
Committee is appointed with comprehensive
terms of reference and it has far-reaching
eflects on our economic and other aspects.
Naturally, the Government would  await  the
recommendations  of the Commitice, and
sec what further steps are to be taken in
this regard.

will

SHRI TENNETI VISWANATHAM :
As the Minister has said, not merely the
samiti, but there are others also who are
equally interested for ban on cow slaughter.
He said for 2§ years or so the Commitlee
had not deliberated. How is he hopelul ol
getling  a recommendation from the Com-
miltee which is not  functioning 2 If he
agrees with me, will he constitute another
Commitice so that the question can be
thrashed out ? It is not merely the samitj
alone ; but there are other people also who
arc equally interested in the matter.

SHRI ANMNASAHIB SHINDE : If the
House desires perhaps this matter can be
considered.  But  this committee was a
representative Committee and we are still
exploring the possibilitics and 1 will take
opportunity today also. If the members
who have withdrawn come and cooperate
with the commitice, the deliberations can
be expedited but some Members are intercs-
ted in creating some climate, some people
are having in view the elections which may
or may not come.
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SHRI KANWAR LAL GUPTA : This
is absolutely wrong. 1 challenge you.
(Interruption) You are making political
capital out of it.

¥ qifefre dfee qamT S &
T SIS AT T IR T AT qEy §
FTAT AT 12T F

SHRI ANNASAHID SHINDE : Truth
is always bitter. (leterrupticn). But T will
make this appecal. Let us  try to see what we
can do : You use your good offices to see
that the Members cooperate. Nobody, no
party, should 1ry 1o exploit it for political
purposes.  (Fnterruption)

=t 9o Tio TENT : FZT 4% AT
FT OFIA AT AT P, EH AT AW HEAA
Frafrm & wmr AR § W0
arm g fr faaw o At ww ¥ ow
TETT FEA el A frogay #)
SE1F g5 A1 fzerr Far s, |12 g
21, q97 21, 9F 21, FT AT &1 AT TV {7
g1 7 afz var frar o Ay Ay w1 @
F7q ¥ Az =1 wzraw fag 94 g ?

ot neww fag A ATAR AT A
aq w1 97 g fr oo m 9 =miay
e ® g arary fmeAr § gawr
s F4F 2 1T 7 I ST A =rEy
g aqg mafrya T ot AR
7 oae ¥ ymArn fewd TeA g
A1 ANATI F JETA AT E, 3490
& SrAar Fgar § AT I T dq
F @ g wafwdr w1 oifesrd & aiEy
QT BT HMA & | FAT FAITIT TH AT A0
=t & 7 e 7

SHRI ANMASAHIB SHINDE : 1 shall
draw the attention of the Commitice to the
views expresscd by the hon. Member,

st T TS aears :srai!-ﬂ
quz ®Y = FAqa AT qaa g F A
Ia¥ FY Ao WAT AE T g1 OAAT
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AT FIE AT &1 HL I FrE AT e
F AL 2 1

- wgthaar afafa & &89 9%
&' o afafy &1 frwfor faar o o
I qRYG qt AFTT EREI A 47|
T Jaar fear o e @A &
FFIT-HAT qE FUST g foord ¥ &
ag fy? Fudt 98 T g FHifs ame
S oA RraT § ¥ mwrd Tmd
9% TR T4 F, GETC F FEA 9L IS
g1 TraET ®faw fla Ha d
aarnae fear @ ¥ AEY ATQY | THY yawdr
q Fr g FA9 F1 faEam arg 0
F fom wrf 75 F32r 71 fmfo w3
o7 fagm @@ fagre 7% amEr foR
#aE ?

q1er 48 9T THLT FIA T AT-ATT
dio A TER | sy S T
F ot zEw four FRT @) A FEr @
& ITHY T T AT FHER T | e
TAET 7 TR A fFa g R aw
T 9 FF AT T aW § )
FORTT 7 AR ¢ a1 e somae
¥ W 9T WWA F@ U Afqamy i
AMgT T FIAT g Al "wraT Frdgw
1 qifeaiz § e §F fon dgrx 41
TEY gt & 7 (¥Eeewin) ww Mfaew fag
1 TR 7 g fag g

MR. SPEAKER : May I request all
hon. Members not to indulge in an  attack
on the sentiments of others ? They may
have their own views, but it is not good
to indulgz in an altack on the sentiments of

others. They have their own sentiments
onit. Why should hon. Members annoy

them ?

it s fag wredt @ freet H
G5 FTA A E O HAEzA a1 g
il
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oft I| M9TS WEF ¢ GH FT AT
TTT FT AL T N-AT a7 FAT AT |

MR. SPEAKER : T am very sorry at
this. I would again appeal to hon. Members.
It was all right on the gquestion of rats,
But they have introduced the buffalo also
into this. That is so bad.

SHRI ANNASAHIB SHINDE : It
would be very unfair to say that the Members
of the committee were under the pressure
of the Government. They are very indepen-
dent persons. The chairman himsell is an
ex-chief Justice of the Supreme Court,  The
other members represent the various State
Governments and arc exper's. Moreover,
Government have never tried to interfere in
the work of the commitice, We have given
full freedom to the committee to follow any
procedure they like and to examine any
matter according to their choice.,

As far as Delhi is concerned, 1 have
explained the position. When the Bill was
passed, the Delhi Administration itsell made
clear that it had some constitutional limila-
tions, and they themselves in their covering
letter suggested that the Constitution should
be amended to that this Bill may be appro-
ved, When this entirc matter including
the question whether the Constitution
requires an amendment has been referred to
a high level committee, I do not know how
the hon. Member expz:ts the Government
of India to take steps, before the report of
that committee is available to us,

Wt Wleg WMy : yeww werzm
T & Wiegw Wam uvd wg A A
smar 9w g fF s # dafaw
qgw W W FEEg §odew war g ?
saifs g @ @ FT ogw gar g faw
T & WA W gA A Erm 99 A gy
Fgr FEM ? @A ¥ @ g9 AT g W}
ferg oo F g FA AT FE@T T E @Y
a1 fgg o &1 9 w1 e H
@A U FTHIL THS T FT 39 T3
AT 7 93 wivary smodd ?

DECEMBER 17, 1970

Oral Answers 20

SHRI ANNASAHIB SHINDE : Govern-
ment are not going to prohibit the use of
milk,

ot RIS WW T HeAT WEIIT, FHIL
w5 F7 Aar gar 7 # 7 q@r a1 fF faeg
% F1 AqrFAEi #1 osqrA § @I gy
1 AA TT FT 70 g4 1T 9 9T
gfFaeer smar ?

MR. SPEAKER :
for action,

It is a suggestion

st Ai@g NWW@ ;0 AE AOTRT HEIE,
TEAT FT I AT 91T AET 39, HAT qFET
M W9 AT STALAT F 95T T IAT
W1 A1 7 WEET F FHIY 954 AT IAY
famaTzo |

SHRI ANNASAHIB SHINDL : |
said no

Liave

Foreign Assistance for Dry Land Agriculture
and Ground Water Survey

*787. SHR1 CHENGALRAYA NAIDU:
SHRI R. BARUA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to stete :

(a) whether Canada and some other
countries have offered assistance for re<earch
in dry land agriculture and ground water
survey in the country ;

(b) whether any agreement has been
signed with any country in this regard ; and

(c) il so, details thereof and the names
of places where work would be undertaken 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI JAGANNATH
PAHADIA) : (a) and (b), Yes, Sir, Canada
has offered assistance for research in Dry
land agriculture and for ground-water survey
and agreements for these projects were
signed with the Government of Canada in
August 1970,
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(c) A statement is laid on the table
of the House. [Placed in Library. See
No. LT-4599/70].

SHRI CHENGALRAYA NAIDU :
Government only want o advertise (o the
country that they arc going lo give somc
special grant for the devclopment of dry
farming arcas. After reading the paper
laid on the Table. 1 am convinced this is
nol for the people, it is for the officers that
they have selected this place. They have
selected an area of 3,900 sq. miles around
Hyderabad City for ground water rescarch,
The Canadians and Indian officers will go
there and spend a nice  time there doing not-
hing. Only 169 sq. miles have been selected
in Mysore. Why did they not select Chittoor
and other places in Rayalascema, Why are
they interested in only  providing facilities
for the offivers to spend a  nice time there ?
Why are they not interested in really  help-
ing the farmers in the dry land arcas ?

They have sclected many places for dry
farming, This includes Anantapur, but not
Chittoor which is worse than Anantapur.
Has the Minister gone and scecn  Chilloor,
The State Government sends a false  report
and on that basis they seclect only Ananta-
pur.  Why have they not selected Chittoor ?

SHRT ANNASAHIB SHINDE :  Large
arcas ol the country have black rock under-
ground  formations, It is not  Andhra
alone, but large areas south of the Vindhyas,
in South India, have a rock bed. No work
has so far been carried out in this  respect.
The Government of India are trying to take
this first step in that direction. This is not
the only praject, This is a sort of pilot
project. If the hon. member has a fecling
that Chittoor has been neglected, it can be
considered in the future plan of action.

SHRI RANGA : There is not even
one irrigation project in Chittoor.

SHRI ANNASAHIB SHINDL : This
is for the State Government to take up.

The Central Ground Water Board is
thinking of taking up independently, as well
as with forcign collaboration, several areas,
not only in Andhra but other States also,
and I expect that during the Fourth Plan
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quite a large area having black rock forma-
tion will be explored for underground resour-
ces of water.

SHRI CHENGALRAYA  NAIDU
Docsethe Minister know that around Hydera-
bad city they have sclected 3,000 sq. miles,
where factories have been allotted land. Are
you going to do research for factories or
industrial purposes or for the agricultural
people ! If you are rcally interested in the
agricultural people, you can split and spread
out this programme in several areas. At
least now will the hon. Minister considar
it 7  Because this entire plan wiil be wasted,
the entire money which you are going to
spend in Hydrabad will be wasted, will you
have this spread out in other places ?

The hon. Minister said that of the 15
centres they have selected in the country.
Anantapur is one, but the adjoining district
of Bellary is also thers,  You have selected
two districts side by side. Why can't you
select some far away place ?

SHRI ANNASAHIB SHINDE : 1
would like to explain that this is not a
development praject. It is for exploring the
possibility ol underground resources of water,
Development ultimately will have to be taken
up by the State Governments, but perhaps
this  water potential will be useful for
development activity, This cxploration is
for exploring possibilitics of underground
water. It can be used for both industrial and
agricultural purposes. The purpose of the
project is agricultural and not industrial,
The area of 3,000 sq. miles is not confined
to Hyderabad city alone. It is round about
Hydrabed.

SHRI CHENGALRAYA NAIDU :
You have yourself said *“around Hyderabad
City" in the statement.

SHRI R. BARUA : What is the pro-
portion of dry land arcas which can be
brought under proper cultivation as compar-
ed to wet lands 7 May I know whether in
the development of dry land areas by under-
ground water, Government has taken any
statistics to know how far thc underground
waler will be available ?

In this context, I would like to draw the
attention of the Government to the State of
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Taxes where they had underground water
resources tapped, but ultimately found that
the entire thing was drying up and now it is
a serjous problem and they are going to stop
it. Therefore, in this context. may I know
whether the Government is going to taki up
perspective planning in order to tap under-
ground water resources before pulting in
pumps and all that ?

SHRI ANNASAHIB SHINDE : 1f we
exclude the irrigated areas and assured
rainfall areas, the arca which can be classi-
fied as dry land under dry farming is about
40 to 45 per cent in the country.

Then, as far as exploring of underground
resources of walter is concerned, the Govern-
ment’s intention is to cover the whole of the
country, but it is quitle an cxpensive pro-
position, and it will take time. AL the
moment the UNDP project is exploring
water in Rajasthan. Next we want to take
up some areas in Gujarat and Maharashtra.
In North India the water potential is identi-
fied below the Gangetic plain, but some
efforts will have to be made.

st mTY qeRm I AT A
ot & aarar @ & Farr & Jwaw A 2
gride tEeaT AT wfary  s@-aFu
# fou @ & smar =Ear g foe
qEAE g S 7§ § IEH IAT WA
T ¥aw Wagd faar g F foar
stz ag A adqeror fan & g7 sfasion
F FT IFH ATaH A FvE U H g A
g A T frr g 7 gmd e #
gg sAAT Jgar g fF darm 5w oaw
7 FErmar 9 &1 2 faefay § aw
wE? AT wE n R oawa
HE@T FT G & 7

SHRI ANNASAHIB SHINDE : Some
help is by way of expertise and by way
of equipment. The Government of India also
provides practically 50 per cent of the funds
for this project. But these are pilot projects
raised for the activities which have to be

taken up by the Government of India from
its own resources.
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SHRI RANGA : Mr. Spcaker, Sir,
recently 1 have sent a note in regard to the
needs of the Srikakulam  district which is a
Naxalite stronghold and where they want
to start a gucr'lia warfarc on an experimental
basis, and similarly on an experimental
bases in the whole of India also. Would
Government be good enough to give priority,
at least when they call the next election, 1o
the Srikakulam district as well as the
Visakhapatnam district  where  there are
great possibilities for tapping underground
water but, where, at the same time today,
even for want of drinking water many places
are suffering because they cannot be tapped
by ordinary wells ? Would Government do
something in this direction ?

SHRI ANNASAHIB SHINDE : It is a
suggestion for action, The Government  will
bear in mind the observations made by the
hon. Member when we decide 1o extend the
area of operation.

SHRI 5. KANDAPPAN : In  view of
the fact that all the river sources have been
tapped and Tamil Nadu depends entircly on
underground water, 1 would like to know
what sort of priority the Government will
give for surveying the underground water
potential in the Tamil Nadu area,

SHRI ANNASAHIB SHINDE We
are trying to give very high priority to this
programine because we are aware that in
this country, unless underground water
resources are tapped along with the tapping
of surface water, it will not be possible to
solve the problem of agricultural prod-ction
as well as covering large areas under irriga-
tion. We have in mind for the future Plans,
Tamil Nadu and a number of others Stales
also,

Boosting up Production of Cash Crops
Like Cotton and Oilsceds During
Fourth Plan

*788. SHRI S. KUNDU : Will the

Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the targets of production of cash
crops such as cotton, cereals, oilsecds during
the Fourth Five Year Plan period ;

(b) the estimated target and actual
production during the last three years ;
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(c) whether Government are aware that
the targel fixed cannot be achieved during
the Fourth Five Year Plan ; and

(dy if so, the steps being taken to
boost up production of cash crops ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A slalement is
placed on the Table of the Sabha. [Placed
in Library. Sce No. LT-4600/70.]

{c) Being sccond year of the Plan, it
is too carly to say that the targeted level of
production of all the crops would be
achiceved.

(d) Intensive cultivaltion measures on
the lines of Package programme in the
potential arcas have been taken up to
secure substantial increases in the production
of cash crops. Research scientists have been
working on coordinated projecls Lo evolve
varieties with higher yields,

SHRI S, KUNDU : Sir, [ would like
to crave a little indulgence from you in the
scnse that you always ask us to sit down
because somcetimes, according to you, we
are irrelevant.

MR. SPEAKER : Why are you fore-
guarding like this ?

SHRI S. KUNDU : The answer is
incomplete and that is why [ would like
to draw your attention to this matter. In
answer to parts (a) and (b) of this question,
a statement is placed on the Table of the
House. You will sec from it, that as against
my question about the estimated target and
actual production during the last three ycars,
the figures supplicd are for last two years and
1970-71 also. How does “the last three years,”
include the current year of 1970-71 ?

MR. SPEAKER : Last thrce years.

SHRI S. KUNDU : They have given
the figures for 1968-69, 1969-70 and 1970-71.
When 1 ask a question in 1970, and ask
for information for the last three ycars, they
give an answer for the last two years. 1 just
draw your attention to this, and nothing else.

-
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Since the Minister is generally co-operative,
you can leave it after cautioning him.

MNow, I would like to know from the
Minister—I hope the Minister is listening
10 I'I'Is—-

SHRI ANNASAHIB SHINDE : Yes,
1 am listening,

SHRI 5. KUNDU : --since the pro-
duction of cash crops is vitally necessary to
feed some of these basic and  important
industries, and in view of the fact that in
the last two years the targets have never
been reached, is he prepared to say that
the targets which have been planned out
for the fourth Plan will ever be  reached
and, if not, what special programmes is he
going to lake to see that the targels are
reached 7 Am 1 very clear in my question ?

SHRI ANNASALIIB SHINDE : I
could sce the point that the hon. Member
has made about the omission on my part,
I will try to correct it.  About the figures
which we have given, they have been given
for three years. The current year has also
been included, and that is why this omis-
sion has taken place. As [ur as foodgrains
production is concerned, as the hon. House
is aware, by and large we have succeeded
in achieving a very high growth rate. Last
year, for instance, the production target
was about 101 million tonnes and our
achievement was 99.5 million tonnes, very
much nearcr the target. This year also, if
the winter rainfall is normal, our foodgrains
production is cxpected to go on very well,
Even in oilseeds, where we are facing some
difficulty, this year the production is expec-
ted to be very much ncarer the target. But
substantial shortfall is expecied in cotton
and jute. Government is seized of the matter.
The main recason for this is that in our
country the production of oilseeds and
cotton is dependent mainly on unirrigated
arcas and rainfall conditions, That is why
we are nol in a position to stabilise the
production so far, But various steps are
being taken by the governmnet like supply of
improved seeds, plant protection measures
and various inputs. We are trying to reach
the targets as carly as possible, in the next
few years.
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SHRI S. KUNDU : Is it not a fact
that whercas the acreage under oilseeds is
increasing the production of oilseeds is
decreasing during the last few wyears ? If so,
what arc the special steps that are being
taken to sce that with the increase in acreage
there is increase in production in the case
of groundnut, cotton, castor, copra and il ¢
What are the special steps that are being
taken ?

SHRI ANNASAHIB SHINDE : 1Itis
true that productivity in oilsczds is not very
satisfactory in  recent years, Whatever
increase in production has taken place is
mainly due to increase in acreage and not duc
to increase in per acre productivity., Govern-
ment s scized of the matier.  What is
happening is that good lands are going
under other crops  and coarse  lands are
coming under oilseeds.  That is one of the
reasons,  But, ultimately, unless irrigation
Facility is provided to a very large pareentage
of vilsead acreage, 1 do not think this
problem would be solved.  Elfforts are being
made Lo increase production by supply ol
improved wvaricty of seeds, various plant
protection measures ele.  In the case of
cotton the problem is the samz. 85 per cent
of the production is dependent on unirrigated
areas and the plant  protection measures
are found to be nadegquate,  Government
are taking steps 1o provile improved seeds
and to have adequatc measurcs for having
larger arcas under plant proiection measures.

SHR1 LOBO PRABHLU : We hawe
been short of food, which was bad,  We
may be short of cloth this year, which is
worse. 1 would like to recall 1o the Minister
that though we have the largest cotton
growing arca in the world, we are producing
only one-fourth of the cotton production
of the world, 1 would also recall that our
production per acre is 156 Ibs. as against
the world production of 312 Ibs. and the
production of Pakistan of 259 Ibs. 1f you
look at the targets which have bzen furnished
it will be seen that as against 10 million
Ibs. we are expected to produce only, 7.61
million Ibs. Under these circumstances, why
has the Ministry not considered the necessity
of increasing the provision for cotton
development 7 In the Fourth Plan it is
only Rs. 3 9 crores. As against this, I want
to remind the Ministry that the Indian
Cotton Manufacturers’ Association, which
is in the private sector, has provided as
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much as Rs. 76 lakhs. 1 would like the
Minister 1o give us a specific assurance that
since we are spending as  much as Rs. 90
crores for importing cotton, would he not
be pressing for at least Rs. 10 crores a year
for cotton development,

SHRI ANNASAHIB SHINDE : I quite
share the anxicty of the hon, Member,

SHRI S. K. TAPURIAH :
thing about it,

Do some-

SHRI ANNASAHIB SHINDE : There
fore 1 have taken up the matter with the
Planning Commission so that more resources
are made available for cotton development,

The hon, Member referred to high yields
in other countries. 1 mysell tricd w0 find
out as 1o what was the reason,  For instane,
the par acre yield in the Soviet Union is the
highest in the world, 1 myseil went  there
and found out  that the main reason was
that 98 per cent of the cotton arca in  the
Soviet Union was irrigated. In  India also
Iam trying to find out the possibilities of
bringing Jarger arcas under irrigation  for
cotton i our couniry, For instance, in
Punjab the per acre yields are much  higher
as compared 1o other States and  lavourably
compare with the yields in USA and  other
countries. The reason  is that cotton arca
is irrigated there.  Therefore the solution
lies in more irrigation and  plant  protection
measures and it will be my endeavour to
take up the matter with the State Govern-
ments and the Planning Commission,

ol ®ia® s o1, F A wIIg
q FITAT ACZA0E A0 IARN 3T 1T 7T 97
& fr =2 9t fraga w1 30727 IO AT
gr 731 & fF 318 Ay fegr a@
aift &1 w3 feadl F v wre gian
g oAt Aty gz Frft £ Wit wF Ae
¥ srmifvdt & gra § mia =Far aar
g av 3a% A a3 @ § 1 a5 qfomm
az g frari 7 favawr = F1 a9
7 FT faar g7 afk AR F W
FT FN II0 A T FEEET T IAH!
Fraai #1 feqe @q F four @R Fam
Far qiaT g ?
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SHRI ANNASAHIB SHINDE : At
the moment the prices of cotlon are ruling
very high but the problem of providing some
stability to cotton prices is engaging the
attention of Government. Alrcady there is
a floor price. Some time back the ceiiing
prices were also there but they were removed
in the interest of the producers.

it fag w19 . enomet wEiEA,
AT WATT A T4 T 1A AT WIAT 2
f¥ famza a7 geoeT quaram g gafen
# sraar FeAw g v fag gwie g &
afgm @S 7 0F Fr sIRE TR AF
FATE P TN GFE AvEE frrEw &
ot afe e wmoedt fraa fro s d@
SUTET FITET 21 7% 7

SHRI AMNNASAHIB SHINDE :
Sir ; efforts are made in that direction,

Yos,

Cost of Production «f Indinn Tractors
Higher thun the sale Price Fixed
by Government

#7890, SHRI BAL RAJ MADHOK :
Will the Minister of 1'O0OD ANI AGRI-
CULTURE be pleased 1o state :

(a)  whether cost of production of ihe
tractors being  produced by the Indian
manufacturers is higher than the sale price
fixed by Government ;

(b) whether some of the indigenous
manufacturers who have already undergone
heavy loss are thinking of closing down their
plants ;

(c) whether already the indigenous
production is much below the country's
requirements and that we are importing large
number of tractors from other countries ;
and

(d) il so, what stands in the way of
revision of the sale price of indigenous
tractors to cxchange and help indigenous
pro luction of tractors ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTLURE,

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
-
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SHINDE) : (a) and (d). A statcment is
laid on the Table of the Sabha.

(b) Government has no information.
.
(c) Yes, Sir.

Statement

(a) and (d). After examining the re-
commendations made by the Tarilf Com-
mission in its Report (1967) on the fixation
of prices of agricultural tractors, the ceiling
selling  prices of  indigenous  agriculiural
wheeled troctors were  notificd  under  the
Essential Commoditics Act in Junc 1968,
These prices were to be cflective till the
st March 1969, In June, 1969, represen-
tations  were made by the Gactor manu-
facturers that these prices were unremune-
rative and that they should be revised. A
cost ecxamination  was accordingly  under-
taken by the Cost Accounis Branch of the
Ministry of Finance with a view to ascer-
taining whether any increase in prices of
agricultural tractors on  account ol changes

after the 31st March 1969 were called for
within  the principles and  formula  laid
down by the Tariff Commission.  On receipt

and examination of the Report of the Cost
Accounts Branch, it was found that there
was no case for any price increase within
the principles and formula laid down by the
Turill Commission.  However, as the
manulacturers continued to press for increase
in the prices of tractors, the Burcau of
Costs and  Prices was requested to under-
take afresh a  comprehensive  cost exami-
nation of each ol the traclor manufacturing
unit. Their  report is awailed. Further
action on the representations of the tracior
manufacturers for price increases will be
undertaken on receipt and examination of
the Report of the Burcau.

SHRI BAL RAJ MADHOK : Accord-
ing to the statement laid op the Table of the
House by the Minister. we are fold that a
committee of cost accountants had gone
into it and it was found that there was mno
need for increasing the price. May 1 know
whether it is a fact that the prices of every-
thing have gone up, particularly of steel,
during the last one year ; that cerlain im-
portant factors which go inte the cost, for
example, the size etc., were not taken into
account by this committec which went into
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this question ; that the price of imporied
tractors has gone up and they are found to
be not very suitable for the Indian soil ; and
that only 25 per cent of the production of
tractors is in the indigenous scctor 7 When
the Government wants to encourage the
indigenous  production  of tractors, will
Government take immediate steps to sca
that these plants are not closed down be-
cause of the heavy losses and that an
interim increase in price is given so that the
plants can go on and are not closed down ?

SHRI ANNASAHIB SHINDE: 1 am
glad that the hon. Member has brought this
matter 1o the notice of all of ws, but the
House would be interested to know that the
Tarill Commission had gone into this pro-
blem a few years earlier and the Govern-
ment, naturally, fixed the price on the
recommendation of the Tarilf Commission.
Thereafier, when this complaint was received
that the cost structure has gone up, the Cost
Accounts Branch of the Finance Ministry
went into this problem last year, in 1969,
and came to the conclusion that there was
no justification whatsocver in the demand
and the prices fixed were quite reasonable
and the margins were also available to the
producers. It is true that afier this report,
steel prices have gone up. Therefore the
Government of India decided to refer this
matter to the Burcau of Costs and Prices.
Al the moment they are going inlo  this
and we shall try 1o expedite the matier.

SHRI BAL RAJ MADHOK : My
question was :  Till the report of the new
committee comes, will you give them an
interim increase in price so that the plants
can go on and production is not stopped ?

SHRI ANNASAHIB SHINDE: We
cannot make arbitrary decisions in this
matter because, being an cconomic decision,
naturally some examination is neccessary.
I am not referring to the Tariii Commis-
sion's report but o the Burcau of Costs
and Prices going into this. We shall take
up the matter with them and tell them that
they should expedite the report.  We shall
try to make an carly announcement
about il.

SHRI BAL RAJ MADHOK : It
fact that our internal production is

is a
not
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enough. It is only 25 per cent. If the plants
a:e cxpanded, then the cost of production
can come down. I would like to know from
the Government whether they propose to take
any steps to see that imports are cut down
and further licences are given to expand pro-
duction or to new units so that production
capacity is increased and the cost of produc-
tion comes down,

SHRI ANNASAHIB SHINDE: The
Government  has taken during the last few
months some positive steps. A number of
parties have been given licences and the
capacity has increased to | lakh traclors now,
But the gestation period is very long. The
Government is not coming in the way of
genuine partics to grant licences for under-
taking manufacture of tractors.

SHRI K. NARAYANA RAO : May I
know from the hon. Minister whether instead
of considering any increase in the price of
tractors he will persuade the Steel Ministry to
fix differential rates for steel so that steel is

supplied at a Jlower ratc to tractor manu-
facturers and the price of tractors is not
disturbed ?

SHRI ANNASAHIB SHINDE : Already
the tractors are included in the priority list,
as far as the supply of raw materials is con-
cerned. As far as the prices are concerned,
naturally, whatever  is the prevailing price,
that will be taken into consideration by the
Burcau of Costs and Prices and on the basis
of their ecxamination, the Government
will take Turther action,

SHRI S. M. BANERIJEE :I would like to
know from the hon. Minister, Since the prices
of tractors produced by Escorts and other big
companics who have been given licences are
higher—I am not talking of the imported
ones —whether the Government will try to
investigate into the price structure, the pro-
duction cost of these tractors because the
peasant has to pay through his nose when he
purchases a tractor. The sale price is fixed
by the Government. I would like to know
whether the pricc charged by Escorts and
other big companies in India is much more
than the production cost and, if so, whether
any investigation will be made into the price
structure to sec that the prices arc reasonable
which the peasant can pay for the tractors
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SHRI ANNASAHIB SHINDE : The
prices of indigenously manufactured tractors
are determincd on the basis of the Tariff
Commission’s recommendations. The Exami-
nation of the costing is done by the Finance
Ministry. They are not arbitrarily decided.
Thercfore, therc is no reason for any mis-
understanding. As far as the difference
between imported prices and indigenous prices
is concerned, the hon. Member himself is well
awarc that we cannot compare them like that.
Because it depends on  the economy of each
country and many countries export tractors
not on the basis of costs but  on the basis of
their economy  and in order o promote
exports,

Wt T fag o FREE wEE,
A% %9 AT $rZA 43| a1 79 g,
A ATE F wF agAr @ frAa 1 e
FT1 & wreAr wEA fafreze weg @
arar Argar fF oawag zEw fFowEA
g, s FAm Az fere A w7,
qTIH WHA F1E A o g fF 47 g
qET a1 57 FE-OTET T 9% 39291 & aAry
1281z 20 FEgET a7 Y FF -
AT F IRT @ AAd 916 ¥R T
FrAg 70 AT A0 AP fraeEi o 9
9T 0T 42 I%< A o3 1 A7 Fw
I AT TH ATE AT OigAY WHA FT
qtgr Ffrar a7 7oy few R I
qefgez &7 AT AT IAR WEHT IR T,
arET ¥ Iww T far wid anfE el
g dfy 3fen farz 1w ¥ g9y Fww
fom 7% 1 T@ FFEd W AT T ORI
wET?

SHRI ANNASAHIB SHINDE : The
Government is anxious that tractors should
be made available to farmers at reasonable
prices. Therefore, the Government has been
fixing prices, as I mentioned carlier. As far as
20 HP (ractors are concerned, it is being
undertaken in the public sector. The
Hindustan Machine Tools Ltd. is going to
set up a plant at Pinjore. We expect that
during the next few years, this plant will go
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into production. There is another thing also.
In our country, the soil varies from place to
place. For instance, in the Deccan plateu,
the soil is hard and a bigger tractor will be
reqyired. So, the Government has to work
out an elaborate plan for different HP
tractors as required under varying conditions
in the country.

WRITTEN ANSWERS TO QUESTIONS

Storing Capacity of Foodgrains Imported
Under PL-480 and Ships used
for their Import

"781. SHRISHASHI BHUSHAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the names of shipping Companies
whose ships were used in importing  food-
grains under PL-480 during the last three
years ;

(b) the storing capacity for these food-
grains and whether some foodgrains  decayed
due to shortage of storage capacity ; and

(¢)  the measures adopted by Govern-
ment to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SH'NDE) (a) The information is being
compiled and will be placed on the Table of
the House.

(b)  The storage capacity available is
meant both for imported and indigenously
procured foodgrains. This is of the order of
6 million tonnes with the Food Corporation
of India. No foodgrains have decayed due to
shortage of storage capacity.

(©) Does not arise.

Working of State Farms Sct up with
Soviet Equipment

*782. SHRI RAJ DEO SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether there are five Stale farms
set up in the country with equipment supplied
by the Soviet Union ;
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(b) if so, how many out of them are
functioning properly and whether profit was
made during 1969-70 ; and

(c) whether the Union Government
have decided to set up such farms in ecach
State, and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The following farms
have been set up with equipment supplied by
the Soviet Union either as gift or on commer-
cial terms ;:—

1. Central State Farm, Suratgarh
(Rajasthan).

2. Central State Farm, Jetsar
(Rajasthan).

3. Central State Farm, Hissar
(Haryana).

4, Central State Farm, Raichur
(Mysore).

5. Central State Farm, Jharsuguda
(Orissa).

It is also proposed to set up farms in
Kerala and Punjab.

Equipment for the farms at Suratgarh,
Hissar, Raichur. Jharsuguda and Jullundur
(Punjab) has bzen received as a gift from the
U.S.S.R. Equipment for the Kerala Farm is
also coming as a gift. Equipment for the
Jetsar Farm was purchased from U.S.S.R.
by the Government of India,

Except for the Farm at Jharsuguda
(Orissa) all other farms are on the whole
functioning properly. The Suratgarh Farm
made a profit of Rs. 44.49 lakhs during
1969-70. Hissar farm made a profit of Rs. 494
lakhs during the year. In Jullundur, the land
carmarked for the farm has not yet been
handed over by the State Government but
the machinery received for the farm has
been utilised for custom work and the farm
yielded a net profit of Rs, 31,000 during the
year 1969-70.
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The farm at Jharsuguda is not functioning
well because of agitation from the local people
who are interfering with the farm operation.
They have a grievance against the State
Government that they have not been properly
rehabilitated after their lands were acquired
for the construction of the Hirakund dam.
The matter is under discussion with the State
Government and it has been decided to
reduce the area under the Jharsuguda farm.
The State Government have offered site for
another farm in Orissa and its suitlability is
under examination by the Statc Farms Cor-
poration who are administering all the
farms.

The remaining farms are in  various
stages of development and have not yet
started giving profits. But taking all the farms
together, the State Farms Corporation made
a net profit of Rs. 33.61 lakhs during the
year 1969-70.

There is no intention to set up a farm in
each State, but il any State Government
makes proposals for setting up a farm in its
territory, the proposal is examined on merits.
At present there is a proposal to setupa
farm in Tamil Nadu.

A farm has also been set up at Lokichera
in the Mizo Hills district of Assam. This
farm has beecn set up as a purely develop-
mental effort and it is proposed to set up two
more farms in Mizo Hills district. The total
area of these three farms is expected to be
about 4,500 acres.

Booklet Entitled *The Strange Casc ofa
Giant Named Public Sector’

*784. SHRI JYOTIRMOY BASU :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is obligatory for a
Printer to publish the name of the Printing
Press in  books which are for public
circulation ;

(b) whether his attention has been
drawn to a booklet entitled “The strange
case of a giant named public sector™ published
by “Haryanan Mail" and distributed among
Members of Parliament ;
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(c) if so, whether Government have
investigated into the origin of the booklet ;
and

(d) what action, il any, is proposed to
be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). Yes,
Sir.

{c) The booklet was published by
Haryana Mail, Chandigarh, and was designed
and produced by Taurus India Private Ltd ,
14 Sunder Nagar, New Delhi.  Shri Anant
Singh is the printer and publisher of Haryana
Mail.

(d) The Chandigarh Administration is
being requested to take action against the
printer and the publisher of the booklet
for non-compliance with the requirements
of the Press and Registration of Books Act,

Compensation te Farmers of Punjab Due
to Loss Suffered from Defective
RS-09 Tractors

SHRI NARAYANAN :
SHRI DHANDAPANI :

*785.

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Punjab Government
agreed to compensate those cultivators who
had suffered losses because of defects in
RS-09 GDR Tractors ; and

(b) il so, whether Government have

been informed about this ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The required

information is being collected from the State
Government. It would be laid on the Table
of the Sabha after it is received.
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Demand by all India Foodgrain Dealers’
Association Regarding Reorientation
of Food Policy

*790. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether the Federation of the All
India Foodgrain Dealers’ Association has
called for reorientation of the country's food
policy by the Chief Ministers on the basis
of a **period of plenty"” instcad of “apprehen-
sions of acute shortage" ;

(b) whether the  Federation has
demanded removal of controls on food-
grain movement, scrapping of the licensing
system, total abolition of rationing and a
reduction in the target for reserve stock ;
and

(c) il so, the reaction of Government
therecto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The Federation
submitted a Memorandum  to the Chief
Ministers’ of States to that effect,

(b) Yes, Sir.

(c) The Food policy for 1970-71 has
been formulated by Government in consulta-
tion with the State Governments It has
been decided that the status-quo in respect
of rice zones be maintaincd and that, there
should, as far as possible, be no Ffurther
liberalisation of procurement regulations.
Every =Tort is being made to achieve the
procurement target of 5.5 million tonnes of
kharif foodgrains during 1970-71 scason.
Government is also trying to build a buffer
stock of 5 million tonnes of foodgrains by
the end of the 4th Five Year Plan.

New Printing Press for Improving
Quality of Stamps

SHRI N.R. LASKAR :
SHRI MUHAMMAD SHERIFF:

*791,

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state ;
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(a) whether the Union Government
have decided to have a new printing press
for improving the quality of stamps in the
country ; and

(b) if so, how far the mnew press: will
help in producing the best qualities of
stamps ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN
SINHA) : (a) Yes, Sir, a new equipment
for printing stamps in multi-colour is being
installed in the India Security Press, Nasik
some time in the early next year,

(b) With the new machinery more
attractive and colourful stamps can be
produced in natural colours which cculd not
be done with the existing machinery restric-
ted to only two colours.

Quantity of Foodgrains Procured by F.C.I.
During Last Three Years

*792. SHRI BHOGENDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to sta'c :

(a) the total quantity of foodgrains
procured by the Food Corporation of India
during the last three  years and that to be
procured during the coming ycar ;

(b) wheather paucity of funds is also
one of the factors limiting the procuring
capacity of the F.C.l1. ; and

(c) if so, whether adeguale credit is
being had from the nationalised banks ; if
not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement is placcd on
the Table of the Sabha.

(b) No, Sir.

(c) Does not arise.
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Statement
Year Lakh/tonnes
1967—68 31.95
1968—69 51.77
1969—70 48.38
1970—71

61.53 (estimated)

Curbing of Groundnut Prices in Gujarat

*793, SHRI MAYAVAN : Will the
Minister of FOOD AND AGRICULTURE
be pleased 1o state :

(a) whether Gujarat Government have
cxpressed their  concern over the Union
Government's failure 10 cooperate with the
State Government in curbing  the rising
prices of groundnut oil in the State ;

(b) il so, whether there was a  severe
criticism about this in the State Assembly ;
and

(c) il so, the rcaction of the Union .
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1I ANNASAHIB
SHINDE) : (a) Mo, Sir. The Union Govern-
ment have been giving due consideration to
any proposals made by Gujarat Government
for stabilisation of prices of groundnut oil
in the context of the all-India situation.

(b} Reports of the debate on groundnut
oil prices in the Gujarat Vidhan Sabha on
November 19, 1970 have come to the notice
of the Government.

{c) A watch is kept on the supply and
price situation of groundnut and groundnut
oil and suitable measures are taken in the
light of the needs of the country as a whole,
to the extent feasible.
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Criticism on the Composition of
Agricultural Commission

*796. SHRI YASHPAL  SINGH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether many members of Parlia-
ment have severely criticised the composition
of the Agricultural Commission and the
appointment of its Chairman in particular ;

(b) if so, whether Government propose
to replace the members of the Commission
including the Chairman by all-party mem-
bers of Parliament in view ol criticism ;

{c) il not, the reasons therefor ; and

(d) the terms of appointment of the
Chairman and members of the Agricultural
Commission 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Some Members have
expressed  dissatisfaction  regarding  the
composition of the National Commission on
Agriculture,  But  the criticism, in  the
opinion of the Government, is not justified.

(b) No, Sir.

(c) The composition of the National
Commission on Agriculture has been decided
on the basis of the expertise and professional
competence of the persons in handling the
various subjects referred to in the terms of
refercnce and not on the basis of represen-
tation of political parties. In deciding upon
the name of Chairman, his past association
with agriculture and his contribution to the
adoption of new strategy for agricultural
development in India were kept in view,
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(d) A statement giving the required
information is placed on the Table of the
Sabha.

Statement

Chairman

1. The terms and conditions applicable
to Shri C. Subramaniam during his
tenure as Chairman of the National
Commission on Agriculture arc as
follows :

(i) He will function as the Chair-
man on part-time basis for
which he will draw no salary ;

(ii) While the headquarters of the
National Commission on
Agriculture will be at Delhi,
the personal headquarters  of

Shri C. Subramaniam will be at
Madras ;

(iii) He will draw daily allowance
at the rate of Rs 90/- outside
his headquarters except at Delhi
wherc the daily allowance shall
be at a reduced rate of
Rs. 50/-.

(iv) Shri C. Subramanium shall be

entitled to travel at his discre-
tion by air or by highest class
(including ACC) by rail. The
incidental ecxpenses for  such
journcys will be on the same
scale as for a Cabinet Minister ;

(v) He will be provided with a free
residential accommodation in
New Delhi on the same terms
as apply to a Minister of
Cabinet rank ;

(vi) Shri C. Subramaniam will be
provided with a Private Secre-
tary in the Deputy Secretary's
rank, two Persona Assistanis
and incidental staff.

Members

2, The Member-Secretary is a full-time
officer of the Government of India
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and draws pay in the scale of pay
of Rs. 2500-125/2-2750. His con-
ditions of service are the same as
those applicable to officers of equi-
valent status in the Government of
India.

Full-Time Members

3. Full-time Members will draw a fixed
pay of Rs. 2500/~ p. m. and their
other conditions of service will be
the samec as those applicable to
officers of equivalent status.

Part-Time Membcrs

4, The part-time
draw any salary.

Mcmbers  will not

The four Members of the Parliament
and the Member who is an MLA of
the Punjab Legislative Assembly
will be paid travelling allowance and
daily allowance in respect of meetings
of the Commission atiended and
tours undertaken by them at the
rates applicable to them as Members
of the Parliament and Legislature

concerned.
With  regard to other part-lime
Members, the rates of T. A. and

D. A, payable are under considera-
tion .

Sanction of Fishing Harbour at Paradip,
Orissa

*797. SHRI P. K. DEO: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether his Ministry has received
pressing reguests from the Government of
Ouissa and the Paradip Port Authoritics
for sanction of money for a Fishing Harbour
at Paradip ;

(b) if so, whether a project report has
been prepared ; and

(c) if not the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The State
Government has  requested that  urgent

action skeuld ke token in connection with
provisicn ¢f a fishing Faitcur at Paradip.
In this conrection the Fort Trust requested
the Govarrment «f Irdia in July, 1970 to

sanction a svm ol Rs, 0.0(0/)- fcr conduct-
ing medel »xpa nents ind digwirg vp a
Project Fstmite. Tle rmgiest  was

surpeited by tle  Stite Coverrment.
Government of India approved the under-
taking of this work in Scpicmber, 1970 at
the estimated cost of Rs. 50,000(-.

(¢) The Port Tiust has to arrange for
model tests at 1he Central Walter and Power
Research Station, Poona.  On the basis of
the model test reports, the Port Trust will
prepare detailed plans and estimates and
draw up the project report.  Similar  project
reports in respect of fishing harbours at
other major ports have either been drawn up
or are under preparation. The question of
sanctioning fishing harbours at these ports
including Paradip will be cxamined with
reference to the warious factors involved
including availability of resources.,

Determination of Representative
Character of Trade Unions

*708, SHRI RAMAVATAR
SHASTRI :  Will the Minister of LABOUR
AND REHABILITATION be plcased to
state :

(a) whether all the Central labour
organisations except the Indian National
Trade Union Congress have been demanding
the introduction of secret ballot for deter-

mining the representative character of a
trade union in any industry for the last
many years ;

(b) if so, whether Government have
laid down any fixed policy in this regard ;
and

(c) if so, the details thereol ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) No, Sir. Not all the
central workers' organisations other than the
INTUC have formally asked for the
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introduction of secret ballot as the only
method for  determining the representative
character of a trade union,

{b) and (c). The conclusion of the
Stanfling Labour Committec which met in
July, 1970, was that membership of all unions
claiming recognition as the representative
union should be determined by werification of
records.  Action is being considered in the
light of this conclusion.

Change in Ownership Structure of
Newspapers

*799, SHRI HIMATSINGKA will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state the steps taken or
being taken by Government in  pursuance of
the Press Commission’s recommendation to
bring about a radical change in the ownership
structure of newspapers and news agencies ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : The Press Commission
reccommended diffusion of ownership of news-
papers with “gradual distribution of shares to
the employees and to a small extent to the
public, both in existing undertakings and in
those to be started in future”. Government
agree with the Press Commission.

One of the functions of the Press Council
is to study developments which may tend
towards monopoly or concentration of owner-
ship or financial structure of newspapers.

A study of the ownership pattern of
companics publishing newspapers is being
undertaken by the Department of Company
Affairs.

As regards the Press Commission’s recom-
mendations in regard to the change in the
ownership structure of news agencies, the
matter is under consideration.

Hunger Strike Notice by Employees of
Dandakaranya Project

*800. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILITA-
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TION be pleased to state :

(a) whether employees of the Dandaka-
ranya Project, most of whom are themselves
refugees, have served a notice to the Govern-
ment 1o go on hunger strike ;

(b) if so, the details of their grievances;
and ’

(c) the steps taken by Government to
meet their demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHR1
BHAGWAT JHA AZAD) (a) to (c).
The information is deing collected and will be
laid on the Table of the Sabha.

Chandigarh Plan for Rehabilitation

Colonies
*g801. SHRI SHRI CHAND GOYAL :
Will the Minister of LABOUR AND

REHABILITATION be pleased to state :

(a) whether the Chandigarh Adminis-
tration is planning to construct Rehabilitation
Colonies on modern lines ;

(b) if so, the likcly time that will be
taken in completing the Projects ;

(¢) whether the inhabilants of the
present Colonies are opposing the issuc and
if so, their main grievances ; and

(d) the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) The
Chandigarh Administration is not planning
to sct up any rchabilitation colonies meant
exclusively for displaced persons.

(b) to (d). Do not arise.

Formula for Fixing Sugarcane Price

*802. SHRI1 S. M. BANERIJEE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :
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(a) whether a new formula is being
enunciated for fixing sugarcane prices ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No, Sir. The

Government have decided to continue the
basic minimum price payable by vaccum pan
sugar factories for sugarcane purchased during
1970-71 (1st October, 1970 to 30th September,
1971) at Rs. 7°37 per quintal linked to a
recovery of 9'4 per cent or below. However,
the premium for recoveries above 9'4 per cent
has been increased from 5.36 paisc to 6.6
paise pcr quintal for cvery increase of 0.1
per cent in recovery.

Liquidation of New Delhi Co-operative
Banks

*803. SHRI K. LAKKAPPA :  Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the New Delhi Co-operative
Bank Litd. has been liguidated ;

(b) il so, the reasons for its liguidation ;

(¢} whetber the depositors have not been
paid anything out of their deposited money ;

(d) if so, the rcasons therefor ; and

(¢) how Government propose to safe-
guard the intcrest of depositors 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI JAGANNATH
PAHADIA) : (a): No Sir.

(b) The guestion does not arise,

(c) 10 (¢). Complaints  have been
received by the Delhi Administration from
some depositors about alleged non-refund of
their deposits by the Bank. Taking these
complaints and other circumstances into
account the Delhi Administration has ordered
a statutory enquiry under Scction 43 of the
Bombay Co-operative Societies Act. 1925, as
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extended to Delhi. Full facts will be known
after the enquiry is completed and appropriatc
legal and administrative steps will be taken
by the Delhi Administration in order to safe-
guard the interests of the depositors,

Testing and Fxamination of Specificaticns
of RS.-09 Tractor before their Import

*804. SHRI VASUDEVAN NAIR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleascd to state :

(a) whether the supplicrs of the RS, 09
GDR tractors  had given a comparative
statement of the specifications of the previous
model which was tested at Budni and the
current model which was in  production in
GDR ;

(b) whether the contract for import
was signed after  these specifications were
technically examined ; and

(c) il so, the changes suggested by the
supplicrs and the technical opinions expressed
in the communication ?

THE MINISTER OI°F STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
CO-OPERATIONS (SHRI ANNASAHIB
SHINDE) :  (a) and (b). Yes, Sir.

(¢} The changes indicated related to
maodel of the tractor, model of the engine,
type of the engine, No, of ¢ylinders, bore and
stroke, total cubic capacity, weight of the
engine, drawbar pull, controls, horse-power
of the enginc, puddling operation, operaior
seat and cage wheels. These changes were
considered to be improvements over the
previous model,

Implementation of Bidi-Cigar Actin States

*805. SHRI A. K GOPALAN :
SHRI K. RAMANI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that Bidi-Cigar
Act has not been implemented in many
States ;

(b) if so, the names of the Siates where
it has not been implemented so far ;
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(c) the reasons for the non-implement-
tation of the Act ; and

(d) whether Government will take urgent
steps to implement the Bidi-Cigar Act in
the, States where it has not yet been imple-
mented and if so, when 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) to (). THE Beedi and
Cigar Workers (Conditions of Employment)
Act, 1966 has been brought into force by
the States of Bihar, Gujarat, Kerala, Madhya
Pradesh, Maharashira, Mysore, Orissa,
Rajasthan, Tamil Nadu, Uttar Pradesh and
West Bengal.

The rest of the State Governments have
not yet brought the Act into force cither
because the number of Beedi and  cigar
establishments is negligible i those States
or the matter is still under their considera-
tion,

(d) Under Section 1(3) of the Act, it
is for the State Governments to appoint the
date of enforcement of the Act.

Theft of Trunk Telephone Line Copper Wire
Beiween Malda and Katihar,

*806. SHRI C. K. BHATTA-
CHARYYA : Will the Minister of INFOR-
MATION AND HBROADCASTING AND
COMMUNICATIONS  be  pleased  to
slate :

(a) whether the theft of trunk telephone
line copper wire between Malda and Katihar
has become almost a daily occurrence from
September last ;

(b) on how many occasions such theft
has occurred from September to the 15th of
November ;

(c) the loss suffered by the Government
in the form of (i) copper wire stolen (ii)
replacement by iron wire (iii) labour charges
for such replacement ; and (iv) charges for
trunk calls which would otherwise have
becn put through ; and

(d) the steps taken to such
thefts ?

prevent
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THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) :(a) Yes, Sir. The copper wire pairs
on the alignment between Katihar and
Malda have been subject to very frequent
thefis.

(b) 70

(c) (i) Rs. 76,776
(ii) Rs. 8,345
(iii) Rs. 5,012

(iv) This cannot be correctly
asseseed, as in case of inter-
ruplion of the circuits provid-
ed on copper wirc pair, cvery
attempt is made to pass the
traffic on the circuits provided
on a copper-weld pair on
this route.

(d) So far as this particular route is
concerned, the Postmaster General, Calcutta
has taken up the matter with the Chief
Secrctary to the West Bengal Government,
and the Inspector General of Police,
Calcutta.

As regards the General question of thefts
of copper-wire in the country, the Minister
for Communications has personally address-
ed all the Chiel Ministers of the States, The
Department is also progressively replacing
all copper wire by copper weld or Aluminium
Wire depending on availability and technical
suitability.

Agitation by Punjab Farmers Regarding
RS-09 Tractors Allotted to them.

*g07. SHRI D. N. PATODIA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Punjab Farmers have
threatened to resort to an agitation, if the
Government did not take back RS-09 tractors
imported from East Germany ; and

(b) if so, whether Government have
received any formal representation in this
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regard either from Punjab Government or
From the Punjab farmers ; and

(c) if so, reaction of the Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. Represcn-
tations in this regard were received from the
RS-09 Tractor Owner's Association, Punjab,
Jullundur, and also the Punjab State Agro
Industrics Corporation.

(c) The matter is under consideration of
Government.

Credit for Sugar Industry Estimate of Supar
Producticn and Payment of Cane Price in
Bands

*80R. SHRI LOBO PRARBHU : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the news-item
“Sugar Industry needs Rs, 500 crores credit™
in the Hindustan Times dated the 2nd
December, 1970 and state :

(a) how Government proposc to make
available Rs. 500 crores credit required by
the Sugar Industry ;

(b) the production of sugarcane estimat-
ed this year and whether it will leave an
even greater quantity of unsold sugar than
last year ;

(c) if so, whether reduction in excise
duties is under consideration of Government
in order to encourage greater consumption
of sugar ;

(d) whether a committee is to consider
the area for sugarcanc cultivation in future
for which minimum prices can be provided ;
and

(e) the reasons why part of the price of
Sugarcane is not paid in Government bonds
in view of the shortage of money ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Reserve Bank of India
has been requested to arrange for adequatc
credit for the Sugar Industry during the
current season. The figure mentioned in the
news-item is, however, an over-estimate.

(b) According to the All-India First
Estimate of sugarcane, the arca under this
crop during 1470-71 is about 1.5 per cent less
compared to the Corresponding estimate for
1969-70. It is expected that the needs of
internal consumption and exports during
the year will balance the production of sugar
during the current season and there will be
no addition to the carry-over stocks.

(c) Docs not arise.
(d) No, Sir.

(¢) The implication of this part of the
Question is not clear.

Damage to Cotton Crop of Maharashtra due
to Boll-Worm, Red-Worm and Scliothic
Discases

¥809. SHRI K. G. DESHMUKH ; Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government are aware that
there has been a serious attack of Boll-worm,
Red-worm and Seliothic discases on the crop
of cotton in Maharashtra recently ;

(b) whether Government of Maharashtra
has made a representation to the Central
Government to declare “Epidemic” on cotton
crop and take nccessary remedial measures
to check these terrible discases ; and

(c) if so, what measures Government
have taken or propose to take to save the
cotton crop from the clutches of discases in
Maharashtra ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICURTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government of Maha-
rashtra sent a report to the Government of
India about the attack of Heliothis (and not
Seliothic) on coiton in two Taluks of
Amraoti District of Mahu.rashtra.

AGRAHAYANA 26, 1892 (SAKA)

Written Answers 54

(b) The Government of Maharashira
wanted that the affected areas may be surve-
yed by the Central team and subsidy on
pesticides may be sanctioned to them under
the Lalamitics Reliefl Fund,

(c) 30 villages in Dhariapur Tulak
(30,000 acres) and 13 villages in Achalpur
taluk (10,000 acres) have already been declar-
ed as ‘epidemic’ affected areas by the State
Government under the Pest Control Act so
as to take adegquate plant protection measures
to save the new flush of cotton crop in this
tract. Owing to continuous heavy rains,
plant production measures could not be
taken by the State Government till the end
of September, 1970. 9,000 acres in a compact
block have been aerially sprayed with endrin
in Dhariapur Taluk in November last and in
other arcas the crop has been treated with
endrin/sevin by ground operations. The
Zilla Parishad has already sclected 40,000
acres of land in Achalpur and Dhariapur
Taluks for providing intensive plant protec-
tions measures. The State Government
have further decided to spray the cotton
crop with endrinfcarbarayl at intervals of
about 7 days lor combating this attack.

As desired by the State Government, a
Central Team surveyed the affected areas
in Achalpur and Dhariapur Talukas. the
Central Team did not rccommend sanction of
assistance from the Calamities Reliel Fund,
as the cotton plucking was over in most of
the arcas and there was no prospect of new
flush of cotton from the present crop.

Internal and Export Price of Sugarcane

*810. SHRIMATI ILA PAL-
CHOUDHURI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state

(a) whether Government's attention has
been drawn to rumours current in Delhi and
other cilies that while the export price of
sugar fixed by the Government of India
average; about 0.50 paisc per kg.,, the inter-
nal retail pricc has been fixed at Rs. 1.78
paise per kg. which comes to about three
and a half times the export price ;

(b) if so, the exact position as regards
the exporl price of sugar per kg. ; and
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(c) the rcason for fixing the internal
retail price at three and a half times more
than the export price ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENI AND
COOPERATION  (SHRI ANNASAUIB
SHINDE) : (a) to (¢). There is no relation-
ship between the export price and the inter-
nal price of sugar. The international sugar
prices are governed by the demund and
supply position in the world sugar market
and they are generally lower than our inter-
nal sugar prices. Therelore, India, along with
most of the exporting countries of the world
have to export sugar at a loss and these arc
subsidised in onc way or the other. The
average f.o.b.,s. rcalisation from the sugar
exports in 1970 is estimated at about Rs. 800
per tonne or 80 paise per kg. Under the
present policy of partial decontrol, for inter-
nal consumption, a part of the production is
requisitioned at fixed prices mainly for dis-
tribution to domestic consumers and a part
thereof is rcleased to the factories for sale
in the open market subject to regulated
releases by Government. The prices of levy
sugar are fixed on the basis of schedules and
zones recommended by the TarilT Commis-
sion. The pricc of frec sugar is not fived
by Government. The average levy price per
Kg. exclusive of cxcise duty is gbout Rs. 1.25
ex-factory. The rectail prices vary from arca
to area due to various factors.

Manufacture of Plastic Bags for Storing
Grains and Fertilisers and its Effcct on Jute
Industry

4974, SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleaszd to state :

(a) whether the Fertilizer Corporation of
India has suggested the manufacture of large-
size plastic bags to replace the conventional
gunny bags for storing grains, fertiliser and
other goods ;

(b) il so, the reasons why Government
opposed a large public sector undertaking
for the manufacture of plastic bags ; and

(c) the extent to which the jute industry
would be affected when the State Govern-
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ments of Maharashtra and Uttar Pradesh start
manufacturing plastic bags ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

(¢) Itis felt that the jute industry would
not be alfected by manufacture of plastic
bags.

Strike Notice by ONGC Worliers

4975. SHRI MANIBHAI J. PATEL :
Will the Minister of LABOUR  AND
REHABILITATION be pleased to state »

(a) whether it isa fact that the Labour
Union controlling Oil and  Natural Gas
Commission workers have  served a notice
to struck work ;

(b) il so, their demands ;

(c) the number of unions of the emplo-
yees of Oil and Natural Gas Commission in
all the units and how many of them are
recognised | and

(d) the reaction of Government to the
notice served ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVAY-
YA): (a) Yes Sir.

(b) Payment of adequate Bonus to be
seitled at a joint meeting with the Unions.

(c) There arc 24 unions
Unions are recognised.

of which 4

(d) The dispute regarding Bonus has
been referred by the Central Government to
the National Industrial Tribunal at Delhi
for adjudication,

Dircctors and Assistant Directors of Delhi
T.V. Station

4976. SHRI BABURAO PATEL :
Minister

Will

the of INFORMATION AND
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BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the names of Directors and Assistant
Directors with their respective qualifications
and salaries incharge of Delhi T.V. station
at present ;

(p) whether the work of Delhi TV
station was, so far, managed by only one
Director and one Assistant Director ; and

(c) il so, the precise reasons for increas-
ing directorial stafl without a corresponding
increasc in the quantum ol work ?

AGRAHAYANA 26, 1892 (SAKA)

Written Answers &

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) A statement is laid
on thé Table of the House.

(b} Mo, Sir. The work of Delhi Tele-
vision Centre had so far been managed by
one dircctor and two Assistant Station
Directors.

(c) One additional Dircctor of Television
has been appointed with effect from
21.9.70 to look after the work relating to
Salellite Experiment Programmes.

Statement

Names of Directors and Assistant Station Directors, Televivion Centre, AIR, New Delhi
Their qualifications and the salaries drawn by them.

S, MNamc of the Officer Qualifications Salary
No. (Basic pay)
Directors
1. Shri Romesh Chander B. A,
Trained in TV production and management Rs. 1360/-
with the B.B.C.; Specialised in ET.V.;
UNESCO’s—consultant to the mecting for
use of TV in African countries. Has
represented India in  International Con-
ference on E.T.V. Has published professional
papers in India and Forcign Journals.
2. Shri N.L, Chowla M. A,
Diploma in Journalism. Studied TV and Rs. 1350
Radio broadcasts in the USA and the UK.
Assistant Station Directors
1. ShriS.P. Narayan B.A. (Hons.) (in English) TV training in  *Rs. 810/-
Germany ; Broadcasting training in BBC
for 3 wyears.
2. Shri G.D. Shukal B.Sc. plus B.A, in Hindi. TV training in *Rs. B10/-

Japan.

*Subject to verification by Audit,
[ ]

8
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Shifting of TV Tralning Centre from
Poona to Dethi

4977. SHRI BABURAO PATEL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Government are conlem-
plating the shifting of the TV Training Centre
from Poona 1o Dclhi ; and

(b) if so, when, with reasons for doing
so 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING  AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI LK. GUJRAL) : (a) No, Sir.

(b) Docs not arise.

Sclection of TV Producers

SHRI BABURAQ PATEL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to stale

4978.

(a) the names of mombers of the
Selection Board with their qualifications
that selected Producers for TV recently ;
and

Producers selected
and the criteria

(b) the names of
with their qualifications
used in their selection ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI LK. GUJRAL) : (a)

(i) Shri B.K. Rao, IAS,
Deputy Director General
(Administration),

Chairman

Directorate General All
India Radio.
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(ii) Late Shri K.S. Chari,
Well known Film and
Documentary Producer

(iii) Shri N.L. Chowla,

Director,  Television

Centre,

All  India

New Delhi,

Members
Radio,

(iv) Shri Chiranjit,
Chiel Producer (Drama)
Directorate General All
India Radio.

(b) Recommendations of the Selection
Committee are still under
consideration,

Pest Office Cumulative Time Deposit

Scheme
4979, SHRI VIRENDRAKUMAR
SHAH @ Will the Minister of INFOR-

MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether a sum of Rs. 50.00 per
month deposited in a post office for 10 years
under the Cumulative Time  Deposit (CTD)
Scheme gives the depositor on maturity
approximately a sum of Rs B000/- ;

(b) whether the same amount, if
deposited in a bank under a similar  scheme,
gives the depositor, on  maturily, a sum ol
Rs. 8,555/-.

(¢) whether the special concession of
Income-tax rebale earlier available on postal
savings upto 60 per cent of the deposits is
now available to deposits in Banks as well ;

(¢) whether depositors in postal savings
do not enjoy some special facilities which
are offered by banks to their depositors such
as scope for premature withdrawal from time
deposit accounts without losing the interest
on the deposit ; and

(e) if so, the dctails of mcasures to
make the Postal Cumulative Time Deposit
Scheme attractive 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
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DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) The amount
payable in a 10 year C.T.D. account of Rs.
50.00 denomination is Rs, 7,650/ in respect
of an account opened after 1-4-1970.

{b) The information which is not readily
available will be collected through the
Department of Banking, Ministry of Finance.

(c) The special concession of Income-
tax rebate available on deposits in a 1() Yecar
account or a 15-Yecar account of a Post
Office Savings Bank  Cumwulative Time
Deposit account has not bcen extended to
recurring deposits made with the banks,

(d)y Withdrawals from a CTD account
are allowed under the conditions preseribed
in the rules but the depositor has to pay
interest on the amount withdrawn tll it is
repaid during the currency of the account
otherwise the amount withdrawn together
with interest upto the date of maturity of the
account is deducted from the amount payable
at the time ol closure of the account.
Premature  closure of an account  is not
permissible under the  rules though such
closures are allowed in cases of hardship in
relaxation of the provisions of the rules. No
interest 15 allowed  for such  premature
closures.

As regards other special facilities offered
by banks, the same will be ascertained
through the Deptt. of Banking, Minisiry of
Finance to sce il these are enjoyed by the
depositors in the Post Offices Savings Banks.

(¢) The maturity value has  been
increased for accounts opened afler 1-4-70.
For example, previously, the amount payable
in a 10-Year account of Rs. 50,00 denomi-
nation was Rs. 7,500/-and this has been
cnhanced to Rs. 7,650/-. The maturity
values of the accounts opencd before 1-4-1970,
but maturing after the said date, have also
been  increased.  Morcover, in respect of
a CTD account maturing on or after
1-4-1968, if the repayment is not claimed on
maturity, simple interest on the maturity
value at the rates applicable to an ordinary
S.B. deposits is allowed for a maximum
neriod of 2 vears.
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Workers® Out Put

4982, SHRI1 5. N. MISRA : Wil the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government arc aware that
the Indian Labour on account of Labour
Laws has started shirking work and does not
give even hall out-put of its capacity ;

(b) il so, what steps are being taken by
Government not to let the labour degenerate
and encourage apathy to work to full
capacity ;

(c) whether Government have consi-
dered the question of payment on piece-work
basis ; and

(d) whether Government contemplate
selting up of a Committee 1o consider and
report about this aspect ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI1 D.
SANJIVAYYA): (a) No. The National
Commission on Labour has noted that real
wage increases have not been commensurate
with improvement in productivity.

(b) Does not arise.

(¢) Payment of Wages on picce-rate
basis is already in wvogue to an extent in
major ports, factory industries, plantations
and mines. But it is limited to industries/oc-
cupations in which it is possible to measure
the oul-put of a worker or a group of
workers with reasonable accuracy and to
maintain satisfactory control over the quality
of the product.

The Wage Boards constituted by the
Government were required by their terms of
reference to  consider the  desirability  of
extending the system of payment by results.
There is a trend now for settling the question
of wage revision through bipartite negotiations.,

(d) There is no such proposal.

Applications Pending for Telephone
Connections on 30-9-1970,

State-wise
4983. SHRI 5. N. MISRA : Will the
Minister  of INFORMATION AND

BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

{a) the number of applications pending
for telephone connections as on  the 30th
Seplember, 1970, State-wisc ;

(b) the steps being taken to expedite
giving new tclephone connections in each
of these States ;

{c) whether the increased capacity in
telephone connections has kept pace with the
increasing demand during the last three
years ; and

(d) il so, the State-wise and percentage
basis figures for that period ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND



65 Written Answers

BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) to (d). The informa-
tion is being collected and will be placed on
the Table of the Lok Sabha in due course.

Disconneclion of 2 Telephone Conncction
witheut Registered Notlee

4984. SHRI 5. N. MISRA :  Will the
Minister of INFORMATION  AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state

(a) whether Government are aware
that great hardships are created in not sending
the written demand by registered  post belore
disconnecting the Telephone ;

(b) the amount of penalty recovered by
Government  during  1969-70  reconnection
after the telephones were disconnected for
non-payment of the dues ; and

(¢} whether Government would ensure
that no telephone connections would be
disconnected until a  registered  notice of

demand has been cent to the subscriber for
payment failing which there would be dis-
connection ?

THE MINISTER OF STATE INTHE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) No, Sir.

No information as  regards  the
amount of reconnection fee realived before
restoration is maintained scparately and as
such, the same is not available,

(b)

Presently, no such proposal o issue
registered notices before  disconnection s
under consideration. However it may be
mentioned for the information of the Hon.
Member that after the expiry of fificen days’
from the date of the bill, which is the time
allowed for payment, a telephonic ring is
given to Lhe subscriber and another seven
days time given for paymenl. Moreover, the
bills arc now issued on fixed dates alrcady
made known to cach subscriber. Tt will thus
be seen that subscribers get suflicient notice
for paying their bills before disconnection,

v

(@]
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Draft Brochure on Yoluntary Arbitration

4985. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND, REHABILITATION be pleased to
refer 1o the reply given to Unstarred Question
No. 1608 in the Lok Sabha on 6th August,
1970 and state :

(a) whether his Ministry have since
received the comments on the draft brochure
on Voluntary Arbitration from the Members

of the National Arbitralion Promotion
Board ;
{b) il not, the time by which it is

expecled to be received and finalised ; and

(¢) whether a copy of that draft
brouchure, as circulated to members of the
National Arbitration Promotion Board, would
he laid on the Table ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D,
SANIJIVAYYA): (a) to (c). Some Com-
ments have been received, More are awaited,
The brochure would be finalised after
comments from all the members have been
received, It can then be placed on the Table
of the House.

Amendment of Labour Laws

49%6. SIIRI CHANDRA SHEKHAR

SINGH :  Will the Minister of LABOUR
AND RENABILITATION be pleased to
state

(a)  whether Government have any pro-
posals to amend the Faclories Act, 1948, and
likewise, the Mines Act, 1952, the Plantations
Act, 1951 (i) with & view to ecnabling the
workmen, who resign  their  service, to statu-
torily claim wages in licu of earned leave due
to them from their employers (ii) to insert
provisions for casual leave on a statutory
basis during a  calendar  year in  these
cnactments ;

(b) if not, the reasons therefor ; and

ic) by when these provisions are
expected to be provided statutorily to workers
in India covered by the above three
enactments 7
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THE MINISTER OF LABOUR AND
REHABILITATION {SHRI D.
SANJIVAYYA) : (a) to (c). There is
already provision under Section 79(11) of
the Factories Act, 1948 and Section 52(8)
of the Mines Act, 1952 in so far as annual
leave with wages is concerned. Certain pro-
posals for amendment of these Acts to
provide for eligibility to such leave on
resignation following even shorter service in
the course of a year is under consideration ;
but it is not possible to indicate a firm time-
limit by which the amendments can be
enacted. There is no such provision in the
Plantations Labour Act, 1951, nor is there
any present proposal to amend this Act for
the purpose. There is also no proposal to
provide for grant of casual leave under any
of the three Acts as this matter is regulated
by the Standing Orders framed under the
Industrial Employment (Standing Orders)
Act, 1946,

Amendment of Labour Laws Regarding
Computing of Overtime of Workers

4987, SHR1 CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government
proposals :—

have any

(i) to amend the existing labour
laws with a view to inserting
provisions for  computing
overtime wages by including
production bonus, and wages
during leave period of work-
men ;

(ii) to amend the existing law so
that the supervisory personnel
getting wages upto 750/- p.m.
are also covered and become
entitled to overtime wages
provided they are asked to
supervise workers working on
overtime for an employer ;

(b) if not, the reasons therefor ; and

(c) by when the above statutory pro-
visions will be provided ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) to (c). Proposals are under
consideration for amendment of the Factories
Act, 1948 and the Mines Act, 1952 to pro-
vide, inter alia, for production bonus to
include the “ordinary rate of wages” and
to provide in the Factories Act for super-
visory personnel drawing wages upto Rs,
400/- per month being entitled to overtime
wages in accordance with the provisions of
the Act.

As soon as these are finalised, necessary
Bills will be introduced in Parliament,

Houses not Fully Paid for by Allottees
in Malviya Nagar, New Delhi

4988. SHRI K.M. MADHUKAR :
Will the Minister of LABOUR  AND
REHABILITATION be pleased to refer to
the reply given to Unstarred Question No.
6405 on the 16th April, 1970 and state :

{(a) the block number, house number
and the names of the owners of 97 houses in
respect of which the payments were made
during the period from 12th March, 1970 to
16th April, 1970 and the amount deposited
by them and on which date deposited ; and

(b) the outstanding amount against
each of the allottees of those 120 houses in
respect of which the fu!ll payment has not
been made ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJI-
VAYYA) : (a) and (b) : The information
is being collected and will be laid on the
Table of the Sabha,

Statement of Consul of GDR About the
Working of GDR Tractors in India

4989. SHRI D. N. DEB : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a statement issued
by the Consul of the German Democratic
Republic in Bombay on the 29th October,
1970 saying that controversy about the
unsatisfactory working of the G.D.R. RS.
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09 tractors was “‘politically motivated and
influcnced by the West German and the
Amecrican Peace Corps' ; and

(b) if so, the reaction of Government
in this regard and whether this question
has been taken up by several Members of
Parliament with the Government of India
and if so, the action taken on the
complaints ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The Hon. Member is requested to
refer to replies given to Lok Sabha Questions
No. 93, 100. 112 and 1i9 on the 12th
November, 1970. It is truc that several
members of Parliament had represented to
Government  of India regarding RS-09
tractors.

Scheme for Rehabilitation of East Bengal
Refugees in Andaman and Nicobar

4990, SHRI BRIJ BHUSHAN LAL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the main fcatures of their rehabili-
tation scheme for resettling East Bengal
refugees and others in the Andaman and
Nicobar Islands for which the post of Chief
Development and Rehabilitation Commissio-
ner was created ; and how far the schemc
has been implemented ; and

(b) whether the Chief Development
Commissioner is still needed to exccute the
remaining part of the scheme ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) A statement is attached.

(b) Yes.
Statement
The Department of Rehabilitation has

been assigned the responsibility of devclop-
ment of the Union Territory of Andaman
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and Nicobar Islands under the “‘Special
Areas” Programme. The programme aims
at integrated resource development of the
Islands, as also the resettlement of displaced
persons from East Pakistan and repatriates
from# Burma and Ceylon. An inter-depart-
mental team was constituted to assess the
resource potential of the islands and draw
up a development plan with special reference
to their physical, economic and strategic
characteristics. This Team, in its report,
visualised the doubling of the 1965 popula-
tion of about 75,000 by the end of 1971 and
its further increase by one lakh during the
period ending 1976 ; land reclamation of
about 1.25 lakh acres during the next ten to
fifteen years and its utilisation for agricul-
ture and plantation crops like rubber,
coconut, arecanut etc.; a fisheries develop-
ment programme aimed at raising the
present catch of 200 tonnes to 2,000 tonnes
per annum ; setting up a number of wood-
based industries ; an export oriented sugar
mill ; and establishment of adequate econo-
mic and social infrastructure. The post of
Chiel Development-cum-Rehabilitation Com-
missioner has been crcated to assist the
Chiel Commissioner in the implementation
of the above programme.

2. The progress in the implementation
of the programme is given in the following
paragraphs.

Land Reclamation
Progress in land reclamation is as
under :—
1. Betapur in Middle
Andaman 2,050 acres.
2. Great Nicobar 675 acres.
3. Little Andaman 225 acres.
4, Neil 600 acres*

(*timber has been cleared
in another 700 acres).

Plantations :

A Rubber
Station has been established

Research-cum-Development
in South
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Andaman. 500 acres of land have been
planted with rubber.

A commercial plantation of rubber over
6000 acres is under implementation in
Katchal. 550 acres have been planted Up-to
now ; about 800 acres will be planted during
the sowing season of 1971.

Soil Survey :

Soid surveys have been conducted over
5850 acres. In all, about, 3,000 acres have
been found fit for paddy cultivation and
plantation crops.

Roads :

A scheme for the construction of 15
kilometers of roads in Little Andaman
Isiand during the Fourth Plan period has
beea sanctioned and is under implemen-
tation,

Other programmes :

Other Ministries of the Central Govern-
ment are also undertaking programmes for
the development of the Islands, more note
worthy of which are schemes for develop-
ment of fisheries, jctties, roads, see and air
transport cic.

Settlememt of population :

3.  The total number of familiecs moved
to Andamans so far under the Accelerated

Development  Programme  is  indicated
below :—
Name of Island) No. of_"famir:f;s_
Place moved so far
1. Betapur in  Middle
Andman. 339
2. Rubber Research-cum
Development Station
(Burma Repatriates). 37
3, Neil 175
4, Great Nicobar (Ex-Ser-
vicemen). 100
5. Little Andaman. 48
Total 699
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‘Worl Bunk Appraisal for Assistanee to
Telecommunication Schemes

4991. SHRI DEVINDER  SINGH
GARCHA :  Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state ;

(a) whether a World Bank ‘appraisal
mission’ led by Mr. 1.A, Newstcad recently
visited India and had discussions with the
officials of the Communications Ministry
and the Posts and Telegraphs Board for
providing additional assistance of 75 million
dollars for telecommunication schemes during
the last two years of the Fourth Plan ;

(b) if so, the results of the talks held
and the details ol the schemes for which the
assistance is being provided ; and

(c) whether there is provision for
Technical Assistance also ; if so, the details
thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes.

(b) Nofinal decision has been made
known so far. The assistance sought flor
will broadly consist of foreign exchange
support for raw materials and components
required by the Government Telecommuni-
cation Factories and import of Critical items
of stores and equipment.

(c)
finalised,

Yes, the details are yet to be

Details of Fresh Agrecement Under PL-480

4992, SHRI DEVINDER SINGH
GARCHA :
SHRI MAYAVAN :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether Government of India
propost: to enter into a New PL-480 agree-
ment in the near future ; if so, the details
thereof ;
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(b) the mames of commodities which

are likely to be imported wunder (this
agreement
(c) the quantity of cach of these

commadities likely to be imported ; and

(d) the total value of commodities to
be supplied under this new agreement 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). I is proposed to
exccule a further  Agreement  under the
PL-480 with the Government of the United
States. The commodities likely to  be
covered are wheat, cotton and soyabean oil.
Since the details of the agreement  are yet to
be finalised it is not possible 1o say, as wvet
the quantity of cach of these commoditics
that are likely to be made available under
the new agrecment or the value thereof,

Extension of Cercals Cultivation and its
Effect on Acreage Under Pulses
and Otlsceds

4993, SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOOD
AND  AGRICULTURE be pleased to
state :

(a) whether the cxtension of cereal
cultivation was cutting into acreage under
pulses and oilsecds ;

(b) if so, the details thereof ;

(c) whether in spite of extension agencies
urging farmers to rotate cercals with ground-
nuts or pulses as a short crop, there was
growing tendency to grow cereals crops one
after another ;

(d) if so, the reasons therefor ; and

(e) the steps Government propose to
avoid possibility of decline in production
of pulses and oilseeds ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
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SHINDE) : (a) No, Sir. The wvariations
in arca from year to year may be due to
scasonal conditions at the sowing time.

(b) Does not arise.
]

(¢) No such report has been received.
(d) Does not arise,

(¢) Government arc aware of the

seriousness  of the situation. The steps
taken includec package approach in the
cultivation of oilsecds and pulses. Centrally
sponsored schemes have been sanctioned for
the cultivation of vilsecds in potential arcas.
Besides, elTorts are being made to increase
area uader pulses through introduction of
short duration pulses under multiple cropping
and inter-cropping in  major long duration
crops.  Rescarch Scientists are doing their
best to evolve short duration High Yielding
Varicties of pulses and oil seeds,
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Production of Cathew Nuts in Contai

Coastal Belt
4995, SHRI SAMAR GUHA : Wil
the Minister of FOOD AND AGRICUL-

TURE be pleased to state :

(a) whether the coastal belt of Contai
Sub-Division of West Bengal produces
Cashew Nuts ;

(b) whether production of such nuts
in this arca can be very largely improved ;

(¢) whether Government proposc to
assist in the proper cultivation, production
and marketing of Cashew Nuts ; and

(d) whether for this purpose Govern-
ment propose to send a Study Team 1o that
arca for exploring the possibility of limproved
cultivation of Cashew Nuts ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The relevant in-
formation is being collected from the State
Governmen! and will be placed on the Table
of the Sabha.

Recommendations of Wild Life Board for a
Game Sanctwary in Simulipahad, Orissa

4996. SHRI S. KUNDU : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state ;

(a)  whether the Wild Life Board has
recommended the development of Simulipahad
in the district of Mayurbhany, Orissa, as
game sanctuary ;

(b) if so, the details thercol ; and

{c) the steps taken by Government to
implement the recommendations of the Wild
Life  Board regarding development of
Simulipahad ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (v The Expert

Committee, set up by Governmznt of India
to examine existing National Parks/Wild
Life Sanctuaries and to advise on sctting up
new ones, has recommended that the proposed
National Park of Orissa in the Simulipahad
Hills can be considered suited for faunal
concentrations if the area thercof is restricted
to about 160 sq. kms. and the seventy tribal
settlements inside this area and on its fringe
are moved out.

This report of the Expert Commitlee
along with its other recommendations was
discussed in the VIII Session of the Indian
Board for Wild Life on 24-10-1970.

As decided in that Session the views of
the State Governments have been sought in
this regard.
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Measures Adopted to check Floods and
Storing of Rain Water in Bihar
and Rajasthan

4997,  SHRI ABDUL GHANI DAR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether during the last three ycars
upto 31st October 1970, Government [ailed
to check the increase in floods which has
been continuously ruining crops worth so
many hundred crores ; and

(b) whether drought in  Bihar and
Rajasthan can be ended by storing rain
water and supplying it through canals to
many arcas 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHR1I  ANNASAHIB
SHINDE) : (a) The damage duc to floods
varies from year to year depending on the
magnitude of floods in different parts of the
country. Ewen though there has been more
damage in  last  three years, it cannot be
concluded that it is on the increase.  Since
1954, measures such as construction of
storage reservoirs, embankments, drainage
channels, cte. have been undertaken to give
protection against damage from floods and
drainage congestion, These mesasures have
benefited an arca of 59 lakh hactares upto
the beginning of the Fourth Plan,  Such
prolective measures are  being continued in
the Fourth Plan.

(by During the Plans, the State
Governments have undertaken schemes for
storing rain water and its utilisation for
irrigation according to availability of resour-
ces as a part of Soil Conscrvation and Minor
Irrigation Schemes. They have also a
number of similar new schemes. When
these are implemented the problem of
drought will be tackled to a great extent.

Indian Coffee Workers® Cooperative
Sacicty Ltd., Delhi

4998. SHRI C. K. CHAKRAPANI :
SHRI VISWANATHA MENON :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :
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(a) the total membership of the
Indian Coffce Workers' Co-operative Sociely
Limited, Delhi ;

(b} whether the workers who have been
working for more than five years, are
entitled to get the membership ;

{c) if so, how many workers, who have
completed five year term, arc still out of the
membership ;

(d) the reason for the same ; and

(e} whether Government propose to
instruct to give the membership to all the
workers who have alrcady completed five-
year period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI JAGANNATH
PAHADIA) : (a) 227

(b)  Yes Sir,

(c) 105

(d) Only 16 employees out of 105 have
submitted written applications, which are
under consideration of the Society,

{e) In view of the position indicated in
part (d) above, the question of issuing
instructions does not arise.

Strike by Workers of Hindustan Motors
Limited, Uttarapara, West Bengal

4999. SHRI MOHAMMAD ISMAIL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to stale :

(a) whether workers of the Hindustan
Motors Limited, Uttarapara (West Bengal)
resorted to a work-to-rule strike recently ;

(b) if so, the main demands of the

workers ;

had been
Motors

(c) whether 27 workers
retrenched from the Hindustan
Company recently. ; and
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(d) if so, the action which Government
propose to take in the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D,
SANJIVAYYA): (a) to (d). Infgrma-
tion is being collecicd and would be laid on
the Table of the House after it is reccived.

Expenditure Incurred on Arbitration
cascs at Bombay and Delhi

5000. SHIRI YAMUNA PRASAD
MANDAL :  Will the Minister of FOOD
AND AGRICULTURE be plcased 1o statle :

(a) whether in the court of the Sole
Arbitrator, Shri Ramachandani at Delhi, in
cases perlaining 1o Supply and Disposals
Department, the Officer on  Special Duty
(Litigation) only appears and in cases per-
taining to the Department of Food, the
Deputy Legal Adviser only appears on behalf
of the Government ;

(b) whether in the court of the Sole
Arbitrator Shri P. G, Gokhale at Bombay, the
Deputy Legal Adviser the Government
Counsel, and the Legal Adviser to the Food
Corporation and the Government Arbitra-
tion stafl, all attend the  Arbitration
Proccedings on behall of the Departinent of
Food ;and

(c)  whether Government propose 10
take any suitable steps to reduce this extra
cxpenditure incurred at Bombay as a resull
of the attendance of Arbitration Proceedings
by a considerable number of oflicers and
stall as is being done at Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOI), AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) In cases pertaining to
the Directorate General of  Supplics and
Disposals, the Officer on Special Duty
(Litigation) in that Dircctorate appears before
the Arbitrater in the majority of cases in
which the procecdings are held in Dethi.
Where, however, the stakes involved are high,
special counsels are engaged to conduct the
cases. The cases from the Department of
Food mostly pertain to the Army Purchase
Organisation of the Department. A whole
time Deputy Legal Adviser has been appointed
with effect from 20-7-70 to conduct the cases
of the said Organisation referred to arbitra-
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tion after that date. The earlier cases of the
Organisation, as also other cases of the
Department not pertaining to the Army
Purchase Organisation, are being conducted by
private counsels. The concerned Government
officials provide Secretarial and other necessary
assistancc to the Officer on Special Duty,
the Deputy Legal Adviser or the private
counsels, as the case may be, in the conduct
of the cases.

{(b). The cases pertaining to the Food
Department  are  conducted by private
counsels. The Deputy Legal Adviser in the
Ministry of Law at Bombay also normally
attends the hearings, on behalf of the Central
Governmen  Solicitor, while the concerned
officials provide the necessary  Secretarial
and other assistance.

(c).  Docs not arise, as the conduct of
the Food Department's cases belore  the
Arbitrator in Bombay is done by ithe
Counsels engaged for the purpose while no
extra expenditure is incurred on the Deputy
Legal Adviser's attending the  arbitration
proceedings, or the concerned  oflicials
providing the necessary secrctarial and other
assistance.

Expenditure for not Refunding Sccurity
after Expiry of H. & T. Contract

5001. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether as per award given by the
Arbitrator Shri P. G. Gokhale at Bombay in
1969, the Government had to pay a sum of
Rs. 4,200.00 as inlcrest, Rs. 1,000.00 as cost
in addition for incurring other legal expen-
diture for not refunding the security just after
the expiry of the H. & T. Contract at C.S.1D ,
Gwalior in June, 1965 in the name of Shri
Shanti Prasad Agarwal ;

(b) the names of the officers responsible
for not refunding the Sccurity in time invol-
ving accrual of above mentioned unnecessary
expenditure and action taken against such
officers, and

{c) whether any instructions have been
issued with a view to avoiding recurrence of
such losses to Government in futuse ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) In terms of the arbitra-
tor's award in the said case, the Government
paid Rs. 4198.35 as interest on the security

deposit, and Rs 500(- towards the
contractor's costs on the reference for
arbitration.

(b) and (c). The decision about non-
release of the security deposit in question

was taken after due deliberation and so,

there was no question of any individual
officer or officers being considered responsible
in the matter, or of the issue of any general
instructions on the subject,
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Selection of Helicopter for Spraying

5004. SHRI KANWAR LAL GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Starred Question No. 380 on the
26th November, 1970 regarding agreement
with World Bank for agricultural plancs to
eradicate pests and diseases of crops and
slate :

(@) whether the Director of Agricul-
tural Aviation will evaluate and decide upon
the type of fixed wing or helicopter aircraft
which will be imported ;

(b) whether there is any machinery of
responsible officers for making the purchases
of the helicopter and to spend  this amount
suitably ; and

{c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) No, Sir.
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(b) Yes, Sir.

(¢) Aircraflt procurcment would be
based on the Government of India’s and
operators” demands for makes and models
made available by suppliers prequalified by
a Procurement Committee composed of the
represenitatives of the Ministries of Finance,
Food and Agriculture and the Dircclorate
of Civil Aviation and Supplies and Disposals.
This  prequalification will  bc based on
proposals obtained through public advertise-
ment, including aircralt specificalions,
spare parts, alter-sales service and shipping

arrangements, The private operators would
be issued imported licences and  they
themselves  would be responsible  for

importation of aircraft.

Aircraft purchases for the Government

would be the responsibility of  the same
Procurement  Commillee  2s  mentioned
above.

Filling up of Posts of Sclection Grade
Clerks in Centralised Forcign Parcel
Accounts Work

SHRI GUNA NAND
THAKUR :

SHRI SUBRAVELU :

SHRI DEIVEEKAN :

5005.

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

Forcign Parcel

(a) whether the
the P& T

Accounts work was centralised in
Directorate in 1962 ;

(b) whether the posts of Selection
Grade clerks were transferred from Bombay
and Calcutta, alongwith the work ; and

(¢) il so, how these posts were filled
up from time to time ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN  THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) The posts of Lower Selection
Grade Clerks at Bombay and Calcutta were
abolished on the centralisation of the work
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in the Directorate. Simultaneously two
posts of LSG Clerks were created in the
Directorate for the surface Mail Accounts
work.

tc) The two posts of Lower Sclection
Grade Clerks were filled up by the appoint-
ment of Air Mail Accounts Clerks who were
employed in the same (Air Mail Accounts)
section  since 1962, Thereafter it was
decided that taking into account the strength
of Air Mail Accounts Clerks and Surface
Mail  Accounts Clerks, the wvacancies of
Lower Selection Grade Clerks in the
2 Sections combined together should be
filled up in the ratio of 3 : 1 from the two
Grades respectively.  In accordance with
this decision, the fourth and eighth vacancies
hawve been filled up by the promotion of
Surface Mail Accounts Clerks.

Distribution of Land to Scheduled Castes
and Scheduled Tribes

5006. SHRI DEORAO PATIL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the number of Scheduled Castes
and Scheduied Tribes given lands during the
last two years ; and
for granting lands to

(b) the rules

these people ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Information is
being collecied and will be laid on the Table
ol the Sabha.

Bonus Dispute in Oil and Natural Gas
Commission

5007. SHRI NARAYANAN : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(¢)  whether the Union Government
have decided 1o refer the industrial dispute
between the management of the Oil and
Natural Gas Commission and their workmen
over the issue of Bonus to the National
Industrial Tribunal at Delhi ;

(b) il so, the rcasons thercfor ; and
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(c) the terms of refercnce, and when
they are likely to give their verdict ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (@) Yes, Sir.

(b) and (c). The reasons and terms of
ref e are contained in S. O. No. 3759
dated the 12th November, 1970, a copy of
which is laid on the Table of the House.
|Placed in Library. See No. LT—4602/
70). The Government have no infor-
mation as to when the National Industrial
Tribunal, Delhi will give its verdict.

Participation of Taiwan Delegate in
Seventh Asian Advertising Congress
Seminar

5008, SHRI SHASHI BHUSHAN :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government have seen the
booklet containing a list of delegates and
representatives participating in the Seventh
Asian Advertising Congress Seminar  held in
New Delhi ;

(b) whether the attention of Govern-
ment has been particularly invited to the
inclusion of a delegate from Taiwan in the
capacity of Chinese representative ;

(c) whether the organisers of the said
Advertising Congress had consulted Govern-
ment before printing the said booklet ;
and

(d) if so, the reasons for which per-
mission was granted to them to include
this name ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Yes, Sir.
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(b) and (c). Circulars were issued by
the organisers of the Seventh Asian Adver-
tising Congress to all its members which
comprise advertising agencies in the Asian
countries. This circular was sent indivi-
dually to its members as well as through
the Governments of the countries concerned.
These invitations were issued on the clear
understanding that they were subject to the
rules for visas between the host country, i.e.,
India, and the other countries in force at the
time of holding of the conference. Before
printing the booklet the organisers had not
consulted the Government but the name of
one person from Taiwan was included as he
had indicated his desire to attend the
Congress. He did not, however, come.
No other delegate from Taiwan attended the
Congress.

(d) Does not arise.
Risc in Prices of Fertilizers

5009. SHRISRADHAKAR SUPAKAR :

SHRI RAGHUVIR SINGH
SHASTRI :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) the present price and cost of
production and rise in percentage of prices
of various kinds of fertilisers during the last
two years ;

(b) whether therc is a demand of
lowering the prices of fertilizers ; and

(c) the Governmenl's reaction to this
demand 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The current Pool issue
prices of imported fertilisers and the
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prices prevailing during the last two years as also the percentage increase are as under :—

The cost of production of domestic
fertilisers is trealed as confidential by the
fertiliser manufacturers and is, thercfore,
not available,

(b) Yes, Sir.

(c) (The prices of fertilisers were
increased due to levy of 10%, customs duty
in the budget proposals for the year 1969-70).
It is considered that at the present level of
produce prices, fertiliser application on
scientific basis is quite attractive despite the
increase in prices due to the imposition of
levy. The Central Fertiliser Pool is run on
‘no-profit no-loss" basis, and it has always
been the ecndeavour of the Government to
fix the Pool issue prices and the retail prices
as low as possible. It is hoped that with
the establishment of large fertiliser factories
with the latest tcchnology, the cost of
production and hence the prices of fertilisers
would come down.

Accident in Bhadrasahi (Raida) Manganesc
Mines

5010. SHRI G. C. NAIK : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(Rs. per M.T.)
Pool issue prices Current pool Percentage
for States » issue increase

1968-69  1969-70 prices for States

1. Ammonium Sulphate. 458 485 485 7.47
(White crystalline)

2. Urea 780 863 863 9.62
3. Calcium Amm. Nit (26% N) 475 515 515 .77
4. Calcium Amm. Nit (25% N) 455 490 490 7.14
5. Ammonium Chlorides 450 484 484 7.02
6. Muriate of Potash 445 483 483 7.87
7. Di-ammonium Phosphate 1000 1122 1122 10.87
8. N.PK. (14-14-14) 700 755 755 7.86
9. MN.P.K. (15-15-15) 760 832 832 8.65

{a) whether 4 persons
alive and some others
injurics in a serious
Bhadrasahi  (Raida)
recently ;

were  buried
sustained serious
mines accident in
Manganese  Mincs

(b) il so, the 'delails of the action taken
by Government in this regard ;

(c) whether any compensation has been
paid to the familics of the victims ; and

(d) il not, the rcasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D.
SANJIVAYYA): (a) A fatal accident
took place at Bhadrasahi Manganese Mine on
14-10-70 due to fall of side, resulting in the
burial and death of 4 out of the 5 workers
who were working there. The fifth worker

escaped unhurt. No other person was
involved in the accident.

(d) Immediately on receipt of infor-
mation about the accident the officers of the
Directorate General of Mines Safety proceeded
to the place of accident and took part in the
rescue operations. Enquiry into the accident
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was also conducted and the final report is
awaited. Action will be taken against those
found responsible for the accident as soon as
the report is finalised.

(c) and (d). Compensation is pﬁyable
by the management under the Workmen's
Compensation Act, 1923, which is adminis-
tered by the State Government ; the Govern-
ment of Orissa have been requested to take
necessary action in the matter. It has been
decided meanwhile to give ad hoc compen-
sation of Rs. 200/- to the families of cach of
the deceased, after verification of the legal
claims by the special Magistrate, Barbil. The
widow of one of the deccased persons has
already received this payment ; others are yet
to claim the amount.

Strike in Hindustan Zine Lid.

5011. SHRI RABI RAY : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the reasons for recent labour strikes
in Hindustan Zinc Limited ; and

(b) the steps Government have taken to
remedy these matters ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D.
SANJIVAYYA) :  (a) According 10
available information, there has been  no
recent strike in the mines belonging to
Hindustan Zinc Limited. Industrial relations
in other units of Hindustan Zinc Limited fall
in the State sphere.

(b) Does not arise, in so far as the
mines, for which the Ceniral Government is
the appropriate Government, are concorned.

Committee set up to Sclect Matching
Implements Regarding RS-09
Tractor

5012. SHRI VASUDEVAN NAIR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether in view of the fact that the
RS.-09 GDR ‘ractor, is an unconventional
implement carrier {ractor, a commillec was
set up to select matching implements.
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(b)Y if so, whether the above Committes
has submitied any report ; and

(c) whether a copy of the report, il any,
will be placed on the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDF) : (a) No such Commitice was
formally constituted by the  Government,
How:zver, the question of sclection of matching
implements for RS-09 tractors was entrusted
to a Committee of three Senior Technical
Officers of the Department. The Commitiee
however was not a formally appointed one,

(b) The Commitlee made recommen-
dations on the selection of implements
required for first 500 tractors, their  prices,
ele. For maximum utilisation of ths tractor
and implements  the Commitice  also
recommended that RS-09 tractors may be
aliotted to only few sclected arcas, These
recommendations were taken into considera-
tion while negotiating  with  the forcign
suppliers and makeing Stale-wise allocations,

(¢) Itis notin the public interest to
place a copy ol the report of the Commitlee
on the table of the Sabha,

Working of Agro-industries Corporation,
Woest Bengal

5013. SHRI JYOTIRMOY BASU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to staic the working,
results of the West Bengal Agro-industries
Corporation during the vyears 1969-70 and
1970.71 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : The main activitics of the
West Bengal Agro-industries Corporation
Ltd. are as follows :

(a) Sale and distribution of agricultural
machinery and agricultural inputs and special
project work like land reclamation in flood
affected areas in the districts of Jalpaiguri,
Darjeeling and Cooch Behar.

L}
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(b) Sale and distribution of agricultural
machinery, agricultural inputs on hire-
purchase basis and running of Customs
Service Centres.

During 1969-70, 15 Zetor-2011 tractors,
97 DT-14B Russian tractors, 25 Kubola
power tillers, 163 agricullural inputs, 316
pumpsets were sold on cash basis and
agricultural inputs of 224 M T. were sold
and the Corporation received Rs. 3,35,000
from the running of Customs Service Centres
and the balance amount for tractor cultiva-
tion of Mood affected silted Jands in North
Bengal. The total turn-over during this year
was Rs, 30,11,000/- and the income from

activities  including the profit  was
Rs. 4,85000. During 1970-71, till  the
middle of  Auvgust, 1970, 16 Zetor-2011

tractors, 3 DT-143 Russian Tractors, 12
Kubota power tillers, 7 Mitsubishi power
tillers and 117 pumpscts and 445 M. T. of
Agricultural inputs were sold, The Corpora-
tiou received Rs. 99,000/~ during this period
from the running of Customs Service Centres.
The total turn-over was Rs. 13,63,000/- and
income from activities including profit was
Rs. 1,48,000/- during this period.

During 1969-70 the Corporation distri-
buted 6210 pumpsets on hire-purchase  basis
and the total turn-over was Rs. 1,78,72,000,-
and the income from actlivities was Rs.
12,70,000/- including interest uplo
31-3-70. The abstract of income is as follows :

1969-70 17,55,000

1970-71 (Till Mid-

August, 1970) 1,48,000 (interest due on
loans given
during 1969-70
has not been
incorporated)

The total demand on principal and
interest for loans granted under hire-purchase
of pumpsets during 1969-70 up-till June 1970
was Rs. 11,88,750.64 and the total realisation
up-till mid-August, 1970 was Rs. 2,92,503.25.
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Legislation to Ban Allotment of Fertile
Land for Industrinl Purposcs

5015. SHRI ABDUL GHANI DAR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government are bringing a
compresensive Bill to ban the allotment of
fertile lands for industrial purposes ; and

(b) whether this Bil' will also provide
that no industrialist will have the occupation
of lands exceeding their actual needs and if
Government find that any industrialist had
land more than his needs, Government will
resume the excess land and hand over that
area to the poor cultivators ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). It is the accepted
policy of the Government of India to ensure
that good agricultural land is not acquired for
any public purpose cxcept where such  acqui-
sition became essential by virtue of its
strategic importance or for the development
of agriculture itself. Circular letters have
been issued by the Government of India to
all State Governments requesiing them to
ensure that good agricultural land is not
acquired under the provisions of the Land
Acquisition Act. The Land Acquisition
Review Committee also considered all aspects
of land acquisition and has recommended
that while it may not be practicable to impose
a total ban on the acquisition of good
agricultural land due to its strategic impor-
tance and also for the development of
agriculture itself, the Government should
provide for a statulory device for preventing
the acquisition of good agricultural land.
The Land Acquisition Review Committee also
recommended that in cach State a Land
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Acquisition Committee should be set up for
advising Government in respect of land use
policy in the matter of large scale acquisition
for public purposes including implementation
of projects. One of the functions of this
Committee is to ensure that the acquisition
of good agricultural land does not take place
where it can be avoided The recommenda-
tions of the Land Acquisition Review
Committec have been forwarded to the State
Governments for their comments, Replics from
all States have not been received. From the
replies received so far it is found that some
State Governments have issued instructions to
the concerned authorities to the effect that
good agricultural land should not be acquired
except in unavoidable circumstances. At
present there is no proposal to bring a
comprehensive bill for banning the allotment
of fertile land for industrial purposes.

Agreement for Import of Tractors from
LLS.S.R.

5016. SHRI MUHAMMAD SHERIFF :
SHRI CHENGALRAYA NAIDU :
SHRI R. BARUA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether any agreement has been
signed by the State Trading Corporation and
the U.S.S.R. for the supply of tractors ;

(b) tne names of the other couniries
from which India is importing tractors ;

(c) the details of the tractors being
imported from each country and the com-
parative price per tractor being  supplied to
India ;

(d) whether Government have taken
any special steps for the allocation of
tractors in the country ; and

(e) il so, the details thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
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(b) Contracts for the import of tractors
have also been signed by the S.T.C. of India
with foreign suppliers of GDR, Czechoslo-
vakia, Rumania, Poland, Yugoslavia and
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UK. In the case of the GDR tractors, the
import has been suspended.

(c) The required

indicated below :—

information is

Make of Tractor

Import price per Traclor

(Rs.)
RS-09 9,350C&F *
Zetor—2011 SKD 10,007 .
Zetor—2011 Rice Spl. SKD 10,957,
Zctor—2011 Rice Spl. fully built 11,467
Zetor—5511 fully built 17,680 .,
Zetor--5511 SKD 17,173,
U—650 fully built 19,650 C& F
U—650 SKD 19,050 ,,
U—651 21,750,
Byelarus 13500 CIF
T/25 8,000 ,,
Ursus—328 PKD 7,100 C&F
Ursus—335 11,800 ,,
IMT—555 15,557
Ford—3000 £ 1,145
International B 276 £ 84010,

(*Imports suspended and price is with deletions),
(d) and (e). A statement showing the against requircments of 1969-70 is

allocation of 30,000 tractors being imported appended,
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Statement
Allocation of 30,000 Tractors being Imported against requirements of 1969-70
S. No. Name of State Agro-Industries Allotment
Corpn./U.T, T12200 735 50 & above  Total

(hp) (hp)  (hp)
1. Andhra Pradesh . 1,600 300 400 2,300
2. Assam 175 75 50 300
3. Bihar 1,425 300 375 2,100
4. Gujarat 925 275 400 1,600
5. Haryana 1,300 325 375 2,000
6. J&K 100 50 50 200
7. Kerala 600 50 150 300
8. Madhya Pradesh 1,050 350 400 1,800
9, Mabharashtra 975 325 500 1,800
10. Mysore 1,150 275 425 1,850
11.  Tamil Nadu 1,275 325 100 1,900
12, Orissa 100 100 50 250
13.  Punjab 2,300 300 400 3,000
14. Rajasthan 1,250 325 425 2,000
15. Uttar Pradesh 2,525 375 500 3,400
16. West Bengal 200 50 50 300
DEFENCE 1,400 500 600 2,500
CUSTOM HIRING 100 500 400 1,000
UTS/RESERVE 550 200 150 900
Total : 19,000 5,000 6,000 30,000

Aid from Hungary for Setting up Telecom-

munication Factory

SHRI YASHPAL SINGH :
SHRI NARAYANAN :
SHRI N.R. LASKAR :

5017,

Will the Minister of INFORMATION

AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(2) whether Hungary has offered India
technical assistance in

financial aid and
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setting up a factory to manufacture tele-
communication and microwave equipment ;

(b) ifso, to terms of the agreement
between the two countrics ; and

(c) when the factory is likely to be
set up 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a)to (c). The
Deputy  Minister for  Metallurgy and
Engincering of the Government of Hungary,
who was in India recently, met officers of
the Department of Communications, when
matiers of mutual interest were generally
discussed. The Dcputy Minister stated that
his country, which had a well-developed
telecommunications industry, would like to
supply telecommunication equipment
including micro-wave equipment, to India
and set up joint venture in India for the
manufacture of such equipment. No concrete
proposal has emerged so far and no agree-
ment has been entered into with Hungary
in this regard.

Export of a Components and Spares of
Tractor to Czechoslovakia

5018. SHRI RAJ DEV SINGH :
SHRI N. SHIVAPPA :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether there has been an agree-
ment between India and Czechoslovakia to
import tractor components and spares from
India ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASALHIIB
SHINDE) : (a) and (b). A trade Protocol
has been signed between India and Czecho-
slovakia on 18-11-1970 and it contains a
provision for import from Czechoslovakia
of spares for Zetor 25-K and other tractors
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and Zetor 2011 and Zetor 5511 (complete)
and spares. Besides, an agreement has
been concluded between the State Trading
Corporation and Messrs MOTOKOV Foreign
Trade Corporation, Praha, Czechoslovakia
for the import of 3,000 number of Zetor-200
(SKD), 1000 numbers of Zetor-2011 (SKD)
Rice Special, 500 numbers of Zetor-5511
(SKD), besides 2,500 numbers of fully-built
Zetor-2011 Rice Special and 1,000 numbers
of Zetor-5511 tractors, spare parts and
implements therefor.

Confirmation of Staff in I.T.I.s in Delhi

5019. SHRI RAM SWARUP
VIDYARTHI : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(a) the total number of Instructors,
Supervisors, Foremen and the Principals in
the Industrial Training Institute of Delhi ;

(b) how many of them have putin
more than 10 years of service and are yet
lemporary ,

(c) the number of those who have been
declared permanent ;

(d) whether the employees have been
demanding the declaration of permanency
for years past ; and

(e) the hitch in declaring all the
eligible persons permanent ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) ;

(a) Insiructional staff 545

Principals 17
(b) Instructional staff 150
Principals Nil

(¢) Instructional staff 67
Principals 2

(d) Yes.

(¢) Confirmations against the per-
manent posts of Instructional
StaffPrincipals  in Industrial
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Training Institutes in  Delhi/New
Delhi have been made. ‘Proposal
for converting some temporary
posts into permanent ones is under
consideration,

Acreage of Cultivated Land at the —
beginning of Fourth Plan

5020, SHRI SHANKAR RAO MANE :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the acreage
of cultivated bhumi in acres as at the start
of the Fourth Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : Data on cultivated area is
compiled as part of Land Utilization Statis-
tics which become available with some
time-lag. According to these statistics,
the cultivated area (i.e. net area sown plus
current fallows) in India during 1966-67,
the latest year for which All-India data are
avallable, is estimated as 150.33 million
hectares (i.e. 371.47 million acres).

Allegation against Managing Director
Punjab_State Agro-Industries
Corporation

5021. SHRI S. M. BANERJEE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased Lo state :

(a) whether there arc a large number
of complaints of favouritism, nepotism and
corruption against the Managing Director,
Punjab State Agro-Industries Corporation ;

(b) whether a memorandum to this
effect has been submitted to the President
of India ; and

(¢) if so, action taken or proposed
to be taken on these complaints and the
memorandum ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir.

(¢) The complaints have been for-
warded to the Chief Secretary, Government
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of Punjab and the Chairman, Punjab State
Agro-Industries Corporation, for appropriate
action and invesligation and report,
respectively.

Representation against selection of Staff
made by Indian Council of Agricultural
R

esearch
5022. SHRI RAM SWARUP
VIDYARTHI : Will the Minister of

FOOD AND AGRICULTURE be pleased
to ‘state :

(a) the number of representations and
their nature against the sclections made by
the Indian Council of Agricultural Research
of staff during the last three years ;

(b) under whose orders sclection of
staff was taken out of the :purview of
U.P.S.C. and given over to Indian Council
of Agricultural Research ; and

() whether charges of manipulation
and use of other methods to favour parti-
cular candidates were brought to the notice
of-Government ;if so, the officers against
whom the charges are levelted and the action
Government have taken or propose to take
against those officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) 5 Scientists working in
Institutes under the Couneil had submitted
their reprossntations in a regular way
through proper channel during the last
3 years. In addition, in a number of cascs
either notes or letters came from public
men taking up the cases ol scientists, mostly
departmental ones.

(b) On the recommendations of the
Agricultural  Research  Review Team,
appointed by the Government of India,
the Government have, after consulting the
Scientific Advisory Committee of the
Cabinet, decided that the recruitment to
various scientific and technical posts in the
re-organised I.C.AR. and the Instltutes
taken over by it, which used to be done
through the U.P.S.C., should be made on the
recommendations of the Sclection Com-
mittees, consisting of outstanding scientists
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in the particular disciplines, constituted by
the Council itself.

(c) 1Inorder to avoid any chance of
manipulation of qualifications etc., the
I.C.A.R. have prescribed uniform qualifica-
tions for scientific and technical posts,
scale-wise and discipline-wise. Method of
screening of applications has been laid down
and to ensure uniform assessment, guide-
lines have alio been provided flor the
Selection Committecs. On the Selection
Committees, which are constituted on
ad-hoc basis for each post in accordance
with the provisions of the Bye-Laws of the
I.C.A.R. and with the approval of Director-
General, LC.A.R., and Minister for Food
and Agriculture, as the case may be,
scientists  from outside the [1L.C.A.R.
Organisations are appointed as experts.

Despite all  these measures taken to
ensure uniformity and fair play, some
represeniations, from the candidates or
through public men, against the recommen-
dations of the Selection Commillees, were
received. Each such  representation  has
been thoroughly looked into and it has been
observed that no irregularity of the type
indicated thercin occurred in any such
selection.,

Telephone connection between Sendhwa
and Khetia in Madhya Pradesh

5023. SHRI SHASHI BHUSHAN :
Will the Minisier of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the progress so far madc to provide
telephone connection from  Sendhwa to
Khetia in Madhva Pradesh ;

(b) whether a
on this line will
Khetia
and

telephone  connsction
go a long way to help
town area for the development ;

(c) the time by which a decision in
this respect is likely to be taken and when
the construction of the telephone line be-
tween Sendhwa and Khetia will be taken
up ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) and (b). The
scheme to provide telephone facility between
Sendhwa and Khetia has been examined.
It is found to be unremunerative and
therefore could not be sanctioned, The
fact that a telephone connection to Khetia
may help development of the area has been
taken into account.

(¢) Tne question docs not arise.

Dak Distribution in West Nimar
District (M.P.)

5024, SHRI SHASHI BHUSHAN .
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether the post of West Nimar
District is still centralised in Mhow and the
British system of dak distribution still
continucs in Madhya Pradesh ;

(b) the steps taken by Government to
ensure that dak from Khetia, Sendhwa,
Barwa, Khargone etc. is sent direct to
Indore and the newspapers from Indoie
rcach these towns of Madhya Pradesh
direct ;

(c) the system of communications and
transport adopted at present between Indore
and these towns of Madhya Pradesh ;
and

(d) whether it is proposcd to open a
Post Office in Khargone to facilitate dak
distribution ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) No, Sir,
Since 26.12.66 mail of West Nimar district
is being handled by Mhow RMS' Indore
RMS and Khandwa RMS.

(b) Mails are transmitted in direct
bags from :

(i) Kbhetia to a RMS section operating
between Bhusawal and Surat for

further disposal.
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(ii) Sendhwa through Mhow RMS and
Indore RMS,

(iii) Barwaha through a RMS scction
between Khandwa and Ratlam to
Khandwa RMS and  IAdore
RMS.

(iv) Khargone to Indore RMS and
Khandwa RMS through  road
services.  Newspapers from  Indore
are despatched in direct bags closed
by Indore RMS and Indore City
Sorting Office for the post offices
at the above mentivned places,
except Khetia for which a direct
bag is closed by Khandwa RMS,

() (i)

Khetia is  not  dircctly con-

nected with  Indore but is
served by a RMS Sorting
section working between

Bhusawal and Surat,

(i)  Sendhwa is dircctly connected

by mail motor  service with
Indore.

(iii) Barwaha is dircctly connecied
with Indore RMS through a
RMS section working  between
Khandwa and Ratlam and by
“weighment system™ des-
patches.

(iv) Khargone is directly connected

with Indore through mail motor
service,

(d) There is alrcady a delivery post
office at Khargone. There is no proposal
for opening another delivery post office.

There are  proposals  for  opening
urban and six rura' post oflices in
District during the Fourth

one
West  Nimar
Plan period.

Disparity in mininium Wages of workers

5025. SHRI INDRAJIT GUPTA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state @

(a)  whether wide disparities  exist in
the rates of minimum wages fixed by the
Central Government and the State Govern-
ments for the same Classcs of cmployees ;
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(b) if so, the names of States and

calegorics of the employees and their
wages ; and
(¢) the decision of the Labour Com-

missioners Conference in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) Since the wages have been
fixed by different machinerics and dates of
revisions are not the same, differences in
wage rates do exist.

(b) Information regarding rates of
minimum wages flixed or revised upto 30th
September 1969, is given in Table 4.10 of
“Indian Labour Statistics, 1970, a copy of
which has been sent to the Parliament
Library.

(¢)  The matter could not be discussed
by the Labour Commissioners Conference
lweld recently, for want of time.

Scale of Mathematics Instructors in
Industrial Training Institutions in Delhi
5026, SHRI D, AMAT :
SHRI P. C. ADICHAN :
SHRI KEDAR NATH SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Mathematics Instruc-
tors in the Indusirial Training Institutes in
Delhi have not been allowed the trained
Graduate teachers” scale (Rs. 220—500) as is
in vogue 1n Delhi in accordance with the
provision of the Training Manual (page 49,
article 150), and are placed in the scale of
Rs. 130—-280 only ;

(b} the reasons for the disparity,
particularly  when these  instructors are
trained/experienced graduate teachers and
have to put long hours of duty with no
annual vacations ; and

(¢)  whether any representations have
been received from the persons concerned
in this regard, if so, the decision taken
thercon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
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YAYYA) : (a) and (b).  The existing pay
scale for the post of Mathemativs Instructors
in the Industrial Training Institutes under
Delhi Administration is Rs. 130-280. A
revised staffing pattern, recommended in
1967, suggested inrer alia that Mathematics
Instructors should be given the same scale
of pay as that of B.A.B.T. tcachers. The
new stafTing paticrn has not been adopled
in the Union Territory of Delhi as in the
case of many other Union Territorics and
States due to some inherent difficulties of
adjustment of staff including certain other
categories of employees being  rendered
surplus.

Pay scale of trained graduate tecachers
of Education Department of Delhi Adminis-
tration has been upgraded to Rs. 220-550
w.e. f. May, 1970 while the scale of
Mathamatics Instructor in LT Ls continues
to be Rs. 130-280.

(¢) Yes. The representations are under
active considcration of Delhi Adminisra-
tion.

Recogmition of Diploma Coursc in Labour
Law Conducted by Indian Law Institute,
New Delhi

SHRI D. AMAT :
SHRI P, C, ADICHAN ;
SHRI KEDAR NATH SINGH :

5027,

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether a proposal 1o accord
recognition to the diploma course in labour
law conducled by the Indian Law Institute,
New Dethi from 1969-70  onwards is under
consideration ;

(b) whether the students appearing in
the relevant examination held in April, 1970
had been required to appear in an additional
paper on Industrial psychology ete. to
bring the course at par with other recognised
diploma courses ; and

(c) if so, the decision taken in the
matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) (1) and (¢). The question of
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diploma course in
labour laws conducted by the Indian Law
Institute was  considered by Government,
The Institute was informed that Government
did not find themselves in a position to
recofnise the course as it stood, but, should
the Institute still be intcrested, the matter
could be reconsidered on merits later if the
Institute took adeguate steps ‘meanwhile to
strengthen  their  faculty and substantially
augment the teaching time, including time
for field work.

recognilion of the

(b) No such stipulation was made.

State Bank of India Scheme to Finance
Rehabilitation of Fast Pakistan Refugees

5028. SHRI1 K. HALDER : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the State Bank of India
has offered to the Governinent ‘a scheme to
finance the rehabilitation of refugees from
East Pakistan ; and

(b) if so, the details of the scheme 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) (a) No,

{b) Does nol arise.

Loss suffered by P & T Deptt. due (o
liberal policy of opening post offices

5029. SHRI RAJ DEO SINGH : Will
the Minister of INFORMATION AND
BROADCASTING  AND COMMUNICA.
TIONS be pleased to state ;

(a) whether "& T Department  has
suffered an annual loss of over Rs. one
crorc on account of the liberal policy being
followad by the Department in opening post
offices ; and
the details thercof State-

(b) if so,

wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF [INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
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SHER SINGH) : (a) Post Offices are
permitted to be opened and retained upto
a period of 10 years in the rural areas under
certain conditions within prescribed Permis-
sible limits of loss ranging between Rs. 500/-
to Rs. 25000/~ per Post Office per alinum.
Such offices are also made permanent within
certain other prescribed permissible limits
of loss. Due to the P& T Department
adopting a policy of opening and retaining
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post offices in the rural areas within certain
prescribed limits of losses it has incurred a
loss amounting to about Rs. 80 lakhs during
1969-70 in running the experimental Post
Offices in the rural arcas.

(b) Loss sustained by the experimental
Post offices, Circle wise, during the year
1969-70.

Net loss Rs.

= Rs.

S. No. Name of Circle Profit Loss Remarks
Rs. Rs.
1. Andhra - 1,65,583.17
2. Assam — 4,91,505.02
3. Bihar —_ 18,470.52
4, Maharashtra - 10,53,714.31
5. Madhya Pradesh — 19,57,348.95
6. Delhi - 3,417.61
1. Gujarat - 2,35,382.76
8. Kerala 64,983.03 —
9. Jammu & Kashmir — 2,82,720.13
10. Tamil Nadu 3,18,009.27 —
11. Mysore _ 8,50,770.41
12, Orissa - 8,87,485.37
13. Punjab — 5,69,406,79
14, Rajasthan — 17,27,773.56
15, Uttar Pradesh 66,929.20 —_
16. West Bengal — 1,79,205.80
4,49,921.50 84,22,784.60

84 22,784.60—- Rs. 4,49,921,50

79,72,863.10
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Condition of Tibctan Refugees in
Ladakh Camps

5030, SHRI RAJ DEO SINGH : will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether 7000 refugess from the
Chinese-occupied Tibet are still rotting in
Camps for the past B years, in Ladakh

area ; and
(b) if so, the details thercof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). There are 1484
Tibetan refugees in the camps in Ladakh,
A scheme of rchabilitation on land for
these refugees has been prepared in consulta-
tion with the State Government and is
expected to be implemented during the next
working season.

gy e § smfagi w amEfea
win &1 3@ ama foar s
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() e waswal ¥ feu frad
srfsqdl & MW T A9g gdvem qer ¥
LA L

() FEt =g AGH ewww fraa
srfsaal 1 FEA FAAmA I} &
ol

A AT TEEW /@Sy #T w/IR
fawmr & Teg wAt (o0 W fAg) o (F)
5670

(@) 2602
() @ 600 )

Wheut and  Sugar Supplicd to Madhya
Pradesh During Last Five Menths

5036. SHRI HUKAM CHAND
KACHWAL :  Will the Minister of FOOD
AND  AGRICULTURE be pleased to
state :

(a) the quantity of wheat and sugar
supplied to the Madhya Pradesh Government
by the Central Government out of Central
quota during the last five months ; and

(b) the guantity of wheat and sugar
demanded by the State Government during
this period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) During July to November,
1970, against the total allotment of 102.9
thousand tonnegs wheat, only 41 thousand
tonnes were actually lifted by the nominees
of the Madhya Pradesh Government. Dur-
ing the same period, 89.1 thousand tonnes of
levy sugar was allotted to that Government
but a sizeable portion was not lifted by the
nominecs of the State Gowvernment against
allotment.

(b) The quantity of wheat and levy
sugar demanded by the State Government
during the said prriod was as under —

(In 5000 tonnes)
1135
984

Wheat
Levy sugar
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W T wH ¥ OF 9E Ea
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Rule for Retaining of Telephone by Officers
of Telegraph and Telephone  EFngineering
Service on transfer or going on Earned
Leave

5038. SHRI P. K. GHOSH: Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased o state :

(a) whether any period has been pre-
scribed uptil which an Officer of the Tele-
graph or Telephone Engineering Department
can retain a residential tclephone afier his
transfer or while proceeding on  earncd
leave for more than 30 days ;

(b) if so, the details thereof and if not,
the reasons therefor

(c) the designations of Officers of these
Depariments who were allowed to retain
their residential tclephones for a period of
more than 30 days during the current year
in the Delhi Telephone District in  the
circumstances referred to  in (a) above :
and
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(d) the authority which santioned

this ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) and (b).
When a P&T officer provided with a service
telephone at his residence proceeds on  leave,
and is likcly to return to the same station,
the residential telephone provided for him
is continucd as a scrvice telephone unless the
officer concerned desires  otherwise. On
procecding on transfer, the officer is allowed
to retain his telephone on private account on
normal rental for period not exceeding one
year,

(c) and (d). The information s being
collected and will shortly be placed on the
Table of the Lok  Sabha.

Agricultural Cc-operative Credit and its
Disbursement in States

5039. SHRI JYOTIRMOY BASU :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) (i) state-wise demand for agricultural
credit during 1968-69 to 1970-1971 yecar-
wise, (i) State-wise disbursement of agri-
cultural credit through Co-operative Societics

during the same period year-wise from
1968-69 to 1970-71 ;
(b) srate-wise over-dues of Central

Co-operative banks and primary agricultural
societies during 1968-69 1o 1969-70 and
1970-71 ;

(c) whether State Cooperative banks and
credit Coopertives are generally in a bad
shape, if so, the present position, slate-wise ;
and

(d) the steps, il any, bcing taken in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI JAGANNATH
PAHADIA): (a) Information relating
to demand for agriculiural credit is not avail-
able. (ii) Disbursement of agricultural credit
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(short and medium term and long term) for
the year 1968-69 is given in statement 1 laid
on the Table of the House. [Placed in
Library. See No. LT—4603/70] Similar
intormation for the years 1969-70 and 1970-
71 is presently not available. '

(b) Information in respect of overdues
as on 30.6.1969 is given in statement II
laid on the Table of the House. [Placed
in Laibrary. See. No. LT-—4603/70| Figures
for the years 1969-70 and 1970-71 are not
available.

(c) The state Cooperative Banks are
generally not in bad shape. The Central
Cooperative Banks are given audit classifi-
cation A, B, C, D according to criteria laid
down by the reserve Bank of India. The
primary credit societies are classified into
A, B, C, D, and E according to criteria fixed
by the Registrar of Cooperative Societics of
each state. Generally, D classification for
Central Cooperative Banks and D and E for
primary credit societies is considered to indi-
cate bad shape. A statement (statcment-I11)
indicating the latest information regarding
audit classification of Cooperative Central
Banks and Primary Credit Socicties state-
wise is laid on the Table of the House,
[Placed in Library. See. No. LT—4603/70]

(b) The following measures are i:eing
taken :

(i) steps for the early implementation
of the programme of reorganisation
of Primary Credit Societies, priority
being given to implemen.ation of
this programme in arcas covered by
the schemes for small Farmer's
Development Agency and Marginal
Farmers and Agricultural Labourers
and also in the districts where
rehabilitation of ceniral banks
has I':tccn taken up ;

(ii) Implementing the programme of

rchabilitation of weak central banks

and also evolving altermative
arrangements for financing Primary

Credit Societies until rehabilitation

of the central banks ;

(iii)  All out efforts to reduce overdues ;
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(iv) Disqualifying defaulters for standing
for elections in cooperative institu-
tions and disqualifying nominees of
defaulting societies for holding posi-
tions on the Board of Management
of higher level organisations ; and

(v) Large scale participation by state

governments in the share capital of

the Primary Credit Societics and

Central Cooperative Banks.

News Agency *‘Hindustan Samachar’

5040. SHRI JYOTIRMOY BASU :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the actual owner of the News Agency
*Hindustan Samachar” ;

(b) the names and particulars of the
Members of the Board of Directors of this
news agency, the details of its shareholders
and the sources of its finances ;

(c) whether it was blacklisted by Govern-
ment in 1966 ; if so, the reasons therefor ;

(d) whether any Central or State Minis-
ters are in any way connected with it, if
s0, the details thereof ;

(c) whether it has been reported to
Government that the Hindustan Samachar
Mews Agency is connected with RS.S. ;

(f) whether any of its office-bearers had
been allowed to go on foreign tours ; and if
s0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) to (f),

(a) The Hindustan Samachar news
agency was started in 1948 as a private
limited company and was taken over in
June, 1957, by the Hindustan Samachar
Co-operative Society Ltd., organised by the
workers of the news agency. It has 243
shareholders.
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elected by the General Body in its annual
mecting held on May 4, 1970 are as

under :

(b) According to the information
supplied by Hindustan Samachar News
Agency in their letter dated August, 1970,
the .members of the Managing Committee

President : Shri Ganga Sharan Sinha, M.P.
Vice-President : 1. Shri K.P. Tripathi, Finance Minister Assam.
2. Shri Ratan Lal Joshi, Editor Hindustan, New Delhi.
3. Shri Vasant Rao Oak, President Hindi Sahitya
Sammelan, Delhi.
Secretary : Shri B. P. Agarwal, Managing Editor, Hindustan Samachar.
Treasurer : Shri H.D. Pathak, Chief News Editor, Hindustan
Samachar.
Members : 1. Shri A. K. Jain, Chief Editor, Nav Bharat Times,

New Delhi,

2. Shri Sidheshwar Prasad, Deputy Minister, Govt,

of India.
3. Shri N.B. Lele, Correspondent Hindustan
Samachar.

Special

4. Shri R. S. Agnihotri, Editor, Feature Section, Hindustan
Samachar.

5. Shri Vasant Deshpandey, Editor Hindustan Samachar,
Bombay.

6. Shri S, N. Dwidedi, Editor, Hindustan Samachar,
Lucknow.

7. Shri V. Rangarajan, Editor, Hindustan Samachar,

Madras.

Out of 243 Share-holders of Hindustan
Co-operative  Society Ltd.,, 206 are the
workers from different Branch Offices and
Mofusil correspondents of the News Agency.
The remaining 47 share-holders are some
public men and some journalists.

The main source of income of Hindustan

Samachar is subscription from the news-
papers, State Governments and the All
India Radio. Besides these, Hindustan
Samachar has also a Feature and Publica-
tion Section which adds to its income. The
assets and liabilities of the agency according
to its balance-sheet as on 30.6.1968 is as
follows :
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Asscts Liabilities
Office Equipment
Furniture and Fixture 92,217.10 Share Money 44,987.45
Less Depreciation 6,122.10 55,095.00 Bill Payable 60,170.87
Suspense — 4,369.43 Deposits 63,850.00
Security Deposit — 6,025,00 Loan 70,776,83
Investment — 1,400.00
Bill Receivable — 64,842.23
Cash at Branches — 14,410,98
Advance — 593.10
Profit and Loss Account as
per balance sheet. 95,813.23
Less Profit for the year as
per Profit and Loss Afc. 1,763.82
23978515 28515

(¢) It has not been black-listed.

(d) In this connection attention is
invited to the information supplied in
(b) above.

(¢) The major portion of the Indian
news covered by Hindustan Samachar con-
sists of political and cultural stories. News
and speeches cmanating from Jan Sangh,
R.S.S. and allied sources are covered in
greater detail.  Thus on September 20, 1970
the Goraksha Sammelan at Jaipur was
reported in detail. The speakers covered
were Presidents of Hindu Mahasabha and
Ram Rajya DParishad and religious leaders
like Shri Shankaracharya of Badrikashram,
One of the points made again and again in
these specches, as reported by the agency,
was that Congress (R), C.P.l. and Muslim
League success in Kerala Elections was
fraught with grave danger for the Hindus
and democratic elcments of the country,

(f) A reprcsentative of the agency
accompanied the President for coverage of

his  tour 1o
Bulgaria.

U.S. S. R, Poland and

Confirmation of LDC’s Against Permancnt
Vacancies Lying Vacant in Deptt.
of Agriculture

5041. SHRI JYOTIRMOY BASU :
SHRI S. M. BANERJEE :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether a number of permanent
vacancies in the grade of 1.DC (CSCS) in
the Department of Agriculture are available
for the last few years ;

(b) if so, thc number of such vacancics
and the dates from which the samc are
available ;

(c) whether a number of temporary
LDCs (CSCS) in the Department of
Agriculture who fulfil the required qualifica-
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tions etc. and are eligible for confirmation
have not yet been confirmed ; and

(d) if so, the number of such eligible
persons and recasons for their not being
confirmed so far against the available
permanent vacancics in the grade of LDC ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPLRATION (SHRI ANNASAHIB
SHINDE) : (a) and (h). 53 permanent

vacancies have become availuble for confir-
mation of the eligible Lower Division
Clerks (Grade 11 of the Central Sectr.
Clerical Service) in the cadre of the Depart-
ment of Agriculiure  in September, 1970,
These vacancies arose with retrospective
effect f.e. from 1966 and  oawards asa
result of review of the Authorised Permanent
Strength of the cadre as on [1-5-1966 and
1-5-1967, confirmation of Lower Division
Clerks in higher posts ete.,

) Yus.

(d) The information is being compiled
and will be laid on the table of the Sabha.

Senles of Pay of Staff Working in
Industrial Training Institutes in Delhi

RAM SWARUP
Will  the  Minister  of
REHABILITATION  be

5042, SHRI
VIDYARTHI
LABOUR AND
pleased to state :

(a)  whether  approved  scales of pay
have been laid down in the Manual of
Labour, Employment and  Rchabilitation

1967 for various calegories of
Industrial ~ Training

for the ycar
stafl working in the
Institutes ; and

(b) il sn, whether thewe scales of pay
are being given to the stafl in the various
1.T.L's of Delhi; il not, the reasons
therelor ?

THE MINISTER OF LABOUR AND
RFHABILITATION (SHRI D. SANI-
VAYYA) : (a) Yes.

(b) No. The scales of pay attached to
various categories of posts in the Industrial

Training Institutes are inclusive of Dearness
L]
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Allowance. The emoluments now drawn by
the various categories of staff and the exis-

ting pay scales are more than those prescribed
in the Manual.

Training of Teachers/Instructors Working
in Industrial Training Institutes

in Delhi
5043. SHRI RAM SWARUP
VIDYARTHI : Wil the Minister of

LABOUR AND REHABILITATION be
pleased to state :

(a) whether there is any provision for
the training of Instructors/Teachers working
in the various Industiial Training Institutes
of Delhi and whether the tcachers are being
sent for training ;

(b) the rate of payment made to
employees of LT.I's sent on training by the
Government of Himachal Pradesh, J. & .,
Rajasthan, Tamil Nadu and the Delvi
Administration ; and

(c¢) whether there is any disparity in
these rates of payment ; il so, the reason for

the same ?

THE MINISTER OF LABOUR AND

REIABILITATION (SHRI D. SANJI-
VAYYA) : (a) Yes.
(b) and (c¢). The instructional stafl

deputed by Delhi Administration for training
to Central Training Institutes for Instructors
is paid TA/DA for the journeys as admissible
under the rules. The staff deputed for
training is also paid full salary during the
training period. Similar information has
been called for from the State Directors of
Himachal Pradesh, Jammu and Kashmir,
Rajasthan and Tamil Nadu. On recciving
the relevant  information from the State
Dircctors, the position would be reviewed,

agf & wew wreTwl B wfy & dmam

5044, off fic qo ANfwA : FarT W
aar sfa 5= 7z 343 ¥ g0 AT fr

(%) wfer auf ¥ Frew arg ad &
i # qgaET: e afy fR 6
TEATAAT & 5 WY
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Rajasthan Proposal for Reclamation of
Chambal Valley for Rehabilitation
of East Pak Pefugees

5048. SHR1 CHENGALRAYA NAIDU :
SHRI R, BARUA :
.
Will the Minister of LABOUR AND
REHABILITATION b* pleased to state :

(a) whether Government of Rajasthan
has submiited any proposal for the reclama-
tion of the Chambal Valley ravines for the
rehabilitation of refugecs from East Pakistan ;

(b) il so, the main fealures of the
proposal and the estimated expenditure
involved ; and
taken

(c) Government's decision

thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 D.
SANJIVAYYA): (a)and (b). Yes, Sir.
The proposal submitted by the Government
of Rajasthan envisages reclamation opera-
tions cxtending over 10,085 acres. It is
estimated that the cost of the project will be
approximately Rs. 143.00 lakhs.

{c) The proposal is being considered
in consultation with the Union Depariment
of Agriculture and the Siate Government.

Seventh Asian Advertising Conference

504v. SHRI CHENGALRAYA NAIDU :
SHRI R. K. BIRLA :
SHRI R, BARUA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether the Seventh Asian Adver-
tising Conference was held in Delhi recently
at which decision was taken to set up an
Asian Institute for Advertising in India ; and

(b) il so, the details of the issucs
considered at the said Conference and the
decisions taken on them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
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DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) AND (b).
Yes, Sir. The Seventh Asian Advertising
Congress, held in New Delhi from November
18 to 20, 1970, passed a resolution in regard
to the establishment of an Asian Institute
for Advertising :

(1) to provide opportunitics for educa-
tion and training and skill formation
in the field of media use and media
planning ;

{2) to promote research and scholarship
in advertising ;

(3) to train teachers and researchers for
the future ; and

{(4) to scrve as a forum for pooling
together of experience, knowledge
and research findings of member
countries, and to provide a platform
for exchange of ideas and closer
interaction among the practitioners
of advertising in Asia.

The theme of the Congress was ‘Adver-
tising and the Emerging Markets of Asia’
and there were discussions on such related
subjects as the Penetration of Mofussil (non-
urban) Markets in Philippines, Newspaper

Media and Emerging Markets of India,
Advertising  Rescarch, Media Research,
National Readership Survey of India,

Creativity in Advertising, Advertising and
Social Responsibility, Advertising Training
in Asia. The Cong has rect ded the
setting up of a secretariat to co-ordinate
follow-up and to initiate action in desired
directions. No decisions were taken.

Diversfication of Shares of Big News-
paper Owners

5051. SHRI S. KUNDU Will  the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA -
TIONS be pleased to state :

(a) whether any steps have been taken
to diversify the shares of big News-paper
Owners ;

(b) if so, the details thereof ; and
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(c) if not, why not ?

THE MINISTER OF STATE IN
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a)to (c). The
Press Commission recommended  diffusion off
ownership of newspapers with ‘gradual distri-
bution of shares to the employees and to a
small extent to the public, both in existing
undertakings and in those to be started in
future’. Government agree with the Press
Commission.

THE

One of the functions of the Press Council
is to study developments which may tend
towards monopoly or concentration of owner-
ship or financial structure of newspapers.

A study of the ownership patlern of
companics publishing newspapers is  being
undertaken by the Department of Company
AlTairs.

Sanctions for Fishing Harbours in Orissa

5052, SHRI 5. KUNDU : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state ;

(a) whether fishing harbours at Adhuan,
Kirtania in  Subrmarckhu  river mouth,
Chandipal in Orissa have been  sanctioned ;
if not, when these will be sanctioned ;

(b) the cost of the fishing harbour
project at Chandipore and  whether  estimate
has been prepared and sanctioned and when
the construction will start ;

(¢) whether Chandbali in Orissa has
been sclected as a fishing port ; if so, the
amount to be spent on this project ; and

(d) whether UNDP Fishing Harbours
Pre-investment Survey Project have submitted
their report ; if so, the main recommendation
of the report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) Mo Sir, A rcconnaissance
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survey of various sites including Adhuan
Kirtania and Chandnipal has been made by
the U.N.DP. Project for Pre-Investment
Survey of Fishing Harbours. Some sites will
be sctected for detailed investigations. On
receipt of project reports, fishing harbours
will be sanctioned at suitable sites subject to
availability of funds.

(b) A sum of Rs, 46 lakhs was sanc-
tioned by the Government of India in
1969-70 in respect of fishing harbour facilities
at Chandipore. A sum of Rs. 1.40 lakhs was
paid to the State Government in March. 1970.
The State Government have reported recently
that the ecstimate for the work is being
revised and that construction work will be
taken up afler the revised estimate has been
prepared and approved.

(c) No decision to select Chandbali for
a lishing port has been taken.

(d) Project reports have not been pre-
pared by the U.N.D.P. project. The Project
conducted only a reconnaissance survey, in
May, 1970. On the basis of the reconnais-
sance survey the Project drew up a report
containing a preliminary assessment ol six
sites, of which three sites were proposed to
be studied in  detail. Detailed studies
have since been taken up commencing with
Chandnipal.

Venkataraman Committee on Automation

5053, SHRI S. KUNDU ; Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to refer to the reply given
to Unstarred gquestion No. 1301 on the 6th
August, 1970 and state :

(a) whether the Central Trade Union
Organisations submitled a memorandum to
the Venkalaraman Committee on Automation;

(b) il so, the main points of their
memorandum ; and

(c) whether Government will imple-
ment the recommendation of the Committee ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D.
SANIJIVAYYA): (a) Apart from the
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replies to the questionaire issued by the
Committee on Automation, no memorandum
as such has been reccived from any of the
Central Trade Union Organisations.

(8) Does not arise.

{c) Government is yet lo receive the
report of the Committee. When received, the
Government will consider, to what extent and
how best, the recommendations of the
Committec could be implemented,

Predominance of English in T. V.
Programmes

5054. SHRI BAL RAJ MADHOK :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether quite a time of the daily
television programmes is taken by prog-
rammes in English ;

(b) whether quite a small petcentage of
our population understands English and this
small percentage of population is generally
well off and therefore has many other means of
enterlainment ;

(¢)  whether a large number of people
walch television programmes on sets installed
at Community Centres and most of such
people do not know English ; and

(d) if so, the steps taken to be sure
that television programmes in Delhi are not
over-weighed with programmes in English ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) Mo, Sir. On an
average 809, of transmission time is devoted
to programmes in Hindi.

(b) Yes, Sir.
(c) Yes, Sir.

(d) Does not arise.
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Indian Newspapers® Coverage of Forcign
News

5055. SHRI BAL RAJ MADHOK : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether coverage given by Indian
newspapers to foreign news is dispropor-
tionately large ;

(b) whether foreign

newspapers  give
very little space to Indian news ; and
(c) if so, whether Government would

advice the Indian Press to devote more space
1o the Indian news ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUIRAL) : (a) The extent ol
foreign news coverage in the Indian Press
varies from paper to paper. Mectropolitan
English newspapers generally tend to give
larger coverage to foreign news than their
Indian language counterparts and newspapers
published clsewhere in the country. Whether
or not the coverage is disproportionately large
is a matter of opinion.

(b) Yes. It is generally so,

(c) Itis for individual newspapers to
determine their policy in the matter. Govern-
ment, consistent with their commitment to
the ideal of freedom of the Press would not
like to interfere in the matter,

IIFETAT ' HAY F HrO OATAR A
FWIeT qraAr &1 watfFaa 7 w@r
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Sale of Paddy in Chattisgarh yelow the
Fixed Minimum Price

5057. SHRI BENI SHANKER
SHARMA :  Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether in Chattisgarh region of
Madhya Pradesh, paddy is being sold at the
rate of Rs. 40/- or so per quintal as against
the minimum price fixed at Rs. 56/- per
quintal ;
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(b) whether there is no Government
machinery or institution in the field to
purchase the paddy offered by the Kisans
for sale in the market at the minimum fixed
price ; and

(c) if so, the steps proposed to be
taken by Government to sce that the Kisans
are not put to such a heavy loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) The open market price
of fair average quality of paddy in the arca
is either above or around the level of pro-
curement prices fixed.

(k) and (c). Adequate arrangements
for purchase of paddy from the Kisans at
the procurement prices have already been
made by the Food Corporation of India and
the State Government,

All India Radio Bhagalpur Station

5058. Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS  be pleased to
stale :

(a) the date when the Bhagalpur Radio
Station was inaugurated ;

(b) its cost of construction and annual
cxpenditure ;

(c) whether, besides rclaying the news
and other programmes of the Patna and
other All  India Radio Siation, any
programme is broadcast locally ; and

(d) if not the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) March 5,
1967.

(b) ‘The construction cost was Rs. 13.87
lakhs. The average annual recurring
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expenditure during the last 3 years was

Rs. 1.79 lakhs.
() No, Sir.

(&) Auxiliary Centre like Bhagalpur
were set up to extend the medium wave
coverage of the main regional stations to
which they are attached. As such they
do not have adequate studio and technical
facilities for originating locally produced
pregrammes,

Lock=-out in Durgapur Mclting Shop

SHRI BENI SHANKER
Will the Minister of LABOUR
be pleased to

5059.
SHARMA :
AND REHABILITATION
state :

(a) whether a lock-out was declared in
the Durgapur Melting Shop on the night of
the 27th-28th September last ;

{b) if so, the rcasons thercfor and the
number of labourers affected ; and

(c) whether Government have devised
any scheme by which the strikes and lock-
out at least in the Public Scctor could be a
thing of the past ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI D. SANIJI-
YAYYA): (a) and (b). According to
available information, the management

declared lock-out of the Steel Mclting Shop
from 10.00 P.M. on September 27, 1970,
following strike by about 1300 workers on
September 26-27, 1970, and demonsirations
by the workers on September 27, 1970.
In the course of demonstrations some
officers are also rcported to have becn
assaulted and office equipment and records
set fire to. Finding normal working im-
possible, the management declared a lock-
out. The number of workers affected by the
lock-out is reported to be over 1350.

(c) Maintenance of industrial peace and
industrial harmony is the constant concern
of Government., Industrial Relations
Machinery and the parties concerned have
to resolve industrial disputes in terms of
the existing law and relevant agreements
etc.
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Loss to Crop due to Floods State-wise

5060. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased 1o
state :

(a) the total loss to the crops as a
result of floods, State-wise ;

(b) the figures as compared o the
last three years ;

(c) the steps taken so far to check the
same ;

(d) the results achieved so far ; and

(e) the steps proposed to be taken to
check this recurring loss in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMCNT AND
COOPERATION (SHRT ANNASAHIB
SHINDE) : (a) and (b). A statemcnl
containing the requisite information is laid
on the Table of the House. [Placed in
Library. See No. LT—4605/70].

{c) to (c). Flood Protection Mecasures
consisting of construction of embankments,
improvement of channels, river training
works, drainage improvement, construction
of storage reservoirs, flood warning and flood
forecasting etc. have been undertaken, since
1954 when the National Programme of Flood
Control was launched, the achievements upto
the beginning of IV Plan are as follows :(—

(i) Construction of 6,951 km. of new
embankments.

(ii) 9,172 km. of drainage channels.
(iii) 178 town protection schemes ;

(iv) Raising of over

villages.

4,580 marooned

In addition, exisling embankments have
been raised and strengthened, wherever
necessary. As a result of the works
executed, nearly 59 lakh hectares of area,
usually subject 10 flood damage, have been
given reasonable protection.
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Similar protection works
continued in the Fourth Plan,

are  being

The State Governments are also pre-
paring long range plans for flood control
taking into account the experience of floods
in recent years.

Development of Delhi Zoo

5061. SHRI KANWAR LAL
GUPTA :  Will the Minister of FOOD
AND AGRICULTURE be pleased ‘o
state :

(a) the developments made by Govern-
ment in Delhi Zoo in the last one year ;
and

(b) the future plan for its develop-
ment ?

THE MINISTER OF STATE IN TIHE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVFLOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDFE) : (a) The developments maide

in the Delhi Zoologica! Park during the last
onc  year ie. from December, 1969 1o
November, 1970 arc as follows :-—

(iy Constructional Developments

Birds aviary ‘A" type, fencing
around Class IV quarlers, roads
in  Fodder farm and 2 ' Nos.
Class 1T quarters were completed,

The construction works  of
clephant houses, aviaries type 'C’
and 'E’ cold storage in the meat
house and filling up of the lake
near the hospital are in progress.

The construclion of flyving
birds aviarics, (0 Nos. Class 1V
quarters, aviaries type ‘B’, ‘D" and
‘F* has been approved. The work
is expected to be taken up
shortly.

Horticultural achievements

(i)
220 fruit and fodder trecs,
265 shady and ornamental trees,
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900 shrubs and creepers and 505
RIft. of hedges have been planted,
An arca of about five acres around
the hospital has been planted with
Ficus species. Boughnvillias were
planted on 250 Rft. on the slopes
of Purana Quila.

Collections
Apart  from the routine
additions, the Delhi Zoological

Park has been enriched by the
addition of a pair of Guanacos
from the United States. The
following  animals  have been
added cither by purchase, gilt or
cexchange :—

1. Indian Lion 1
2. Indian bison 1
3. Panther 1
4.  Olive Baboon 1
5. Zcbra 1
6. Goral 1
7. Slender Loris 4
8. Elephant 1
9. Pangolin 1
10. Barking Deer 1
1. Ouer 1
12, Spotted deer 5
13,  Bonnet monkey 3
14, Lion tailed 1
monkey
15. Land turtle 23
16. Indian Giant [
Squirrel

17.  White peafowl 4
18. Common peafowl 14
19. Brahmany duck

20. Saras Cranc 7
21. Grey partridge 9
22.  Black partridge 5
23.  S. Hill Myna 7
24.  Peafowl 2
25, Wood ducks 2
26. Amazon Farrols 4

(5]

27. Himalayan Green
magpin.

AGRAHAYANA 26, 1892 (SAKA)

Written Answers 146
28. Red crested jay 2
29. Leopard cat 2

({v) Contribution to International
Exhibition at Osaka

The exhibition of white tiger
‘Dalip* at EXPO 70 in the India
Pavilion at Osaka (Japan) was a
huge draw.

The Delhi Zoological Park
fcatured in various news media of
the world.

(b) In the carly stages of the creation
of Delhi Zoological Park, it was estimated
that an amount of Rs, 160 lakhs would be
needed for its development.  As against the
above, so far an amount of Rs. 98 lakhs has
been spent on various developmental acti-

vities. Duting the Fourth Five Year Plan,
an amount of Rs. 25 lakhs has been
provided.

The future plans for the development
of the Delhi Zoological Park include :

(1) Construction of

(i) Reptile house,

(ii) Primate house,
(iii)  Aquarium, and
(iv) Flying Birds aviary.

Creation of  Natural History
Muscum and Summer house for
plants ;

(2)

(3) Addition of houses for carnivores
including  barless enclosures for
white tigers ;

(4) Construction of stafl quarters ;

(5) Acquisition by purchase or by
ecxchange, of indigenous exotic
animals and birds such as Giraffes,
bisons, sea-lions, white Rhinoceros,
African antelopes, Australian birds
elc.

(6) Power trolley for the visitors.
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Setting up of Agricultural Tralning Centre
for Blind

5063. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether at Phausa near Daman, there
is an Agricultural Traning Centre for the
blind ;
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(b) if so, the details thereof ; and

(c) whether Government have any plan
to start such agricultural training cantres for
the blind in other parts of the country ; if
so, the details thereof ; if not the
therefor ?

reasons

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b). The information
is being collected and will be laid on the
Table of the Sabha,

(¢) No, Sir ; thus far no such request
has been reccived from any State Govern-
ment or Organisation,

Research in Development of Hybrid Grain
Crops

5064 SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be plcased to state :

(a) whether India is making researches
in the development of hybrid grain crop,
Triticale {(as done in Canada) ;

(d) il so, the details thercol and the
success achicved so far ; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASHIB
SHINDE) : (a) Yes Sir. Research is under
way on the development of Triticale, a
cereal developed by crossing wheat with rye.

(b) At the Indian Agriculture Rescarch
Institute, New Delhi, as well as at the
Agricultural University, in Ludhiana, Pantna-
gar and Jabalpur, research is in progress
on the development of high quality hybrids
between wheat and rye. Scveral such
hybrids are now undergoing trials under the
All-India Coordinated Wheat Improvement
Project of the I. C. A. R. Also, trials with
varicties of Triticale developed in other
countries are being conducted through colla-
boration with the International Wheat and
Improvement Centre in  Mexico. The great
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attraction of Triticale lies in its ability to
grow under low moisture conditions and its
high protein content.

(e) Does not arise.
Working of Central Dairy Plant Madhepur,
Darbhanga
5065. SHRI SHIVA CHANDRA JHA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Central dairy plant at
Madhepur (in Darbhanga district, Bihar) is
lying idle since long ;

(b) if so, the reasons therefor | and

(c) the steps taken by the Government
to activize it ; if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) @ (a) to (c¢). Messrs. Milk

Products (India) Ltd. a private enterprisc
sct up a dairy at Madhepur in Darbhanga
district,. From the very start the scheme
sulfered from many draw-back. The loca-
tion was in an inaccessible arca subject to
annual floods ; there was no electric power
and other facilitics. At a subsequent stage
the Bihar State Finance Corporation tricd to
rehabilitate this project and advanced a loan |
but the dairy did not succeed and the
Corporation had to oblain a court decree to
realise its dues.

The State Government decided as far as
back as 1967 that the machinery was obsolete
and no purposc would be served by trying
to rchabilitate the plant.

Credit to Foodgrains Trade by the Banks

5066. SHRI BHOGENDRA  JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the steps being taken to ensure to
maintain the present price-level for the

coming one year ;
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(b) the total advance of credit to the
foodgrains trade (wholesale and retail) by the
private and nationalised banks during the
last three vears and whether it is being decid-
ed 1o totally stop credit advance to wholesale
tradg hereafter ; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEYELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHIDNE) : (a) A statement (Annexure-I)
indicating the various steps taken by Govern-
ment to keep the prices under control is
attached.

(b) Classification of advances against
foodgrains  according to wholesalers and
retailers is not available. Advances against
foodgrains based on the security-wise classi-
fication indicates an increase over the three
years in respect of all foodgrains. A stmie-
ment is attached (Annexure I1). There is
no proposal at present to stop bank credit
1o wholesale trade.

(c) It is not the policy of the Govern-
ment to eliminate wholesale trade completely
and, therefore, credit advances to wholesale
trade will continue subject to overall credit
policy of the Government,

Annexure —1I
Various Steps Tuken by Government to keep
the Prices Under Control.
(a) Regulation of foodgrains trade
through zonal restrictions and other regula-
tory measures.

(b) Procurement and distribution of
foodgrains at prices fixed by Government.

(c) Building up a buffer stock of food-

grains.

(d) Regulation of credit control over
bank advances against commodities subject
to demand and pricc pressures,

(e) adoption of price stabilisation measur-
es for Industrial raw materials,

(f) Selective use of price and distribution
controls.
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(g) Regulation of Forward Contracls in
the trade in major commodities.

(h) Delegation of powers to State
Governments to control the distribution and
prices of commodities declared essential
under the Essential Commoditics Act, 1955,

Annexure—I/

(Rs. in Crores

DECEMBER 17, 1970

Security Qutstanding as on
March 14, March 14, March 13
1968 1969 1970
Foodgrains 21.0 40.0 55.0
(a) Rice and
Wheat Flour
Mills. 6.9 10.9 1.58
(b) Others 14.1 29,1 39.2

*Based on Security-wisc classification of
advances and exclude advances against food-
grains to State Governments and Food
Corporation of India.

Demands of all India Telegraph Engineering
Employees Union (Class 11T)

5067. SHRI BHOGENDRA JHA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state : :

(b) whether the Divisional Branch,
Darbhanga (Bihar) of the All India Telegraph
Engincering  Employees Union (Class 111)
has submitted demands for immediate stop-
page of rotational transfers for settling of
personal claims, repatriation and for welfare
of the staff ; and

(b) if so, the action taken thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes.

(b) Rotational transfers have been
ordered in May, 1970 in accordance with
orders in force. Due consideration has been
given to individual case of hardship. Sicp are
being taken to settle personal claims of the
staff. Repatriation of staff from Darbhanga to
Muzaffarpur Division has been arranged in
a phased manner as and when  vacancies are
available,

argt gan & =fawi f wgd

5068. =t v fag savare : Fr
ww Far gRate @& 7z @ & F
3 f

(F) »m @ AT ¥ oaw A
are afasi #1 g gafqifa @ %
faa &=t =97 v w1 goeA fEar
T

(@) afzx & &1 @=w@T F7 gan
ar s 37 gfafafed F qmw qar &
faegin gau wi foar aar 9a% fAordi
1T gaATal 1 AR AT & ; T

(w) afz adh, &t fo= fafa # oy
5% qor &1 faae g ?

wA g gAat|@  @at (s we
#organ) ¢ (F) & (7). qAGH wAGLY
yfufroe, 1948 F srefv AT afasi v
gagn  wagd A & frafo/ene
FT AIHST ST ALEHA F qarfuw §
amar 2 1 fafaes i # faaife sogdr-
zO #1 fagAq@ FW FE F O9ET Y,
E e ccaedli - iRl CIER S GG L
aagd Fm gaEEe avel, wwEfua
wwat & g Afadr, anfz # fafes
dz%i ¥, fasre-fama far mar &1



153 Written Answers
Live Programmcs over T, V.

5069. SHRI D, N. PATODIA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether live programmes like
drama, group songs, ctc, in regional langua-

ges arc  being catered  through  the
Television ; and

(b) il so, the languages being “used ;
and

(c) il mot, whether any effort has been
made in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) No, Sir.

(b) Docs not arise.,

(¢)  Since Delhi and the surrounding
arcas in the range of TV Centre arve larpely
Hindi-speaking, bulk of the programmes is
in Hindi. However, recorded  programmes
such as group songs and folk music in
regional languages are telecast occasionally.

Lstimates of Procurcment

5070. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state the estimates of
procurement for the current harvest ?

THE MINISTER OF SATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAILIIB
SHINDE) : It is the endcavour of the
Government to achieve the procurement
target of 5.5 million tonnes of kharif food-
grains during 1970-71 season as recommended
by the Agricultural Prices Commission.
Since the procurement season  has  just
commenced it is too carly to make an
estimate of the likely achievement.
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aqH o aaqrn

oEiEa AFT & FIEO qrElor aiEY o

FAIMO

507, =t @\ sww @
WA qqr qAatq g4 gz FATA A FAT
w47 fF

(F) #a1 ATFTC T T aTA AT
qrawrY & 5 qdEs A9 & aforerersy
grdter dal # FOeme sfen @ g
i afg it a1 @ Y
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(@) afz gf, a1 gofor Gai & gt
g Tamd F awedr # gw O 6
fom gTare A #OT WA FATe AN R
E e

[n}w&mqmaﬁﬁﬁﬁw
dor A& #r € &, @1 THE
FIT0T §

W qar gAata ®@Ar (s de
®AEa1) ;- (7)) gHAFT A F aftom-
e g e A Fawmd § fae
fawre afg & @t & Fwam o1 T g
agr g1

(@) w7 HTFT A, AT ATEHRT
F HzA0T T, 3w ¥ 3fa &a H fafeq
atsare ow &t 2, faasr afagrr ardm
AT F1 AfAAE A ST Fi9 qAg7d
F fan @ara &7 8 Aq1 FrAE Ffa
gifasl % feu faqg =7 & AwmTF
T TZF FANE | TAH H T AAAM
Aradrag & —

(i) =9 frra T afagao

(i) #rarT fem ot g wege
qEgRAT qIFAT

(iii) wrdvor famhor Frawa ;
(iv) &1 &mas @aEr

(v) #fa &3 F=&0 &1 s
araedt T

(vi) wezm afaq &2 ; W

(vii) wafra qoF gfv iy geedr
FIAT |

(1) weT 7dY 33T
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fafer aoere g QA W awan
w1 g@ fawrad ¥g yomn nor awEa

507X st s\ swevw @i o oFA
w9 a4y gate WA Ag FATH A FAT
F i

(%) =1 72 M7 & fawmme o0
¥ UM AT AEEAT FIEE OFE &
fram & fafew g 3 faamg 1970
% fafqss 2o 1 0F Fe4=A q@rm 9T

(=) =fz 21, &1 =7 7wemm T g@
¥ Aray W qar gamg far o ;o

(w) s WA = fEE T
FTT 219 AT FEATAT 2 |

wA Far gaate  wE (s <o
|daar) ;o () STAE IqeEg A8 2

(@) @t (7). Fam= G771 7&F g

fasret aqr quAt & W@ & wrow
qarg § i} & JeargA § fovaz

5 74, sy MW SFW AT AT
wrm aar wfe 7A az qAw FoFw
T3

(F) #n T ad qarg #, fa=rer
T4T A F HAEA F FOT AE T FES
¥ agd aTd FH E FT TAEATA

(@) afz g, @1 fom & aw 0
FT ITH FA ZIN AT AFATEATE ; HW

() =z gift &1 AFT & fou qLF<
IO FqT FTAATEr A1 TS & 7

wig, wfe, amgafes fasw aao
|FHIT HAET A e wA () wwiafze
frmR) : () 97 @ @aw A
dora Hig & JoqA § gt Fa §
¢ gwrd for T et o
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wfa® SeqreTvite feeai & 9z & oiwe
o fegr ) @mg g W e ua
ar * foiel & swgar amrm w4y
T% W E |

(@) Mfarzame e & 7 qrdT
WHT Y & FTIW, g9rd AT QAT 6T
faaet #1 "Awrd ® F4 7 gearEAr
#1AF F IEA 9F IAF AT AT
frgivor ®vr ansft £rF &Y 2

() owma @TETT w1 AglEE FU A
FAAT 36 WA &1 ARAT 7 27 AA7
Faefznr &z yrmiv a1 Taofra FAF
for fadolt gzr 1w 2 ) AT A
g AR A 3 & A9 A
Frxfur g w1t aenzg 4 F fRae ard
FT 90T F9 #7917 F7 F7 qfFqw
gaFT T [EANA G@ AT FFTAT AN
A% | g Az @ w37g fRar warar
f& 3 Getr At § O o9vgAIT g9
arfeea st &7 faa% feaAt o1 72
qzz At am fr & faard & afy 91
TEAF ATAHT OF AT H OTEN AT

T FL

FrEETe) & qarent’ & are ¥ fasad

5075. =it g4t fag qread
st qnais fag
st gRT g :

T FAA AGT QAR R AR
T ag T Y FO FOA F

(%) fag® & 7afl & @l qur
#°g FTAFAT & TAON F qFY § ATl
gt forFraat &1 qeur fradr 2, e

(m) 9% FA®T FIT & q9T I T
FT FTEATEI AT TER 7
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FEAT 97 §AA FATAY HIT FAIC
fawn & wisg @AY (ot 7o Fo wwTH) ¢
(7) sr (@). frd & aut &
TFCATI F T FET Y g fmFrrat
1 oqu fFE g Ad E, wifw
gt F o o dR 9T UF ag ¥
fax 7ur & four 787 v 91 F9rfy,
gt fowmmat a7 gva @ i #Y i
¥ oagy @t favrad gerer ar fi79 gR
CIEE (G o B C i i
faereme ar qearEqe ar¥ ey @ 1 wEr
faforez gz fz7 & 2 otr sadra
F7A 97 F qEr 9 Ad E, Ar qeed fy
IUARTAF FIELATE F1 ATAET |

ST OFA & fog ameifa ot wr
gamar & fasan

5076. =t zgdIx Fag mmeat: Far
wg aqr wfe 7= 7z @A A F
F40 fa

(%) 7 7z 7= & f§ aveofa ot
A IOUEA AHAT IW O TARY WiT
faxr & fer ot 7z SrEed o a=r
AT E

(m) afz &1, a1 9% Fwr Fw
#, 9

(m) 2o 7 FAevfr AN FreETED
F1 UFF vd AT geal ¥ fegvAr vy
¥ fam zasy ggwegar a1 gaq FEA
71 gfez & A7F7T grer FAv ANAAEY fAw
ara F1 faA g ?

aw wfs, myufas fawe aa
HEFIT Aaraa ¥ g w41 (o AwER
) : (%) Sftadf | FR F amm
¥ ot ®YE A A8 ey & gAerfa
F AW g afagfva geaf 7 5%
qedt 9T AT AT @A
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(@) & (7). s & 78 357 |
fraat & g1 wfa agaw

5077. st TgarR fag wmeall @ AT
wu 3 wfq gF 77 Fard G oF
F f7

(%) =7 390 & 79 P # f9=iR
wfa ¥ da 7 w3 71 gz faq ¢

(=) 38 =gT T I FTE
E1xd

(7) == =Fa § Wit FEAR AT
i FaT 2 7

@, %6, amarfas  fasa qu
AEFIT Havwq § sq Hat (= awagE
foez) : () sezfeem, surfezar, afeamm,
fazw, g@mfon, v, s s,
a9, €=, feaeaeds, sicwn, &9 qar
gvEsfaaT & qafer sgmar gt gf # )

(@) amra: weaw fae s
T g —-

(i) st & =9 FIOAAT,
wafq IIEFI, WONAA FAT
AR

AT sfagion 1 faga
# giomaaw % fom foraraafa

gfg & fafaes &=t & faaon
fairast &1 Favs o agreT
AEALLT ST

fazz  faareat  T@r s
dgomal W ogfa srgEaTr 9Y
qrerarat & 6o mHo 480
fafast &1 3w )
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(7) #Er@ar «1 93 ey, war
FTAATAT AT §, 9T G-I 1A
Fr wafy & o A @I Fr qow g

Increase in Postal Rates of Inland Letter,
Cards and Envelopes

5078. SHRI SRADHAKAR SUPAKAR:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased 1o state :

(a) whether it is proposed to raise the
prices of inland letter, cards and envelopes
in the near future ; and

(b) il s0, when ?

THE MINISTER Ol' STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING  AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHIR SINGH) @ (a) Not just at
present.

(b) Duves not arise in view of (a)
above,

gl AT ®) Wal w1 frerE v

5079. »it wgrow fag witat : Far
wig aar wfw 741 7@ FAA A oFw
3 f

(%) #11 4% F1 ATm T qq
y=1 @ F FF vd G4 F qATR AL
g g F1 3fez & meaT @ ey
797 A1 49 Y F@ER 97 99 gy
AT grEedt A afza dw sy
fazgg fazzm 7a7 A1 auEd ey A
1 famre d ; star fr fade o e
qAT R AR

(&) afz 7, @1 awvawdr  ahr
g ?

gy, sfy, smnfas fsw am
ageTe Wawa # v 4 (s snanga
fasg) @ &g
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(@) dwfas soaw qur oder 5y
™ T & q4 Fraer F fou @
FW O NTAT B OF g 99 &
fou, siFomae (T9TA) @@ ¥y qIE
vai & feu st (afes arg) #
varfya ffg o 78 & | & ayg geiE
AT & s WAL 71 qeig A5 afgq
HOAT-HT G FT FTE-fAvTE #T AR
@ a1 Ty afafem, 951 afer
gg  (@ist) v ®afs @ faumar &
gearea ¥ fou gafa qdwm 1 07
AT AT F yraAd 47 a4 Fem
F Fri-faoare & gfweEi Fr ovEd
FT wE=ATE E 1 9ET AT Ffz §ogumw
#r gfez 7 ofer frr wr T & dA
FT I7ATT T F1AFA H faega €T F
famar s |

wamET § @A & e

5080. =t wgruw fag wieal : Fam
g a=xl &fg &A@ 7z F@A A FO
For fa :

(%) #ar az 7= f& Aw@TH
40 gffma @A Zidy & @k o7 fEee
AT ® o zAAT S1E gt # faaar fE
i ffaees 1 & g 8 ;

(=) afz &i, @t I7F AT & F7ai
1 ged #@id faar o SEAy aw A
qmET & wenT 97 & 85 vy gfy fEze
A W § AAEE gidEA oS
-r(?(i'wsnﬂrg H i

(w) sfz e, dreavFT FTCoor § 7

ww, %fy, amafas fawm aw
aEwI waey § T Aay (6 awwRw
fr) : (%)M et az sz 3 fe
Argraty # mranw 40 gfvoy 1T gw
giar & sifF @ ale ae iy & fAgar &
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(@) R (). ¥@ma & g,
= il dedfegm s’ § €9 ae
geqET aqe@l, Slaanl wEel & qedl
AT dEEE & Sred #1 SieErfEd
Y19 A1 HTEEFAT 1 e W@,
fraifeg fear mar w11 geifs wo-ged
85 ¥ afr fwazs frgifa fear mar
q fEr o IeRH 97 @ g wa
afur & &) arer w@ §F fou feaa
e fraffea e arar anfze, a8 a@
TeH T & faarmdra &)

fa'ww swT: &1 ¥ ¥ foy faw-faw
SFIT & TAUR] &1 IeqqA

5081. st mgiow fag wieat: qar
gy aq §ig 74T 98 a9 FOFIT FA
fz

(%) #ar g7 9FT ¥ HES I AT4-
AT T AT H T@Y U AYH IAH
F1 IomraT frar @1 w@r g o9aT w1 w71
frare 2 foa® wegwm sy ATSR oA
wiEErfes  nfae sl qem aifaa qm@r
H Iy 2 Wi

(=) afz &, & fafasr s3e
FAG] AT TICAL AT AT ;TR 7

mim, wfw, mgafas fows ao
WEEIT HaArsq ¥ (g wat (s awreda
faed) : (%) o, ar 1 28-28-0, 20-20-9,
16-20-0, 14-14-14, 18-46-0, 15-15-15
18-18-8, 22-22-11, & fafua 1 wgF
(afmfem) savwi #1 2w & gy @
ez frar T wgr &1 17-17-17, 14-28-
14, 10-26-26, 12-32-16, 11-36-12 &¥
¥ % oA F1 f gEATT R T IACH
F AT FT IURA sHAT g fafee
FAH Y AATITATHT & ITATC 9 faAr
qrar g
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(7) 9 @ Shofan i iz
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frafofaa wa@t & foq amma sv &

I & —
W HEqn aT | ux s 7T av wawe fean nan
1. 28-28.0 T, WA W, o, e, aw
20-2-0 st we%z o7 a1 gfioz
2. 16-20-0 foet & @1z, 7g WA, ww, W, fae
it fafasr 5=t & fon o #
T AT & |
3. 14-14-14 uT, BT, TE,
15-15-15 f=r, &%, =,
17-17-17 a1
4, 18-46-0 HAGHN, T ATGE IAAGeR 4T G2
@ A1 AT § a2 o¥ afusim:
aft wAEl o zEwe fr e
AT 2
s, 22-22-11 oA, 7, g, ©f, 99
18-18-9 qfs # goTTRs ®7 F dem FTHr
glaT &1
6. 14-28-14 g, W wERT, arar, fAd, qrEer
7. 10-26-26 dar e 14-14-14, 15-15-15, 17-17-17
F a9 ¥ fou awm wuel & fou ar
@ WATF §q qars F Fwa Afa-
fos Ao faemr amm @ avaz
Tw IfET & &1 # mve fEm
HAET 1
8. 12-32-16 14-28-14 & =7 & a9 9= & fou
™ T FAg q@EE & Wy oaa
yfafes agem foem @ & o
g M ¥ % w9 7 Rwe fear
AT
9, 14-36-12 et w7 qft ¥ geTrE s d

qRETT FTH HWET H e &
AT E
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Advertisements of Public Undertakings
in The Times London

5082, SHRI SITARAM KESRI : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of pages of advertises
ments taken by the different public sector
undcrtakings in India in November, 14 issue
of The Times, London ;

(b) the total expenditure incurred on
these advertisements including air freight ;
and

(¢) whether space was taken in any
forcign publication earlicr on such a large
scale 7

THE MINISTER OF STATE IN THE
MINISTRY QOF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I.K. GUJRAL) : (a) About ten pages
of advertiscments were taken by different
public undertakings in the supplement
entitled “India A Special Report™ published
by the Times, London along with its issue
of November 30, 1970.

{(b) The total expenditure on the above
advertisements was about Rs. 5.58 lakhs in
forcign exchange. The expenditure on air
freight is not available,

(¢) Requests for foreign exchange from
public and private sector undertakings for
advertisements in  supplements in forcign
newspapers have been agreed to by the
Reserve Bank in the past on merits.

State Government’s Attempt to use All
India Radio for their Purposc

5083. SHRI R, K. BIRLA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether he has recently asked All
India Radio not to submit to State Govern-
ments or others if any attempt was made
to use AIR for their own purpose or bend
it to their will ;
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(b) ifso, the circumstances which led
him to make the statement ; and

(c) whether any State Government has
attempted to use AIR for its own purpose,
il s0, the name of the State 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a), (b) and (c).
While addressing Station Directors of All
India Radio in the annual Conference held
in November last on the role of All India
Radio in the context of threats to law and
order especially during periods of social and
communal tensions, the Minister made the
following remarks :

“While we should have complete
coordination and cooperation with the
Statc Governmenls, it is our primary
duly to ensurc that we do not yield to
regional or sectarian pressures, but at
all times keep in our minds the unity
and solidarity of the country in the
larger interest of the people as a whole,
But the other aspect of this problem
may also assume significance at times,
that is, when State Governments or
some other sections might like to use
AIR for their own purposes or bend it
to their will. But when situations of
this type arise, AIR has to stand firm
and maintain its integrity in the face
of intimidation and threats.”

Revision of Postal Rates Duc to Loss on
Post Card Servige

5084. SHRI R.'K. BIRLA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether the Posts and Telegraphs
is losing a hugc amount per year on the
post card service ;

(b) il so, the amount which the Depart-
ment has lost so far in the current year and
in the previous two ycars ;

(c) whether it is proposed to raise
the pricc of post card and to revise the
entire postal rates ; and
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(d) if so, the details thereof, by when
it will be done and whether the Consultative
Commitlee of Members of Parliament will
be taken into confidence ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes.

(b) The estimated loss attributable to
Post Cards is detailed below :—

1968 69 — Rs. 6.57 crores.
1969-70 — Rs. 7.29 ,,
1970-71 — Rs. 1027 ,,

(c) Not just at present.

(d) Does not arise. It may be added
however that it may not be proper 1o bring
up budget proposals before the Consultative
Committee till they arc formally announced
in the Parliament.

Strikes, Lock-Outs, Gheroacs efc.
During 1970

5085. SHRI KANWAR LAL GUPTA :
Will the Minister of LABOUR AND
REHABILITATION be plcased lo state :

(a) the number of strikes, lock-outs,
gheraoes etc. in each State and Union
Territory in the last one year ;

(b) what is the estimated loss on
account of these strikes efc, ;

(c) the number of cases in which the
demands of the workers were accepled ;
and

(d) the number of cascs in which these
strikes, let to violence ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) to (d). The information
is being collected and will be placed on the
Table of the House, after it is received.
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Setting up of Central Farm in States

5086. SHRI MUHAMMAD SHERIFF :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the names ol the State Govern-
ments which have their farms along with
the areas and other dctails of the farms ;
and

(b) the details of new farm projects
approved to be set up by Government for
the States in the near future ?

THE MINISTER OF STATLE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) The information is being
collected from the various State Governments
and will be placed on the Table of the
Sabha.

(b) The Central Government
set up any farms for the States. The farms
set up in the various Staies by the Central
Government are Central State Farms owned
by the State Farms Corporation, a public
sector undertaking of Government of India.
At present there are proposals to set up new
farms in the States of Kerala and Tamil
Nadu,

do not

Issuc of Commemorative Stamp on
Ravenshaw College at Cuttack

5087. SHRI P. K. DEO : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS
be pleased to state :

(a) whether Government know that
“Ravenshaw College” at Cuttack is the
premier educational institution in Orissa
and has recently celebrated its centenary ;

(b) whether there has been a public
demand in Orissa to bring out a commemo-
rative stamp for Revenshaw College ; and

(c) if so, the reaction of Government
to this reasonable request, when such have
been issued in part on “The Presidency
College, Calcutta™ and on Jamia Millia ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes.

(b)  Yes : a reference was reccived from
the Orissa Government on 19-2-70. There
was also reference from some M.Ps, later,

(c) The Centenary fell on 14th March,
1970. Normally, proposals for issuc of new
stamps have to be submitted eighteen months
in advance. By that time the programme for
1970 was already complete. However, the
proposal was placed before the Philatelic
Advisory Committee but they did not recom-
mend the issue of the stamp.

fage ¥ =i ® fAerat 1@ & T EW
st 9| oT @iw awr § gf o=l & an
# ol gy warfoa anEe
afeq

-

508R. »ft TWM@AIT WREEr AT
gaTr T A qqr /AT HA AE
aarT &1 I FI fF .

(%) ¥ fagrz & ast & fqwre
TEl & 28 sprEd & 23 ATFAT qF A%
WH T AE AT K OF AT S
SETT & ®F § Faf gg 4

(=) =fz af, @ Fa1 3% AEeAqr
HATATT A yTEIAN T FmrAT I3
¥ orfae 781 fpar mar av ;SR

(m) afz g, AT FTIFIONE ?

AT AA! FAW  HATST WX WA
fawr % g et (=0 go Fo TATW) ¢
() sit, &1

(=) =91 @I q@fet # e
fean mar 4 |

() &= 7@ g&ar |
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Sending of Students by the Management of the
Institute of Holel Management, Catering
and Nutrition, New Delhi to Ashoka
Hotel, New Delhi During
Strike Pericd

5089) SHRI RAMAVATAR SHASTRI:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Management of the
Institute of Hotel Management, Calering
and Nutrition, Pusa Institute, New Delhi
sent a number of students to work in the
Ashoka Hotel during the recent strike period
from the 19th to 26th August, 1970 ; and

{b) il s0, how this aclion of an Educa-
tional Institution is justilicd for having
utilised the students studying there ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (n) Yes, Sir.

(b) A request had been received from
the India Tourism Development Corporation
for the services of student Trainees of the
Institute  of Hotel Management, Catering
and Nutrition to keep their minimum services
running in their Hotel lo avoid incon-
venience to the persone staying in the Hotel.
In view of this, those students who wvoluntee-
red to go and work in the Ashoka Hotel
were deputed. The students are normally
given practical training in recognised hotels
and, thereflore, the sludents who had gone
to the Hotel would have benefited by this
practical training.

One Union for one Industry

5090, SHRI J. M. BISWAS : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) what further progress has been
made to have one Union in one Industry ;

(b) whether any legislation is likely to
be brought on the line of one broughtout
in West Bengal or Kerala ; and

(c) if not, the reasons for the same 7
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJIVA-
YYA): (a) to (c). The National Commission
on Labour recommended, inter-alia, that
there should be statutory provision flor
recognition of one union as a repres,entative
union, in an establishment or an industry
in a local area and this was endorsed by
the 29th Session of the Standing Labour
Commitiee held in July, 1970. Further
action in the light of the conclusion of the
Committee is being considerec.

Report of Expert Committee on National
Parks and Sanctuaries

5091. SHRI K.P. SINGH DEO : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the expert committee on
National parks and sanctuaries sel up by
the Indian Board for Wild Life has submitted
its Report ;

(b) il so, the salient features of the
report ;

(c) whzther the report has becen con-
sidered by the L[.BW.L. and il so, the
decisions taken thereon ;

(d) the steps taken by Government
to implement recommendations/suggestions
made by the Committee ; and

(e) the financial outlay involved in the
implementation of the rccommendations/
suggestions and the period likely to be taken
in their implementation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes Sir; The Expert
Committee set up by the Government of
India on the recommendations of the Indian
Board for Wildlife, submitted its report in
August 1970,

(b) The salient recommendations are
as follows :—
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(i) Adoption of a National Pulicy for
Wiidlife Management in India.

Allocation of more funds for wild-
life conservation and management.

(ii)

Reservation of suiluble and larger
areas for creation of wildlife
sancluarics and National Parks.

i)

Enactment  on top  priority of
conservation laws and their elfective
implementation not  only in the
forest areas but also outside.

(iv)

(v) Setting up of a separate wildlife
organisation both at the centre
and in States for cilective protection
and management of wildlile.

(vl) Having effective control over un-

licenced tanning and sale of

prohibited animals skins.

Imposing a ban oa shooling of
endangered species for an indelinite
period and all animals and birds for
three years.

(vii)

Starting of wildlife rescarch centres
for study of ecology of endangered
species.

(wiii)

(¢} Yes Sir; The Indian Board for
Wildlife at its VIII Session on 24-10-1970
held a wide-ranging discussion of this Report

in which all the members of the expert
committec  participated.  Concluding the
discussion, the Chairman of the Board

obszrved that the main objective before the
Expert Committee and the L.LBW.L. was to
arrest decimation of  wildlife in respect of
which there was unanimous agreement. He
felt that the proposal of transferring suitable
arcas from the States to the Centre for
managing them as National parks or wild-
life preserves was impracticable for political
as well as administrative reasons.

Because of the firm emphasis laid by
most of the delegates who participated in
the discussions for allocation of more funds
for wildlife preservation, the Chairman felt
that the Chief Ministers/Forest Ministers
of the States be associated with this impor-
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lant task. He commended the idea of
constituting a body which may be called
“The Council for the Conservation of
Nature and Natural Resources™ with the
Prime  Minister as the Chairman, State
Forest Ministers as members with the
Chicl Conservators of Forests as members
or permanent invitees. The Expert Committee
had produced a report covering various
aspects of wildlife preservation having
far-reaching conrequences because of which
the Board considered and authorised the
Chairman to address State Chicl Ministers
to invite their considered opinion so that
they could be modifiecd by the Executive
Committee of the Wildlife Board to evolve
a firm policy towards the stupendous task of
conserving and enriching the rich heritage of
wildlife of our coun'ry. It was also decided
to place the rccommendation of the 1,B.W.L,
before the Central Board of Forestry for
appropriate implementation since the State
Forest Ministers and Chiefl Conservalors are
represented on the Central  Board of
Forestry.

(d) Pursuant to the recommendations
of the VIII Session of the I1.LBW.L. the
Chairman of the ILB.W.L. has addressed
the State Chief Ministers, Lt. Governors
and Governors of Union Territories inviting
their attention to the report of the Expert
Committee wherein the rapid and disastrous
depletion of wildlife in the country has been
pinpointed and suitable measures involving
allocation of more funds, reservation of
suitable area for creation of wildlife sanctu-
aries, enactment of wildlifc conservation
laws for their implementation inside and
outside forest arcas, and setting up of a
separate Wildlife Organisation under the
State Forest Department for effective
protection and management of wildlife have
been highlighted.

The comments of the State Chief
Ministers, Lt. Governors and Governors,
on receipt will be discussed in the Executive
Committee of the LB.W.L. to sct up guide-
lines for wildlife conservation  and
management,

(¢} Does not arise.
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Dispersal of East Pak Refugees in Basirhat

Sub-Division
5092, SHRI SARDAR AMIJAD ALI :
Will the Minister of LABOUR AND

REHABILITATION be pleased to state :

(a) the number of refugee families
lying undispersed in the Basirhat Sub-division
as yet ;

(b) whether Government have any
desire to disperse them in near future ; and

{c) il so, by what time and where ?

OF LABOUR AND
(SHRI D. SANIJIV-
It has been reported
by the Government of West Bengal on
11-12-1970 that 119 families have been
awaiting dispersal in Basirhat Sub-Division,
besides about 150 familics at Sealdah Railway
Station ; these families are to be dispersed
to Dandakaranya by a Special train by 15th
December, 1970.

THE MINISTER
REHABILITATION
AYYA) : (a) to (c).

Idle Sugar Mills in West Bengal

5093, SHRI SARDAR AMJAD ALI :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) how many sugar Mills in West
Bengal are lying idle ;

(b) whether Gowvernment have
Scheme to run the said mills ; and

any

(c) if so, the details thereof :

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASASB
SHINDE) : (a) One licensed sugar mil at
Ahmedpur, District Birbhum in West Bongal
is lying idle since 1964-65 crushing season.

(b) and (c). The matter is under

consideration of the State Government.
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Opening of Post Offices in Orissa and
Mysore during Fourth Plan

5094, SHRI RAMACHANDRA VE-
ERAPPA : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be plcased fo state :

(a) the number of Post Offices proposed
to be opencd during the Fourth Plan period
in the States of Orissa and Mysore ; and

(b) the number of Post Offices opened
during the current financial year ?
THE MINISTER OF STATE IN THE

MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Number of Post
Officer proposed to be opened during the
Fourth Five Year Plan period in the stales
of Orissa and Mysore—

Orissa 640

Mysore 1000

(b) Number of Post Offices opened
during the current financial year in the
states of Orissa and Mysore -

Orissa 13 (upto 30-11.70)

Mysore 78 (upio 9-12-70)

Provision of Telcphone Connections in
Mysore during Fourth Plan

5095. SHRI RAMACHANDRA
VEERAPPA :  Will the Minister  of
INFORMATION AND BROADCASTING
AND COMMUNICATIONS be pleased
to state :

(a) the number of telephone connections
proposed to be provided during the Fourth
Plan period in the State of Mysore ; and

(b} how many of them have been
provided during the current financial years ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) During the Fourth
Plan period about 21,500 new telcphone
connections are likely to be provided in the
Mysore State. Out of this about 10,000
are likely to be provided in the Bangalore
telephone system and remaining 11,500 at
other places in Mysore State.

(b) The number of telephone connec-
tions already provided since the beginning
of 4th Plan period is as below—

Telephone connections
(Dircct Exchange Lines)

During 1-4-70
Place 1969-70 to  30-9-70
Bangalore 1800 BO7
Mysore State
(excluding Bangalore) 2597 1255
Total : 4397 2062

Appointment of a Committce to Recover
Waorkers® Dues from Defaulting
Employers

5096. DR. RANEN SEN: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether any Committec has been
appointed to recommend effective legal and
administrative mecasures to speed up recovery
of workers' dues from defaulting employers ;

(b)

if so, the details thereofl ; and

(c) the datc by which the recommend-
ations of the Committee will be available 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA) : (a) No, Sir.

(b) and (¢). Do not arise,
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FaTw gam q¢ geawr femmn sl @
formmt ® et

5097. it %o fo mgwT : T WY
awr s wet ag qam A T A F

(F) Far wwFX VY srAwEFAT
Fgaa Fur & fr v @y gfear
frarey o fomt faforee e & fagh
F IFT FN eI HT@d U FAH F
WA ¥ & F@rr 77 WX 7@ g
IE FORTA T agT AT F YW 0
ST FEATH A9 A qEA H IIe
FO§ AW ; AR

(=) afz &, @t 77 ava ®
FT FTEATE FX W & 578 weas feam
I T4 F anafagaw qdFi & s
&Y o ?

wiw, wfy, sgafas fama q@
AFAIT FATHY H wwm WAl (sf e
f2) : (7) Foei #1 gfeq wifeen afea
Tt GuT 99T A ¥ SEeR ®
Fw= warr & wraew #, fam sfaAa
qng g A% I9q0T aqr fafugt arfas
g wfwfm frmr s sasas @01 3%
FOF AT TN F ey watfad
frar s T 21

(@) da™a & sfieg Fiew
fararz fa3wren & @t g=AT UFE T
oF q@%  yErwa fear o w8, fai
AW F I FT OGET q4T IAFY
fafedi & mraew & ATy & gE 3
= fafem, w9 fafmafar o o
q=F F1 gFfa qar fafa +@ 8§,
fad st & ger @i & avgAmy
TF I w1 oAgy v fafuynt ofr &
gE AT
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IATE TG W Ehw qufen gwn

5098. =t %o fiao nygwY : T WiW
agr wfw 7ot a8 aom F g9 w07 5

(%) 7 3w ¥ M= & woere Ay
T TEEtTE @Rl #1 feam ey @
giga § waifE -t 68 F e
3 wwamg TEr el & Agar I
w1 g A 3 A & o wfe
A F W @ Ad & 9 &

(@) afz &, & feamal «1 a=-
garadl T IAH & ITANT ¥ HETT
FOX TGT &7 IACHT F T4 F IF-
foa gt & fou a3 F19 § wvE-
FTidr IAA §

(7) FW FTEI A TW AT AT q@T
& f fagre g AT Ffe araad w=
1 fam @ qqr At #) aog
T T AT T F QAT AEES &Y T
LRI 15

(w) afz &, & I & wanr
1 AFfrr T F fou TEwT A afx
FXE goAT FATE § A ST v A
¢ o frmmt &1 TR fam s ATy
g ?

o, wfy, agufes fewm
aEeIT waATeg § TIT ga (s Ay
foex) : (7)) forAl &Y gfos o=fem
gfafeaa &1 & fou, = 33 & qign
¥ ofg™ IFT 1 oI FET IEAT )
qafe %W q97 $9 7% A% faeAre qaeAl
1 FHT & FTeor WY W oFfaa & |

(@) 99TH A FgFFH &9
| & fon  foafefaa sam feo
™ —
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(1) s & F= & &9 969
T gl #ET &0 IUeled @
fou yoeq fam s =@ 2, foody
g Fy wiftg ® el
15 Ffzars 7 21

(2) v@ & SAgHean IO &
Frat &1 A w1 g &
forr, Ffa fEa-fam=ii aar
TS FEETI T 7T g
ey wgar wfsy fer a2

(3) 937 & fafamiarm o 3
AW F 94 F g9 F
fou szamm, g9, arfeer A
FW-AST I & AT A
SEATZA-AFGHT  FTAEET A
"o #@ £)

(4) foama sfmeror Fraws o srFaa:
100 faeli #1 smaq F49 &
fer @@= & d@afem swdm
9T FF AT ¢ |

(w) 78 = & f5 am =%
fFaet #1 fg qur A4f TR A
y F fou e WA smwe @
& gma, ¥, waET, AT 9T AY Hlaw
g freat & Frdww qar fer
F fou s fasma %9 swfq At
#r godr gi feem, st w0 famow
g FreAwy stafadi & owawr mfE,
av Ffa fawmm &%, g d=w &
wegw § fam s & o A
geaTr afafaat @9r d97 & weaw A
JARTHT T WO ITEE FE HIT oY
feard Fwai & F14 §9w § oW
qETEAT T W@ & | g1 YaE1 AY aEAET
Fran 1 @gT & foq greaat weaw o
gufeq fodr o @ &1
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(w) 9w 1 A9Fmaq aq1 aqfed
I Az F fou gdw gue ofwg
F1 oqfys F9 & FFY W OF wEE
g & fqurada 2 s Fww
¥ IEIAl F IJUAT F OGIEA, FEA-AT
gqr7 aqr frmar F1 wfoge  afeafeg

A

wfy amrdl WA a® sfeed § @
sferal €t sfawaan

5099. st ®o fao AywT : F77 W
aa1 wfw @Y a7 a7 FO0 F4A

(%) #A1 AYLIT F AW F AT OF
urt A1 #erm SR F71 oy fFar g
o gfw 777 # v ford gfa & smufas
AL BT OFH H FH ATFIIF AW
g 2 ;

(=) afz &, f 701 TaaTT AT
TR

(w) afz 78, af =% v FTor §

(a) #r "TFIT F7 fa=re oAy
fafaes e wmonet # geaw swfa
FUA qOT IE AT TAF F OETH
T T ¢ faan Fft & fou sw g s
aiferT s go=eg Y ; st

(¥) afz gi, @t aew o5 avag §
3T FAAET FT @ @ 7

g, xfa, sgafas fama qa
HEFITHTISY H I AL () swagw
feg) @ (%) o 7@

(=) 5z & 7@ gar

(7) wifwr ¥ smafadaa ad% &
feu feaml 1o fE@r defus gear &
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sfaer srex e faar & sidfaa gaaw
9T fHm A1 GFAT ) qE: uE
7 greg eqfesmd F TEAr ¥ oAk H
fafeaa =7 & g2 af Fa1 wr FFAT
37 afewal Ft gear 31 faf=a s @
Famr o "Far g faegid  argarecy
fafos geqr § wfmew grex fear &
AN Ffq § gamrgg ar ferar ar fzqr
g # |

(9) @ar (¥). wreg @wHz w03y
ged saat g1 fgedfl § wwfwa awAy
& zaw #Afafos, g 37 wgfagi &
qEEE T S G 4T WA F GO
¥ fou sam s wifze, gofza sa,
feedt agr grfos wraen ¥ gwfag
Fadar 21 fafqsq wsm AT o 9TAT
grafas qerat # 3TgEr Amdy wvfug
FTEAT F |

Fast Pak. Displaced Persons in Camps
outside West Bengal

5100. SHRI SAMAR GUHA : Wil
the Minister of LABOUR AND REHABRI-
LITATION be pleased to state :

(a) the names of the Refugee transit
Camps outside West Bengal and the number
of the refogees  accommodated  in such
camps ;

(b) the number of children and adults
separately whose dcaths occurred in these
camps, month-wise, during 1968-6Y and
1969-70 ;

(c) the quantum of the ration and
cash-dole and other benefils given to them ;

(d) whether they are being kept there
for over a year ; and

(¢) il so, the time-bound schemes of
Government to send them to the sites for
permanent rchabilitation and provide them
with land for permanent homestead 7
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) According to information
available on 5-12-1970, nearly 52,275 familics
of rcfugees from  East Pakistan, comprising
nboyt 2,24,513 persons, were residing in
camps in various States outside West Bengal,
The  State-wise break-up is given in
Statement [ laid on the Table of the
House. [Placed in Library. See No.
LT—4606/70).

(b) The information is being collected
and will be laid on the Table of the Sabha.

(¢) The guantum and scale of relief
assistance admissible to the new migrants
from East Pakistan admitted to reliel camps/
transit centres is indicated in Statement Il
laid on the Table of the House. [Placed
in Library. Sce No. LT—4606/70].

(d) and (¢). By and
camp populition consists
started coming into India in large number
since the beginning of this year. On their
arrival in India, such of the displaced
persons as arc sponsored by the State
Governments for  admission  into  relief
camps are provided Government-regulated
reliel assistance in accordance with a prescri-
bed schedule.  Eorts are being made to
move them to permanent sites of rehabili-
tation as early as possible, depending on
the availability of rescttlcment  opportunities
made available by the State Governments.,

large, the present
of migrants who

JAT NI & vmalsl A d yw am
T g &1 @S qET

5101. =t @ARqT 17T ;T4 FAAT
qqr WARA Y WA FAT g2 TAA ST
g #+40 fF :

(%) @q 7 aqi & (ST a3 &)
A fam 7 93 T T a4 aread
FY oI 77 & T T Fgi-FEr TGS
g A

(=) #ar 1970-71 % srafa & o7
fas & sk =% gar a & wated



183 Written Answers DECEMBER 17, 1970 Written Answers 184

g o & fawc g e afe &, A AT AGT AR HATET HT HAC
T Fgi-Fgi 9 & o ? fawm & v w5 (st o fem) ¢ (F)
TFT

i 1S T TR A g S frw o @6 g ?

1967-68 9 feut

ERiEl
Fqarer
ATgHATIL
[ECIGARL
YT FTIT
fasramei T
T
1968-69 5 WEATYT HraAr
GIEE IR
R
TFEAIT
wWHH
1969-70 13 fafat g7
Ffsamr
CCIEIEUES
9 7% fag
a=r F1ar

wge are

E L 1 T aTea FY ger T FEr @1 T ?

4

1967-68
1968-69 2 RS A

1969-70 1 e
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faor ToatE ¥ frgs & adl ¥
Fré fawmira arae g @ T )

(&) fasr Tomay=n # 197C-71 a9
¥ o o TEl 9X TrFu @
g a1 ol TTFAY @A F NEE €T
R w §ar geardl FY JF AR
ATTH, TaATSH FRT F AT G R, T
amm e fag m E —

, AR

1
2
3.
4, FeOmoUgR I
£
6
7
8

9. TITC ATH
10. FgA=r
11. F3%

12, 9@ T
13, FwTd gEwEr
14. @™

15, famre
16. gAIAT
17. &

18. gFafar
19. FFTE
20. 39T MT

fqar waaEr § 197071 g &
A fom ol oAy araR @t
T & ar O ATET @OH F gEqrE #7
ALY OREETRR 9T, ewAs gra
& g g, T oAam A fag e
§i—

1. o
2. §ET T
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3. fAgrEar
4. faqeaania
5. gadeT
6. TR
S - i

8. wigS

9. Fzer
10, FHRmETE
11. 87

faer TwaEE H 1970-71 ad &
g faanits qreax @y w1 o3
g o ¢ |

U wam & atw fad ¥ afn W efr
W FATT qar IR wfedal ¥ feafor
wIAT

5102. =t wivET gEA : ¥ W@
awm sfa w6t 77 @ T F9r 4G w5

(F) ¥ ST 9w & Figr oy #
o Tt Afzai (ayE, F4, &, g,
qar wE) F a2 & aH SrEl oRE
afm FF oS gd & wHifs Afzai &
gra wff Fea & Fow gfw & ardar
aq g @ T T g q9A @y
g zaqfa N gwas T & syIeqr
w4, THAY Fig o qEmo e gd
yfedrdt & aEdt ; ax

(m) afz g, & Ffa @ a3 &
faare & =7 qfa F1 gFaw T B
¥ awar faq a7 fAe g ?

wa, wfa. wgafos feew an
aEETc HAET #§ e wa (s SrHTenda
f3) @ (%) @iz fas & e 23,000
T g7 fagdl & adw Famr amwv
21 1 fagz agar, ¥, amw, amgd
afet @k e et & feAe ¥ AR
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AR JATFTOT_FH ML WeAW S ML
fagsi § fFar st @«gar 1 g3 azd
2 9 3% iy dyg qar 9¢ Iga aa
iy |

(=) fags wfa =1 #fg @ AT
1 UF FET gEfad @@ar f@ T
FY AgTAF AfQAl F AA-TTF AT fwaT
mar g arfs oy Frat @y amfaw s
AFAHT FEATEAATST FT 9T FAET AT
g% | @ Anrear of@tar & aformi
Ft g FT wfqer Hgw wew § @
afeat & amg F2r wfw #1 Ffa o
T & fou bw @ ad e fraoam
aad § | fexr WY, agma anrEe of-
qFAT F CF W F T H, qE IS
& fou aftezr smam o fagst w1 9340
FIA FT TEIT 2 |

INT 9T & mate) wa & ag difeat
w1 @ YT &1 faaor

5103, =t @@y gwEE ¥ @
aar wiw Fot ag aqra 71 gm F7q 1
(%) #n drg 9T FUT F FTEW
3T 93w F THaEr fqo # vy A3
& FTOr &g LR A g ffedt ¥

ated & fou g9 gram 97 2 ; @R

(=) afz g, & ¥ "W
GAY WA @A FEgA F AT A § qar
qerF awg F1 "rar fradr g ?

urg, wfy, sgufas faem o
HEWT WA § 113G WAl (o srvAga
) (F) Fw s s fafrz
® ¥ 39T ¥eW & @A faw ®
ag § wwifag =afsral ® faaoor &g
FTE @rarEA gers g fRar AT 4m
aqrfa, Teg #1 frafaad &0 § @t
FT qIA W ATaed fFHar a7 a7 |
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(@) wav & Ag I5am |

atay QA § {a@acy ¥ fod qal w
fawa

5104. =it AT AT : T @Y
am wfw 7t 77 a7 7 3 T fF

(7) fresr 7 q9adin FwmEi
#1 wafa § Fawaves wifF os foer
BAT &9 ¢ #IT S "wer gIW HI 39T
3w & AT H g F fawm & fou gy
g7 & T-F17 & S q77E af 49

(=) 721 TR & WY drear |
¥ fowy a7 F favwm ¥ fou oF
grsar FavE & stw oafz g, & 3AaE
s FIT g s

(7) afz /8%, @1 Far AT IIF
fray aa & fawrr & foo ox fafoe
ATAT AT 7

wu §w, @gufas f@wa  qm
AEFIT AATTR W WG WA (50 AT
foez) : (%) & (7). w7 @ ¥
HAFTEY THEET FY AT TE § AR FATAAT
FATTZS O TG & FTWT |

Assessment of the Cost of Cultivation of
Principal Crops

5105. SHRI SHANKARRAO MANE:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether there is any proposal under
Government's consideration to  assess the
cost of cultivation of principal crops in the
country ; and

(b) il so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY, DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
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SHINDE) : (a) Yes, Sir. It has been Indian Film Industry

decided to  implement a  Comprehensive .

Scheme for studying the cost of culiivation 5107. SHRI RABI RAY : Will the
the country. Sanctions Minister  of INFORMATION  AND

of principal crops in
have already been issued for implementing the
scheme in thirteen States and steps are being
taken to initiate the Scheme in other States
also.

(b] Under the Comprehensive Scheme,
it is proposed to study the cost of cultivation
of diffierent principal crops in a phased
manner, Detailed information on cost of
cultivation of the concerned crops will be
colleccied from a sample of cultivators
syslematically chosen for the study. The work
under the scheme in various States has been
generally entrusted to non-official  agencies
like Agricultural Universities, ete., and at the
Centre, coordination will be done by a
Central Unit in the Ministry.

Contract for Purchase of Urea from
Japan and its Distribution to
States
5106. SHRI G. ¥. KRISHNAN : Wil
the Minister of FOOIDD AND  AGRICUL-
TURE be pleased to state :

(a) whether India has signed a contract
with Japan for purchase of 74,626 tonnes of
urea ;

(b) il so, the value of the order placed
with Japan ; and

(c) whether the fertiliser is going to be
distributed amongst the States 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI  ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) 1799.98 million Yen ({equivalent of
Rs. 3.79 crores)

(c) Urca so reccived will be distributed,
like other fertilisers, among the wvarious
States/Union Territorivs and other distributing
agencies according to  their  demands.
Besides, allotments arc also made of such
fertilisers to  domestic manufacturers  of
fertilisers against their seeding programmes
which they, in turn, distribute to various
parties/States as per their programme of
supply, for developing thc‘ilr market,

BRQADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether he, in coursc of his speech
in Madras on the 21st November, had said
that some evils are plaguing the Indian Film
Industry ; and

(b} il so, the details of those evils 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) In the speech attention was drawn
towards various evils plaguing the film
industry like usurious finance, an uncon-
scionably costly star system and lack of
adequate exhibition outlets,

National Film Awards Function
5108. SHRI RABI RAY :
SHRI S. KUNDU :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether Indian  Motion Pictures
Producers’  Association  boycotted  the
MNational Film Awards Function ;

(b) il so, the reasons therefor ;

(c) whether this association unani-
mously recommended for presentation of
Phalke Award to the Producer Direclor
V. Shantaram : and

(d) the reasons for Government’s
turning down this recommendation ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a)and (b). No
such resolution from Indian Motion Picturc
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Producers’ Association was received by
Government and the National Film Awards
Function was attended by representatives
of all sections of the film industry. A
letter was, however, received from Shri 1. S.
Johar, President, Indian Motion Picture
Producers’ Association, conveying  with-
drawal of his acceplance 1o participate in
the function as a protest against the selection
of Smt. Devika Rani Roerich for the Dada
Saheb Phalke Award.

(¢) No recommendation regardiny the
Dada Saheb Phalke Award was reccived
from the Indian Motion Picture Producers’
Association.

(d) Does not arisc,
Rice Yield in Tripura

5109. SHRI KIRIT BIKRAM DLCB
BURMAN :  Will the Minister of FOOD
AND AGRICULTURE be pleased to state
the rice yield in Tripura this year and com-
parative flgures for the preceding two
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY, DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : Production of rice in Tripura
was estimated as 234.7 thousand tonnes
during 1969-70 as against 205.1 thousand
tonnes during 1968-69. Estimate of rice
production for 1970-71 is not yet available.

Scheme for Grant of Loan for Power
and Diesel Pump in Tripura

5110. SHRI KIRIT BIKRAM DEB
BURMAN :  Will the Minister of FOOD
AND AGRICULTURE be pleased to state
whether there is any scheme for grant of
loans to the farmers of Tripura for power or
diesel driven water pumps for agricultural
purposes, if so, details thercof and Central
aid given for the purpose this year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : There is at present no scheme
in Tripura for graet of loans to the farmers
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for power or diesel
irrigation purposes.

driven pumps for

Scheme for Marginal Farmers and
Agricultural Labour of Tripura

5111. SHRI KIRIT BIKRAM DEB
BURMAN :  Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) Whether a scheme for marginal
farmers and agricultural labourers with a
view to assisting the marginal cultivators
in making the maximum productive use of
their small holdings by undertaking horti-
culture, animal keeping and dairying etc.,
had been submitted by Tripura
Government in view of the high priority
attached in the Fourth Five Year Plan to
measures specially designed to enable the
weaker sections of the rural population to
benefit from the economic growth and
development in the rural sector;

(b) il s0, the details of the same and
the cost therzof ; and whether it has since
been approved by Central Government ;
and

(c) the precise nature of priority to be
given under the scheme for helping such
marginal farmers and agricultural labourers
especially amongst the Scheduled Tribes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ~ ANNASAHIB
SHINDE) : (a) Yes Sir.

(b) The Tripura Government had
submitted a project report, to assist marginal
farmers having holdings upto 2.4 acres and
agricultural labourers, whose wage income
from agriculture exceeds 509, of their annual
income. The Central Government had
decided to allocate a composite project to
the territory with an outlay of Rs. 1 crore
to be spent during the 4th Plan period.
The project would cover all small farmers
having holdings upto 5 acres and agricultural
labourers. The State Government has been
requested to revise the project report to bring
the programmes in line with the guidelines
circulated by the Central Government.
The revised project report is awaited.
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(c) All small farmers having holdings
upto 5 acres of land and agricultural
labourers whose agricultural wage income
exceeds 509 of their annual income, would
be assisted with credit and other facilities to
improve their income, from agriculture,
animal husbandry, poultry, elc.

Allotment of Newsprint to Newspapers
in English and National Languages

5112, SHRI ABDUL GHANI DAR:
Will the Minister of INFORMATION AND
BROADCASTING AND  COMMUNI-
CATIONS be pleased 1o state :

(a) the quota of newsprint allotted to
English papers and all other papers in
National Languages in 1969 and 1970, also
the numbers of these papers of each lan-
guage with publication numbers ;

(b) the official advertisements made
available to each paper ; and
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(c) the financial assistance awarded to
any newspaper ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BRDADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUIJRAL): (a) Newsprint
is allocated to newspapers, annually, for the
financial year which is also the licensing
period for Import Policy. Statement I
giving the number of newspapers, language-
wise which applied for newsprint during
1968-69 and 1969-70 and the total quantity
allocated to them is attached. Statement 11
indicating the tolal number of newspapers/
periodicals, languagewise, as on 31.12.1968
and 31.12.1969 is also attached.

(by Information regarding details of
adverlisements  released to  individual
newspapers is treated as confidential,

{c) No financial assistance has been
given to any newspaper.

Statement |

Newsprint allocared 1o newspapers language-wise
during 1968-69 and 1969-70

1968-69 1969-70
Language Number Quantity Number Quantity
(in tonnes) (in tonnes)
1 2 3 4 5
English 156 64,063.22 189 73,424.64
Hindi 330 24,554.23 393 23,355.69
Assamese 9 692,48 7 1,142,.42
Bengali 41 10,910.18 48 12,665.06
Guijarati 142 15,797.29 176 18,501.38
Kannada 42 4,735.81 47 5,925.36
Malayalam 75 15,275.18 78 18,370.67
Marathi 137 14,362.54 159 16,734.50
Oriya 6 1,155.86 11 1,692.60
Punjabi 40 537.78 46 603,26
Sanskrit 1 3.05 3 3.37
Sindhi 16 433.95 18 545.51
Tamil 83 19,408.75 104 21,328.31
Telugu 4 6,092.73 42 7,072,28
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1 2 3 4 5
Urdu 144 5,657.23 192 6.400.53
Bi-lingual 42 204.67 43 305.27
Multi-lingual 8 30,00 11 31.70
Others 12 42,79 9 42.19

Total : 1,318 1,84,048.24 1,576 2,08,145.74

Statement 11

Number of newspapers|periodicals
ason 31.12.1968 and 31.:2.1969

Language As on As on
31.12.68 31.12.69
English 2,074 2,123
Hindi 2,381 2,508
Assamese 2 35
Bengali 642 655
Gujarati 573 561
Kannada 231 224
Malayalam 377 394
Marathi 572 622
Oriya 105 100
Punjabi 214 222
Sanskrit 29 28
Sindhi 68 67
Tamil 439 440
Telugu 328 321
Urdu 902 886
Bi-lingual 772 789
Multi-lingual 165 178
Others 115 128
Total 10,019 10,281
Foodgrains and Sugar Supplied by Government in 1970 ?

Central Government (o States

5113, SHRI ABDUL GHANI DAR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the food-
grains and sugar allotted as well as supplied
% all States separately by the Central

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : A statement giving the required
infarmation is attached.
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Statement
Allotments and supplies of fooderains and sugar allotted to States
during 1970
(000 tonnes)
Foodgrain' Sugar
State
Allotment Supplies Allotment Supplies
upto Nov. 70 upto Nov. '70 t

Andhra Pradesh 187 135 151
Assam 306 204 64
Bihar 1111 592 179
Gujarat 296 175 254
Haryana 171 97 74
Jammu & Kashmir 184 116 17
Kerala B6T* 788 104
Madhya Pradesh 296 137 196
Maharashtra 1315 1115 476
Meghalaya 2 — —_
Mysore ° 259 152 106
Nagaland 28 12 3
Orissa 119 70 60
Punjab 272 165 65
Rajasthan 172 110 179
Tamil Nadu 375 256 126
Uttar Pradesh 552 382 301
West Bengal 1835 1407 287
Union Territories 588 336 123

* In the case of Kerala allotments of rice are made to the F.CI. Depots in the State
and not to the State Government, Issues from the F.C.I. depots arc made to fair
price shops and other nominces of the Statc Government. The figures of these
issues have therefore been taken as allotments to the State.

In the case of levy sugar the State Governments themselves arrange to draw supplies
from the faclories against the allotments made. In view of the availability of free
sale sugar in plenty in the market and that too at a price not unfavourable to the
consumers, the States do not lift the entire guantity allotied to them. The allotments
are therefore treated as supplms.

—+
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Provision of Direct Connections with
State Capitals

5114. SHRI ABDUL GHANI DAR :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state the number
of direct connections with Capitals of States
proposed to be provided wuplo 1972
alongwith their names ?

THE MINISTER OF STATE IN TIHE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): Capitals of all
the States except those of Goa, Manipur
Nagaland, Qrrisa and Pondichery are already
having direct trunk connections with Delhi,

Bhubancswar, Orrisa’s capital, will be
connected by end of 1971. Delhi is already
connected to Cuttack. For the other four

State Capitals namcly Goa, Imphal, Kohima
and Pondicherry there is wvery little traflic
to Delhi and there is at prescnt no proposal
for connecting them direct.

Bodhighat Trrigation Project
(Madhya Pradesh)

5115. SHRI D. V. SINGH :  Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Bodhighat irrigation
project in Madhya Pradesh has since becen
sanctioned ;

(b) il so, the details and the estimated
cost thereof ; and

(c) the progress made in its implemen-
tation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

"COOPERATION (SHRI ANNASAHIB
SHINDE) : (a)to (c). Minor irrigation
projects are financed from the State
Plan funds, and the discretion about
location/selection and  examination of
individual projects and their regional
“ distribution entirely rests with the State
Governments. Central assistance  given
under the Plans is not related to any in-
dividual scheme or programme but is given
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in respect of annual plan as a whole in the
form of block grants and loans. Only the
broad policies and contents of the minor
irrigation programmes in  the Siates are
reviewed by the Central Government
periodically and the advice given to the
Stale Governments. Details of individual
projects are not examined and are there-
fore not available.

Late meeting of Telephone Advisory
Commilttee, Chandigarh

5116. SHRI SHRTI CHAND GOYAL :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Telephone Advisory
Committees arc to  meet once in three
months ;

(b} whether the Chandigarh Telephone
Advisory Commitlee is meeting after 15
months ;

(c) il so, the reasons for the delay ;
and

(d) whether Government
action  for  violation of
instructions in this behalf ?

have taken
Government

THE MINISTLER OFF STATE IN THL
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE

DEPARTMENT OF COMMUNICATIONS

(SHRI SHER SINGH) : (a) Yes.
(b)  Yes.
(¢) and (d). The term of the last

Committee expired on 30-11-1969 and the
Committee was reconstituted only in last
week of Auvgust, 70 which delayed the
holding of a mecting. The Commitice has
since then met on 26-11-1970.

Implementation of Journalists and
Non-working Journalists Award

5117, SHRI 8. M. BANERIJEE :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :
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(a) whether the award regarding
Journalists and non-working Journalists
has not been implemented ;

(b) if so, the reasons for the abnormal
delay ; and

(c) the
mcnted ?

steps taken to get it imple-

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) to (¢). The question of
implementation of the awards of the two
Wage Boards falls in the State sphere.  So
far as the position relating to  the State of
West Bengal and the Union Terricories are

concerned, information is  being  collecied
and will be placed on the Table of the
House.

Representations for opening Post and
Telegraph Oflices, Telephone
Exchanges and Public Call
Offices in Cooch-Behar

5118, SHRI B. K. DASCHOWDHURY :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether  his  Ministry  received
representations from the people of Cooch-
Behar and other representatives of the locality
to open new telegraph offices, post offices,
telephone exchanges, public call offices and il
so, what are those places and whether
Government have agreed to new offices as
demanded ;

(b) whcther the people of Changra-
bandha and of Baneswar have demanded to
open small telephone  exchanges in those
places within the district Cooch-Behar, West
Bengal ; and

(c) il so, the reactions of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) to (c). Repre-
sentations have been  received by the
Postmaster General, Calcutta for opening (i)
new telegraph offices at  Bhetaguri,
Chaudhuryhat, Nigamnagar and Dinhata
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Bazar (ii) a new Post office at Maruganj and
for upgrading the status of the existing post
offices at Jamaldah and Sitaihat and (iii) a
Telephone Exchange at Changra-bandha and
(iv) Public Call Offices at Baneswar, Sital-
kuyhi, Nishiganj, Sitai, Goshkadunga,
Jamaldah, Nayahat and Ranihat,

Of these, opening of Telcgraph Offices at
Dinhata Bazar and Public Call Offices at
Baneswar and Silalkuchi have already been
approved and the proposal [or opening a
Public Call Office at Nishiganj is likely to be
approved shortly. The proposals for opening
Telegraph Offices at Bhetaguri, Chaudhuryhat
and Nigamnagar and Public Call Oflices al
Sitai, Goshkadanga, Jamaldah, Nayahat and
Ranihat  have been examined by the
Postmaster General, Calcutta, but the opening
of these oflices has not been found  justified
according to the standards prescribzd by the
P and T Depurtment as losses are anticipated,
The remaining proposals for opening Post
Office at Maruganj, upgrading the status of
the existing Post Offices at Jamaldah and
Sitaihat and opening a Telephone Exchange
at Changrabandha arc being examined by the
Postmaster General, Calcutta opening ol
these offices will depend on the proposals
fulfilling the standards prescribed by the
P and T Department. No representation for
opening a Telephone Exchange at Beneswar
has been received by the Postmaster General,
Calcutta, but opening of a Public Call oflice
at this placc has becn sanctioned by him as
already mentioned above,

Representation from Sileowrice Camp
Dwellers in District Cachar, Assam

5119° SHRI B. K. DASCHOWDHURY :
Will  the Minister of LABOUR AND
REHABILITATION be pleased to stale :

(a) whether his Ministry has received
representations from the Silcowrice Camp
dwellers in the District of Cachar in Assam
and also from Members of Parliament to
restore all rehabilitation camp lacilities in the
said Camp and il so, the reaction of Govern-
ment therelo ;

(b) whether seven inmates of the said
Camp have died due to starvation as granting
of cash doles to those persons have been
stopped for the last 14 months ;
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(c) whether his Ministry proposes to
make an enquiry and also to restore
immediate supplies of rclief materials and
arrange for their rehabilitation locally ;
and

(d) il not, the rcasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D.
SANJIVAYYA): (a) Yes. The matier was
examined and it was decided not to restore
cash doles relief/rehabilitation assistance to
such Tamilics.

(b) The information is being collecied
from the Government of Assam and will be
laid on the Table of the Sabha.

(¢) and (d). The guestion of an enquiry
cannot  be decided at this  stage. New
migrant families in Silcoorice camp, who
were fit for resettlement in agriculture, were
offcred the rchabilitation assistance cither in
Dandakaranya or in the Chanda Project in
Maharashtra State. These lamilies refused to
move out of Assam Lo these projects and, as
such, all reliel assistance to them has been
withdrawn These families are at present
living unauthorisedly in the Silcoorice camp
site although the camp was officially closed
by the State Government.

Newsprint at Government Prices to
Small Newspapers

5120. SHRI B. K. DASCHOWDHURY :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether his Ministry has formulated

any schemc 1o help small newspapers
published from  small towns and Sub-
Divisional Headquarters mainly for local

villagers ;

(b) if so, the forms of heclp, at what
rate and under what circumstances Govern-
ment in end to extend financials help and
also to give them facilities to get newsprint
at Government prices ; and

(¢c) whether Government have decided
to help small newspapers by publishing all
Government advertisements locally and
through those smal newspapers and if so,
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whether the local officers have been instructed
accordingly and what are the criteria for
the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) to (c). In this
connection attention is invited to the reply
furnished to the Unstarred question No.
1516 answered in this House on 19th
November, 1970, It may also be siated that
the Newspaper Finance Corporation Bill,
1970 introduced in this House on 4-12-1970,
is intended to render financial assistance to
smull and medium newspapers to enable them
1o expand their circulation, or to purchase
newsprint, printing  machinery or other
equipment without in any way attempling to
interfere with the freedom of the Press.

The Newsprint Allocation Policy for the
current  licensing  period  announced on
7-4-1970 provides, among others, the following
benelits to small newspapers :

(1) Newspapers/periodicals  with  an
annual  cntitlement  upto  40.00
tonnes are cxempted from the
payment of  import licence
application fee and production of
Income-tax Certificate Number.

(ii} Newspapers/periodicals whose
annual entitlement of newsprint is
upto 100 tonnes arc allowed the
enlirc quota in imported newsprint
in direct licences,

(iii) Daily newspapers in the category
of small newspapers are given their
enlire requirement in newsprint and
the costlier printing and  writing
paper is not allotted to them.
(iv) Newspapers with an annual cntitle-
ment  upto 2500 tonnes, which
generally use newsprint in sheets
are usually allocated an additional
ten per cent to cover the wastage
involved in conversion of reels into
sheets.

(v) 20% increase has been allowed to
existing (small) daily mnewspapers
and 259, to periodicals in small
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category, which is more than the

increase allowed in case of medium
or big ncwspapers,

Leans to Burmese Repatriates

5121. SHRI B. K. DASCHOWDHURY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

{a) whether it is a fact that by a recent
order his Ministry has sanctioned Rs. 20
lakhs to some state Governments to give

loan to small traders among  Burmesc
repalriates ;
(b} if so. the amount sanctioned in

each State and number of Burmese repatriates
settled there ; and

(c) the amount sanctioned by way of
small trading loan 1o Fast Pakistan displaced
persons and  the corresponding number in
cach State and whether his Ministry has
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enquired into the fact that such amounts
were not disbursed by some State Govern-
ments in a proper manner ?

, THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). A statement indicating
the amounis sanctioned for rehabilitation of
Burma repatriates upto 30-11-1970 is attached
(Statement-I).

Another Statement showing the number
of Burma repatriates rchabilitated in various
States is attached (Statement 11).

(¢) A statement indicating details of
amounts sanctioned and the number of
familics of new migrants seitled in small
trade/business is attached (Statement-I11).

Loans arc being disbursed by State
Governments  in  accordance with the in-
structions issued by this Department,

Statement [
Name of the State Loan sanctioned Loan sanctioned Total
upto 1969-70 during 1970-71 (loan)
(Rupees in lakhs)

Andhra Pradesh 68.84 10.00 78.84
Assam 8.25 - 8.25
Bihar 349 — 349
Gujarat 5.84 1.00 6.84
Haryana 0,05 — 0.05
Kerala 2844 —_ 28.44
Madhya Pradesh 1.83 — 1.83
Tamil Nadu 324.66 55.00 379.66
Mysore 0.10 — 0.10
Orissa 71.20 9.00 80.20
Punjab 11.30 2.00 13.30
Rajasthan 6.00 — 6,00
J& K 0.40 — 0.40
Uttar Pradesh 9.52 494 14.46
West Bengal 60.00 1.00 61,00
Tripura 0.16 —_ 0.16
Manipur 0.67 — 0.67
Delhi 6.84 1.35 8.19
Chandigarh 0.31 - 0.31
A & N Islands 0.13 0.50 0.63
608,03* B4.79 692.82

* This includes an amount of Rs
External Affairs during 1964-65.
. .

4l

.4&:_'[.;;]1; sanctioned by the Ministry of
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Number of Burma repatriates who have been given rehabilitation assistance in various
States/Union Territories, as per reports received upto 30-1.-1970.

Name of the Business Employment Agricultural Other (@
State/U.T. loan land assistance  Total
allotted
1 2 3 4 5 6
Andhra Pradesh 7,794 5,775 7 573*% 1,149
Assam 287 — e _ 287
Bihar 193 1 18 157* 359
Gujarat 425 5 1 303 764
Haryana 20 — - — 20
Himachal Pradesh 5 3 _ 2 10
J&K 7 — — - 7
Kerala 1,678 — — 162 1,840
M. P 62 _— 46 — 108
Mysore 35 _ 138 — 173
Orissa 1,870 242 1 933 3,046
Punjab 238 1 11 92 342
Rajasthan 94 - 1 — 95
Tamil Nadu 35,838 3,565 1,060 6,372 46,835
Uttar Pradesh 800 112 238 133* 1,283
West Bengal 1,556 5 - o* 1,570
A&N — 37 —_ — a7
Chandigarh 24 — — — 24
Delhi 128 - — 152 280
- = — 1
Goa 1
Manipur 97 . = — 97
- —* 49
Pondicherry 46 .
Tripura 2 — —
Total : 51,200 9,781 1,521 8,888 71,390

@ Assistance given for educational concessions,
L

shops, old age pensions, homeste

ad plots & shops etc.

allotment of licences & fair price

*  Fingures relating to grants for maintcnance reported earlicr have been omitted,
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Statement I

Amount sanctioned to various State Governments and rehabilitation assistance given
to East Pakistan migrants settled in business(small trades upte 30-11-70

Name of the State No. of famitics sent to

Amount of loan
rehabilitation sites up released up to
30-11-70 30-11-1970
(Rs. in lakhs)
Assam 3466 134,793
Andhra Pradesh 14 3.815
Rihar 1008 35.005
Madhya Pradesh
(including Mana and Kirandul
familics) 519 29.579
Maharashtra 395 33.242
Punjab 3 —
Orissa 162 4.000
Tripura 40 2.665
Uttar Pradesh 105 5.359
Total : 5712 248.458

Package Programme for Development 1.
of Commercial Crops

5122. SHRI BHOGENDRA JHA : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the main features of the package
programmes for development of Commercial
Crops initiated by the Centre so far ; and

2,
(b) the results so  far achieved by the
implementation of these programmes ?
THE MINISTER OF STATE IN THE 3,

MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The main features of the
package programmes  implemented under the 4.
Centrally Sponsored Schemes  for  the
Development of Commercial Crops are :

or say Rs. 248.46 lakhs

To increase production by adopting
package of practives, such as use
of improved seeds, secd treatment
application of chemical fertilisers,
extension of irrigation wherever
feasible, adoption of plant protec-
tion measures and  cultural
practices.

Making available the required
inputs and technical advice in
time.

Laying out demonstration plots to
convince the larmers of the benefits
of package of practices.

Extending subsidy on Plant Pro-
tection chemicals and hand operated
cquipment.
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5.  Organisation of ground/aerial plant
protection measures on a campaign
basis,

6. Demonstrations on foliar application
(aerial/ground sprayings) of urea
on jute, mesta and cotton.

(b) The results of the crop cutting
experiments indicate that the yiclds in the
areas covered under these programmes have
gone up by 20 to 60°, in the case of
groundnut, 5 to 1597, in the casc of cotlon
and 2 to 982, in the case of jule.

Anti-social clement at Central Dalry at
Belgachia, Calcutta

5123. SHR1 D. N. PATODIA : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Central Dairy at Belga-
chia, Calcutta is reported to be the den of
anti-social elements ;

(b) whether the  Additional Milk
Commissioner was stabbed within the dairy
premises ; and

(c) if so, how many arrests have since
been made in this connecction and whether
any step has been taken to rid the dairy of
the anti-social elements ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE): (a) and (¢). The information
is being collected and will be placed on the
table of the Sabha when reccived.

(b) Yes, Sir.

The Additional Milk Commissioner, was
stabbed within the dairy przmises.

Institutional Guarantees to Newspaper
Journalists

5124. SHRI SURENDRANATH
DWIVEDY : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :
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(a) whether Government have under its
active consideration any proposal to sct up a
machinery for giving institutional guarantees
for Journalists working in newspapers ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) Nu, Sir.

(b) Does not arise.
Sale of Gandhi Stamp

5125. SHRI LAKHAN LAL KAPOOR :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether post cards, issued during
the Gandhi Centenary, showing Gandhi work-
ing on the wheel with  his left hand, are still
being sold ; and

(b) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROACASTING AND IN THE DEPART-
MENT OFF COMMUNICATIONS (SHRI
SHER SINGH) (a) and (b). Onlya
limited quantity was printed, Excepting a
few places where a sinall stock is still avai-
able, in most of the post offices in the
country these post cards are not on sale as
the stock has been exhausted.

In this connection a reference is also
invited to the reply given to unstarred
Question Mo, 380 in the Rajya Sabha on
27.2.70 regarding depicting Gandhiji using
his left hand for turning the Charka.

Procurement of Foodgrains by F.C.L in
Andhra Pradesh and other States

5126. SHRI BHOGENDRA  JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total procurement by Food Cor-
poration of India and private traders
respectively and the quantity left over as
surplus with the peasants in Andhra Pradesh
and other states ; and
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(b) whether efforts are being made to
procure entire marketable cereal by the Food
Corporation of India, if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement giving the
total procurement of foodgrains by the Food
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Corporation of India during current season

_is attached. Statistics regarding purchases

by private traders and stocks with peasants
are not available.

+(b) No, Sir. Government is committed to
purchase whatever foodgrains are available
at the procurement prices. The Food Cor-
poration is effecting purchases in persuance
of this policy.

Statement

Total Procutement by Food Corporation of India during 1969-70 and 1970-71 Seasons.

Commodity Quantity in 000 tonnes
A—FOR ALL STATES
Kharif Grains (Ist Nov, to 31st Oct, marketing scason)
1969—70 197071
Rice 2191 455
Maize 55 203
Jowar Negligible Negligible
Bajra 15 7
Pulses 1 Negligible
Total = 2262 665
Rabi Grains (1st April to 31st March marketing season)
Wheat 2413 3156
Barley Negligible 7
Gram/Gram Dal 2 84
Mustard Seed - 5
Pulses 2 Negligible
Total= _uz;l_‘.f_ 3252
B- FOR ANDHRA PRADESH
Paddy 30 242
Rice 169 10.6
Maize — 1.258
Jowar — 0.005
Bajra - 0099
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Multi-Lingual Digest
5127. SHRI S, C. SAMANTA :

SHRI SARDAR AMJAD ALI:

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to stale :

(a) whether a sum of Rs. 10 lakhs was
earmarked in this year's budget to bring
out a multi-lingual digest ;

(b) the amount out of this sanctioned
fund, spent on the project during the first
six months of the financial year ; and

(c) the source of sanctioned expendi-
ture on ‘visual publicity’ medium wall paper
project ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Yes, Sir.

(b) Mo expenditure has been incurred
on the scheme.

(c) The expenditure on printing of
Wall Newspaper is debited to the grant of
the Directoratc of Advertising and Visual
Publicity. The distribution expenses arc
met by the Press Information Burcau;
they are also responsible for its editting in
respect of which no extra expenditure has so
far been incurred.

Circulation of “Engincering Times"

5128. SHRIS. C. SAMANTA :

SHRI SARDAR AMJAD ALI :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be plcased to state :

(a) whether the Press Registrar and
the Directoratc of Audio Visval Publicity
have examined the circulation of *Engineering
Times' during last three years ;

(b) whether the figures confirmed by
these offices vary greatly with those certified
by Audit Bureau Certificate ;
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{c) whether the Direclorate of Audio
Visual Publicity and the public undertakings

are patronising this  publication  with
unusually high rate of advertising ; and
(d) whether Government will place

a detailed statement on the publication ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b). The
circulation of the ‘Engincering Times',
Calcutta was checked by a circulation team
of the Registrar of Newspapers for India in
March 1970.  The publisher has becn given
another opportunity, at his request, to
produce records  and documents, in the
second week of January 1971, to cstablish
his elaimed circulation,  The Directorate of
Advertising and Visual Publicity do not have
any machinery for verification of circulation
claims of newspapers,

(c)  The weekly is being used by DA,
V.P. for Government advertisements as and
when  considered necessary (o meet publicity
requircments,  According 1o the existing
policy, newspapers are free to fix their own
rates for  advertisements but D.AV.P. will
use only newspapers whose rales arc con-
sidered acceplable.

Public undcrtakings, except a few, have
their own arrangements for the release of
their advertisements,

(d) A statement, giving the particulars
about the weekly is attached.

Sratement

Name of the paper :  Engineering Times

Language : English

Periodicity : Fortnightly — (Weekly
from 1.1.70)

Place of Publi- 8, Dharamtola Street,

cation : Calcutta-13
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Publisher, Printer

and Editor : E.H. Tippoo
Pricc : 40 P.

Printing Press : A.S. Frinting concern

Enginecering Times

publication

Owner :

Commerce and
Industry

Classification :

Date of establish-

ment : 1966.

Checking of Accounts and Audit Reports
of Delhi Union of Journalists

SHRI S.C, SAMANTA :
SHRI SARDAR AMJAD ALIL :

5129,

Will the Minister of LABOUR AND
REHABILITATION be pleased to stale :

fa) whether the Registrar of  Trade
Unions, Delhi has  checked the Accounts
and Audit reports of the Delhi Union of
Journalists for the last three years ; and

(b}  whether the Registrar has reccived
any complaints regarding  not holding an
annual general body meeting or requisitioned
general mectings  during  the  last  three
years 7

THE MINISTER OFF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). No, Sir.

Foreign Trips of Chief of Publications
Division

5130. SHRI S. C. SAMANTA :
SHRI BHARAT SINGH
CHAUHAN :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleascd to stale ;
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(a) whether the Chiel of the Publica-
gions Division has undertaken several foreign
trips during the current financial year ;

(b) whether Gowvernment will place a
stajement  detailing  the objects, places,
expenditure, cic. of these foreign  travellings

during 1970-71 upto end of November ;

(¢) bow much was spent on foreign
travel and sales promotion abroad during
the preceding five years ; and

(d) the comparative expenditure by the
Manager of Publications ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I, K, GUJIRAL) : (a) The Director
of the Publications Division undertook
business tours during the current year to
Kuala  Lumpur,  Singapore, Frankfurt
(Federal Republic of Germany), Suva (Fiji)
and Sydney and Melbourne (Australia).

(b) A statement is attached,

(¢) No cxpenditure  on foreign tours
was incurred  during the preceding S years,
An expenditure of Rs, 637.50 in forcign
exchange was incurred in 1966-67 on adver-
tising the Division's publications in an
American journal in 1962,

During the current year an  advertise-
ment was placed with ‘Strait Times', Kuala
Lumpur, in connection with the Publications
Division's participation in the Indian Trade
Exhibition organised by the Ministry of
Forcign Trade, at a cost of Rs. 529.20 in
forcign exchange.

(d) No expenditure on publicity for
sales abroad or on forcign travel was incur-
red by the Manager of Publications during
the last 5 years.
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Statement

Expenditure on Foreign Trips

« Purpose of visits Expenditure
1. Kuala Lumpur, Penang To participate in the exclusive Indian 7,610.00
& Singapore Trade Exhibition organised by the
(3.7.70 to 28.7.70) Ministry of Foreign Trade in Kuala

Lumpur and to contact, negotiate and
finalise sales arrangements with lcading
booksellers in Malaysia.

2. Singapore To participate in the exclusive Indian 6,370.00
(23.8.70 to 11.9.70) Trade Exhibition organised by the
Ministry of Foreign Trade at Singa-
pore and to negotiatc and finalise sales
arrangements for Division's publications
with bookscllers.

3. Frankfurt (Federal To participate in the Frankfurt Book 9,444.00
Republic of Germany) Fair 1970 organised by Ausstellungsund
(22.9.70 to 30.9.70) Messe-GmbH  des  Borsenvereins des

Deutschen Buchhandels, Frankfurt am
Main, Kleiner Hirschgraben. The fair
is considered as one of the most impor-
tant book fairs held annually and offers
a useful opportunity for contacting
leading persons and firms in the book

trade.
4. Fiji| Australia* To participate in  the Indian Trade  13,658.00
(10.11.70 to 28.11.70) Exhibition organised by the Ministry of

Foreign Trade at Suva (Fiji) and to
negotiate rcgular sales  arrangemenis
with booksellers.

Grand total Rs. 37,082.00

say Rs. 137,000.00

*Since D.P.D. was going castwards, it was considered desirable that he might also
visit Australia for three days with a view to exploring the possibility of increasing the sale
of the Division's publications in that country establishing personal contact with the sole

selling agent for Australia and discussing proposals, in the light of their past experience
towards this end.
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Declaration of Emergency in Calcutta Port

5131. SHRI D. N. PATODIA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether with the
Emcrgency, the situation in
Port has improved ; and

clamping of
the Calcutta

(b) if so, the details thereofl ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) @ (a) and (h). With the declara-
tion of emergency in the Caleutta Port under
clause 55 of the Calcutta Dock Workers
(Regulation of Employment) Scheme, 1970
the labour situation in the Calcutta Docks
has now become normal. Ths strike was
called off on the 27th November, 1970,

Strike by Workers of Food Corporation
of India

5132, SHRI K. M. ABRAHAM : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the workers of the Food
Corporation of India recently went on a
strike ; °

(k) il so, the details thercofl ;

(¢) the main demands of the workers

(d) whether any steps had been taken
by Government to redress their gricvances ;
and

(e) il so, the details thereol ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) to (e). The employees of
Food Corporation of India in Vishakapatnam
Port, numbering about 670, have gonc on
strike with effect from December 12, 1970, in
pursuance of their demands relating, inrer
alia, to revision of piece rate schemes.
Payment of dearness allowance in addition
to attendance allowance and grant of
additional fitments. The conciliation failure
report of the Assistant Labour Commissioner
Vishakapatnam, is under examination.

L]
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Petitions to Chairman, Press Councll
of India

5133, SHRI RAMAVATAR SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state

(a) the number of persons who filed
petitions to the Chairman, Press Council
of India, New Delhi, from January 1968 to
26th November, 1970 rgainst daily, weekly,
fortnightly and monthly magazines ; the
names and addresses of the petitioners along-
with the names of the daily, weekly, fort-
nightly and monthly magazines ; and
the

(b} the details of action  taken by

Council ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJIRAL) : (a) and (b). The details
in regard to the complaints received by the
Press Council during the calendar ycars
1968 and 1969 sctting out the names of the
complainants and the respondents and the
actions taken by the Council are contained
in Chapter IT of the Third and the Fourth
Annual Reports of the Council for years
1968 and 1969, respectively, copies of which
have already been placed on the Table of the
House. Complaints  received  during  the
current  calendar year (upto November 26,
1970) including those carried over from the
last year totalled 46. The mnames and
addresses of the complainants and the res-
pondents and the nature of the complaints
are contained in the statement laid on the
Table of the House. [Placed in Library.
See No. LT-—4607/70] Out of these, 19
compiaints have been adjudicated upon ;
the aclion taken in regard lo thesc cases is
also indicated in the statement. Another 19
cases arc ready for hecaring ; eight cases arc
al different stages ol invesligation.

Allotment of Plots to East Pakistan Dis-
placed Persons in Kalkaji Coleny,
New Delhi,

5134, SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be picased to refer to the reply given
to Unstarred Questions No. 8924 and 4210
on the Tth May and 27th August, 1970 res-
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pectively regarding  the allotment of Plots to
the East Pakistan Displaced Persons in Kalka-
ji Colony, New Delhi and state ;

(a) whether about 678 applications were
found incligible for allotment of plots in the
East Pakistan Displaced Persons Colony,
Kalkaji, New Delhi as per Press Notes of 4th
January, 1966 and 13th August, 1967 ;

(b) whether a large number of applicants
(whose applications are not in the prescibad
form) are anxiously waiting for allotaent of
plots in the above colony ;

(c) il so, whether Union Government
propose lo consider their case sympatheti-
cally and issuc fresh Press Note for the
purpose with a view to accommodating all
applicanis by relaxation ol rules pertaining
to duration of stay in Delhi, i necessary ;
and

(d) if not, the reasons therefor 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIA-
¥YYA):(a). Yes.

(b) to (d). All developed plots meant for
allotment to individuals in the East Pakistan
Displaced Persons Colony near Kalkaji, New
Delhi, have cither been allotted or carmarked
for allotment to eligible applicants by draw
of lots, Shouwld more developed plots become
available in the Colony, suitable action will
be taken for their allotment 1o persons. who
are cligible,

Reduction of Premium on Land  Allotted
To Displaced Persons in Kalkaji Colony,
New Delhi

5135. SHR1 DEVEN SEN :  Will 1he
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

{a) whether the Committee on  Review of
Rehabilitation  work  in West  Bengal had
madc some observations in its recommenda-
tions of June, 1969 and noted that there was
scope for reduction  of premium on  land
allotted 10 displaced persons in the EPDPs,
Colony, Kalkaji, New Delhi ;

{b) whether 1he Public Accounts Commit-
tec of the Third Lok Sabha in its 63rd
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Report noted adversely on the delayed per-
formance of developmental work in the
EPDPs Colony, Kalkaji ;

(c) whether this delay has resulted in the
enormous  rise of premium  on land in
E. P. D. Ps. Colony, Kalkaji ; and

{d) whether the allottees appealed to
Government at  different times for reduction
of premium on land ; if so, whether Union
Goverament will consider the issue sympa-
thetically with a view to giving a real reliel
to the poor Displaced persons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA): (a) Shri N. C. Chatterjee, M. P.,
Chairman of the Committee of Review, sent
on the 24th  June 1969 a note in  which
suggestions  were  made  with regard to the
reduction of premium and ground rent for
plots in the East Pakistan Displaced Persons
Colony near Kalkaji,

{b) Yes.

(c) There has been some increase in the
cost of development due to general rise in
prices.

(d) Yes, Sir.  Afier a very careful consi-
deration, Government  have come 1o the
conzlusion that the lease terms given by
Guovernment Lo the allottees in Fast Pakistan
Displaced Persons Colony near Kalkaji are
quite liberal if the entire lease period of 99
vears is taken into  consideration, as compar-
ed to those given by other authoritics in
Delhi,

Ground Rent in Refugee Colonies in Delhi

5136. SHRI DEVEN SEN: Wil the
Minister of LABOUR AND REHABILITA-
TION be pleased o state :

(a) whether all  Rehabilitation Colonies
in Delhi arc governed by *‘Resettlement of
Displaced Persons [Land Acquisition Act of
1948 (Act LX of 1948))" and *‘Resettlement
of Displaced Persons (Land Acquisition)
(Delhi State) Rules 19517 ;

(b) whether different rates of ground rent
are prevalent in those colonies ;
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(¢) whether Delhi Administration’s pro-
posal that “the annual lease money should
be reduced to Re. 1/- per 100 sq. yd. for the
first Five Year and, thereafter, the plots
should be treated as on free-hold basis™
applics to all rchabilitation colonies in
Delhi ;

(d) whether the Committee on Review
of Rehabilitaiion work in West Bengal
suggested, in its recommendation of June
1969, uniform rate of ground rent for rehabili-
tation colonics in Delhi ;

(e} il so, whether Government propose
o levy uniform rate of ground rent for all
rehabilitation colonies in Delhi ; and

() if not, the reasons therefor 7

THE MINISTR OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA) : (a)and (b).  Initially the land
acquired under the Resettlement of Displac-
ed Persons (Land Acquisition) Act of 1948,
for rehabilitation of displaced  persons  from
Pakistan, was allotied in accordance with the
provisions ol the Resctilement of Displaced
Persons  (Land  Acquisition)  (Delhi Statz)
Rules, 1951, The broad terms of allolment
are given in Appendix I, 'With the coming
into force of the Compensation Scheme,
plots were allotted  in accordance with  the
provisions of the Displaced Persons (Com-
pensation and Rchabilitation) Rules, 1955,
which relevant provisions are given in
Appendix T,

() Yes, Sir,

(d) The Chairman of the Committee of
Review of rehabilitation  work in West
Bengal had sent a note in which suggestions
were made with regard to reduction of ground
rent in case of the Last Pakistan  Displaced
Persons Rehabilitation Colony ncar Kalkaji.

(c) and (). The matter has been con-

sidered and it has not been found possible to
agree to the suggestion,

APPENDIX—1I

(a) In the case of small plots and
shop sites : (200 sq. yds. or below)
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(i) . For the first five years of Icase,
only ground rent would be payable.
The ground rent would be calculat-
ed at 3%, per annum on the amount
of cost of acquisition and develop-
ment charges. In addition, collec-
tion charges at 59, of the amount of
ground rent would also be added ;

(i) On the expiration of the first five
years and for the next 15 years,
half of the aggrega ed amount of
cost of acquisition and development
as assessed would be recovered in
15 cqual annual instalments ;

From the 21st year, ground rent
would  be re-calculated at the
Market value of the land then
prevailing.  This will be current for
the remaining period of lease.

(iii)

(b} In the case of coltage, bungalow
plots, commercial plots erc.

(i)  The plots would be given on lease
on payment of the premium deter-
mincd by inviting tcnders or fixed
by Government. Annual ground-rent
would also be payable at the of 3%
ol the premium  with collection
charges at 5%, of the ground-rent,

(ii) The ground-rent and the lease will
be subject to revision at the end of
20 years but the enhancement in
the ground-rent will not be more
than 507, of the orginal ground-rent,
This will be paid for the remaining
period of the lcase.

APPENDIX 11

Terms of alloiment of plols in  Rehabili-
lation colonies in Delhi prescribed under the

Displaced  Persons (Compensation and
Rehabilitation) Rules, 1955 :—
(i)  Premium-- At market rale pay-

able in one lumpsum.

(ii) Ground rent—

(a) Re. I/~ per annum per 100
squarc yards or part thereof
in the case of allotees and the
first iransferees,
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(d) In the case of second and sub-
sequent transferees, (@ 2}%
of the market wvalue of land
then prevailing. This Ground

rent is revisable after every 30

years, but subsequent increast

is not to exceed 507; of the
amount already assessed.

Financing of D. D. A. Housing Scheme
for L. P. D. Ps. in Kalkaji Colony,
Mew Delhi by L. 1. C,

5137. SHRI DEVEN SEN: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state

(a) whether Life Insurance Corporation
of India has agrced to finance a housing
scheme of the Delhi Development  Authority
for construction of houses in a phased
programme in the Fast Pakistan Displaced
Persons Colony, Kalkaji, New Delhi on the
recommendation and guarantec by the Union
Government ;

(b) whether rules governing this housing
scheme, plans and designs of the proposed
houses to be built by the Delhi Development
Authority are ready ; and

(c) if so, when the Delhi Development
Authority is likely to start construction
work ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D.
SANJIVAYYA): (a) Yes. The Life
Insurance Corporation have agreed to grant
a loan of Rs, 1 crore to the Delhi Develop
ment Authority for construction of houses
for the members of the East Pakistan
Displaced Persons’ Cooperative Housing
Society Ltd., to be drawn in full in one
instalment after exccution of the necessary
documents on or before the 31st March,
1971, on the guarantce of the Union
Government.

(b) and (c). It is understood that the
Delhi Development Authority and the East
Pakistan Displaced Persons Cooperative
Housing Society Ltd., are taking appropriate

action in the matter.
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Accumulated Provident Fund dues in
Pakistan

5138. SHRIMATI JYOTSNA
CHANDA :  Will the Minister of LABOUR
AND RECHABILITATION be pleased to
state :

(a) whether Government are awarc of
distress of the Indian Nationals and Pakistan
minorities  serving in  Pakistan, whose
Provident Fund accumulations were  [rozen
in that country even after the termination of
their services before 30th June, 1955 ;

(b) il so, what steps are proposed to be
taken to cnsure payment of their dues as
most of them either returned 1o India or
came as Displaced Persons after 1959 ; and

(¢) in view of the Pakistan Govern-
ment's refusal to do anything in this matter,
whether Government propose (o take eilective
counter measures with a view to cnsuring
carly release of the accumulated Provident
Fund dues ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D.
SANJIVAYYA) : (a) Yes, Wc  have,
however no data to distinguish those, whose
services were terminated before 30th  June,
1956, from the others.

(b)) The Indian Nationals and Pakistan
minorities fall under two calegorics as
under :

(i) Displa-ed Government Servants.

(ii) Ex-Employces of Private
Non-Government institutions etc.

firms,

Provident Fund accumulations of the
persons falling under category (i) have not
been frozen by the Government of Pakistan,
There is an agreement between the two
countries according to which displaced
Government servants, who have migrated
from Pakistan to India up to 31-12-1960, get
their accumulations of Provident Fund.
There arc no arrangements for payment of
Provident Funds dues to displaced Govern-
ment servants who have migrated to India
after 31-12-1960.



229 Written Answers

Regarding the persons falling under
category (ii), there is no agreement between
the two Governments for payment of
Provident Fund accumulations. This has,
however, been the subject matter of prolonged
discustion with Government of Pakistan but
no solution has yel been reiched.

{c) The gquestion of taking effective
counter measures will arise only afier eflorts
to reach an agreement with the Government
of Pakistan have failed.

Rare Recorded Rogas Erused

5139, SHRI J. H. PATEL : Will the
Minister  of INFORMATION  AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether 300 Ragas of the famous
Hindustani  Musicians,  Shri Mallikarjuna
Mansur recorded and preserved by the All
Indja Radio, under special orders, passed by
the then Minister, Dr. B. V. Keskar, have
been erased recently ; and

(by  whether Union Government
received any letter frome the Chicel Minister
of Mysore in that connection and if so, the
action taken thereon ?

THE MINISTER O STATE IN TIE
MINISTRY OF INFORMATION AND
BROADCASTING  AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) Mo, Sir.

(b) Yes. Sir. A reply will be
shortly to the Chiel Minister of Mysore,

sent

Shifting of the Office of Post and Tele-
graph Stores from  Thousand
Lights in Madras to
Thandayarpet

5140, SHRI MURASOLI MARAN :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to stale :

(a) whether there is any proposal to
shilt the Oflices of the Post and Telegraph
Stores from Thousand Lights in Madras to
Thandayarpet ;
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(b) whether any representations have
been received in respect of this transfer ;
and

(c) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) (a) Noy Sir.

(b) Yes.

(¢} No action is called for in view

of (a).

Regularisation of Workers in Mica Mines
in Gridih, Hazari Bagh District, Bibur

5141, SHRI GANESH GHOSH Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a)  whether it is a fact that 60 to 70
per cent workers who were working from the
beginning in the Mica Mines in Gridih,
Hazari Bagh District, Bihar have not been
regularised and they are working as causal
and temporary even now

(b} il so, the details thereof and the
reasons lor their non-regularisation ; and

Government will take
and if

{¢) whether the
immediate steps 1o regularise them ;
so, when 7

THL MINISTER OF LABOUR AND
REHABILITATION (SHRI D.
SANJIVAYYA): (a) to (d). The informa-
tion is being collected and  will be placed on
the Table of the House.

Closure of N.C.D.C. Coalmines in
Gridih Arca. Hazaribagh Bihar

5142, SHRI NAMBIAR :
SHRI K. RAMANI :

Will the Minister of LABOUR AND
REHABILITATION be pleascd to state :

(a) the number of workers rendered
jobless duc to closure of National Coal
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Development Corporation coalmines, Gridih
area, Hazaribagh, Bihar State ;

(b) whether they had been retrenched
or transferred to other N.C.D.C. mines afller
the agreement with their union and
management ; and i

(c) if so, the details thercof and the
steps taken by Government to absorb them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D.
SANJIVAYYA) : (a)to (c). The Giridih
coul mines of Mational Coal Development
Corporation are still working but the various
inclines/pits in the collicry are being closed
as and when the reserves im them  pet
exhausted. The strength of workers was about
3900 on 15-4-69, The gradual reduction over
the year was eflected through (i) natural
wastage like rc irement, death, resignation,
ete. (i) re-deployment in other projects ;
and (iii) the voluntary retirement scheme
specially introduced for the purpose by
N.C.D.C.

Implementation of Coal Wage Board
Recommendations by C.C.D.C.

5143, SHRIP. RAMAMURTI: Wwill
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that Wage
Board recommendations regarding fixation
of categories and other service conditions of
the workers in National Coal Development
Corporation have not been implemented ;

(b) if so, the details thereol ;

(c) the reasons for the non-implement-
ation of the Wage Board recommendation ;
and

(d) whether
urgent measures to
and if so, when ?

Government  will  take
implement the same ;

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) and (b). No, Sir. All the
recommendations of the Coal Wage DBoard
as accepted by Government have been fully
implemented by the National Coal Develop-
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ment Corporation. In addition, the monthly
rated employees who were in service prior
to 15-8-1967, and who opted for the Wage
Board scales have been allowed as a special
case, o retain the privileges of leave, holidays,
transfers, e¢tc. which they were ehjoying
earlier,

(c) and (d). Do not arise.

Uniform Gratuity Seheme for N.C.D.C.

Employees
5144. SHRI K. RAMANI : Will the
Minister of LABOUR AND REHABILI-

TATION be pleased 1o state :

(a) whether Government
to enacl a legislation  for uniform  gratuity
scheme for the employees of the National
Coal Development Corporation |

will consider

(b) if so, the details thereof ;

(¢) whether Government  had  received
any representation or memorandum  from
the workers in this regard ; and

(d) il so, the
same 7

action taken on  the

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 D, SANJI-
VAYYA): (a)to (d). The introduction of
a Gratuity Scheme as  recommended by the
Coal Wage Board for the workers in the
coal industry in general is being processed.
The National Coal Development Corporation
has, however, got a gratuity scheme of its
own which was carlicr applicable to the
monthly rated workers and which has since
been extended to the daily-rated and piece-
rated workers from 1-1-1970. The salient
features of the N.C.D.C. gratuity scheme
arc as follows :—

1. The gratuity shall be admissible for
good, eflicient and faithful service
in the following circumstances :

(a) Discharge on abolition of
post ;

(b) Permanent incapacity due to
bodily or mental infirmity ;
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(¢) Death;
(d) Supcrannuation ;

(¢) Retirement after 30 years

* qualilying service ;

provided that in the case of

(a), (b) and (d) referred to,
gratuity shall be admissible
only after five ycars of

qualifying service.
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2. Gratuity will be equal to 15 days’
emoluments for ecach completed
year of service subject to a maximum
ol 15 times of the emoluments or
Rs. 24,000/- whichever is less.

3. In the casc of dzath, the amount
of gratuily will be calculated as at
(2) abovz or as mentioned bzlow
whicliever is more,

(i)  During the Ist year of 2 months " Reduced by  the amount of
service. emoluments . Corporation contribution to-
'igclhcr with interest thercon
(i) After one year but 6 months ! standing 10 the credit in the
before 5 years service. emoluments Contributory Provident Fund
i Account of  the Employees.
(iii) After completion of 12 months . (The  Corporation’s  conlri-
5 years scrvive, emoluments " bution will also include the
l amount of gratuity admissible

under Rule 2 (6) of the
*Workmen's Contributory

*To be omitted il not Provident Fund Rules).

applicable.

The gratuity scheme has been extended to the daily-rated and picce-rated  workers
as a temporary measure and will be replaced by the scheme that may be introduced by

the Government,

Mica Mince Factories in Gridih Arca,
Hazaribagh Distt. Registered Under
the Factory Act.

5145. SHRI K. RAMANI : Will the
Minis er of LABOUR AND REHABILL-
TATION be pleased to state :

(a) total number of Mica minc
faclories regisicred under the Factory Act
in Gridih arca, Hazaribagh District, Bihar ;

(b) the facilities the workers are liable
to get under the act

{¢) whether BO per cent of the workers
in Mica mines in Gridih area are casual or
temporary ; if so, the details thereof ; and

(d) the steps taken by the Government
to regularise them 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-

YAYYA): (a) As the Faclorics  Act, 1948
is administered by the State Government
the subject matter falls in the State sphere.

(b) The Factories  Act provides for the
health, salely and welfare of workers in
factories, It also regulates their working
hours and makes provision for  annual leave
with wages.

(c) and (d). Information is being
collected and will be laid on the Table of
the Sabha when reccived.

Abulition of Contract and Temporary System
ef Labour in TELCO, Jamshedpur

5146, SHRI MOHAMMED ISMAIL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to slate :

(a) whether Government have received
any represen‘ation or memorandum regarding
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abolition of contract and temporary sysiem
of labour in TELCO, Jamshedpur ;

(b) if so, action taken on the memo-

randum ; and

(¢) if mo action
rcasons therefor ?

has been taken*the

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) Yes.
(b) and (c). The matter falls in the

State sphere. The representation was passed
on to the State Government for appropiiale
action.

Distribution of Land Recvived in Bhoodan
Maovement

5147, SHRI M, SUDARSANAM :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a)  the total land received in Bhoodan
Movement in the various States ; and

(b) how much of it has been distributed
and in what manncr ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT  AND

COOPERATION  (5HRI ANNASATIIE
SHINDE) : (a) 1,691,019 Hectares.
(b) 476,048 Hectares have been

distributed to 461,681 familics. 750,090
Hectares are not considered fit for cultivation
and distribution 1o landless persons,

Bhoodan is a non-oflicial  voluntary
movement for donation and distribution of
land organised under the leadership of Shri
Vinoba Bhave based on Sarvodaya ideals.
The distribution  of land is done by the
Bhoodan workers generally at  the meetings
of the wvillages where applications of the
landless persons for allotment of land are
considered. The sclection of the allottees
is done by unanimous Or ncar unanimous
approval of the village community asa
whole,
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Sciting up of Vegetable Qil and
Vanaspati Ghee Factories in
Public Scctor

5148. SHRI N. R. DEOGHARE :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have any
proposal under their consideration 1o set up
# Yegetable Qil and Yanaspati Ghee factory
in the public scclor in the country ;

(b} il so, the details of the proposal ;
and

B

(¢} il not, the rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT  AND
COOPERATION (SHRI  ANNASAHIB
SHINDLE) : (a) Mo, Sir.

(b) Does not arise,

() There is already adeguate capacity in
the country in both these industries,

Opening of a Post Oflice in Gaganpur
Chakai, Chandraimandi cic in Bibar

5149, SHRI1 MADHU LIMAYE : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleascd (o state @

(a) whether Government have received
a representation from a Member of Parliament
aboul the closing down of a Post Office in
the Guganpur-Bongi area of Jamui Sub-
Division of Monghyr District in Bibar ;

(b} whether this arca is very backward
and is at present in the grip of an unprece-
dented famine ;

(¢)  whether it is the policy of Govern-
ment to open up backward arca by providing
Post and Telegraph Offices and Telephone
facilities ;

(d) if so, the reasons for closing down
the above Dak Ghar ; and

(e) whether Government will re-open
the said Dak Ghar and establish other Dak
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Ghars in this backward Sub-Division,
especially in  Chakai, Chandramandi, Jhajha
and Lakshmipur blocks and thanas 7

.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPAR-
TMENT OF COMMUNICATIONS (SHRI
SHER SINGI) : (a) A representation
about the proposed closing down of an Extra
departmental branch post office at Bongi in
Jamui sub-division of Monghyr district in
Rihar was received by the Minister of Com-
munications from Shri Madhu Limaye, M.P.
in December, 1969,

(b) It is reported that Bongi-Gaganpur
arca of Jamui sub-division of Monghyr
District in  Bihar has not been declared as
‘backward” by the State Government and it
is also stated that this area is not in the grip
ol an unprecedentied Tami

{cy  Normally, areas, where on account
of difficult terrain, sparse population lack of
literazy and long lines of communications,
post offices cannot be opened  under the
departmental siandards of population and
distance ete.  applicable 1o normal areas,
are cligible for treatment as @ very ‘backward’
arcas for the purpose of extension of  postal
facilitics on the merits of cach case. Com-
parable postal facilities in the adjoining arcas
in the State and in the country as a whole
are also taken into account.  The fact that
the State Government may have declared an
arca as ‘backward’ for their own schemes,
constitutes onc of the factors though, not the
sole factor in declaring amn area as ‘very
backward’ for cxtention of Postal [facilitics.
Post offices are opened in such arcas in
consultation with the local authoritics ir-
respective of the conditions of distance (limit
of 3 miles and population limit of 2000)
at an enhanced limit of loss uplo Rs.
1000/-per annum per post oflicc as against
Rs. 750/- or Rs. 500/- prescribed in other arcas
under the powers of the Postmaster-General
and at a further enhanced limit of luss upto
Rs. 2500/- in exceplional cases under the
powers of the Director General, Posls and
Tclegraphs., The opening of cach such post
office is, however, dependent on its producing
a revenue equal to, atleast 257, of its cost at

the time of opening.
-
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Normally, Telegraph and Telephone
facilities are provided at a station il the
scheme works out to be remenurative. But in
order to extend these facilities to un-developed
arcas, the P&T Decpartment has cvolved a
policy to provide Telegraph and Telephone
facilitics even om loss basis  at  certain
categories of stations  based on  their
administrative importance, population and
remotencss form the gencral telecommunication
net work.  Limited number of Tourist
centres, pilerim centres  Apriculiure and
Irrigation project sites and townships are alvo
considered Tor provision of telegraph and
telephone facilities on  loss basis.  Backward
arcas are also covered by this policy.

(d) Gaganpur-Bongi area of Jamui sub-
division in Monghyr district of Bihar has not
yet been considered to be declared as ‘very
backward' arca for the purpose of extension
of postal facilitics.  The enhanced  lToss limit
of R« 1000°- or Rs. 2500/« per post office per
annum allowed for the opening  of rural post
offices located in such areas and also for their
continuance for a maximum period of 10 years
is therefore, not applicable to post oflices
located in this arca.  According  to  the
existing  policy of  the P&T Department,

retention of rural post  offices including
those located in ‘very backward® arcas
which cannot  qualify  for permanency

within a period of 10 years is dependent on
their working within certain permissible limits
of loss unless some  interested  party  comes
forward to meet the loss over the permitied
margin. The extra departmental branch post
office at Bongi was opened on  18-1-1957 and
it could not qualify for its permanency within
its maximum experimental existence of 10
years. This post oflice was also found
running on a loss bevond the permissible
limit even afier expiry of 10 years. Since no
interested party including the Mukhiya of the
Gram Panchyat was willing to make good the
extra loss, this post office was closed down on
26-11-1970.

(¢) The post office at Bongi can be
considercd for re-opening if the ecxtra loss
involved is made gnod by some interesied
party and an intimation to that effect is given
to the Postmasier-General, I'atna.

There is no proposal pending with the
Postmaster-General, Paina for the present for
opening new post offices in Chakai,
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Chandramandi, and Lakshmipur blocks and
thanas. Orders for the opening of a post
officc at Raja in Jhajha block has been issued
by the Postmaster-General on 26-10-70,

Development of Agriculiure in ('nm’gn
(Mysorcy and Abolitizn of Jama Lands

5150. SHRI LOBO PRABHU : will
the Minister of FOOD AND AGRICUL-
TURE be pleased o state :

(a) whether the Ministry is aware of
the dissatisfaction and  discouragement to
Agriculure in the Coorg District by steep
increases in revenuc with the general policy
of encouraging agriculture ; i so, the increa-
ses and why should not holdings below 5§
acres be exempted from  them, if not from
all land taxes ;

(b)  whether the Planning Commission
and his Ministry have bzen consulted about
the abolition of Jama lands and bhas the
infringment  of Fundamental  Rights  been
considered ; and

(¢)  the reason, for his Ministry not
investigating  the consequences ol the dam
at Kambadakada on the Kavery river, as it
is opposed 1o the interests of agriculture in
Coorg ?

THE MINISTER O STATL IN THE
MINISTRY OFF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT  AND
COOPLRATION (SHRI ANNASAHIR
SHINDE) : (a) Tihe information is being

collected from the State Government and
will be laid on the Table of the House,
(h) Jama Lands in Coorg are in the

nature of intermediary tenures where land
is held at a concessional rate of land revenue
suhjcet to certain restrictions on the alienabi-
lity of the land. Proposals for abolition of

a few  intermediary  tenures  like  Jama
tenure  in Coorg  are  under  conside-
ration of the State Government. The

proposals have mot been received by the
Planning Commission or the Ministry of
Food, Agriculture, Community Development
and Cooperation. Being a proposal relating
to agrarian reform the measure is not  likely
to attract any of the Fundamental Rights in
view of the protection afforded by Article
31-A of the Constitution.
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(c) ‘The information is being collected
from the Statc Government and will be laid
on the table of the House.

Inerease in Minimum Bonus

5151. SHRI LOBO PRABHU : Wil
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) with reference 1o report in the
Lconomic Times of 27th November, 1970,
whether the proposed increase in minimum
bonus has been examined with reference to
the capacity of marginal factories ;

(b) how many factories are now in
arrears for payment of bonus and how muany
have closed down ; what has Government
done for the resulting=unemployment ;

(¢) on what grounds the public seclor
factories are to he exempled from the increa-
sed minimum honus ; and

(d)  why Government do not propose
an amendment in the privale Bill circulated
that Bonus will be related o productivity
as otherwise it is paid by consumers, who
are on an average poorer than the  recipients
of bonus ?

THE MINISTER OF LAROUR AND
REHABILITATION (SHIRI D. SANJI-
VAYYA) : (a) No.

(b) Information is not available.

{¢)  There is no such proposal.

(d)  Probably the reference is to the
Payment of Bonus  (Amendment)  Bill
introduced in the Rajya Sabha by  Shri

Chitta Basu. i
the Bill to a Sclect
inconclusively by

mation for reference of
Committee was discussed
the Rajya Sabha on
11.12.1970. A Bill on a similar lines has
been introduced in Lok Sabha by Shri
George Fernandes and is yet to be considered
by the Sabha.

Shifting of comhincd (P&T) Sub-Post-
OHfice of Harichchandrapur in
Malda, West Bengal to
a Rented Building

5152, SHRI C.K. BHATTACHARYYA :
Will the Minister of INFORMATION AND
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BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) « whether the combined (P&T) Sub-
Post Office of Harishchandrapur in Malda,
West Bengal has been shified to a rented
building from the Departments own building
for about a year; if so, the reasons
therefor ;

(b} the monthly rent and the total rent
paid upto October ;

(c) how long the Sub-Post Office will
remain in the rented building ; and

(d) whether the Departments own
building needs repair, il so, when the repairs
arc to be undertaken ?

THE MINISTER OF STATE IN THE
MINISTRY OF IMFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Harishchandrapur
Post Office was shiflted to a rented  building
on 1-12-69 duc to shorlage of accommodation
and very bad condition of the departmental
building.

(b) Meonthly rent is Rs. 225/- and total
rent paid upto October, 1970 is Rs. 2475/-,

(¢) Till the departmental building is

thoroughly repaired and extended.

(d) Yes. The P&T Architect, Calculta
has been requested on 31-12-69 to prepare
preliminary drawings for extension of the
departmental building. Repairs and extension
will be undertaken together.

T AANIR TS AT

5153. =it @Ara< faw
=t TR 9% qEy

T WM AN gAAE HAT AZ I
Y T F41 F

(%) 7ar g agwm wifead | faa
FHAfoAl #1 audga g A4 § 9
F AreaarEt 9 4 oF gfrma & afq 99
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faamr &t Igrear 9T SHY WA #
Ffqq @z-Tiz & A ¥ a=w @ @
TWE

(@) afz adff, @t 7= F3 aF ¢
& A

(w) 71 TTER 41 AT & fE g
9™ FAfeAT T 3u0F Fo afmwi &

oA on arE qar for & st

(@) #11 T arr §aw frarr o
AT TT=T AT 727 & fF areT 7 argardy
% &t gfaaa & wr At AT TAIT &
for fqwar afwst ¥ agdq sreq 74
T TN @ 0T g7 FrEATE A oy ?

SR qqr gaata WAt (s Wo
datdar) : (7), (w) ste (w). wiw
¢ R 57 AT ¥ 5 gy fafre
F2f foar st wwAr f aig-wra F9 U
Cauil

(7) F=Far w2 Fr Y AR
T EM 97 a3 #Y ¥¥ 97 7@ &
AT |

Land Leascd out in Vijay Nagar, Delhi

5154, SHRI SITARAM KESRI : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to refer to the reply
given to unstarred Question No, 2563 on
26th November, 1970 ; and state :

(a) on what grounds did the allottee of
a near by house in Block *(;°, Vijay Nagar,
Dclhi seck transfer of public lane and
public park in his name and whether these
were investigated and found justified ;

(b) if not, on what other considerations
the public places were transferred ;
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(c) was sanction of the appropriate
authority obtained ; before the transfer of
public lane and park, shown in the MASTER
PLAN ; and

'

(d) when was the lcase-deed issucd by
the Rehabilitation Department and is there
any time-limit for the canccllation of lease
issued due to misrepresentation and conceal-
ment of material facts ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). The allottee had
requested that the land adjacent to his house

might be allotted to him, He did not
mention that the said land was a part ol a
public park or a lanc, The [fact, that the

said land, according to the plan of the

Colony, was reserved for a public lane and
a park was lost sight of,
(¢) Yes, Sir. Alloiment was made

under orders of the authority competent to
transfer adjacent picces of land.

(d) on the 24th Seplember, 1966,

Under the Rules, no time limit is pre-
scribed for cancellation of Lease Deed issued
due to mis-representation and concealment
of material facts. It has now been decided
to take up the matter in review under
Section 33 of the Displaced Persons
(Compensation and  Rchabilitation)  Act,
1954, with a view to correcting the mistake.

Tulu and Konkani Broadeasts over Bangalore
Broadcasting Station

5155. SHRI LOBO PRABHU : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be plcased to state :

(a) considering that there is a popula-
tion of 8 lakhs speaking Tulu and 3 lakhs
speaking Konkani in the South Kanara
and 4 lakhs and 2 lakhs respectively in the
adjoining districts, the time allotted for
Tulu and Konkani broadcasts at the
Bangalor Broadcasting Station ;

(b) what is Kannada and Urdu speaking
population of the State and what is the
time allotted for them ;
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() what representatives of Tulu,
Konkani and Urdu are on the Advisory
Boards of the Station and out of what
total ;

(d) the total staff of the Broadcasting
Station and the number of the Staff which
is Tulu, Konkani and Urdu spcaking ; and

(¢) reasons for not alloting immediately
10 minutes daily for Tulu, ten minutes twice
weekly for Konkani and Urdu to remove
the burning resentment  of the  people
speaking these languages ?

THE MINISTER OF STATL
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMUNT OF COMMUNICATIONS
(SHRI 1. K. GUIRAL) : (a) The Bangalore
Station does not broadeast any  programmes
in Tulu or Konkani.

IN TIE

(b) According 1o the
Kannada-speaking  population  in
State numbered  1,53,71,753 and
speaking population was  20,34,492,
a total population of 2.3580,772. The
Station broadeasts 73 hours  and 40 minutes
per month of  Kanada programmes and 1}
hours per month of Urdu programmes,

1961 Census
Mysore
Urdu-

out of

(c) The composition of the Programme

Advisory  Committee  appoined at AIR
stations is not determined on the basis of
linguistic or dialectal representation. No

definite information is awvailable as to the
mother-tongue or languages/dialects known
1o the individual members of the PAC for
Bangalore,

(d) The total stafl strength of AIR,
Bangalore is 219. OfF these, nonc speak
Tulu, four speak Konkani and six spcak
Urdu,

(e) The Bangalorc station already
broadcasts  about I} hours of programmes
in Urdu language every month, It is not
proposed to increase the duration of these
programmes at present, In view of the fact
that the Bangalore stalion is not received
satisfactorily in the South Kanara and
adjoining districts of Mysore State, the
question of broadcasting programmes in
Tulu and Konkani at present does not
arise.
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Delay in Sctting up Mangalore Broadcasting
Station
5156. SHRI LABO PRABHU : Will
the Minister of INFORMATION AND
BROARQCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) since it was stated in reply to
question that the Mangalore Broadcasting
Station would have priority in 1970, the
reasons for stating now that it will be rcady
only in 1974 ;

(b) reasons for not acquiring the land
under emergency proceedings and  preparing
matcrials in anticipation so that the samc
will be available in six months ; and

(c) the programme for completion by
1974 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) As stated
in the Question the project was given
priority and included in the Annual Plan
for 1970-71, but it takes about 3 to 4 years
to complete a project of the type envisaged
at Mangalore after the projeci is approved.

(b) In anticipation of approval tothe
project, sites were selected and the State
Government was  reguested to acquire the
lands. Land is cxpected to be available
before the preliminaries for construction of
the building are completed.

(c) Prcliminary items of work arc to
be completed by 1971-72, Civil Works by
1972-73 and installation of equipment by
1973-74.

Uncmployed Agricultural Graduates

5157. SHRI SARJOO PANDEY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the number of unemployed Agricul-
tural Graduates in the country at present; and

(b) whether any steps have been taken
to provide employment to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRI-
CULTURE, COMMUNITY DEVELOP-
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MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) At the end
of December, 1969, 5130 agricultural graduates
were recorded in the Live Registers of the
Employment Exchanges,

#(b) During the 4th Plan period Govern-
ment are likely to require about 9745
graduates in addition to what they have
at present for the various extension and
research programmes, Furthermore, Govern-
ment have under consideration a scheme
for cstablishment 5,000 agro-service centres
which are likely to employ about 50,000
Agricultural  engincers, graduates and
diploma holders. The State Bank of India
have also formulated a schcme known as
“Farm Graduates Scheme” for giving
financial assistance to agricultural graduates
and others who are willing to apply them-
selves to agricultural production.  This
scheme has been circulated among all State
Governments.

Sale of Plots to Refugees in Delhi

5158. SHRI KANWAR LAL GUPTA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have demanded
from about 1,600 refugee allottees of Delhi
more money for the plots at  the rate of Rs.
29 per sq. ft. before the sale decds are
issued to them ;

(b) il so, the reasons therefor ;

(¢) whether an  agitation is going on
against this increase ; and

(d) whether Gowvernment
withdraw the increase 7

propose 1o

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) Yes, Sir. A demand is
being placed on the allottees of plots in
Patel Nagar Colonics, New Delhi, for the
payment of additional premium at various
rales, but not at the rate of Rs. 29/- per
sq. ft.

(b) The additional premium  has
been demanded due to the revision in the
rates of valuation as a result of compen-
sation at enhanced rate paid to the ex-land
owners, as ordered by the Delhi High
Court.
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() Some persons are reported to have
observed ‘FAST' and ‘DHARNA’ in this
connection.

() No, Sir.

Engquiry into Complaint of Irregular '
Postal Delivery in Alambagh
Lucknow

5159. SHRI RAJ DEO SINGH : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to statc :

(a) whether a complaint regarding
irregular postal delivery in Alambagh area of
Lucknow City was published in the daily
English Pioneer of Lucknow ;

(b) if so, the action taken against the
concerned postal employees ; and

(c) whether a U.P. Minister wanted to
intervene and it was resented by the higher
ups in the postal Department ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes; similar
complaints had also been reccived carlier
from the residents of Alambagh, Lucknow.

(b) The Sub-Postmaster Alambagh P.O.
and the Town Inspector were transferred.
The next increment of the Town Inspector
was also stopped for 2 years.

(¢} A.U.P. Minister had written to
the Postmaster General Lucknow supggesting
that the transfer of the Town Inspector
should be cancelled. The Postmaster General
wrote a letter to the Minister explaining the
position. The question of the suggestion
being resented by the postal  authorities
does not arise.

Restoration of Public Lane and Public
Park in ‘G’ Block, Vijay
Nagar, Delhi

5160. SHRI KAMALANATHAN : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the lease-deed issued by
the Rehabilitation Department to the owner
of M/G, Vijay Nagar, Delhi-9, was
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accompanied by a site-plan for the public
lane and public park enclosed by him ;

(b) whether this is not illegal and
against fundamental human rights to deprive
the public of such essential services
provided in the MASTER PLAN ; and

(c¢) il so, the reasons, for his Ministry
not taking suitable action to restore public
services ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D.
SANJIVAYYA) : (a) No, Sir.

(b) and (c).  Steps arc being taken to
take up the matter in review under Section
33 of Displaced Persons (Compensation and
Rehabilitation) Act, 1954,

Food Crop Harmful for Human Beings

5161. SHRI R. BARUA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether National Institute of Nulrition
in Hyderabad has found ccrtain food crops
harmful for human beings ; and

(b) if so, what are those food crops and
reaction of Government thercto listing the
particular items and their alleged harmful
eflects ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. The
National Institute of Nutrition, Hyderabad,
in the course of their studies on food grains
have shown that by eating large amounts of
the pulse Khesari dal (lathyrus Sativus),
leads to Lathyrism, a nervous disease which
cripples human beings, especially young men.
Food crops which get contaminated with
aflatoxin could lead to liver disease in the
human, as a result of hepatatoxic effect of
aflatoxin. Population groups subsisting on
diets predominantly based on Jowar
(Sorghum WVulgare) which is known to have
an excess of the amino acid-leucine leads to
the occurrence of pellagra. Pellagra is also
known to occur in maize-gaters but this
would be either due to the high content of
leucine or poor availability of micotinic acid
contained in it.
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Lowering of Surface Postage Rates to
G

5162. SHRI R. BARUA : Will the
Minister of INFORMATION AND
BROADGASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether surface postage rates from
India to German Democratic Republic have
been reduced from now ; and

(b) if so, the rcasons thereof and the
gain accruing to India ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) Till now our parcel mail and letter
mail for German Decinocratic Republic had
to be transmitlied through France and
Belgium as no dircct shipping  services were
available from India to Rostock. Recently, we
had commenced wtilising  direct  shipping
services from Bombay to Rostock for the
carriage of our mail.  This has reduced the
parcel postage rates as this routcing is cheaper
than the previous one. We do not have o
pay transit charges now as we had to pay to
France and Belgium previously.

The Department does not save anything
in the process because the savings have been
passed on the postal user in the form of
reduced parcel postage rates.  In effect, there
has been a 10%, lowering of the parccl
poslage rates.

However, there will be a saving in the
foreign exchange payments that we had been
paying to France and Belgium before and it
has becn calculated that on the basis of 1969
statistics we shall be able fo save a sum ol
nearly Rs. 9000-00 annually from now on,

Supply of Inferior Quality Seeds to Farmers
in Maharashtra by National Secds
Corporation

5163. SHRI DEORAO PATIL : Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the National Seeds Corpora-
tion and other agencies have supplied inferior
seeds of Hybrid commercial jawar to the
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farmers in the State of Maharashtra in the
year 1969-70 ;

(b) il so, the reasons therefor ; and

(c) the persons who are responsible for
the gupply of quality of seeds which resulted
in loss to the farmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a). No, Sir.

(b) and (c). Do not arise,

Committee to Determine Feeding Standard of
Animals of Delhi Zoo,

5164, SHRI HIMATSINGKA @ Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether most of the rare beasts in
the New Delhi Zoo are under fed ;

(b) if not, whether there is any commit-
tee of experts to determine the feeding
standards of these animals and if so, its
composition ; and

(¢) steps taken to cnsure that each
animal gets his daily diet according to the set
standards and physical requirements of the
animals ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANMNASAHIB
SHINDE) : (a). No, Sir.

(b) Yes, Sir. The composition of the
Committee is as under :—

1. Director, Delhi Zoological Park.

2. Deputy Director, Delhi Zoological
Park,

3. Veterinary Officer, Delhi Zoological
Park.

The Committee is also assisted by the
Honorary Vetcrinary Adviser, Dr. 5. D.
Sharma, Incharge, SPCA, Delhi, from time
to time.
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(c) A standard schedule of diets based on
the feed schedules of zoos of International
repute like National Zoological Park, Washing-
ton, D. C., Whipsnade Zoo, London ; Berne
Zoo, Switzerland, has been prepared, with
suitable modifications to suit Indian condi-
tions. The dict schedule is changed #fom
time to time to avoid monotony of diet,
keeping in view the age, condition and seca-
sonal requirements of the animals.

The guantity and quality of the Food
articles is checked every morning by the
Members of the Committee before it is deliver-
cd at the enclosures or aviaries, 1o be fed to
the animals/birds by the Keepers. The
physical feeding is checked by the Zoo
Rangers and Head-keepers and counter-
checked by the Director and the Deputy
Director of the Park.

AMETTAY LI ‘GAT AW 1 9
foad & fog qawrdl w1 997

5165. =t u@e gQHo WMt : AT
AT AT FATN HT G FA a8 TAH
FT F9T F4r f4 ¢

(%) @t sarmaeit g gl

‘gz quear FT o fraT & feu agFrar

pF = mredt w1 mrRes fRatfa faa

T g AT T WA AT ATR A
i1 gg I99 FIAT E

(@) m7 a9 fa9 @@si 7 "6
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AT 915 JAX fFar @1 IAE A9 Aav
A 114

(7) 7 sast garAeaE §
FIA TS qFAFTLL F faed) o qofteqr fomd
# fou a1 smar & &t afz &, ar gaar
T AT g 7

AT a91 SO /AT AL WA
fawm & weg w41 (4 3o Fo AIAUT)
(%) o7 wmaez §, @9¢ Y TTIET
N FAC T A IR0 g #1 A=
a1 HIwa, aara faa A IRy
F1 AR gArer g feez § 597 03
SET FIA A1 LTAAT | I97 THIATT TATT
& fae gran fomm srar 20

(@) us fagr ¥z 471 A9 9 @
fem mar &

() 7 fzell & gA=rmaEl # @1y
T ATS A T & AR £ | A
F41 3@ FW & fou #iH FAwEm
qa T § N &9 1% 9fqg ga@wTa 40
A FAA A wEE 3T WA ¥ e
¥ yfqemes & at s=at grgar @rd
T W A fmel w1 femd §F feo
qFFT & 49 F ATIIEF  AIYSEl H F
TF |

fagTom
1969 & feg “duz arlw” fewd & foq feme Sawl & gt

T o dro Eﬁlﬁﬂ

«f TqETT TETa

ofY ATy T

. #Y g Fo fa@r

1 %o dio UHo HIqTEAT
AT "o THo AFATHT

ot Iz ATIYAY

T gdfFg WEATTT

xRN s W =

faqrg wfafafa, “sma” |

arqiEs, fraam

Frolea TyE, FawTRE TEH |
fadg HaEeTdaT, AeRRa Tw |
fasre HaTe=mET, AW @ig |
faze darezman, fegem |

fairy daraaman, frawna zigew
fadra garzamET, fergenT |
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9. T Fo Fo fiy

10. =Y Fo dro Hrawaq
117 =Y 3eo o T2
12. #ff g =i

13, oft fa7z 79

14, =Y mo dYo o7
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a3y HarearaT, gfvwas geasy |
fadrg gatgzar, dt- e amio

fardrg gaTEETaT, AN AT |
“faira HATZZTAT, AATATC WAL |
fardrg garz2rAT, FATIT WEY |
fairg damzamT, aRER M@ |

Acquisition of Gobindyuri Extension,
Kalkaji, New Dethi

5166, SHRI HEM RAJ will  the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

{a) whether it is a fact that the Govind-
puri Extension, Kalkaji, New Delhi has been
acquired by Government ;

(b) if so, the number, date ete, of the
acquisition under section 4 of the Land
Acquisition or other concerned Act ;

(c) whether there were houses of the
owners of the land standing upon them and
they have been demolished by orders of
Government on 15th October, 1970 :

(d) il so, whether any notices for
cnactment were issued to these owners,
compensation paid to them for the acquisi-
tion and other legal formalitics completed
before the demolition of these houses ; and

(e) if not, the reasons thercfor and
whether Government propose 1o give them
alicrnate land and accommodation and
not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
YAYYA) : (a) to (c). The Government
had acquired about 655 acres of land for
Kalkaji Colony for the rehabilitation of
displaced persons from Pakistan under the
Resettlement  of Displaced Persons (Land
Acquisition) Act, 1948, vide Wotification
Nos. F. 1(71)/48-LSG (i), dated the 25th
March, 1949 and F. 1(71)-48-LSG (ii) datcd
the S5th August, 1949, The land vested in
the Government free from all encumbrances,
on the date the notices of acquisition were
served on the owners. Some persons had,
however, put up unaughorised structures on

a part of the land acquired by Government
which they have now started calling Govind-
puri Extension. Some of the unauthorised
structures have been demolished for comple-
tion of the development of the Colony for
East Pakistan Displaced Persons and those
evicied  have been  provided alternative
accommodation under the  Jhuggi-Jhompri
Scheme.

CORRECTING OF ANSWER TO
UNSTARRED QUESTION NO. 659
DATED 12-11-1970 RE : SOLUTION
OF DROUGHT PROBLEMS
IN THE COUNTRY

THE MINISTER OFF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : In the Statement laid on the
Table of the Sabha in reply to Unstarred
Question No. 659 answered on 12-11-1970
the following outlays approved for the Rural
Works Programme schemes to be implemen-
ted during the current wear in 20 districts
have been indicated :

ir
Siate Name of Dist- Outlay ap-
tricts for which proved for
schemes have 1970-71

been formulated  (Rs. in lakhs)

Andhra Pradesh 4 249.63

Gujarat 329.93

Maharashtra 6 132.26

Mysore 2 62.18

Utlar Pradesh 1 113.20
0
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The outlay against Uttar Pradesh, has
inadvertently been shown to be Rs. 113.20
lakhs. The correct outlay for this State may
be read as Rs. 25.00 lakhs.

12.00 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RerorTED Depression 1N THE RicE
MARKET IN  PUNJAR DUE TO
NON-AVIt ABILITY OF RAILWAY

WAGONS.

st gdR Tag et (avma) ¢
sy, # sfqeradir or wged & fara-
fafar faor 4% v 3= w4 wAET WY
oA faarar |rzAr g W wdgar g
gframerat# s T390 7

Y & wratesy TIieT e § IUeE
T 8T & Frew q91F | 6l § qme &
T ¥ ®3Y e o F awr=r

TIIE MINISTER OF RAILWAYS
(SHRI NANDA) : Rice from the Punjab
moves on Food Corporation of India's
account. For this purpose, the Food
Corporation of India furnish to the Northern
Railway periodical programmes, indicating
their requirements of wagons for movement
of rice both in specials and piccemeal.
Wagons for movement of rice on Food
Corporation of India account are supplicd
under a very high priority, namcly itlem ‘B°,
of the preferential Traffic Schedule,

SHRI RANGA
not item * A " ?

(Srikakulam) : why

SHRI1 NANDA : The Railways have becn
trying their best to  lift as much rice
as possible from the Punjab. During
the period Isl October to 7th December 1970,
6204 broad gauge wagons have been loaded
with rice from the Punjab on Tood
Corporation of India's account against 5856
broad gauge wagons during the corresponding
period of the last year. The loading has been
turther wepped up during the period 8th to
15th insiant, 135 broad gauge wagons per day
were loaded with rice from the Punjab as
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against 91 wagons loaded daily during the

period 1st October to 7th December 1970.

The Food Corporation of India have been
programming a larger proporation of the
movement of rice from the Punjab to
destinations in West Bengal. For instance,
during the first 10 days of the current month,
481 wagons out of 1291 loaded with rice from
the Punjab were for destinations in West
Bengal.  Further, out of 1089 demands of
rice pending in Punjab as on 15.12.1970, 412
wagons were for destinations in west Bengal.

The heavy and concentrated movement
of rice from the punjab to destinations in
West Bengal and the poor  release of loaded
wagons at terminals in Calcutta arca, along
with heavy detentions, have aggravated the
position. 736 wagons loaded with foodgrains
=443 rice and 293 wheat-were awaiting rclease
in Caleutta arca on 13.12.1970. This is parti-
cularly unfortunate at a time when more than
3,000 broad gauge wagons loaded with jute
are immobilised on Eastern Railway due to
poor removals and the subsequent strike of
the jute workers. 1 fully appreciate the anxiety
of the Hon. Members for cnsuring  specdy
transport of procured rice from the Punjab

to various deficit States. Hon, Members
will, however, agree with me that in the
existing circumstances further  despatches

ol rice to destinations in West Bengal will
serve no useful purpose and will only lead to
more acute congestion.  In order to cnable
the Railways to move rice from the Punjab
expeditiously, T have alicady requested my
colleague, the Food Minister, to  take action
as follows ;—

(i) To accelerate the movement of rice
from the Punjab, steps should be
taken to cnsure quick release of
loaded foodgrain wagons at terminals
in Calcutta area ;

(ii) To adjust thc movement
progiamme of rice from the Punjab
so that despatches may be spread
out to other States as well instead of
concentrating the movement of rice
to destinations in West Bengal.

=Y xgate fag meat : «iaq, qoqE
iz gfam® & faam g% 9w &
for W@ & femga faed & TTOT O
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agq agI FfeAE A wA T § | 59 AO
TH SHT H GT SO F1 q9a ¥ 4
OTg W AEAE SN FEAT g AT 2
wra 75,000 =7 zfa@mr & ST FAT
2 | 99 TS Fr o fOE gx et
¥ gz g fasdr & gon femr g 5 8
FUT ®F & 9@e 67 A 24 F
Fia g gy fefese § ggr 2
8 FUT w4 TT 67,000 T AGF TH
Froor g vEr & fF 3wy iy adl faw
T &) O9E v g T arT A
oY gedtg fag 3 o = g A faean
grz %t g & wferi ¥ aga =wre a9
gAT & | T A@w @A AT A TR
g ag Az g fv w7 Frortaa 82 avaz
A faet & o4 2 fast & o 99T
g gz smafady 7 sra= 3 2 W@ fomA
ypfaal &t w== za & 0 femar &1
srfaai #t A fas wfer FE=
gizy #) fag fz7 399 sma e
¢ 3% 57 faa g fam dwoF avq
srafaal & ¥z 9 & ol o E a1
smzat fRmE a1 T FwA # wra
ayea 7z ¢ % eme w4 fawa At
7 fos mfss Tz g T & A
aEA PE FT AT & A ST 2 A
A A AT H FT TG

e a9Td A1 gfram ¥ A 419
FT TS AT £ 1 39 e § A
FE ¥ @X @iE, TF F A9 @iz
swafr AT IHAT 7 & GAv Y A4
faw W& A g & Wwd gu ey
fafyezr #gRg § et &t TET B @
GueAdT g Sraid 98 Farn 2 fa aw
FTH ACTEAT & AT HIT FTE A AT
¥ qra @y Ffeey W H @ E
faq 0% ¥ B3 e @E zforar
Fge TWW FTAM YFAOE AW
fer @E BfF a7 & R W@
fera aard R ag ferra Qi 3

AGRAHAYANA 26, 1892 (S4AKA)

Rice Market in 258
Punjab (C.A.)

o a1 9% fF 99e saRm e W
T AR ame H Y feey W R E
9g Wedl WET A4 Bl &7 oedr @y
T EAF o Fifw F3f e g

F9g I3 g aart 5 s gE
FAA 97 R F AT IEe &
fesx gue a a5 afes gy wodl #®
9 G TTATOn A EE B AFATE |
wt fou 3Fm wae g faf
fomr 2 %z fafrer @ amda fr @
4 w3 fafrer & a9 aew g &
7z 9@ ¥ A wAE ¢ ag 4-5 wE
FJoar 2, 4045 fax @z § AEe
FAT & Al IE TEATTHT AT qTET §
fafgezr wga 7 &t faar saw #m 3w
qf fazer 7 oam fafres 7 a8
nar warr fzar @ fama femaiar ag
aarar a1 #% froag | 3T & T
g1 2, S A gt W fE ey
q1am I5A A ALL AT TF & THET Aea
#1 g7 fawa | ey T g7 fafaes
¥ amaar anfz ¥ afoorrg=ey 31§ gq97
gz fagan 2, adf fage @ a1 ag &3 9+
fars srpar aify gz a0 SR qRem
grar s ?

sy asar ;.  fRT 7 A 9% ST
e (ZeEr TizAr g 5 o 9 § dva
Stww oam ¢ 9Wa § ¥ eformd
g dr 3z sgiT & T 94 % fey qre
¥ gwEs " oA 3Eh a man fE 6
AT FART A T $FA T A frara
AR R T 15 aF 9% wirs Fgra
T A 47 50 9vHe §  F4F SArsl i
wH WA AU )| 7z Al gaT & AT
N Tw B TR AATE GYTET 99T g
g d09 FTIFIRT W TH AT IaAT
#fr 2 farar foe® a5 97 AvH H @Y
AT A1 arer & a8 gAar #r 2 faaen
fagw e @1 offw dF s fa o
| 7 wr@ T T WEe § ATwmA
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I yux fegraw & wfazs aF 2%
SqET AFT AT T IAH ofrw agrd
a1 @ RN oA FFAw fewm
ferrs fFn T2 & T & ot fawwa
AT SaTar AEY 2 s oy wrw S 2
IEAT FTAVEN A 9FF H A GH( R
T8 7 71 g1 § Ffpa 7oy fae 1
ST gAY | a7 THEST A4 91 AL aAr
g g IAF A9 IEgT £ 99 faw
T amRr gAATy g e & # awEAr
g fFor wid Fonfar ar ag7 59
ATHSET gEAT @1 ATFN AR Agad frana
g @@ 1 wEAr @w=m g F@ fn
gar ge Al g7 fomam av a2
Sic B CEA L B E i
FIORAT & AT q0T & & FAFT FAram
g fFor 2 fr Fosd qE w9 e
¥ gaft gw fagm afiw agi & & JEw
i fFr o9 gead guun d1 Fgr 9w
# qgar &1 wAfeU T 8w A W g
Ol FYE SOTET TLAT &Y ard A9 2

SHRI M. L. SONDHI (New Delhi) : 1
crave your indulgence for half a minute. This
country has always been concerned on the
question of pacts and military pacts. Troops
of the Warsaw Pact countrics have been used
in Poland, where riots and people’s demons-
trations have been crushed in five or six
leading cities of Poland like Gdansk,
Katowico...Gydnia and Sopot...

Mr. SPEAKER : [ have not allowed
the hon, Member but he goes on.

SHRI M, L. SONDHI : This country
has always been concerned over the problem
of civil liberty, Those who know Poland
know that India and Poland have a lot of
relations. 1 would submit that when troops
of the Warsaw Pact are used, it is not an
ordinary matter but it is a serious matter...

MR. SPEAKER : 1 have not allowed
him. He should resume his seat now.
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DR. RAM SUBHAG SINGH (Buxar) :
Firing was resorted to yesterday in the
Midnapore jail on several occasions, and
since there is President’s rule in that State,
therefore, I am raising this matier, "I have
got the information that about a dnzen
persons  were killed in  the Midnapore
Central jail, and about 50 persons were
injured. 1 would like to know whether this is
correct or not. Tt is correct because T have
got information, but the Government should
miake a statement on this,

o} w131 @A WA (rard wragT)
AeTE WR1EA, 93 ONTF FTTEMET AR
F arg wrgz 7 eacfar wIF A wAAT
AeEE A1 A1, fFA g7 @raT awe
7 gformor 5 w7 QY wt 2, fard A
THAH & ATFET A T i
¥ foemom & o 72T AT 9w fer
ST OTAE TV RTAE W AT | FEt &
gen w9 AT gmifear 7 gary G4 e
F7ifrn qar TR w4 T faer AW
=t g3« fom #9197y ow g
T8 = qv fAr avd & fou fage
Y 7% 4t f A AaE ® de-mtaw
Freamr wqrfag faar s oar a8 9w
THY T oft ez & g 5 mard amagr
g9 4%E § ITIR £ Azl 9T S 6}
FEY At oA &, gear A gfz @ oo
ag ITPF | FETer A A q@ A
qIY-BTZA  AGAT a7 1 TAE AWTET
¥ g sl & afrm anfas gfe &
Ffaa @i | Tr afafes wdEEmR
svefrs gftz & seafuw fasf &, o=
fr mart wmT ™ oAme § foeer
gar el

o fadma ¢ fF AewTT 3w A
¥ 0% F37e7 2 T Aars AndgT ¥ -
maF FRQEAT T FW & frag
F3 1

Feaer WEIE, ¥ fAmw & ¥FT
qaTé WIHIGT ¥ g AT & W g E
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feafs qaraqr & 1 =w weaw ¥ o9&
I Frnfes a1 oar FEiwma Y
AT F W fAF g

SHRI D. N. PATODIA (Jalore) : Here
is a clear case of discrimination against
Rajasthan, where in spite of the specific
recommendations made by the committee in
regard to the location of the plant at Sawai
Madhopur a decision has becn taken to
locate it in Haryana, which is not called
for. Let Government give an explanation
for this.

ot s fagrdt awda (@) ¢
ot wgEm, & agar g frogaar sk
TATI  FET T T AT IAT 2 fF
are zfozar Heat a9mg & o gty
F gEATS F A W A@g AATATA
qFTF FTL ¥ET AR TAR FTI@TE |
Fw #qfzaer ¥ ar | gzAe qEeRw
g1 | JrE Ry @) st oame
ghor feqt wmar 7w & fr dame
F waafot a1 gzaw faws &
afasir FHITA F1H ¢ 4 | AT
a7 W zfremr e geid gAE
fomr & ar geardy wig & a@d Al
gaT 3 ¥ fem

TH 0F A 937 W ¢ R odema &
FAAN FEIT qX 9T FFME 9AT AT
@ g1 fag 7 wiEr aged fr g
g FORTC AT T AFA § A9 FA
¥ fou dare & ar 9811 ... (mEwE) L,

MR. SPEAKER : Some advance infor-

mation should be given to me so that 1 may
know what matter the hon. Mcmbers want

to raise.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : 1 have given notice under rule
377 to raise the following matter...

MR. SPEAKER : | am not allowing

him under rule 377.

SHRI JYOITRMOY BASU : Now, it
is going to be a month singe 11 bullet-riddled
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bodies were found near the Barasat area in
the northern suburb of Calcutta.  Press
reports published indicate that the CBI was
sent for inquiry and the higher police
autforities have also joined hands. But, so
far, nothing has come out, and the people
are anxious to know the outcome of the
inquiry. 1 had sought the autopsy report
from the Prime Minisier immediately after
the happening, but so far that also has not
been given. The suspicion of the people of
West Bengal seems to be that these murders
were committed by the police and that is
why they arc shiclding it.

MR. SPEAKER : I am not going to
allow those members who have not given me
advance intimation. Shri Jyotirmoy Basu had
come to me. But I did not know that he was
raising a matter under rule 377.

SHRI JYOTIRMOY BASU : 1 had
given notice two days ago. Kindly ask your
secretariat.

MR. SPEAKER : Afier all, there should
be some procedure. Rule 377 is a very much
misused rule. In between a constitutional
point and procedural point, he is pushing
cverything.

SHRI JYOTIRMOY BASU : It is a
very important matter. They must say some-
thing about.

SHRI S. M. BANERJEE (Kanpur) : 1
have threc points to urge. Tomorrow we are
adjourning. I would request you to ask the
Minister of Aviation to make a statement on
the strikc becausc AIR INDIA flights have
also been cancelled. This is a very serious
thing.

Also  before we disperse, the Prime
Minister should make a statement as to
what she proposes to do with regard to the
privy purses matter. Will she bring in a new
Bill in the next session or will there be a
special session called for the purpose.

Then 1 had tabled a calling altention
motion regarding 10,000 taxtile workers of
JK in Kanpur who are on the streets. They
have declared a lockout which is illegal.
I would only request you to ask the Minister
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[Shri S. M. Banerjee]
either of Foreign Trade or of Labour to
make a statement.

MR. SPEAKER : Only those p?ints
about which he had sent intimation should
be brought in now,

SHRI S. M. BANERIJEE : I have
written to you to kindly ask the concerned
Minister to make a statement, becausc I am
afraid JKs being very strong in Kanpur, may
make a big political donation and exert
pressure on the Centre,

st vy ol (77T) @ seaw wEET,
#F #& ATFT LA TA Arg AT AT
feamar ot oF 97 & gro fw s wAW
I ARATFA 7 d14 fAvEl & g A
H3W & A1C Afagl &7 HreraAr & 4t
foe gea WA ot mfaw & Fa@ 3
adY fF e&iq o1 om frar 98 steqafas
qr...

MR. SPEAKER : This is a matter
between the High Court and the Minislers.

st wy foRd oM oWxrogA ar
o | g F am & a1 sy favm
w4 | gag faz &9 &1 wer aEr
&7 wmar 4 ? T WA g ar gfar
f ag wfaaa & sw27 48 s@T &)

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : In the past, the House has
taken note of such things.

SHRI RANGA : A petition was sent
to the President concerning the strictures
passed in regard to the Ministers in Andhra.
We would like to know what has happened
to it. The President must have sent it to the
Home Minister.

MR. SPEAKER : Hc had written to
me : | examined it. 1 think it is not within
our jurisdiction to discuss,

ot wy fomd : amw & §i7 foae o
aig g7 Sifag | § fafadz gz &=
L
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weaw wgey ; faw arw # & qFar
# IAFT 9T Y LW H CRDA F41 7

ot 7y fomd : & =7 a7 47 for
HTTAT FAT H GO FT @I E |

waw wgag ¢ 7 oaq F an #
forr ?

ot vy foaq : =t qg ¥ wwei ¥
79 73 7 7t frar ag # sy fazww
AW FTREIE

¥ TNE FT TN, IAF AW
arFr #1747 Afan... (gEra)

MR. SPEAKER :
the precedent is 7

May 1 know what

st ayg fawd oy ofiET A€ E
#3 w72 & s femt 81 377 & ww
fomr & (fevmi@) 727 ¥10 B W R,
R HAE AT g 1 #rE adE g
21377 s Aifew fagr g slmam &
a7 RIE |

SHRI SURENDRANATH DWIVEDY :
A point of order will arise only if you allow
him to raise this question,

st go o @i (FrAAA) : FT
ATEE ATFE HTEL £ | THN A 9T E |
qAdT aEer Fga ) fE s wdw ard
FE F 7@ & go fafaes & foemw
fewmy mm far & & srwr wfow
Frear g % ar 37 fem & wras, 2w
% WTHS TH 139 § ISTC AT qFA & 7

MR. SPEAKER : If I allow it, there will
be no end to it.

Wt ay fomd . @ are F0 efagre
g gram ?ogEr mew ¥ gam fAz
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Wt go o @i WX @I AqTE
YTET qT g1 F5 wfemr Ay faar g1

sYoei fag: a1 @1 sy sER
®F AT9C F7 1 IHH! T 5 |

MR. SPEAKER : I have alrcady said
that state matters cannot be discussed in the
House. He says there is a certain precedent,

I know that precedent, but he wants to
mention it. Let him mention it.

WY AGE EAIT AwY (397) @ T
Sifan, 3% 717 €7 I3z ¢ Jfon

st ay fomd . gz e 2 A
faors & g wrer Zrr o mE EEaT
for

“The action of the Government is not

only discriminatory and violative of the

Constitution, but that it may even

amount to a mala fide clercise of

power™,

20 §@ 1570 #1 faqq g 77
wriez fafa=zs & famm 2

MR. SPEAKER :  Afier all, you should
be rcasonable. This is a matter concerning
the State. It is for the State Assecmbly, not
for us,

wWiwy fomd: @A a2 d
SHigz T gAT | OF AT 97 4 wAr
g 9T gFer Y7 T A g ) Al
e g Sifam

Y go wWo w@i: wfeT & g 37
ATHST IZMAET AL AT TFAT € |

ot wy fond: & sravt fama |
v T W@ g AR 7 @/ gR d q@
T

SHRI K. NARAYANA RAO (Bobbili) :

That is a point which should be confined to
L]
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the earlier precedent here. Not to others,
(Interruption).

st wy fomd : TTT gar Woamw
g Jgar? & o wwvar g, 4g #
HTTH ATHA 9 FIAT ATEAT |

MR. SPEAKER :
it then ?

it 7y foad © AL S°EIF 20 v@Q
1970 %Y o9z 7 78 Fg1 &

Why don’t you say

“The Minister of Forests has not acled
with  that  amount of responsibility
expected from him and chose 1o deal
with public property as il it were his
own,"

He *chose to deal with public property
as if it were his own.™

mE ST daHz 2, 39a & e
RATE |

it e fagrdt avady 7 fafaex
AHEITAT A 26 € |

w7, AANT a4l gAatq wA=q |
Uvd "l (W WMMEa AT aWE) G
FRIATTT AV ATTHT afearar a7 @=01 & |

st wy fomd . Tz & AR TSy
wfast & gror gfr oAt ar &1 AT ar
FAEz Y gH z@e %, TEAr # oA
g Fwar g Ffvwm srR gAFEEdS
nFx H FEAE AR F ¢ afewr
g1 3o TEANmE FTE 9Am fag &4,
geq "l qwa, & fasre 1w wfaww
fraT #1aq fra a1 7 wEA @ A fa
qai gz I @Ig—

ot v fay (GEAw) - oag @A
g, AT 7 | A% gE1as &1 fegam
T e TE g
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=it 7 fomd : qw Ffaom e
faw fFar a1 7 ;1 &g oEww R
Tt famm ar ?

MR. SPEAKER : There is ,no

Commission of Inquiry report before us.
(Interruption)

SHRI SURENDRANATH DWIVEDY :
Not only there is the judgment, but a
memorandum has been sent to the President
on this question also. Therefore, we ought to
take note of it,

SEVERAL HON. MEMBERS : rose -

MR. SPEAKER :
long this  will
(Iruerruption)

o) 7g fond : & aEar g & 3w
@R F1 WF AR § Fowww g
FEAT AT 3R I g ¥ FIA7 AR
frg ae 0 & ame # o oan
TEE R W AT UF T°E W T
=1fgm |

it sew fgrd aradar : Ffawe
FY @ FT FawdT Fn TIgw g
I §EA A ATy Wow ¥ wfeerar o
F A g w @Y 9% &) A Wew
# dlo Te @lo &1 feiE 4t & | HYo dYo
#TEo IH HWS AT A9 FT WI 1
TF Hell JO§ TBET BAT § 1 9@ TF
FiAwa A& 9T, AR qE qIEA ARD
T TFA |

SHRI RANDHIR SINGH : These are
State subjects. How can he raise these
subjects here 7 The person concerned is not
here to defend himself. How can he discuss
it here ?

I do not know how
continue  like this.

MR. SPEAKER :
allow anything on that.

I am not going to

SHRI HEM BARUA (Mangaldai) : Sir,
here is a verdict of the high court ; it has
said that it is a violation of the Constitution.
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Who is responsible for the maintenance of
the rule of law ? Is it not this Parliament
and the Central Government ?

MR. SPEAKER : 1Itis a ques;icm for
the State Assembly also.

SHRI RANDHIR SINGH : How can
we discuss a State matter here ? You cannot
finish that matter without hearing the person
concerned.

SHRI SURENDRANATH DWIVEDY :
Since there is a violation of the Constitution,
should not the House take note of it, and
should not we discuss this ? The Govern-
ment of India should appoint a Commission
of Inguiry to go into the whole affair. That
is what we are asking.

MR. SPEAKER : The Member has
already mentioned it. (Interruption)

SEVERAL HON. MEMBERS : rose—

DR. RAM SUBHAG SINGH (Buxar) :
Shri S. M. Banerjee has mentioned the plight
of the textile workers in Kanpur ; they are
suffering a lot. They should not be made to
suffer any longer, and they should be
helped. (Interruption)

SEVERAL HON. MEMBERS : rose—

MR. SPEAKER : I would request all
of you to resume your seats, Why are you
demonstrating in this way ? (Interruption)
When all of you speak together I cannot hear
anything. What is going on? The hon.
Member wanted two minutes. He has made
his suggestion.

stim fema wa (fgEe) : 99w
BrE FIE T AN T AT I9%F Afeaai
% faus W fow & fem=w fRud,
FAH A1 A W AL FAE AT |

w1 e Tag . g@om @I &
s fafret fga W sedt €1 ag
a9 5 T £ |

SHRI K. N. PANDEY (Padrauna) : Sir,
yesterday at 6 O’Clock the discussion on
sugar position was initiated and many
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members  spoke. Unfortunately, by that
time some of the members of the press had
gone away and some of the hon. Members
resented this behaviour with the result that
some hlated discussion went on in the
House. The Chairman, who was occupying
the chair at that time—Shri K. N. Tiwary is
a very good man; 1 do not khow what
happened to him. He adjourned the House
on the plea that there is to much of noise in
the House. So, the Minister could mot get
time to reply to the debate. Sir, I request
you to allow the Minister to reply to the
debate,

st aew fagit amddt @ aw T
famar §ifaw

=5t o fog: oF fre 98 99
foran WU, (swwE) ..

it wag o ua (farat w77) © seme
R, w9 f faeht O R ¥
it ¥ faew welt ot wepsww X Far
ar {7 s7= afads F art § g faeeht
TR fae @i dwW ¥ oaw A g
sfFr IR 7 T qu T@ fRma
wifs md feedll § 30 g d=g §
grafrag ara & § wod afog a7 grdan
Fa fF . ag Faw fao off e
FTE F@ aF al | agd FweT g |

@O 9@ gE a8 fraeT s §
fF faeell & o THASTEEE T OF /W
TALET BT B FT AE FAFTE |
19y AT § fF 5 avaew ¥ wfen
FEWA WA AT FIS |

= foa = w1 (mga) o oseE
ugEg, uF foaz § & st am @ow
FT T, A9 G g7 & | fagre Y sme
¥ U ATETEr F SN0 AT HG-WTNT
afqelt & | SEET A @faarT 7 aew
FTET W g A g9 aUER WA FId A7
w® ¢ T* yarfees o fagas ot g
sWi 3 o e g s # ORA
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g wrar & fF SEer WrwaT SR #
R g Her ST g A T &, IR
A9 gZ FEE AT AfqEr WTET @R
o A § AR A s fou gud
qEM A g9 aF ITH gUG qodr
W 99 aF afgsl 1 qeT aggEr 7§
Hqi=aat TEf fae et

ot faarmw (F=) 0§ omER
T o § g uw fee gR
ot g fom o

MR. SPEAKER : | was not very happy
to learn of what happened last evening. We
cannot adjust our programme just to see
whether the press gallery is full or not. We
have to keep our programme independent of
that. We are a Parliament. During all the
experience I have had, I at least had no
occasion to hear that the sitting adjourned
because a Member objected that the press
gallery was empty. This was for the first
time that I heard about it.

SHRI RANDHIR SINGH : We were
talking about the All India Radio, not about
the press gallery. The All India Radio people
must be thm,......,_(,\"mermpfion)

SHRI JYOTIRMOY BASU
press was there......(Interruption)

The

SHRI SURENDRANATH DWIVEDY :
It is ridiculous that any Member should
have thought that Parliament should not
work because the pressmen are not there.
Are we here only for the gallery ?

Mr. SPEAKER : That is why I was
surprised. When we deliberate, we address
each other and not anybody outside,

it vordie fag ¢ sromer wéhew, & S4
# aAredr F oAgg g § oW g
S #Y Toud F4ar § A 98 foaw are
S59 & ar are sfrear AWsy w1 w7 w1
B F Ao ¥ ag AT £ TEAT E
f& feam &1 Y gEew & o SEar
63 FAXAT 7 W@ FL | HE AT
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[=Y TordiT fag )

IR ¥ W F, ¥ wd § 1 79w
6 av ferrum w9 X @ faar @@ @
qrd FF Ioar @1, F1E 913 3gt e
q g @% (% fEAm v avy gAra .
g1 | fram 2w & fom gare G921 w99
et 2, Aq R AA AT, WO AR
faama & fF 39 wraww &1 &1 97 97
gS9 T3 FT A% &l 9 AT A AT
7t femu fosft s var w% arfe
gaxy frerra A1 g9t fas,
dGIIF AR FIE FI, A0 wIE
FT | zAfGT oTT I SEA W A TEAT
D= H fEA AT TI0FL (AT )

#3 §7 F fawrs orf 17 7€ i
# gt g FETn foir ww g
# arer zfozar Hen & at # Far Wi
ag oft FEAT g AT AT FNE A AL
& a1 #1 w7 T3 U6 qeq fe few
FEIE |

SHRI CHENGALRAYA NAIDU
(Chittoor) : 1 entirely agree with you that
the press is not necessary when we speak.
Why can you not dispensc with the press at
least today ? They have become bigger
politicians than the politicians. Why do  you
want them here ?

SHRIMATI SUSEELA GOPALAN
(Ambalapuzha) :  In Bangalore and Madras
there is a strike in the Reserve Bank of
India. There were reports in papers that in
Bangalore, the employecs were munhandled
by the police. I would like to  have a
statement from the Minister about the
incident that has taken place and the action
they are taking to resolve the strike that is

going on.

Then, the Kerala Government has
already written to the Central Government
for takine over the plantations in Kecrala.
We would like to know the stand taken by
the Central Government in the matter......

(Interruption)
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MR. SPEAKER : 1 am really surprised
that every day you do like this, Every day
we take away the Lunch Hour also. There
should be some mercy on the Members of
this House, )

=it fag amaor : aomT wErET,
fr g 2w 997 920 § oo Fro e
TEAEz 9@ W@ E, Tifeu @ dza
TAAAT 3 A AR Ern garr 6w fzar,
A 7 famr grgw fafasr 787 &)
# A7 AT THE AN IAAT FOAT E
sl qEw g, @A ¥ o9e & feu @
AT vE E, gTavE waar § oW oag
TIAHZ GEr FarAr otw grafag swen Y
FEATE LAY H A1 WITT [ AQT T84T
7 f& e oawr fas=r sa 2 A az
I A oA I Fqr A ) ZAreY air
FfaT 2,100 T weqr gART AT9H
FL | RTRE 9 27 93 2, A SorA
T stk sfozar & TS FwTE ¥ e
AT TIT g0 Az A7 A1 FRT WA
Zr wfers & 2 3w A

Dr. RAM SUBHAG SINGH : About
the TAC, the strike should be got ended
because they are suflering like anything.

MR. SPEAKER : [ was hesitating to
allow only two Members and the result is all
this. Those Members, Shri  Bancrjee and Shri
Jyolirmoy Basu, had given me regular notice.
Suddenly and abruptly something starts and
there is no end to it. Aler all, there should
be some method of doing things, not suddenly
and abruptly getting up and converting cvery
hour into a debating hour,

T LHTAAT WE  (92AT)  sere
#qIRA, § Arady fiaT q1ar g,

weqw wEgEA ¢ At & g, WK
fY faFe aram

st TATEATT et e #E AE
¢ Koz sz AR g fr smom A



273 Papers Laid

g dg9 Iyl w m—f| i A
F g F ae T—F Jgar g froow
FEgH &1 QU fFar 17 v S & dren
> A AT § IARN AWBA T ST
fear @@, S9% A HET @ERT F&E
g, #ifs g wwer W F fou aga &
TEEATT 2 |

12:40, hrs.
PAPERS LAID ON THE TABLE

NAvy (PENsIOX) THIRD AMENDMENT
REGUIATIONS, 1970

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRIP. C,
SETHI) : On behalf of Shri Jagjivan Ram, I
beg to lay on the Tablic a copy of the Navy
(Pension) Third Amendment Regulations,
1970 (Hindi and English versions) published
in Notification No. S.R.0. 461 in Gazclie
of India dated the 28th November, 1970,
under scction 185 of the Mavy Act, 1957.
[Placed in Library. See No. LT—4594/70]

ANNUAL REPORT OF REGISTRAR
oF NEWSPAPERS

THE MINISIER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUIRAL) : On behall of Shri
Saiya Narayan Sinha, 1 beg to lay on
the Table a copy of the Annual Report
(Part 1) of the Registrar of News-
papers for India on Press in  India
for the year 1970. |Placed in Library. See
No. LT. 4595/70)

Review ON INDIAN OiL Corpro-
RATION LTD., BOMBAY AND
ANNUAL REPORT THERIOF
FOR 1969-70

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
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MICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN) : Ibeg to lay
on the Table a copy each of the following
papers under sub-section (1) of section 619A
of the Companies Act, 1956 :
L]
(1} Review (Hindi and English versions)
by the Government on the working

of the Indian Qil Corporation
Limited, Bombay for the year
1969-70.

(2) Annual Report of the Indian 0Qil
Corporation Limiied, Bombay for
the yecar 1969-70, along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon, | Placed in
Library. See. No, LT-4596/70]

AupIT REporT (COMMERCIAL)
1970

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH) On  behalf of
Shri Vidya Charan Shukla, 1 beg to lay on
the Table, under article 151 (1) of the
Constitution, a copy ol the Audit Report
(Commercial) 1970 :

Part VIII—Comprchensive appraisal of
the work of the Oil and Natural Gas

Commission.

Part IX —Comprehensive appraisal of the
working of the Bharat Heavy Electricals

Limited.

Part X-—Individual irregularities and a
resume of the. Company Auditors Report.
[Placed in Library . See. No, LT-4597/70]

STATEMENT CORRICTING ANSWER
GIVEN ON 24TH NOVEMBER
1970 To UNSTARRED
Qurstion No.

2086

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA): [Ibeg to lay on the
Table a statement correcting the answer



275 Messages from

[Shri M. R. Krishna]

given on the 24th November, 1970 to
Unstarred Question No, 2086 by Shri G. C.
Dixit regarding applications for licences from
Madhya Pradesh. [Placed in Library. See
No. LT-4598/70] v

12+41 hrs.

COMMITTEE ON PETITIONS
MINUTES

SHRI SRADHAKAR SUPAKAR
(Sambalpur) : 1 beg to lay on the Table
Minutes of the Sixty-seventh to  Seventy-fifth
sittings of the Committee on Petitions,

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED
TRIBES

MINUTES

SHRI BASUMATARI (Kokrajhar) : 1
beg to lay on the Table Minutes of the
Twenty-first to Thirty-third and Thirty-fifth
to Thirty ninth sittings of the Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes held during the year
1970,

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from the
Secretary of Rajya Sabha :—

(i) ‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 15th Decem-
ber, 1970, has passed the enclosed
motion referring the Code of
Criminal Procedure Bill, 1970, to
a Joint Committec of the Houses
and to request that the concurrence
of the Lok Sabha in the said
motion and the names of the
Members of the Lok Sabha to be
appointed to the said Joint
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Committee may be communicated
to this House.

MOTION
“That the Bill to consolidate and
amend the law rclating to
criminal procedure be referrad to
a Joint Committee of the Houses
consisting  of 45 members ; 15
members from this  house, name=
ly —
1. Shri Akbar Ali Khan
2. Shri G. R, Patil.

3. Shri Sinam Krishan Mohan
Singh

4,  Shri Syed Hussain

5. Shri Rattan Lal Jain

6. Shri K. P, Mallikarjunudu
7. Shri Suresh J. Desai

8. Shri Shyam Lal Yadav

9. Dr. B. N, Antani
10.  Shri Mulka Govinda Reddy
11.  Shri Suraj Prasad
12. 'Shri Hamid Ali Schamnad
13, Shri A. D, Mani
14, Shri M. P. Shukla

15. Shri Ram Niwas Mirdha

and 30 members from the Lok
Sabha ;

that in order to constitute a
meeting of the Joint Committee the
quorum shall be one third of the
tolal number of members of the
Joint Committee ;

that in other respects, the
Rules of Procedure of this House
relating to Select Committee shall



2717 Arrest of Member
apply with such variations and
modifications as the Chairman may
make ;

that the Committee shall make
a report 1o this House by the
first day of the last week of the
Seventy-seventh  Session  of the

Rajya Sabha ;
that this House recommends
to the Lok Sabha that the Lok

Sabha do join in the said Joint
Committee and communicate fo
this House the names of Members
to be appointed by the Lok Sabha
to the Joint Committee.”.

(ii) **In accordadce with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha, 1
am dirccted to return  herewith
the Appropriation (Railways) No. 4

Bill, 1970, which was passed
by the Lok Sabha at its sitting
held on the 10th December, 1970,
and  transmitted to the Rajya

Sabha for its recommendations and
to state that this House has no
recommendations to make to the
Lok Sabha in regard (o the said
Bill.”

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am divected to return herewith the
Appropriation  (Railways) No. 5
Bill, 1970, which was passed by the
Lok Sabha at its sitting held on the
10th December, 1970, and transmit-
ted to the Rajya Sabha for its
recommendations and to  state
that this House has no recommend-
ations to make to the Lok Sabha
in regard to the said Bill.”

(iii)

12.44 hrs.
ARREST OF MEMBER

(SHr1 Hukam Cuanp KacHwal)

I have 1o inform the
received  the following

MR. SPEAKER :
House that I have

-
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telegram, dated the 16th December, 1970,
from the Station House Officer, Police
Station, Nagda, Madhya Pradesh :—

“Shri Hukam Chand Kachwai, Member,
.Lak Sabha, arrested at Nagda, today at
19.30 hours, for violation of prohibitory
orders under Sections 144 and 151,
Criminal Procedure Code and sent to
judicial custody.”

12.45 hrs.

PROCEDURE FOR DEALING WITH
ALLEGATIONS AGAINST

OUTSIDERS
MR. SPEAKER : On the 1Ith Decem-
ber, 1970 after Sarvashri Morarji Desai and

Shashi Bhushan made statement in connec-
tion with certain allegations made by Shri
Shashi Bhushan in the House on the 26th
November, 1970 T observed that I had to
decide this question : When the names of
citizens or officers of Government are brought
and allegations made against them on the
floor of the House what procedure should

be adopted to cnable them to defend
themselves.
Under article 105 of the Constitution,

Members have complete freedom of speech
in the House and no action, civil or criminal
can be taken against a Member for anything
said by him in the House. This freedom
of speech is subject to the other provisions
of the Constitutions and to the Rules and
Standing Orders of the House. Thus it is
left to the House to check the misuse of this

privilege

Rulc 353 of the Rules ol Procedure reads
as under :

‘No allegation of a delamatory or incri
minatory nature shall be made by a
member against any person unless the
member has given previous intimation to
the Spcaker and also to the Minister
concerned so that the Minister may be
able to makc an investigation into the
matter for the purpose of a reply:

Provided that the Speaker may at any
time prohibit any member from making
any such allegation if he is of opinion
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that such allegation is derogatory to the
dignatory of the House or that no public
interest is served by making such allega-
tion.
.
The Rules Committee while considering
this rule at its sitting held on the 22nd
December, 1953, observed inter alia that

«* ® * The House should not be made
a forum where the conduct and character
of persons should be brought into  dis-
repute  a; the person against whom
allegations were made had no  remedy
against a speech made on the floor of
the House which was privileged. In
order to safeguard the honour of the
people generally it was imperative that
the members applied voluntary restraint
and resorted to making allegations in
cases of extremc necessity where there
was an clement of public interest.
Even in such cases, it was necessary
that reasonable opportunity should be
given to the Minister concerned to
investigate into the matter and to produce
if necessary defence on behall of the
person concerned, * * *

While a member should be given
absolute right to bring to the notice of
the House any maller which on proper
investigation he feels should be ventilated
even though it involves the character or
reputation of any person he should in
the intcrest of public morality and high
parliamentary  decorum  inform  the
Speaker before-hand of his intention to
do so and also the Minister concerned.
The Minister will then have an opport-
unmity to look into the matter before-hand

and to come prepared with a reply also.
*® ok

The point as to whal procedure should be
followed when allegations are made against
individuals who are mot members of this
House and represent to the Speaker that the
allegations are false, has been discussed in the
House in the past also. On the 15th
February, 1968, Shri R. Umanath raised a
question of privilege against one Shri Ram
Krishna Bajaj. At that time the sense of
the House was that the individual had a
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right to clarify his position through a letter
to the Speaker or through the Press but he
should do so in temperate and proper
language. The Speaker on receipt of a
proper representation  from  the  wggrieved
individual may refer it to the Committee
on Petitions for examination and rcport.

In this connection I may mention an
carliar case in 1963 when certain allegations,
on the basis of a photostat copy of a letter
were made in the House by a Member (Shri
Homi F. Daji) against two outsiders. The
Speaker referred to the Committee on
Petitions the representations from the per-
sons concerned.  The Committee considered
the matier and made a report to the House.

The agerieved person can also write to the
Minister and rcquest that he may explain
the position to the House and the Minister
may after such investigation as he thinks fit
and after satisfying himself make a statement
in the House.

Formally, letlers, representations, petitions
cle. relating to the procecdings of the House
arc not admitted as petitions to the House
but in appropriate cases wher these petition
or representations are snpported by docu-
mentary evidence or an affidavit and the
Speaker is satished prima facie that the
matter requires to looked into, he may direct
that the representation  together with  the
adduced evidence may be forwarded to the
Government for enquiry or placed before
the Committee on  Petitions for their

consi-
deration.
The position of Government officers

against whom allegations are made on the
floor of the House is somewhat different,
These officers are bound by their service
rules and they cannot go directly to the
Press or Parliament to refute the allegations,
A public servant who [cels aggrieved by
anything said in the House may through
proper channel bring to the notice of the
Minister concerned (i.e., the Minister in
charge of the Ministry under which the
officer is working) whatever he has to say in
that regard. Thereafter, if the Minister con-
siders it necessary, he may, with the previous
permission of the Spcaker, make a statement
in the House.
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Allegations against outsiders
To sum up the following procedure shall
be followed in dealing with allegations against
out siders :—

281

(1) * No member shall be allowed to
make an allegation against an out-
sider unless he has obtained the
prior permission of the Speaker after
giving advance notice thereof to
the Speaker and the Minister con-
cerned. Such notice shall give the
name of the person concerned, the
allegation against him and some
evidence to show that there is a
prima facie case.

Where a member makes an allega-
tion in the House against an
outsider with obtaining the prior
permission of the Spcaker, the
same will not form part of the
record of the House.

2

In the case of allegations made
against  Gowvernment officers, it will
be for the Minister concerned  to
make a statement in the House if
he so wishes.

(3)

Where @ representation  from an
outsider is  substantiated by docu-
mentary cvidence, the Speaker may
in his discretton refer the matter
to the Government or Committee
on Petitions for enguiry and report.

ot s fag <t weRa (FETER) ¢
worq wiEd, # HTAN TAIHA A IO
faas FTAT AEAT F | oo W Efe
% & g 97 FaF1 FAvee A £ ot
=1 g fFza = T 3R A O
Fq gdr faver zEi F O AanEl sk
T T F AT &1 AW wH AR
97 F7 77 )

(4)

MR. SPEAKER : | have just reiterated
what we have alrcady been following.

Wt osEs fagt W@ @ 3w
A1 g1 2 ag A fas 2 A eTeE
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Srom sittings of House Committee Rep.

8t fear i feaaT ceae Aifeg asd
g1 am difvn 7o oaea d o @ & o
gi #rf gaar faet famd at § oz
§ Aifen 7 2 aFy BT TEw 9T @&
2.t

MR. SPEAKER : This situation will
be seen when it arises,
SHRI ATAL BIHARI VAJPAYEE:

They arise every day,

ymar wfer @ @y o § sfEA
T FFAFT OF FIE FT SfAw |
... (smEETa) L.

St §WS a7 IAW  (FG7) A
mra, § o FEfdermT Twa g
nT T gz af g 3Ar § smuw ama
TAT AMZAT ... (S0q9A) ...

MR. SPEAKER : 1 have just reite-
riated what is already provided in the rules
of the House, [ have just brought it to the
notice of the House, and made the position
very clear. ([aterruption). 1 am not
allowing any Member. Nothing will form
part of the procecdings.

(Interruptions) **

12.52 hrs.

COMMITTEE ON ABSENCE OF
MEMBLERS FROM THE SITTINGS
OF THE HOUSE

SIXTtENTH REPORT

SHRI G. C. NAIK (Keonjhar) : 1 beg
to present  the Sixteenth Report of the
Committee on Absence of Mcmbers from the
Sittings of the House.

**Not recorded.
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COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

FOURTEENTH REPORT

L]
SHRI D. BASUMATARI (Kokrajhar) :
1 beg to present the Fourteenth Report
(Hindi and English versions) of the Com-
mittee on the Welfare of Scheduled Castes
and Scheduled Tribes on the Ministries of
Education and Youth Services, Health,
Family Planning, Works, Housing and Urban
Development and Labour, Employment and
Rehabilitation and Department  of Social
Welfarc— Admission facilities for Scheduled
Castes and Scheduled Tribes in  Educational

Institutions (Technical and non-technical).

12.55 hrs.

PETITION Re. HOWRAH-AMTA
AND HOWRAH-SHEAKHALA
LIGHT RAILWAY COMPANIFES

SHRI JYOTIRMOY BASU (Diamond
Harbour) : 1 beg to present a petition
signed by Shri Potit Paban Pathak and

others regarding the Howrah-Amta and
Howrah-Sheakhala Light  Railway Com-
panies.

12.56 hrs.

PROCEDURE FOR DEALING
WITH ALLEGATIONS AGAINST
OUTSIDERS —Contd.

We shall now take
up the motions for modification of the
scheme for the management of the
Nationalised banks............

MR. SPEAKER :

SOME HON, MEMBERS :  You
should call a meeting of the leaders of the
ETOUPS. .cooeiennn (Interruptions).

MR. SPEAKER : 1 have just reite-
rated what is already there.

SHRI JYOTIRMOY BASU : It is an

cncroachment  on the Members' rights.
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against outsiders
Would you call a meeting of the leaders of
the different parties to  discuss the
matter ?

MR. SPEAKER : I do not think
there is anything new in this. The House
has been following this alrcady. ([lmter-
ruptions). There is a rule already there
on the matter............

that

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : [ would plead that since
your ruling has created some misunder-
standing, you may call a mecting of the
leaders of the Opposition and the Govern-
ment to understand the implications of the
ruling............ .

SHRI JYOTIRMOY BASU :
support il.

I fully

MR. SPEAKLCR :
rules alrcady.

It was there in the

SHRI SURENDRANATH DWIVEDY :
It may be that it was there in the rules and

you have only reiterated it. But it has
created an  impression  that it limits the
Members® rights to make allcgations or

accusations ete. ete, Therefore, it is very
necessary that you should call a meeting
of the leaders and discuss the matter.

MR. SPEAKER : I have already
quoted the rule. It is rule 353, There is
nothing new in what 1 have said............

SHRI JYOTIRMOY BASU: You
should not take a decision in that manner.
You should call a mecting of the leaders and
discuss the matter,

SHRI RANDHIR SINGH (Rohtak) :
With all respect to the Chair, I would
submit that we do not agree to the ruling.

That is a violation of our fundamental
right.

SHRI BAL RAJ MADHOK (South
pelhi) : 1 would appeal to you to hold the

honour of this House. You have not given
permission lo those who are following the
rules but you are allowing those who are
not following the rules. Here is Shri
Kamalnayan Bajaj who has been wanting
to make a submission, but you have not
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allowed him. But you have allowed others.
It is not fair. If you do not give respect
to those who follow the rules and permit
them, but give respect to  those who
do not Tollow the rules, then it is very
bad.

SHRI CHENGALRAYA NAIDU
(Chittoor) :  You allowed Shri Surendranath
Dwivedy but you are not allowing other
Mcembers.  ([nterruptions).

MR. SPEAKER : May I make it wvery
clear that this is a rule which is alrcady
there 7 Rule 353 is alrcady there,

SHRI H. N. MUKERICE (Calcutta
North East) : Nobody is questioning your
ruling, if you say that you are merely re-
stating the position which is already there
and you have consolidated the whole thing.
But there seems to be a lot of confusion
already on this matter............

MR, SPEAKER : It is just a repetition
of what is already there. 1 have already
quoted from the Rules of Procedure,
(Iuterruptions) 1 am sorry I am not going
to allow any further decbate on this now.
We shall now adjourn for lunch.

st war ww @ (el 3R
M @1 FZ g ag 4T ®fww § ogAfen
o9 7t EtT F Stzd § vy I Ffan
arfr sy o TR T g I Sl
q3A AT & A8 A A 0. (smaAw)...

The leaders are very
They may

MR. SPEAKER :
welcomes to meet me any time,
say anything about it,

SHRI H. N. MUKERJEE : It is not
that............(Interruptions).
MR. SPEAKER : The opinions of the

leaders will be very wclcome. 1 am pre-
pared to put them before the Committee.
But as you yourselves have said, this is a
repetition of what is already in the rules......
...... (Interruptions).

SOME HON. MEMBERS : No, no,
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oulsiders
MR. SPEAKER : I am prepared to
discuss it with your leaders. But this is

already there (fnrerruptions).

We now adjourn for lunch to meet again
at 3 P.M.

13.01 hrs,

The Lok Sabha adjourned for
lunch 1ill fourteen of the clock.

The Lok Sabha reassembled after
Lunch at Fourteen of the Clock.

[Surt K. N. Tiwary in the Chair.)
PROCEDURE FOR DEALING
WITH ALLEGATIONS AGAINST
OUTSIDERS—Conrd.

SOME HON. MEMBERS rose—

DR. MAITREYEE BASU (Darjecling) :

The ruling given by the Speaker this
MOMInNg. ...........
aamfy wgRE o | Fw, 9w

gred I9d gl a7 # wEr AErev
b IR B IR C T AL
Fgr, fr mgram szt o @ fx #H
F= graw zafan bewd frar fe g9 &
froivés T8 a1 ¥ zrew +1 gofaw
frewd A7) fFar o ate 9o &% A7 Tmy
FFrd &1 wiT @Er 9v v w4, faeay
W fem o @ | #fEw 3w E A
Tgt qTw H TAAT wWiT werar gan fE
I AFE A qA W ATT A A
FEAT TIT |

st o fag: Azt e efrew
et F7 sl 7Y a1

it wy famd : (A7) wE fom gw
Y TFAT E |
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awnfa witew : w7 W9 ZEE A
Trsama Afae fF gvnr w=ev & gmfas
FEAT & AT AE | afET T A o A
aafefads gme &Y &, ag A s
Fdt gi g | FW WU T T E
AT AT FT TEAT HEEAT TS F
arfEgT gast &79 § yaifas s=AT 2 AT
@ ?

st Toeie Fag @ s S g fead
FT oo v ag azigw A1 EEaT fRear
|IfET |9 T2 AT AL A 5 |

aaafa wiem : =fFx AE & g
arger wrr & zafer & oqfr fdEw
Fem &t w7 2 s gwifaw s
S 99 | S sAv 1239 | AW AF
s dwar F 1 FFF A { ard A
Hqare Agt AE ISM T, ATZE AT AIET
T AT T E

st vy fomd : Tumfs w2, ame
3 &Y Far fF o A= Fy wiE & aeEe
W FArT TfEm | gw omd Smoaw
otz =afdes &, #7919, A7 gW 2
A Fa7 "7y @v7 1 sAfET & w15 qatE
FT IooT TEl FAr AT | S 0w
q@ HGHF AEA AT AEAT g
g Fgrr ot Aoy famr war gEEr
A ot A 2@ g, sfrm smoa
famma 7 §8 1F ¥ F7AT ARATE |

Tl 9% gFEl & AT, S AET T
nr § 3% I, T ST e
qA OE L IAER AT K ORI S
F aa ¥ amr g fE T oew = oA
farere S T @ A & AT
FTH OGN A AR F BW AT FE
gram T fa¥ar ? oz G IEAY 8,
affw T A # g st A faug
famr mT @ IR IR ¥ FA© @A @
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Fgar JEar g v wenw wgEw gafaw
X 5o g w el Y 96 9
we ! uam fraw 353 3w &ifaT ) s
fra=t 77 feam & &hifag

“No  allegation of a defamatory or
incriminatory nature shall be made by a
member against any person unless the
member has given previous intimation
to the Speaker and also to the Minister
concerned so that the Minister may be

able 10 make an investigation into
the matler for the purpose of a
reply.”

71 frmm § W 17 Adt F¥m omar
fr arsm 777 "wT g sl oama
T =fan | TaAr A owmr owar @ fw
HoTT WAET WY AATH & Fm, arfw
T It 1f qwr AdF & A gEy
IATT AAFT FAT L T |

awafa w@tag : & wrTAT Arq AeF
T |

it vy foad - wer | 7978 1 ufen
T2 W g K I ARy T
AT ATz &fe

“Provided that the Speaker may at any

time prohibit any member from making

any such allegation if he is of opinion
that such allegation is derogatory 1o the

dignity of the House or no public
interest is served by making  such
allegation.™

“Such allegation™ means defamatory or
incriminatory.

aFT My FT AEE g ANE
f&g g7a @i gEIfaw fam ad mw
W E AT AR IXF A% £ wEEd #1)
HEET AT HEHEY AT ATAT AV HAZSAT
FI @t ag WA aF 3§ w20 A+
it Hag 7 Ard & fe ag = W
FE STOAT | TE AG ATST 1 SfFEA
ot gL agt Fgr T fr o fawda
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Y ot 7gr FBT AN AZ &H AT
o | gz fraw AEY R 1 der e
FET W WAiRT ¥ g gu 1 oy W
g segm ot €, o1 gasr wafer & sr=w
9T IET | §TL A 50 7 §15 qfegdq
TR &, & ST A sew fagrdy aregdy
F FE, AAH A q3F TATE T T
amaaT fAaw afafa & o am@ afgo
faom afafa & o7 ¥ soRrag 2 fe
Tl 2R fAr g fee foe andt
? fe7 39 ¢ &M A A4 E, 48
arfm 97 AFdY & o gATa &g afafy
fqare < ardQt g3 for 99 aw
FEA W WY IT 9T TEW AT AYAT
faear 2 1

Ty wEEa, FErd O Wit uT
TAAT AT HTT WAEW AF BT T,
AT T A9 F fry argaT 8

&3 WHAG 9I€7 | AT AR

qwiefa wgtaa . # FToreA ot A1
T AR WA 0 A1 @9 @t
WE TN FAT wHEr &1 & ¥mowr
g A AR | WA A i @ ¥ ga
Wt T ED AW 9w AErer nfe fy
# ofur g wam § ) oamewr ot gAYy A
AETT T AT AT AT |

ot aew fagdt TN (ForA) ¢
gt e e § fF WieA % o2 sremer
wirmn 7 St fair fear ar wd oA
#oaeAg g I9% A H gw wiferar
ot #1 aofr smoa T @ R qaer framy
T q@T F7A1 & 1 FfeT gard fowmme
ag ¢ fF yord wiRa 7 s qua faaw
g, I smreET AEY A, ITRy Ewrm
aft afeF 3egin oF Aw fagw T o
g, A from &7 e w1 fagr £ oanfy
arfam e fe g & =i F ot
¥ Aram MA AWT deae qeiRg
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oursiders
qaT A wrfgw | s @AY G0 FW
IEM GIUT I IAE AYATC AET FY
wgafa a1 smAmms w1 fem mam g
# gwaar g fF s qg swrAwaw e

st fF semer §1 qF srqwfa 3 I
g ar f5T semsy 39 I £ wiw @
FTAGA TN | AT T FT FE a
TAE A AE & A g "HST Wt ¥
9 WA ST AR ETHET AT 47
ghm fF 3R fasva @ 9| sEedr
% g gEAfaw faq 6 ®m T8 2
qHA | .

& g g w7 g f& oag
EATO & WTAATC LTS WEISW a% 9g+T
g | g WIS F1 9% ®od THET & qIH
qAAF qfF agt = O fawe &1 @%
I qF T FHIA fAA T FT F, AoAT
HerRg AW oA & Aare ¥ faure fafang
q FT P, A9 dF IV U AAS 7 fHar
T | Feme wEYRw A o faviw fear @
AT FgAIT argT A1 Afad ¥ faerw
FATIT AT AP §T Friarg | foar
g s 3z T fafem foafa &
zwa frodor g Fife

SHRI N. K. P. SALVE (Betul) : I have
the utmost of respect for the ruling given
by the Speaker. We will abide by whatever
his ruling ultimately is in this matter.
Events have taken place in this House
which 1 consider very wefortunate, The
whole nation is critical sometimes of the
way we have carried ourselves in Parliament,
To that extent, I whole-heartedly share the
sentiments behind the ruling of the Speaker.
But I must submit in all humility that what
Shri Madhu Limaye has said, and what the
revered Shri Atal Bihariji said is absolutely
correct. To say that the ruling of the
Spcaksr is a mere rehash of rule 353 and
article 105 is a naive over-simplification of
the whole matter—I am spcaking the legal
language. Shri Madhu Limaye has referred
to ruke 353, 1 will not repeat it. It deals
wilh certain circumstances where a member
cannot make a defamatory or incriminating
siatement.
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aamfa wfam . gq # fearr #%
w & e F AN osfon faar 2, 0
ferrg s ?

o Alm AW @A - A | W "
Fg @REfe yeNavq efow faar g
gg 353 A 105 F e fegm A
Tor £ | ag 7u7 ®f@mm o vmr 2

wwiafa wgiam @ F=2F a7 W AEe
¥ oamr g, ag Az 2 fF el W A
g g wET A% g fom a9z
f@rg qram TwE 9T A% A7 A
STT—

st T W () s g
TAT 397 |

wwiefy wgtag & B FAm gAm
@t v ¥, Y fam 9w
ga51 & fw g1 F8F |wA g s
WAL A 31T &7 F S ger fafad
I 3 |

st my fowmd : @A & fx #f
AT gT AT TIET A FEAT ATEA EX

st ATE A B : TE qgA AT
FATE &\ TEM OF AN FAA HH
o & s wafaa F< iz &

gwnfy wflag : wEr @A A
LR AW @ AR £ fF grem Ay
@ giferg E wfer Far Fagw AT
qg=T & A1F | T A A g few A
o FEEE |

SHRI N. K. P. SALVE : What [ submit
is that under the proviso the speaker can
prohibit a speaker from making incriminatory
and defamatory statements even if advance
notice is given. But what the Speaker has
stated today is that where absolutely no
notice is given, whatever is stated will be
expunged.  This, in fairncss, has to be
considered as a rule not at all contemplated
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by rule 353,
new rule,

qwafa agea : wfFc 1 wfer @
g & agi fexsw #7 gy &7 a9
N TAAT g W TR F 1 gAY ZE% A
F9g T 4 F% vzad fEar v &%
T AT AT 4T ) ZEA IR FEmT
faar &\ oF =AY - AqTEEY 35 A7
7T FAIRE I TFATT AT A TEF
Az ®ew A Afafern 7 pmoaz
ZTI AT I AT ANITZ 7

It is something which is a

st oty fomd . zw @ omEAw E
71 ?

awafa wgteg o wifon azt =
FTE R, T A T A FE TR
# o (gTeonw)

T AT A A wEN oap s aw
TE AT |

SHRI1 S. KUNDU (Balasore) : Whatever
I say or have said is not a comment on the
Speaker’s ruling. It is our submission,
Under rule 353 and the provision in the
Constitution, certain privileges have been
given, aamely, that whatever is spoken in
this House cannot be called in  guestion for
various good reasons. Had that protection
not been given, various  matters.........
(Interruption).

MR. CHAIRMAN : You can argue this
with the Spcaker.

SHRI S KUNDU : I want to bring
onc matler to your notice. No rule can be
framed which goes against the Constitution,
This is a new matler which nobody has
raised. I hope, 1 have convinced you. No
rule of the Rules of the House can be framed
which goes agiinst the provisions of the
Constitution, Whatever ruling the Speaker
has given today, there are two departures.
One departure is.........(fmterruption)

MR. CHAIRMAN :
questioning that.

Again, you are
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SHRI S. KUNDU : It is a submission.

MR. CHAIRMAN : What docs it come
to?

-

SHRI S. KUNDU : How difficult it is to
understand you ! That is my tragedy.

Mr. CHAIRMAN : My difficulty is to
understand you.

KUNDU :  Please try to
I am making a prayer for
It is not criticism,

SHRI S.
understand me.
reconsideration.

MR. CHAIRMAN : 1 have already
told you that all this will be conveyed 1o
the Speaker......(dnterruptions).

It is only a sub-
of the rules that
Here, il

SHRI S. KUNDU :
mission, a praver.  Onec
the Speaker read out is Rule 353,
is clearly stated :

“Mo allegation of  a  defamatory or
incriminatory nature......”

The ruling given the Speaker  has o be
clerified......(fnterruptions)
MR. CHAIRMAN @ Why are you

arguing the case ?

SHRI S. KUNDU : I am only praying
that you kindly convey it 10 the Speaker......
(Interriuption)

MR. CHAIRMAN : It will be conveyed
to the Speaker. 1 would  suggest to  him
that he may call a meeting of the leaders of
various parties......(lnrerruptions)  Is this
the way to conduct the procecdings of

the House ? &1 FY ATIAT 7207 2197 &7
Fizdz #7941 7 A8 = A 1
£ uz a3 A AIET w7 EF AL
H A1 IH @A geA gaqr ? &
aff v FEAr... (mAawd)... 98 A9
F T 7T A FIA”T |

st tfq Tw ;- mamafy oY, o faaga
&% {5 a1 74 f397 F1 g7 faq, =
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outsiders
arga 1 47 fou, aryd wgw 71 g7 fog
at gTuF Ot F ARl N F-Ow
faae g <ifsm

*» wwiafa "glam : 7 arzg A &
qrEt & @rs #, g @ 9qrew ag gree
iy T gy & 99T 7 @A aEdt OF
17 @3 E. .. (egauna )., K

The House will now take up the Nation-
alised Banks (Management and Miscellaneous
Provisions)  Scheme, Shri Maran,
(Interrupiions). .

SHRI K. LAKKAPPA : On a point
of order, Sir,

MR. CHAIRMAN The business
belore the House is  the consideration of
motions for modifications of the Nationalised
Banks Scheme. 1 have called Mr. Maran
I you want (o object 1o that, you can raise
a point of order. (Interruptions)**

MR. CHAIRMAN :  All this will not
go on record,  (Interruptions)**

SHRI §. M. BANERJEE (Kanpur) : On
a point of order, Sir,
MR. CHAIRMAN :  On what subject ?

SHRI1 5. M. BANERJEE : Kindly hear
my point of order.

MR. CHAIKMAN : 1 have called Mr.
Murasoli Maran. The business before the
House is Nationalised Banks (Management
and Miscellancous Provisions)  Scheme. If
you want (o raise a paint of order on that,
you can do so,

SHRI K. LAKKAPPA (Tumkur) : You
cannot discriminate against us like this.
We should also be heard.

SHRI S. M. BANERIJEE: My point
of order is this. We are now discussing
Nationalised Banks (Management and
Miscellancous  Provisions) Scheme, 1970
which has been formulated by the Finance

** Not recorded
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[Shri S. M. Banerjee]

Minister. During the course of the discus-
sion, we might have to mention certain
corrupt practices and also mention the
names of certain businessmen who have been

previously handling these banks. I want
to mention those names.
Now, the question is that under the

ruling which has been given in his own
wisdom by the Hon. Speaker for whom we
have all high regard and I have also great
regard for the ruling of the Speaker, it is
not possible.

SHRI'LOBO PRABHU (Udipi) : What
is the point of order ?

SHRI S, M. BANERIJEE :
we used to mention......

Previously,

SHRI SHIVA
(Madhubani) :**

CHANDRA JHA

MR. CHAIRMAN : Except what Mr.
Banerjee says, nothing will go on record.

SHRI K. LAKKAPPA : **
SHRI K. NARAYANA RAO : **
SHRI K. LAKKAPPA : **

MR. CHAIRMAN : 1 have called Mr.

Murasoli Maran. MNothing will go on
record except what Mr. Murasoli Maran
says.

SHRI S. M. BANERIJEE : What 1
was submitting was that during the course

SHRI K. NARAYANA RAO: Mo
more discussion, Sir. We cannot tolerate
that.

SHR1 S. M. BANERJEE : During the
course of discussion on the Nationalised
Banks (Management and Miscellaneous
Provisions) Scheme, the names of certain
corrupt officers who are swindling public
money in the name of running these banks,
1 would like to mention. But, under the
ruling of the Speaker which is so dear and
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near to us and we all adhere to it, unfor-
tunately, we cannot mention those names,
So, 1 would only request you that by obser-
ving this ruling in this llouse which we
should in all fairness, we shall be pritecting
the interests of the corrupt officers and
corrupt businessmen also. How am I to
mention these names ? Kindly give me
your ruling.

awnfa #wgRY ;. zAE far sfer
T AEYT AEI B, A W@TETE _TE AET
Aff R gEA A A wed &, A &Y areAd
g

=Nt f s e @i wEEm,
®7 340 & FzA WU AT ATE HTST
2 # g e f—

‘That the Debate before the House be
adjourned.’

qarafa wgEa, agq & gk oy
s F1 =3ty g Fn Zif 1§
g = 9w gt foamw o €610 ag
M AF-HIFE @, U7 gEFl e
#r weArEgz wrzw 2, gftr A1 e
qifeariezi ® ot A g @A g, faa
FT g Sl 9T o U Y g
AT gH T F qATewT, FOE AHAU
F warfeas agiax A8 @97 o1 @0
TSN, AL A UF BIW § AGT FW AT
a5 § | T foqagy A sgaeqr & wf
¢ f& fomsz 9z & fomr o, @&
qarfees & Igmr f& #3 drer mi
1 F@TAT A0 AT T X gAfA=< fm
AT laas

awafy wgtam - 3 STET, AW AT
T A F |

dtfmmerw: §9gag fromm
39 T TEAA FI& 73% FF € $HAT
1 #@ifau f5 feadt @ as fedded

** Not recorded.
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grTT, FEf O g9 A5 A4 § Fel A9
T8 A= FFd 1wy T X fom
four s, a9 AT agE ASBTE AT |

T A ATHE HE ATEC AZ F

gaafa wgRw : A-E1 @z A7
ITET OF A1 AZ A@d &1 afzm o gwA
At ardt 1 Jaw T fzar 2 geeh
arg —arsenr S, @y fewr S ek
arex A A S FFEvHza o fao g,
& SaF1 FNA gIEA T FA AT AT
sfar grAraeE 98, wWewima
fa=re F:4

ygq AT g @q IAE g -aE
feqz =@ W@ 21, IAF AW HewA FIA
F At W—IH F A" § O A &
faaga g fF ot ®o7 2 ar o1 wfow 3 EF
& & AT AF T TARI I AL T4,
g1 & wer fEar s ) 33 9
Fidt F i T gaq fagwa #v fRar g,
zafew 3@ AT TH I AT 7 IIT AT
grew %1 fasria F= o )

=t forg @ mr . geifen A1 &7 Far
g fram greg 1 wEArd #fao
... (Inrerruptions)

MR. CHAIRMAN : Mr. Lakkappa,
there is no point of order. 1 have over-
ruled your point of order. (fmierruptions)
Nothing will go on record. (Jnterrupiions)**

SHRI DATTATRAYA KUNTE
{Kolaha) : Now that a formal mouon for
the adjournment of the business before the
House has come, a decision has got to be
taken on that. Such a motion can come
up before the House at any stage, and once
the motion has come, a formal vote has got
to be immediately taken without any further
debate about it. You can take a vote on it,
and then the business may proceed.
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outsiders
MR. CHAIRMAN : Under what rule ?

SHRI SHIVA CHANDRA JHA :
Under rule 340.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Kindly read rule 341 also which
says :

“If the Speaker is of opinion that a
motion for the adjournment of a debate
is an abuse of the rules of the House,
he may cither forthwith put the question
thereon or decline to propose the
question,”

This motion is an abuse of the #privilege
of the House or the rules of the House, and

therefore, 1 would request you to rule
it out.

avmafa 9giag . ¥ 341 & AEd
9 T fra-uers 7 F

sl ®aT AT T ;. TANT AEEA,
s 71 Afr ad E 8, TR
F@d gm 45 faqz g omo & | adt A
Tgel WIT A1EAT dgd 8, A9 FAR
qifgz w7 ffaqu, arfy &F & F7 99
q5 |

awmfa #wgiag : A8, TS g
CE

SHRI K. LAKKAPPA : On a point of
order...

MR. CHAIRMAN : I am not allowing
him. He is obstructing the proccedings of
the Housc.

SHRI K, LAKKAPPA : [ protest against
this arbitrary attitude of yours towards the
Housc and the Members, and in piotest,
I stage a walk-out.

(Shri K. Lakkappa then lefi the
House)

MR. CHAIRMAN : Now, Shri Mura-
soil Maran.

** Not recorded.
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MOTIONS Re: MODIFICATION OF
NATIONALISED BANKS (MANAGE-
MENT AND MISCELLANEQUS
PROVISIONS) SCHEME, 1970 —Cnn.:a'.

SHR1 MURASOLI MARAN (Madras
South) : We have been pleading for  nation-
alisation of banks from various forums, in
our election manifestoes and in this House
and in the various National Development
Council meetings. We have been cagerly
awailing for the follow-up action. We con-
sider that the nationalisation of banks is
the most*significant cvent in the last twenty
years in the history of our post-Independent
India.

We know that nationalisation will bring
in a certain clement of over-centralisation,
a kind of monolithic remote control and  the
annexure of one more empire al New Delhi.
But because we put social justice first, we
wholcheartedly supparted the nationalisation
scheme. We expected that the Stales would
be given a positive and meaningful role in
the manangement of banks. There are
certain banks which have some all-India
characteristics like the Punjub National
Bank and the Bank of Baroda. We thought
that in these banks the States representatives
would be there in the regionul advisory
boards. There arc cerlain banks which have
identified themselves with the aspirations
and the economic activities of certain geog-
raphical regions, such as the Indian Overseas
Bank and the Indian Bank. We expecled
that representation would be given to the
States in the management boards of thesz
banks. But wec are disappointed to note
that no such thing is there. The States are
represented only in the regional consultative
committees,

What is the function of the consultative
commitice ? 1t is to review banking develop-
ment and to make recommendations. To
whom are these rccommendations made ?
These rccommendations are made for the
consideration of the Central Government
and the Reserve Bank, Even here, the long
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arm of the Central Government is cxtended
in the sensc that not more than three persons
are to be nominated by the Central Govern-
ment.  How  often  will  the consullative
commitice meet 7 It all Jdepends wpon the
convenicnee of the Finunce Minister, b:cause
these commiltees are to be headed by the
Finance Minister, his deputies or his nomi-
nzes.  We think that these regional consulta-
tive committees are there just to observe a
formality. These committces are  worse
than the consullative  commitiees of this
Parliament.  For this, they can very well
write to the State Finance Minister or  Chiel
Minister and receive their wdeas and opinions.
Why such a committee with a  high-sounding
name which is there in name only 7 If they
are 1o function properly, we  believe that
they should be given more powers  like the
lozal boards of the SBI. We know at this
stage nothing much can be done. But these
local boards of the SBI have pawers uplo
Rs. 1 crore and decisions can be taken on
the spot. The consultative committees should
bs wvested with similar powers ; otherwise,
they  will not fullil any function and will
nut satisly the aspirations of the Stales.

In a federal set-up, a continuouas free
dialogae between States and  the economic
organisations of the Centre is essential to
make concerted progress,

14.42 lirs.

|SHRI YASUDEVAN NAIR in th? Ciair)

We call ours a co-operative federation,
but we do not have such a continuous free
dialogue  between the States and the Centre,
Regarding crucial decisions on credit  policy,
the States have no voice at all. So we
would request the hon. Minister to give the
Stales  represcniation in the  National
Credit Council because they are nearer to
the people. Delhi is distant not only for
the common man in Kashmir or Madras
but also for the common man of Delhi—I do
not mean the physical distance but the
psychological distance, The States being
nearer 10 the pcople and feel the brunt of
the problem, they can gauge their aspirations
much betier and make them felt in the
policy-making body.
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We do remember the words of the
Prime Minister when she said that the
individual identitics of the 14 banks will be
maintained. We would reiterate that the
regional <haracter of these banks should
not be submerged. The decision-making
apparatus should not be shifted from Madras
or Udipi or Mangalore to Bombay or Delhi ;
it should remain where the regional banks
are.

If we pgo into the question of how
individualistic these individual  banks are,
we begin to have some doubts, because the
individuaiity of these banks is now a myth
because their ownership is all now vested
with the Cential Government.  Naturally,
the question arises : why we should have 14
hoards, 14 Chairmen and 210 directors, at
an cnormous expens: 7 1 entirely agree with
Dr. Hazari, Dy, Governor of the Reserve
Bank, when he said that he was against a
giant banking complex like the LIC,

What is the task before us 7 One of the
aims of nationalisation was to provide finance
for development there by help remove regional
imbalance and backwardness., We can  think
on the lines of margers and amalzamations
just as they have four local zoncs for the
Reserve Bank of India. Alrcady we have
embarked on this idea by having regional
consultative  committees., The country  has
been divided for this purpose into five zones,
south, north, cast, west and centre,  We can
extend it further and form a regional bank,
eg. we can merge the Indian Oversces a
Bank, the Indian Bank and the Syndicate
Bank to form a Southern Regional Bank.
The Banking Commission is not going into
this problem because it is not within their
terms of reference.  Nationalisation was not
thought of when  the Commission  was
nppoinlcd, The Chairman has also announced
it. So, I think this should be given
deeper consideration,

Then comes the idea of giving represen-
tation to the werkmen, which is a laudable
jidea, but it is translated into aclion in a
half-hearted manner. How is the worker
given representation in the Board of Manage-
ment ? There is the process of werification
which is cumbcrsome, laborious and time-
consuming. I read carcfully the spcech of
Mr. Chavan in the other House regarding
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this scheme. In the Rajya Sabha he said :

“Here it is not a question of giving any
representation to the individual worker,
What we have accepted here is represen-
wtion of the workers and employces as
a class.”,

This is a laudable provision, but where is the
provision ? If  he really wants to give
representation o the workers as a class, he
should wvery well take the idea of the
representative union, Why  this  verification,
this time-consuming  process 7 This  long
drawn out, cumbersome  proc:ss of warifi-
cation will take not six wceks as
conlempleted, but six months, That is our
view. The scheme says :

“Provided that  where the Central
Government is of opinion that wing to
the delay which is likely to occur in  this
verification..."

8o, they also contemplate that there will be
delay.  So. it is our intention that a built-
in mechanism  to  generate delay is provided
for in this scheme. If there is delay, what
will the Government do ? They will dircctly
appoint any workmen, in the scnse that
ultimately they will appoint some yci-men or
Munkeys to the Board,

let us assume that this is the best
available method at present. Then, why not
the same method be adopted in the case of

employces other than workmen 7 According
o the scheme, they will be appointed
directly without consulting the employees

other than workmen. So, all the P.As. of the
present Custodians can be appointed, nobody
can prevent it,

The hon. Minister, Mr, Chavan, said in
the Rajya Sabha

“That is the only way where by we can
secure the representation ol the workers
and the employees in the banks, so that
the funclioning of the democratic set-up
of the banks can go on freely.”

Is appointing persons without the consent of
those concerned the democratic method ? Is
it democratic set up 7 No, we consider it
democratic upset. What is wrong in having
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election by secret ballot ? The hon. Minister,
Mr. Chavan, said in the Rajya Sabha :

“Firstly there should be a national
operation  (clection).  Sccondly, there
should be an  impartial election
machinery."

Even this verification is a national op:ration.
The First Schedule in the scheme contains
seven pages. Here, the services of the Chiel
Labour Commissioner, the regional Labour
Commissioner and Verification Officers are
involved, Il elections require an impartial
authorizy, cannot these Chiel Labour
Commissioner, Regional Labour Com-
missioner and other officers conduct the
election impartially ?

Finally, our Minister says :

““The entire thing will be politicalised "
What is not politicalised in our na ional life ?
Everything is politicalised. Many of the
unions have political backing. So, we are
against this type of clection. Let him ask the
representative union to supply one person.
But they are adopting dual methods, onc
method for the workman and another method
for employees other than workman, We want
uniformity. This marathon  verification
process should go. This reminds us of the
old diarchy system of the British says. Ewen
the National Labour Commission, hcaded by
Dr. Gajendragadkar, could not come toa
conclusion regarding verification and clection
by secret ballot. After the analysis of the
pros and cons, they simply said that the
Industrial Relations Commission proposed by
them should go into the problem. Inan arca
which such a Commission hesitated to enter,
thesc people are in a hurry and have identified
themselves with the laborious process of
verification. So, I request the Minister not to
adopt dual methods of election.

Then, 1T would like to say something
about the top-heavy salaries prevalent in
those 14 nationalised banks. Today, these
custodians, the future Chairmen or Managing
Directors, are the highest paid officials in
the Government of India, I think there is a
rule which says that the salary of any
Government servant should not be more
than the salary of an ICS Secretary, that is,
Rs, 4,000 per month. But the Punjab

DECEMBER 17, 1970

Nationalised Banks 304

Scheme, 1970
National Bank custodian gets Rs. 6,000 a
month. I think the salary and perquisities of
the Indian Overseas Bank custodian come to
more than Rs. 6,500 a month. Besides these,
they have a free car, frec hous: and an
enlertainment allowance to the extent of
Rs. 200 to Rs. 500 per month, But, at the
same time, the Governor of the Rescrve Bank
of India, who is a superior officer, gets a
salary of only Rs. 4,500 a month, and the
Chairman of the Statc Bank of India gets
only Rs. 4,000 a month. These custodians
look like new princes and what they are
getting is not salary ; it looks like the privy
purse.

Sometimes, the general managers who
are in the top hierarchy get more than the
custodians get. This problem should also be
gone into.

Another thing is this. In the Indian
Overseas Hank, Daryaganj, Delhi, the Chief
Cashier gets Rs, 1,090, but the Agent himsell
gets only Rs. 900, This anomaly should
also be looked into,

I would thern like to bring to the atten-
tion of the Minister the need for interchange
of cxecutives. We read in the newspapers
that when one custodian was informed that
he would be transferred or that his  services
would bz terminated, he refused, and the
Government  also  yielded.  So, unless you
give clfect to interchange of executives,
vested interests will be ereated in the banking
system. There should, therefore, be transfers
and interchange of executives.

Then, 1 would like to bring to the notice
of the Minister the Deposit insurance Corpo-
ration which we created in 1963. It is now
an anachronism. About 85 per cent of bank
deposits are with the Government, and nine
to 10 per cent lies with the strong foreign
banks. Why should we keep this white
clephant at the expense of Rs. 2'5 crores per
year 7 We are paying Rs. 2'5 crores as
premium. 1 think this white elelphant can be
put an end to.

We have been proclaiming that the public
seclor—

MR. CHAIRMAN This is not a
general discussion of the whole gquestion of
banking and insurance.
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SHRI MURASOLI MARAN Just
one minute. We have been proclaiming that
public scctor undertakings should strive to
create in the minds of the employees a sense
of pArtnership and belonging in the enlerprise.
But what is happening is, you have put men
born and bred up in the imperial banking
ways at the helm of affairs The idea of
social justice and respect for flellow-workmen
is an anathema to them. When the Indian
Overscas Bank cmployecs went on strike
during the month of May, the management
in Madras refused to meet me. I had a
ready-made solution. 1 had a conference with
the workers, but the management refused to
meet me o solve the dispute. Can you imgine
such a thing happening in the  private
scctor 7 Because you  hawve put men of the
Imperial Bank attitude at the helm allairs,
the public sector undertakings are incurring
disrepute.

SHRI LOBO PRABHU (Udipi) : No
public sector,

SHRI MURASOLI MARAN : We want

to put men of proven ability ; we know
about it, but they should have some faith in
the public sector philosophy. 1 think the

Minister should consider this problem,

Then, charges ol corruption have been
made in  this House against excculives.
Corruption is rampant not only afler
nationalisation but even before that. 1 think
you should creale a system  whercin  the
exccutive of the banks should render an
account of their assets and liabilities and
other things to the Finance Minisiry every
year. 1 think that wunless we have that
system, charges ol corruption will not end.

st wy fewd  (44%) : Fwmiy
qET, WA ATTE ATR ATIT § w369
Tt 770 | 7AT AT OF TEAT F FgEI
faar gr 1 a7 F=ATEST & o194t ewT F
TR AN FIF 9T TEAL ATZAT | AR
FAmAR g, FIORr Argg, Foorgla
qr7g, faom awT 339 o favar 33y
& ark # ¢ fomar & 7t v ArgAE

SHRI K. NARAYANA RAO (Bobbili) :
This mattcr has ba.n brought up in this

.
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House and the Chair refused to discuss
anything like that.

SEVERAL HON. MEMBERS rose—
* MR. CHAIRMAN : My request is

that the Chair should be left alone to deal
with the matter.

SHRI K. NARAYANA RAO: I was
going Lo assist  you.
MR. CHAIRMAN : 1 will ask for

the assistance if necessary

ot myg fewd . & wow qd 7
TEOE | TAET g 9T T@AT AR
7 & Sy sy FY TaT § vaar S
78T w7 A T R ImE I
g & ¥ omafer & o3mEy oAst w@Am
A g oAy &7 9w g fay
¥ T w7 369 FfEgm

MR. CHAIRMAN I am sorry, I
cannot admit anything at this stage. We
arc now discussing a dilTerent subject,

SHRI MADHU LIMAYE rose—

MR. CHAIRMAN : No please. |
canncet accept it at this stage. We are
discussing an entirely dilferent matter. You
cannot just push in something which has
no relation to what we are discussing. [
am sorry.

MR. CHAIRMAN : Shri Salve.
SHRI1 S. KUNDU (Balasore) : I find
that there is some sort of new prosedure in

calling names. Yesterday four speakers
were called and even though my name was

there it was  skipped over and the next
speaker was called.  Today I find it is on
party basis.

MR. CHAIRMAN :
that you will be called.

I can assure you

SHRI S. KUNDU : But it should not
be very late in the evening.
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SHRI SHIV CHANDRA JHA
(Madhubani) : Yesterday we were told that
the order will be : one mover, one speaker.

MR. CHAIRMAN : My difficulty is
that I did not hear that kind of ruling*
yesterday when it was given. Here 1 have
got a list of names which includss the list
of names of movers also. 1 think rost of
them will be accommodated.

AN HON, MEMBER : All

MR. CHAIRMAN : 1 said “most”,
do not know whether all could be accom-
modated. While T cannot give any personal
assurance, 1 may say that most of the
members who are movers will be accom-
modated.  Shri Kundu will in  any case be
accommodated because he is both a mover
and also a representative of a party.

SHRI KAMALNAYAN BAJAJY
(Wardha) :  Yesterday my mnamec was at
the top and I was about to be called, In
the mean while, the next discussion was
taken up. Now I find so many other members
are speaking.

MR. CHAIRMAN :  Your chance will
not go by default. Now Shri Salve.

SHRI N. K. P. SALVE (Betul): Mr.
Chairman, the nationalisation of the fourtecn
top banks in the country undoubtedly un-
folded a new chapter in the political history
of our country, But, more important than
that, this nationalisation of the banks
ushered the dawn of a new era where
branches and projects of the economic
growth for the people of the country came
to be inscparably and firmly associated with
the objective of social justice. The framers
of the Constitution, as you are aware, in
their wisdom have envisaged an Indian society
based entirely on the egalitarian principle.
If one were to study the Directive Principles
one would sec that they are suffused entirely
with the spirit of an equalitarian socicty.
We should have marched towards the
establishment of such an equalitarian society,
but the two decades that followed indepen-
dence, unfortunately, brought considerable
disillusionment to the people. The gap
between the rich and the poor, far from
being bridged ....,
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SHR1 LOBO PRABHU : What is this
lecture on the theory of banking ?

SHRI N. K. P. SALVE: This has a
direct nexus with the scheme, I am Only
building up the background. The quustion

of relevancy should be left 1o me. The
question s this. 1f  ultimately the gap
between the rich and the poor is not to be

bridged with the help of  this scheme, what
is the use of this scheme ?  That is why it
is necessary for me to dwell on  this aspect
of the matter,  Disparitics in  opportunitics,
disparities in wealth, disparities even in
power have become more glaring  and  they
have become more enduring.

15.00 Ivs.

Therefore, when  this  enactment  was
made, it received mase enthesinstic support
barring opposition by a section of ihe
Housc 1 do take congnisance of a section
of the House—for two basic reasons. The
first of the two reasons; 1 consider, was that
this enactment became symbolic  of the
victory of the common man over the vesied
interest and the second  reason that it
marked a very significant, redical and pro-
gressive step in the realm of mercantile law
of the country for the cconomic emancipation
of the neglected section of Indian socicty.

was

Indian banking in the post-independence
period has been extremely far from  salis-
factory in the sense that it adopted an
atltitude ol a person who was purcly interes-
ted in the safety of investments and carning
of some profits and mories out of those
investments, It was, in fact, neither growth
nor development oriented.  The attitude ol
catering only to the vested interest had been
taken to a point of addiction, fo the peint
of a fault. Therefore when these radical
changes were brought about as a result of
nationalisation, it was cxpected that the
whole attitude of the pcople, who are going
to run banking in the country, at least in
the nationaiised banks, would change and
it would bring about a considerable and
revolutionary change in the entire working
of the entire banking system of the country.

The first necessity in this direction was
to ensurc that the banking business, whether
done by the Government or by the private
partics, was of a nature which required
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giving of extremely personalised service. In
this context it was necessary to maintain
the highest standards of efficiency.

*The attitude of the people who are in
charge of banking today has definitely shown
some change so far as accommodation of
the weaker section of the sociely is concerned.
There are clear instances where monies are
being advanced more libzrally to farmers,
rickshawwallahs and to weaker sections
which were so far cempletely neglected. That
is what is bzing done ; you have to accept
it.

SHRI PILOO MODY (Godhra) :  And
to parliamentarians too,

SHRI N. K. P. SALVE : Parliament-
arians were getting it earlier also and are
also getting now.  There is no doubt about
it., There are, of course, signs that the
neglected sections are not bzing reached as
well as they ought to be reached.

scheme which has been  brought
with the composition and
board of directors. It
the  composition and
constitution of  certain other committces.
It contemplates, 1 have no doubt in my
mind, a certain procedure of democratisation
of banks. To the best of the ability that
one can care has been taken (o ensurc that
the expertise which s necded to run the
banks is not jeopardised.

The
primarily deals
constitution of the
also deals  with

It is, however, accessary for me to
mention at this juncture that while I welcome
in principle the principle enunciated in the
scneme of taking two persons from wage—
carncrs—one from labour and one from
employees—on the board of directors, there
are certain basic problems which will have
to be considered.  Certain difficulties  will
emerge which will have to be duly taken
care of.

There is  an alarming  deterioration in
the cfficiency of banks. It is a very un-
fortunate facet of banking today that the
employees-——when I refer 1o employees, |
mean the chaprassi, the clerk at the counter,
the cashbook writer, the ledger writer—are
not doing their b=st to make this nationali-
sation a great success ; they are a little
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oblivious of their obligation which is inevi-
table under the scheme of nationalisation.

The representative of employees who
will be taken from the representative union
» by itself will be an extremely great headache.
I agree with the hon. Member of the DMK
who pointed out several difficulties which
will cmerge ultimately when the Finance
Ministry has to nominate one out of the
panel of the representative union to be on
the board of directors. In fact, the trade
union movement all over is in an obnoxious
state of affairs.

SHRI LOBO PRABHU :*Hear, hcar ;
never a truer word !

SHRI N. K. P. SALVE : The difficulty
with my hon. friends in the Swatantra is
that they complctely tear onc sentence out
of context and say, “Hecar, hear™.

SHRI LOBO PRABHU : Necver a truer
word !

SHRI N K. P. SALVE : This has to
be conceded wvery unfortunately that the
leaders of the trade union movement—it is
my personal expericnce—are as great encmies
of the employees and the labourers today
as the vested interest.

That fact has to be clearly understood.

SHRI S. KUNDU : This is an allega-
tion. He nas to take prior permission,

SHRI N. K. P. SALVE : Therefore,
this problem is going to create tremendous
difficulties—- I will not bz supprised il there
are going to bz outright murders of kidnap-
pings. But the question is, once it is accept-
ed in principle that a representative of the
labour is going to be taken, some method
has to be adopted. It is a question like
this as to whether it is deisrable to die
by hanging or by drowning. 1 heard my

hon. friend from the D. M. K party on
this. Whatis the way out ? Is there any
other way ? Any other method of taking

a representative of labour is going to be as
cumbersome, as onorous, as this very method
as long as the basic approach of the trade
union leaders is what it is. I most rogret-
fully submit that while ostensibly they are
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talking of the emancipation and the interest
of the labour, all that they arc interested in
is their personal emancipation. This is
truc of the labour leaders as much of the
vested interes's. This is my most regretful’
and most urfortunate comment that I have
to make. 1 really wish the stale of affairs
were different. But 1 do hope that there
is some possibility of improvement. It shall
improve some day if things went on properly
and the scheme contemplated for nominating
one of the representatives from the panel
will be found to be fairly workable.

Sir, 1 canno® complete my specch on
this without making a reference to one aspect
of the matter. Something was referred to
by my hon, friend from the D. M. K. party
about the large salaries being given 1o the
Custodiats, Rs. 6000 etc. [t certainly reminds
onc of privy purses that arc being given.
This facet of privy purses in the banking
institutions comes down right from the top
to the bottom. Even a driver, a peon, as one
of the local Managers of the United Com-
mercial Bank told me, gets Rs. 640, 1 have
no objection to their being paid very large
sums. I have not the least objection......

SHRI S. KUNDU : With all respect
to my good fricnd Mr. Slave, | may tell him
that a driver gets Rs. 150 or Rs. 160 and

the rest is dearness allowance and other
allowances. And he wcalls it a  privy
purse,

SHRI1 5. 5. KOTHARI (Mandsaur)

If a driver gets
This is socialism.

Rs. 600. I will be happy.

SHRI N. K. P, SALVE : Sir, Rs, 640
to a driver is wholly justified. But what
is wholly unjustified is the attitude shown
by thesc pcople, at that strata, towards their
responsibility to the institution of banking.
1 am giving you an instance which will be an
cye-opener. | do not mind paying them
more. You distibute the entire profits
of thc banks in between the cmployees of
the banks. But the cmployces have also
to be told that to make the nawnalised
banks a success is the responsibility of not
merely of Mr. Shukla or Mr. Ganesh or
Mr. Chavan or anyonc clse but also the
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responsibility of all those who arc working
in the banks.

st e swea (FEi-afae)
wreTirT mizfaiT #7217 #@ A
wrEr 21
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1 hope there is no  burcaucratisation in
this type of institution. [ am entirely with
my hon friecnd Shri George Fernandes that
burcaucrats are no good o run this as they
are no good clsewhere, I have no doubt in
my mind.

Sir, 1 was coming on the guestion of
large payments to  the employees which
1 say is justified,  What is wholly unjustified
is the callous and negligent attitude which
does not befit the emplloyees of a  nationalis-
cd finstitution, Let me  give you an
instance. A client  happened to enter
for encashment of his cheque in the United
Commercial Bank. He was slightly incon-
veninced and he went and complained to
some persons at the counter. And came
back the reply, “Do you think this is the
only Bank nationaliscd ?  Why don’t you go
to the next door Bank, the Punjab MNational
Bank which is also nationalised 7°  That
gentlemen complained to me with all  bitier-
ness about the employces who should be
selflessly dedicated to work.

This is  the state of affairs. Mr.
Kundu, if this is the statc of affairs, you
take cagnizancz of it. (/mterruptions) 1
am not generalsing. I do cxpect some day

SHRI S, M. BANERIJEE (Kanpur) :
He is talking just like...... Alice in  Wonder-
land.

SHRI LOBO PRABHU :
new cra bank.

This is a

SHRI PILOO MODY : 1 suggest
that you in future Mr. Salve gets his speech-
es approved by Mr, Banerjee first.
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SHRI N. K. P. SALVE : The difficulty
is that il you talk of realities, it docs not
appeal to one’s sense. It becomes a  fiction
and it becomes a story  of Alice in
Wounderland Somectimes it is to my [riend
here and sometimes il is to my friend there.

I would not take my instructions either
from Mr. Banerjee or from Mr. Piloo Mody.
I am capable of spcaking on my own.

SHR]I S. M. BANERIEE : Sir, the
Speaker this morning said  that  withoul
giving notice, nothing should be mentioned
like that M= is mentioning all this, It
is very bad.

SHRI RANDHIR SINGH (Rohtak) : 1
agree with Mr. Banerjee.

MR. CHAISMAN : My
there is very litile time.

problem  is
that Kindly con-

clude.

SHRI1 PILCO MODY @ You ask
to sit down. It iy not necessary
finishes his speech at all.

him
that  he

SHRI N. K. P. SALVE : 1 submil in
all humility that it is of utmost  importance
to ensure  ruthless efliciency  in these
nationalished banks,  Uniess we work, all
of us, for the ruthless efliciency, it is more
than likely that all this culogised institution
of nationalisationjwill some day be mocked
at by the historians,

The overall scheme as it has been for-
mulated docs not specify the various categori-
es of experts from  which the Government is
going to draw. It is a much broader
category from which the Government is going
to draw. The only suggestion T am going
1o make is that while the Minister replies, he
will in his reply kindly take care to assurc

the House and to specily the cxperts
categorics  from  which he will be drawing
SHRI PILOO MODY : From
jrchitects,
SHRIN. K P. SALVE : ........into
the Boards of Directors of the Banks. That

would help strengthen the efficient function-
ing of the banks.
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SHRI S. KUNDU : When these 14
banks were nationalised, we were really
happy that within the sphere of nationalisa-
tion as it was then, even though our demand
to nationalise other Scheduled Banks as
also foreign banks was not agreed to, it
would ohen a new era as was said by Mr.
Salve. At least we thought it would give a
lot of help to the poor and weaker sections
of the community.

It would be a complete lie to deny that
the poorer sections of the community—small

scale industry, and agriculturists...... have
nol got the benefit. But the question
is : as wc come to consider the scheme,

whether the main objectives for  which e these
banks were nationalised have been fulfilled
and whether  these main  objectives  could
bz fulfilled through this scheme.  The scheme
is a very important one, This is the machi-
nery through  which  the entire  objectives
of nationalisation of banks have to be
implemented.

What arc the two main objectives when
the banks were nationalised 7 One objective
was that the resources  of  banks  will be
diversified so as (o ensure  that weaker
seciions of the people get assistance.  The
second objective which is the most important
was that by opening a  large number  of
branches, there will be a war on  mobilisation
of resources ...

SHR1 PILOO MODY : There is onc
more reason for nationalisation of banks,

SHRI 5. KUNDU :
one.

You are the fourth

SHRI PILOO MODY : There s
one more reason  for  nationalising  banks,
Can I add, Sir ?

MR. CHAIRMAN : No, pleasc.

SHRI PILOO MODY : That is to
bnrnish the image of the Prime Minister.

MR. CHAIRMAN :
is not part of his speech.

No please. That

SHRI S. KUNDU : 1 will try 1o re-
view the scheme from these two  objectives.
I would like to know from the Minisier
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whether, though it is true that somc moncy
has gone to the small Tarmers, small-scale
industrics, small shop-keepers and transiport-
owners, it is true and has he taken care to
find out whether it has gone to tie people
who are really small and how small are
they ? I challenge the Minister to say that
the really deserving people have got the
benclit.

Last time, when [ participated in  the
debale on the nationalisation of banks, 1
cited certain examples. 1 will show how the
weaker sections of the people are not  getting
asssince. I will draw the attention of the
hon. House and the Minister to a reply
given in Parliament in Unstarred Question
Mo. 1662 dated 20th November, 1970, The
Union Bank of India opecned branches on
22.9.69 in Jalasore and Balasore. The
reply given is as follows :  Small shop-
keeper, number of accounts, 1; Agricul-
turists, nil.  In Jaleswar it is nil so far as
agriculturists and  small industries are
concerned.  No  small  agzriculturists  or
owners of smallscale industries  have got
assistance for the past one year. The
amount given (o the traders increased from
Rs. 87 lakhs to Rs. 286 lakhs that s,
2.86 crores. This is the situation. The
poor peasants wanted Rs, 1,000 each for
their bullocks but tlicy were not given that
amount on  the pretext that  the villages
are situated at a distance ol 36 or 37 miles.
They have to go from piilar 1o post.  They
were again denied these because it docs not
come within a composite scheme.  This is
the situation,

While poor agriculturists are not getling
the money, the rich industrialists and rich
traders are getting it. [ would like the
Minister to make an  cnquiry whether the
money has gone (o really deserving persons
or whether in the name of the poor and
weaker section of people rich and alfluent
peasants arc gelting the advantage.

Regarding mobilisation of resources, it
has not been upto the ecxpectations. The
rate of growth of mobilisation of resources,
that is, of deposits, was 16 per cent about
one or two years back. It has now come
to 11.5 per cent. Why ? What is the
reason 7 Though there has been a small
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increase in the depozits—it has increased

from Rs. 441 crores to Rs. 486 crores-—
why should the rate of growth of deposits
go down ?  Unless we ensure that the rate
of growth is maintained, the etatire money
that is invested in the banks will go a
waste,

Due to the imperialist and monarchical
attitude and behaviour of som: officers of
these banks the poor peasants are not gelling
the benefit.  These were in the hands of
private persons and they cannoi change
their attitude by a stroke of pazn and only
by transfer of authority. They say that the
necessary forms are nol  available,  The
poor peasants and the poor poople are not
getting the forms.  The officers cannot take
decisions 1o disbursz  their 2fccumulated
forms. The poor peasants are not  received
well and treated well.  The offizers are not
aware of the rules.  Thes: points should bz
looked into.  There are no proper plans  for
mabilisation of resources.,

I understand, Government have a plan
of opening 10,000 new offices of branches
by 1974-75. Government should take up a
‘crash programme’ of opening about 50,000
branches throughout the country. It will
give employmant to 2.5 lakhs of people
because each such bank  will give cmploy-
ment to about 4 W 6 persons.  Sccondly,
it will help to mobilise the resources from
the rural sector.  You know, there are some
post offices which are known as branch post
offices which work for a few hours every day.
The Minister may consider the opening of a
small branch of rural banks in cvery village
where there is a population of one thousand
persons.  This will also curb the illegal
money-lending activities of the sahukars.
You do not know how the sahukars sarc
sucking the blood of the poor pcople.  They
charge interest rates of the order of 100 and
200 per cent.  In my part of Orissa, they
call it as biswasi kiblas. Out of confi-
dence, the sale deed is done, and after the
salc deed is made, if the person feels like
returning the amount, he returns it, or clse
the other man acquires the entire properly
just for a few chips of money. This sort of
dishonest and blood-sucking tendency of
the sahukars could only be curbed by
introducing the rural banking system which
will give employment to the people and
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will mobilise the resources from the many
affluent peasants who have come up during
the last 23 years,

As rcgard§ the scheme proper, I have
tabled some amendments. 1n one of them,
1 have sugpested that there should be
election by ballot,  Instead of one member,
I have suggested that therc should be two.
I have also suggested the wav how it could
be done. 1 have said that the recognised
union and also the registered union which
have a minimum of 10 per cent membership
could also nominate at least two members,
Jind as for these two members, the selection
can be made by a secret ballot held all owver
the branches. T am told that in the other
Housce Shri Y. B. Chavan has said that this
will virtually become a  gencral clection,
I think Shri ¥. B. Chavan knows that in
the clection 1o the university senates by
registered graduates, it is done by ballot,
and that is not a general election, cven
though they are spread over different  parts
of the country and different parts of the
State., A similar thing could be donc here
also, beeause that will ensure real participa-
tion by the woikers.

How could the two great tasks which
have been assigned to these new  banks be
done by 15 directors, when only onc of them
would represent the workers and the other
14 would be directly or indirectly appointed
by the Central Government from among
burcaucrats with or vithout the permission
of the Reserve Bank 7 It is impossible to
achieve the objectives with the present system
of dircctorship.

Regarding the regional committee, it is
something fantastic which we are  seeing.
1 do not know how it did not strike the
hon. Minister 2t all. The regional com-
mittec may comprise represeniatives  from
four or five States in the region. 1 have
suggesied that at least one MLA and MP
from each Statc should be taken on that
committee, After all, we are the people
who come direclly in contact with the people.
After all, this committee is of an advisory
character, and il even there we cannot be
represenicd, again it would become a
burcaucrat-ridden body.  Therefore, 1
would appeal to the hon., Minister to Jook
into the matter with sympathy.

L]
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SHRI S. S. KOTHARI :  No politician
should be taken on the board.

SHRI S. KUNDU :
of the board of management
advisory pody.

I am not speaking
but of the

Now, I come 1o another important point
which has been so ably put forward by my
hon. friend Shri Murasoli Maran. He said
that some of the bank directors were en-
joving perquisites, allowances and salaries
which came to more than Rs. 2 lakhs per
year. 1 do not know il that is true, and
if it is true, 1T do not know what Govern-

ment have been doing about it.
-

SHRI LOBO PRABHU : Nationali-
sation.
SHR1 S. KUNDU : My hon. friend

has had his say already, and let me have
my say now,

SHRI PILOD MODY : [ have not
had my say yet about hon, Ministers make

Rs. 41 lakhs.

SHRI S, KUNDU : If the Ministers
make Rs. 4} lakhs, we shall support him,
Let him also please support us in this. 1

would suggest that the salary should be
limited to Rs. 2500 p.m. including allowances

and perquisites,  Nobody should get more
than the chairman of the Reserve DBank.
It looks nauscating and il looks bad. Theve

is also a provision that the direclor who is
there from the Gowernment side would
remain at the will of the Central Government
and his term is not going to be terminated
till Government decide that he should quit.
In one of my amendments, 1 have suggested
that his term also should not be more than
three years,

There is also another important wing,
namely the officers like agents, junior agents
and others who are not strictly speaking
workers, but who have a case to pul forward,
and T would suggest that one of thein should
also be clected by the officers’ association
to serve on the board of management. In
this connection, 1 had recently written a
letter also to the Finance Minister. There
are two recognised unions in the banking
industry. I have every sympathy for the
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All India Bank Employces’ Union. At the
same time, within these fourteen nationalised
banks, a trade union has been formed known
as the National Union of Bank Employees,
They claim to have a majority in'these 14
banks. So they should also be recognised
and called in, 1 have written a letter in this
connection,

When this Bill was under discussion here,
an assurance was given by the then  Minister
in charge, Shri Govinda Menon, that the
headquarters of these 14 banks would be
distributed among 14 States.  No step has
so fur been taken in pursuance of this
assurance.  The headguarters are all con-
centrated in big citics.  Assam  has one bank
for 1,96,000 people, Nagaland one bank for
2,10,000 people, Jammu and Kashmir one
oflice for 4,23,000, Orissa one  oflice lor
2,50.00 0. This creates a great disparity. If
they want 1o briduee the gull between the
rich and poor Stawes, they should not only
implement  the scheme of lead banks but
also sce that the lead banks become  cffective
instruments in - mobilising the savings of the
people. You have o po to the people and
tackle them in the proper way. You have
to create that necessary infra-structure with
the human agency to estublish contact  with
the people in the villages and sce that the
facilities aflorded by the banks are made
available to all the people.

MR. CHAIRMAN : We¢ have a large
number ol speakers and hardly 30 minutes,
So 1 would request mcmbers to be o very
brief.

SHRI KAMALNAYAN BAJAJ : My
party is the main recognised  Opposition, 1
do not grudee the time given o otber
smaller  partics, but you will have to give
consideration to the fact that  the main
Opposition should be given its due time.

MR. CHAIRMAN : In
we were adopting a  different
procedure.

thizs debate,
kind of

SHRI KAMALNAYAN BAJAJ : You
can extend the time.

SHRI1 SHIVA CHANDRA JHA : You
say there is insufficicnt time. Speakers who
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have alrcady spoken have baken their own
time. Why this restriction in regard to
other speakers 7 They should not be made
to suffer. We cannot make our speeches

in two, threc or five minutes. '
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MR. CHAIRMAN : The Chair
been ringing the bill in their case.

has

SHRI LOBO PRABHU : 1 suggest you
follow the order paper.

SHRI KAMALNAYAN BAJAJ : Shri
S.M. Banerjee said that the Bank deposits
are public moncy. 1 would rather say that
it is the public’s money which is deposited
in the banks. Wherever there is idle moanazy
nol employed for productive purposes, the
banks should mop it up and nuke it inlo
money  which goes for production adding
to the wealth of the nation, I this is  done
must efliziently by banks, it will b: doing a
pood service, The deposits of the public with
the banks are held in trust.  Whenever
they advance money, their first duty is 1o
see (o the security and  sefety of the loan,
becausz the moeney dws not belong o the
Governiment but 1w the people, 5o invest-
ment has to be done with that  safety faclor
kept in mind.

Shri Bancrjec was saying that moncy
has been advanced to some industries, and
these industries belong to som: private  firms
I ave no apology for that. IF these
industries are not  desired. Parliament can
take any a.tion. IT these industries are given
licenves 1o produce things which the nation
wants, then it is the duty of the Governmant
or the banks to give reasonable finances for
their working. IT that is not desired, then
why give licences for manufacturing these
produces in the country ?

el

It is desirable that agricultural produciion
should incrase. If acgriculture does not
prosper, indwitry or  trade will also suffer,
That is the primary objective. there is no
doubt aboauat it, and for that parpase what-
ever assistance can be given to the agricul-
turists should be given, But when the poor,
innocent villager goes to the Bank to deposit
his money, his money is taken and
the clerks there ask him to come afier
15 days and collect his papers. That deposit
is not entered in the banks. 1 have heard
of such cases. Similarly, for withdrawal
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a receipt is taken from him and he is asked
to come after seven days for the money, but
the money is never paid. Maybe such cases
arc few today, but they are likely to increase
because village touts are coming into
existence and in collaboration with the people
in the banks, they arc cxpleoiting the
situation, Even when advances are given,
a certain percentage is deducted and only
the remaining amount is given (o them,
They are cven mis-informed that they nced
not repay the whole amount or that they
need not repay at all. Thesc are some of
the things which are happening. It is
happening  because the rate of growth of
branches has been too fast.

It is technical expertise and knowledge
which iz required for manning the branches.
I would like that branches should be opened
as fTast as possible bul without disregard to
train  stall, Otherwise, 1 think we will be
landing ourselves and the nationalised banks
into great disrepute and the country will
have to suffer a great deal. So far it has
not injured the industry for the simple
reason that the second or third man in a
branch was put incharge of a new branch
and in his place another man was recruiled
in the existing branches. But the rate of
growth of the branches has to be carcfully
watched. Already, customer scrvice has
deterioraled because the untrained stall do
not know how to deal with the customers.
Also efficicncy has gone down and corruption
and indiscripline have increased. It is not
only because untrained people have come
in but because proper link is not  established
with the head office. I they become loose
in the banking system, corruption will
increase. It is for all these reasons that the
training of the stafl should be the foremost

consideralion before  we  increase  our
branches.
The overall growth of dcposils has

been 16 to 17 per cent, but the growth of
deposits in the 2,000 new branches is wvery
little and all the expenditure and cost of
these offices has to be borne by the other
branches. Ultimalely, the cost of managing
the banks will increase considerably. So,
this point of view has also 1o be considered
before we spread the branches. Efficiency
and other factors have to be looked
after.
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When the banks were nationalised, it
has been said that their individual characte-
ristics and independence would be main-
tained. That assurance was given to the
House. But as the amending Bill has come
an when we sce the practice which is
obtaining, the authority of the Rescrve Bank
is diminishing and is going down conside-
rably. The Finance Minister and the
Finance Ministry are having so much
influence that it is almost becoming a branch
of the Finance Ministry. | cite instances
from the amendments which  have been
proposed. The Chairman will be appainted
by the Central Government aflter consultation
with the Reserve Bank., They will consult
the Reserve Bank, which means that the
Rescrve Bank will not have much voice,
Even the Board of Direclors will not be
consulted. They will not be even asked.
The Chairman has to function through the
Board ol Directors, The previous peactice
was that the Reserve Bank had the authority
for the appointment, or nomination, of the
Chairman. They always consulled the Board
and they wcre guided by their advice. If
the advice was very wrong, then alone they
excrcised their prerogative and so on and
so forth. But here, the Board of Directors
will not be consulted at all. The nomination
of the Chairman will be done by the Finance
Ministry. They would consult the Reserve
Bank.

Then the managing dircctor will be
appointed without the consultation of cither
the Chairman of the Board of Directors,
and that will be done not by the Reserve
Bank but by the Finance Ministry. 1 would
humbly ask why the Finance Ministry is
coming inlo it at all. The Reserve Bank
was doing its function fairly well, and the
authority of the Reserve Bank should be
increased, and the Finance Mintstry should
go out of the picture completely. This
authority should be given to the Reserve
Bank.

MR. CHAIRMAN : The hon. Member's
lime is up.

SHRI KAMALNAYAN BAJAJ : I have
not taken even hall as much time as the
others have taken.

MR, CHAIRMAN : But there is another
speaker yet.
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SHRI KAMALNAYAN BAJAJ : I was
concerned with the banks. 1 was the Chair-
man of onc of the big banks So 1 know
many things. Now, wholetime directors
will be appointed. Those wholetime directors
will not be appointed in consuilation with
the managing director under whom he will
be working. Under the circumstances, if
different elements are looked together, then
the homogeneity of the board of directors
will not be there, and the funcilioning will
become very difficult.

Then the worker-directors should always
be there. 1 always appreciate that, but |
would reqliest that for the worker-directors,
when they arc appointed, consideration
should be given to the following aspect. If
they are able to give advice and manage the
banks, then the political influence in the
unions should be ousted. If the foreign
influence also comes in with the workers in
the bank, then they will be obliged to see to the
interest of the political wunions. So long as
that political influence is there, among the
workers, I would request that the Govern-
ment will give proper thought to this aspect
before the worker-directors are appointed,
I am all for the worker-directors to be there.
I have no objection to it, but the political
influence should not come in.

When the branches of the State Bank
were opened in the rural areas, they were
given a subsidy. But the nationalised banks
are given a stepmotherly treatment. They
are not given any subsidy, and arc compelled
to open branches because probably they are
not considered good enough. 1 request that
whatever subsidy is given to the State Bank,
it should be given to all the nationalised
banks. Otherwise, they should stop giving
the subsidies to the State Bank, The State
Bank is given preference in the deposit of
government money, cither Central or State.
Now that all the major banks arc nationa-
lised this differentiation should go. Since
the identity and character of each separate
bank has no meaning, I agrec with some of
speakers that there should not be fourteen
banks but only one bank by thc amalgama-
tion of all of them,

If the original counterparts of the four-
teen national banks which have been
nationaliscd want to to do banking business,
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will the government permit them to do it.
in the interest of healthy competition ? They
have got expertise, knowledge and experience.
If they want to function in the banking
busincss, will the government permit "them ?
I also want to know whether any of the
original banks have applied for permission
to do banking business and, if so, what is
the reaction of the government ?

Coming to deposits, when the banks
take deposit from the people they give them
some rate of interest, which is good enough,
But that ralc of interest should have some
relation to the rate of interest on advances.
During the last one year or so the rate of
interest on bank advances has gone up to
as much as 12 per cent. Prior to  nationali-
sation the banks were never permitted to
charge more than ten per cent. So, the
ratc has gone up by two per cent from the
time when they were socially controlled.
This increasc in bank ratc adds to the cost
of production in the industry. All those
industries which use¢ bank advance ata
higher rate will necessarily have to put up
the prices of their products. So, this will
have to be keptin mind when the rate of
interest on bank advances is fixed.

It is good to have experts in various
fields in the Board of Directors. Experts
in agriculture, audit and economics are
capable men in  their own flelds but they
have no experience on the managing or
running of Banks. Individually they cannot
excrcise their judgment in regard to proposals
which are in front of them. If there isa
Board of Directors which has representatives
of experts in different lines it can take a
collective decision. Supposing crores  of
rupecs have to be advanced to the sugar,
jute or textile industry or other crops in
the different regions, then the Board of
Directors should have intimate knowledge
of what is going 10 happen to those indus-
triecs. That knowledge comes only out of
practical experience of trade and industry,
If the benefit of that advice is deprived to
the Board of Directors, it will give advances
wherever it is not necessary and refuse
advances where it is necessary. In that way
there will be imbalance and advance will
not be given properly.

So, 1 would submit in the end that these
rules should not be approved in such a great
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hurry because there are many difficulties
from which banking is suffering.

off YT fag . wamfy #dra, 4%
AwAeTIANE F EW § IR IO
FWATE AT AT T T@TE /e |
# fah adT ara Fgar g

TgT W A 7 9z7 | faw 4,
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giar g A 3T A I AT IATE AT
BT ARHI @ ATAT E, IH! T H T
& fadT § ot S wWer sE@
A I war & oAfzw AvEm
FY fao=dt faeslt & =y 3 1 9t =Fowen
glar 39, agwma 3w feeA

[ ]
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T FHRR F AT g, T FHARR
& 3ar & Mt @z o AgdwT ¥ @
FIar &, wafs o fram st gk o
LG R A

a8 @it g fF wmz sw oA
FT T IAC J04 {R T0T et
F grg W ag o & afeT TEE WY
Ig THI ITH ETY ST AT AT AT IH
T FALT ATIHT FT TATRT GO
HHT-HFT FAS 9X | qTH 86 gEHS
AT 2 3q @ni FY T 0w wreHr
g @i H uwyEAr w|@T owT F7
Fa1 71T g f& wmw o Txfaes el
grfzm, oxefifrars sraar =rfgm | gwH
Far adtg wrad, gfiaa ar GFa€
yradr Frm faaF o ogeoE, AR
TTT WA 21 7 AT et Y axfawe
oRYE m oAAY | sA oA ey
oFRqE  TEL BN &t w7z fEea s ?
1 fmdt ot FEAS aF aEaY § IR
WA |

A9 FEram # fafaet aEa @
g dgam AW f& ww F faw aw
g frarag gasr fofasadl w@r &%)
aet @A T fawew agdy 9rer g
e A9 80 T figeeewa gAdy
Fit T AFA a1 70 97He ¥ Dfww, 70
qvdz 727 AFT A1 (0 9viez 2 @ifaw |
gz @t i1 FT AFT @ FH-g-IW S50
i A1 2 & | qg o s gufEd g
ar au-gFu faafr gaedl & mE &
qrq, FTAT & A4, FFA & 419, N2
femra & @9, IAET @ agr 9T 9HA |
ot a1 ag o 72

a1 AT g TE g Sy gHEr a¥r
o R, 7S A=A AT Y qW §,
afFa A & oft ox zefesw dar &
TR WA IR A wA P oags
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g ¥, Y I aF | oAw S
a7 & AT q47 ¢ F @S ¥ wRw
& AT AT FIE TEATH AT I, ATEL
IaF @A N e K T W |
TRy @ 9, A aw A AW R
g wRd Fgar g ofmF A A O
T ¥ w@a g | s fodaa w7 €
& T 3F I aF WERS @
g9 & S§ WM qxfae FeT faew g
RS # 9EE durger @ | THH A
i F A Ay AR Tefewan
Ty W &t fawar @ ar IEE 1=
H e am am@r g, famwr geg ¥ 68
rEdr § &A1 Ag faw g @, =
a9 H I Y HA 2 e ada
FEdr @ W &1 FmE few sy ux
&F o ey foam faew # aw
&g fFwgr smafrni =1 Fof fas e
foq amxfedf #1 wem &w war —aw
W FOF FOE F IO AT T E
erefesn &1 @Al F—ag AT H A9
q1F |

# srgar wa fafaea arga & Fa
agm fF amg-rrg TEE) @A AR
Fré t&vgd F1aw frar o faay aew-
= wefadl #1 dam fas e S
g fufedes wmaw ™ g g 999
Ecuicll

T & Fg owEE g fF o
WS ¥ AAUFSTEHT § I g asdy
grgame 9w fraw @ Eifaufor
Iz yW g, TiEeET dgUEE 9w
F1 mF e FEd g S #
wAEr o T A faear o3 gerd
STET FT AR H AT H F@AT AR &
T A SO G IRA § oF @ onr
¥ TWse IAT FAW F AT FAT
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qET € A1 SR ¥ T FS fAS |
T F AT Lo o T §  genrfrafor—
agquzE g FAImE E @o To IR
O¥e To 919 N g gedId gd frzd
g, ufgreat Toiaze & fomar omig 48
fasdr &, dzza0 TR & faasr g
sy A faedt g, et ag fowr smer
& faast s gy £ 5 aeTsT a9,
FATT AT FATL-ZATT -2 a1 dA=-d0
AR FAT F AT ITFRT AET AT T
|TAT FT | ITH Fign fF T|rA 7§ WFC
g FL M we] IHT E a@ IE
I AT FIT HEST FE | Al OAHS
g AT AWM FAAT OAIEA E, B
T S AET #, IAFT A WqF
gEifeEr & 1 am A A fRam Ay
AT T /AT o1 971 fear meeT @ @
FTZg &1, g fAerow & soem o=
AT & % 21 am-fem ot @
faoit 8fsg az feedt a8 &1 am @
qg FTA W AAT & | W AT F HST
B AT E | AT FI AT g2 AT € W
ag ar F1 Gzdr 3 1 A7 W|WET § qEEr
g5 B WA W AT F qHRHT qHAT
JET A1 FgF T IR frerd F o
g1 A0 FT AT AE AN H AT
foerd @1 2 1 T@T 97 TS I@EW AIRA
gfT T @I &1 IE AT T AN

FT, FH 48 FT T FT |

™ WM & WHEd AN OF Gew
SATH ¥ FEA W &1, IO e
FTH FTH X AT TIMM | AT GEST
F fFaaad ¥ o@= ww e
F1 S yIUFETAET §, FAET FT
3o fou s o faar gFiT #3110
T THE) o frae gwiT FY fF e
Toar fearl 1 3T &1 e A e
¥ AW T ITEMT T T AT |
sfer smasr @ wifgg fF oamed &
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a7 &oar feam &1 79 | 39§ areq AW
T G AR 9T @ ggE FLT A AT
ady faam € famd oo v T
FH FAY &, IARY AT gF faar s
#dw M & a1 gme A oS F IAN
Az w0 F for ox faam gE A
e st IAF ATy w0 A oA AT
AT | FATT FeAr A F@T B S wfHas
wrEs F, S TR A # ot S
BAT AT FEATE S AT AAE
IR FAET AT FAO FAT E
¥ Ay fr a7 7w 31 qR
&7 famr qm @ He gELr A 9m R
Tz W A1 & AT AOF FTOA L I
% fou dz oz v wf g, @z gAdr fzah
& awg @s adf gl | qaT Fg oF
fFart & fem & a1 a2 fEmAt o1 A8
& Sroar o adra fEErAt &7 ST er
frarat +1 & 3z fasar |

AT AAAT TAF B, IAFT ATE ATHT
grm e Far FJifze 0 Fme § oo
@® & | A go do | aET T
WE qer wRw # g fafwgew
fefga g ot # ) o aeg & qaa
W ISF & | AT FT IAFT § | AT
¥ 3o fer &1 7 97 7gT dvE & aga
faa g & | femmae #1493 I3
tar €1 & 1| o Wt 99 Torw &, fAAe
R T Wz FAefam & 9 goTEl a1
stafedt & sw s 39FT FW oSS
fear stw | @A AR O # goamm ek
GFE A1 AMT A FIATE ...

MR. CHAIRMAN : Every village in
Haryana has been clectrified.

ofears 3, IR @t SiAfE & s,
g & fra¥ gn ot # At &
FoER AW F A dAEE e €,
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yrfgamt @@ § I8 Safcdr @
AT | HAW F A AFAE @EF §, IAN
qCHF TES W I | FTHH A1EA) F
FEIAT F1 78S T fwar s )

& 7g of rzan g fr mamia W aw
gl &5 fasa & o1 ey g ag feama
F AEAT &1 FAR FTFA A F FA-
T T FE-ArT @ ST AW |
|19 g wqT 7 gAre 3T A7 faan
ar § @ SR I9%T am-arE AT A-_
gre &1 s g fer @A g
I+ 97z AY & famdar & | qEard amar
g, ey & g, frmEx amr g,
M@ AT 8, FIMAATH QTAT |
faast atar @Y @rgads gAT & A8
gEr &1 T ATE ¥ A gAR HEF
TOF 9°% qeEE AY &1 9%AT & | WA qg
freg orar w23 A fegfa & 8 far ¢
oI IAAT FATAT ATAT @ R IHAT A
Aara #1 I A 39% T H T8 EArd
Tz 1 941 fasm@r & g o1 dAv
# qzfoem ® 991 w14T 0 oa® A
ST, TE AT F2 I FE@AT
grr | a8 fET # oY 9T aE £
Ay Fdta v ey g fedt @
gz 3T AFT A F fa o &F ¥ AT
qudr qrF g% X a1 IWA OF &) qqrg
i Faf fas wAr aGrfgo o s
fret T faear =mfge | ova @ &
fom gadr 9t fasar =fzg o s
q€ WA H ITFA AT HAT A FTEF
at 3aa gz gt wifgn fF ag g
Hoor #1577 T IAST HATEAT FT HE
39 a1 ox < F¢ foqr aET e

15.57 hrs.
[SHRIMATI SUSHILA ROHATGI in the Chair.)

st firr w wr ;o frdr oF ¥ @rer
& ymfves w7 aw wE AT A v
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ST & fF g asEast § I
AZL FO | W THA T FTH FAMN |
g0 wwwad s fer F& aada
A g, 9z &@F =TI T g W
3ffF7 zaeg N @ a7 F foo
g Yaga ga7 ferr & owrs A
g foa &1 351 & fdaqersinq &
g AW EHIL AAd orE g OHE
ag Faar ggar g fF @ gare fAaeer
afgar Y siwifm f1 & 72 I
FTdl g4 = Agw frare M 7 77 AF
& Fgr ar {5 A wq a7 A =W A
o H % U E, 9ar 74 A FiATfea
F2A # 9 fraar a7 &)

TA OERIA AT TFA G AR AT AT
g f& z@ar Agwmd g Famr aar
2 wRHY & grIr FAMAr AT § | "
g frsna @ f& w0 S @ gAE w0
gra A€ 21 IAF AT AN IR 9EE
st wmd AT TR AR FIRA 4@
FT fomr & zawT Adtar a3z & fw St
nFaz g o faw arex 2 weftasw
feqr . oar g1 3z A& WAT " Qe Ag
BT | WL SraweT g 5T qu AT §
HATHAT qT TH T TAWAT ST |

masgsz 460 & HAqAe 41 A
T & 97 f3T8z =g FE8 g Ay
afew oY Ar7-ATAIITTT ¥ &, S fasi
aa ¥ &F § 379 grEg g Tifzm
wrg-gry ot fagwr &% & A8 @vEg
g =wm gt =ifgr | fefer g4
afgr 1 un geafrz, uw sfedfaw
@ g Frfgw | 5w e § b A
T AET famar g | g 4l ®amr
@ F@r a1 a%ar & f& AvAerges
Ff & g AT H S AwEs g IEE
qa F¢ ¥ fou wifadr & 5 faa a5t
FT TEGH AL AT § o} i fazely
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% W TT AW w ToEEEr &Y
adt srg faw wfae 97 ag=ar =nEq €,
9 aF GG g4 & |

Faf aF #ATHZT FT TFEY 2, THA
F g A faq 9@ & am 4 7% agi
9t 33 faegm &8 ¥4 75 & wEAr
RgwAr # A8 AEAT F 1 UF qad w7
e fefgdems @ gar @ o w4y
qATH FLIM F TT W g oAg @
fazrdf amrsr | gaar o fefadeaa zaw
grar wifgn, weEET g4 # g
Ml | 3T AT w7 AT E 1 IAE
CIBR GO i M Lo B i -G i 1 4
@t v3a & fa71 ot arze 779 & fau
a & fa1 ) 3360 fr vr fefggzfoa
Jaaqz F gar =Qfgn, @1 T a9 940
g1 o1z 2y w4 2 faawr gz fyar
FrAT |ATfET | B 3R a1t 7 gmgT
agt fzar 2 afr7 A qfr 4% graz
¥ @7 "agat o f3gm Z@imr oam
FATHAT |

at fafaszfer fom smon sa¥ az
Fgrmar g fx feafges 1 o fefis-
Hzg ot fomr smmr ) B A
FRE A g g WA @i R uw AT H
aY femiforest & 1 9w @9 & femrfozs
AT TR E AT AT 95 & A 9vEeE
F1 9T FT ITF JATAC B AT @
AT AT FAT ST T 9T £ 9 ¥
g1 sy #1 foar qmoar ar At § 9
foar sroar ? s s fewfaes wT
qATETr o q1gd £ ar 8 fourfwe
BIFES AT ¥M9 & | HO THS are H
g ¢ f famar fenrfae od & fearfaz
¥ 97 a1 ¢, SAH ¥ & 9 UF
sfafafe &1 @ v & a@ A=
aras 5 frg g & fewifae-mifaers-
A L H 1 oawar g1 a7 fewifae
AifaorgomA 1 Hw gew dw@ ¢ |
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AYaTss d4q @Al #§ o4 Jfge | w1
yTT F q1oY a7 FwA Afgw | agT A
s AT EfF A ama & fF &8
dar TaAT =fan, @1 @ feurfaev <&@,
At g8 TA A &Y SATET HAAT HAA |
zaf=u ag aftada a8 q&T g1 1fan
fr o 217 famfyes & ar faam feofae
7I7 FH g 3T TR frw T am

16.00 hrs.

9T M FIHT T 419 FI4 F | BHT
oF @gr G 9 g | wET frmar
FEN T FTmor v 100 0¥ AF 91T
d BRI FEEIOAT YT T uF AT
FIFT A FET FwET I | oA fEeE
gfafafa sy 37 ? 7z 35 F1 wFEI
1 groq o gz zafen fram fx sfg
FT 477 ST ZAT SA4-ATEAT 1 AT G
2 faad fa ¥ fazm & fom 3391 48
afgr, 7z &7 g9 fa= 79 ok Ffa
w1 faFa g A% @ SR @ME e
IaH AEf F A sarzr grwmar 2w
G AT gETAT P oo T3 wHg &
Igseefzes o WA o aTT wEw fR
BIHA AT ITXAAT B AT qE 1T
F5% BN, A% AMFT X AAA AAMIAT
d ST &0 7 FW AT | gAfen Ay
gotaT 2 fF o e @y & e
feq 1 917 & YT ®o9 FATH AT IAH
SwRg 7T & FING F for F7 F ar aw
nxzT g% ¥ wWaerfza it Ee ) 97 o
gma 2 fF g T wTHE 1 F

d=d g A1 7% AMa § § ag
7g 2 fv 913 w9 fs= Forerfer 78
FAd & A1 AIAS  YzATSTQ A1E AT
¥ at g F79 § AwTT qTEeA, HA FEAT
g g fF az =T 9w I g7
FAT IIL qEH H AT AT A g H A
frord a1 § IR A% ? mE fem
¥ v & oHe dte o1 39 TR
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FT § AL 98 T FIT &7 AT &Y AR
T ;AT FT AFFT EY, TEFT AT HSYL
IEH F F | gAL AT YW T HTRIOA
H wgd g aryEa ynded § owed §
IAFT N Y F wwA & BfeA S oHe
dYo &, FIF AWT AT ST [GT % GIH
% 7z W % wfafafy & o ag am
F 7§t AT IRy fR faw awe @
Amrfas qramFaei Fr qfa g ?
fam a7z & femfadi &t wfn smae av
T W qeE A WA M & a8 g
71 @y {4 fer g & s qia 3
AT TEAT 1 AT IAF FAT Fr§ AR
q @R AE W § dadT &t ey
T, T8 AT FAG goTE A fE
frr avg & a9 et wfas ax 9
wafen ag T g & fE

“of social service background or mem-
bers of either House of Parliament of
the arca.™

Fft g fex 4T 1T ® &)

TAE A3 AT =W W FEd & fE
g9 IATI IR 4T | g7 T
st & 78 %@ fF el a1 g
9z TENE A FAM 1 AfRT Ay
zi gz @t =rre FTAr 9w fF w8 ag
yra<l & gra F1 faztar & ad &
Fromr ) weT mpEAm g fE owmavg &
ag AFAU & gra 1 fa@¥ar g Jnw
AT AFTCE & S A A gEEE
¥ aqft ¢ samm qeqEaTr g 5 oaw
A% W 7§ dTRTIY g arudt | Eifen
a7 8F FoTA H Wzl Az Faa £ O i
dr ufefaas agr av amew g fF =
arz @ ofafgas «x famr o o
AT AT AT IT T | AW AT HF FY
aT F7d &, & Fgan g v &Afar st
1 9 A qF Ed dfan S e
FHFT Y-AAETHE AT AT FL | TAT



335 Motions re.

[ fog a7 @7

ot & T o st Aifww T Ag
FO@ I 9rsg T A gEEr gT R
#afar sradEeT sad A9 d-srarsz
7T FF0 | uF FqrEdr A1 7 AAfaa
TAIATT T § AT AT AW qE IAHT
gz g, ar S 1 fex area
TR T giEferr g zEfeu g
Heyd  TIET AT g W AE §AA
St B v F oAy e ArAw qw
A 9FATE & B ez A% AT AR
TFAE & 97 9FAT QU v 9 5faw
97 ¥T9 ¥TAN HT AL AT H T vET
frars Ay wdA @1z 77 =w oad
wFAl & Afon gz = aAr ), st
F gro gz T FerE gt s
¥FEATT AT A TAR @ A, aE
THH 3 TETE |

SHRI SARDAR AMJAD ALI (Baisrhat) :
I take great pleasure in associating mysell
with this discussion on the Mationalised
Banks (Management and Miscellaneous
Provisons) Scheme. As a result of nation-
alisation of the 14 great banks, the pecople
of our country had high expectations and
high hopes that these  banks  would
give them much more financial assislance
to run their business or 0 pursue their
avocations or the ways which they had
adopted for their livelihood. 1 can say
without any hesitation that we have entered
into a new era by nationalising the 14 major
banks of our country. But at the same time,
there has been an inordinate delay on the
part of the Government in  bringing forward
a scheme for the continued management of
these nationalised banks,

I also reside in a  village.
in my village, afler 2 lot of agitation and
repeated demands, we have been able to
have a branch of onc of the nationalised
banks, namely the United Commercial
Bank, opecned there. 1 happen to kecp
relations with some of those who aspire to
get some assitance from the bank, and,
therefore, 1 have been able to accumulate
knowledge of certain difficulties which they

Fortunately,
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have brought to my notice. There are
several difficulties which are being experienced
by the aspirants for loans, but I consider
two of them to be very serious, and T would
like to bring them to the noticc of the
House on this occasion,

The first difficulty is this. There are
poor agriculturists who own very small
picces of land, and the desire to get certain
assistance from the banks. Madam, the
procedure is that il they want to hypothecate
that particular picce of land with the bank,
then the person will have to obtain a certi-
ficate o non Encumbrance from a lawyer.
The law is that he will have to rush to the
local registration office first and he will
have to give a scarching fee for an enquiry
to ascertain  that during the preceding 12
years, his land had been free from any
encumbrance and  had not been sold or
morigaged or in any other way transferred
to any other individual, and then he will
have to go again to the other concerned
departments of the Government from where
he will have to obtain another certificate
that the land was not sold on a court sale
and so on. So, Madam these poor agri-
culturists who had expectaions of getting
loans from the nationalised banks would
have to run to a lawyer. [ also belong to
the category of lawyers, and yet 1 feel that
this works very hard on  the poor farmers.
Sometimes it becomes very difficult 10 obtain
such a certificate.  The procedure in the
bank is such that unless this certificate is
produced from an advocale or lawyer, the
applicant is not entitled to the loan. This
is very hard on the poor agriculturist living
in the village. 1 would therefore plead with
Government to consider if it is possible to
appoint a lawyer, or a lawyer appointed by
the bank, from whom a non-encumbrance
certificate could be obtained which would
be acceptable 1o the bank.

Madam, there is another  difficulty.
Many people from my locality and district
and other districts too approach me. They
think that as an MP 1 have influence with
these officers and can use my good offices
to get things done for them, They genuincly
feel so because we are their representatives
here. They desire that there should be
branches opcned in their localities also.
They cannot approach the agents who have



337 Motions re,

the power to open new branches, I would
plead with Government to consider if the
procedurc for opening new branches in
different  localities and willages can be
simplifitd so that the banking service is made
as widespread as possible,

Madam Chairman, it is very high time
to look into these aspects with seriousness
of thought and sincerity of purpose. Our
people have waited for 22 long years for
a hand in the administration and manage-
ment  of the financial institutions of the
country. After such a long period, due
to certain rifts in  political thought and
ideology, the step of nationalisation of 14
banks was taken, Their desire now is that they
should have a say in the management also,
In that view, the decision of Government
to bring out this scheme is to be welcomed
because it gives scope for the realisation of
tLeir hopes and aspirations.

In the scheme, it has been mentioned
that not only the workmen but also those
who are not workmen will have a place in
the board of management.  Those  who
arc actively cngaged with the dealings of
the banks, depositors and persons possessing
special knowledge of industrial and financial
matters are to be represented in the board.
That is why I support the scheme,

But I have certain amendments to
suggest. It is scen that the board of manage-
ment has to work for a certain  period, but
in cl. Y dealing with the term of office of
other dircctors some amendments are
called for. To this end, I have put in my
amendment No. 12, Firstly, 1 have pro-
posed that after the words *‘Reserve Bank™
in clause 9, the insertion of the words “and
by giving a reasonable opportunity of being
heard.” The Directors arc appointed under
a statute. Lest there should be any legal
complication, the Direclors should be given
a reasonable opportunity 1o explain before
the termination of their office.  Their office
should be terminated only when they have
failed in the discharge of their dutics.

Lastly, in clause 10, to make the meaning
more clear, I have given an amendment that
after the word “appointed” the words “or
to continue’ be inserted. 1f any Director

L]
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is disqualified under the provisions of this
scheme, he cannot continue, and that is
why I am plcading that' this amendment be
accepted.

+SHRI LOBO PRABHU : There is a
happy illusion here that banking is like
advancing money from the Government

treasuries, I would like to make it wvery
clear to this House and to Government that
banking is dealing with people’s money,
with the deposits which you attract and so,
the primary consideration in judging this
scheme should be whether it will alttract
deposits.

.
It has been mentioned by the Minister
that deposits have fallen, that they are not
keeping pace with advances. Only three
or four days ago he has made this admission,
I would refer to the Finance Minister's
statement at the meciing of the Custodians
that in the scheduled banks the deposits
for the first eleven months were only
Rs. 289 ciores as against Rs, 324 crores in
the previous period of eleven months. I do
not know what the position since then is,
but the fact remains that the Reserve Bank
has told the scheduled banks that it will not
increase its advances and that they must find
something to the tune of Rs. 600 crores if
they are to meet their commitments. Let
us get this clear that if this amount is not
found by the scheduled banks, your banking
system is going to come to a grinding halt.
The amount available will have to be
distributed to a very few. Accordingly we
have to judge the scheme.

We have to judge the scheme also with
reference to the many complaints made here
that there is corruption, that no loans are
obtained unless money is paid. That
complaint has not been made by my parly
alone but by every party.

AN HON. MEMBER : Not by cvery-
one.

SHRI LOBO PRABHU : The SSP and

the Congress have made it. Il you have not
made it, I think you will have o open your

eycs some time.

Secondly, there is complaint that there
is deterioration in service, that there is delay
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at the counters, that there is delay in
clearing Bills and that the banking system as
a whole has slowed down. Thirdly, there is
a complaint that therc is a slowing down in
the recovery of loan, that there has never
been such a slow down before, and that
banks are becoming something like co-
operative socictics. With these complaints
in view, let us see how this particular scheme
is going to work.

A scheme of banking or any good
scheme has to localise responsibility, has to
create authority in the persons concerned.
I begin by saying that this is an academic
scheme that it deals with the policy of
banking and not with practical banking,
It should have gone to the level of the Agent
or Sub-Agent who deal with the banking
operations.  About that there is a cons-
piracy of silence and nothing is said.

What is happening ?
more than 2,000 branches. Who are going
to man these branches ? What training
have they got 7 My good friend mentioned
here that we are not making profits, 1
would go further and say that when you
have branches like this without adequatcly
trained staff, you are going to discredit
banking and not do any good. Your
branches must be related to the neads of the
people. It is not as il there is no banking
in the villages. You are not blind to the
fact that there arc co-operative societics,
post offices and indigecnous agencies, So,
this was only meant to supplement them.
Therefore, go at a pace which is reason-
able.

You have opened

Now, coming precisely to the scheme,
what is the idea of Government in diluting
the responsibility everywhere 7 It is as if
these banks are nothing more than an
appendage of the Ministry of Finance. 1
have no doubt that Mr. Chavan and Mr.
Shukla will be very fair in their choices,
But do they make the choice 7 Does eéven
Mr. Bakshi, the Secretary, make the choice ?
No. The people to be appointed in the
various 14 banks will be chosen by the
Assistant Sccretary for reasons we need not
discuss. Therefore, you are leaving the
banking system to the mercy of a very low-
grade stafT,
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I will show one by one how this choice
is going to be exercised. The managing
director and the other paid directors will be
appointed by the Government on the re-
commendation of the Reserve Bank. No
qualifications are fixed. T do not sec why
Mr. Banerjee should not be appointed as
managing director.

SHRI S M.
you.

BANERIJEE : Thank

SHRI LOBO PRABHU : 1 think he
would be as good a  managing  director as
any one clse ; and he is eligible ; that is the
point. 5o, this is the Kind of liberty the
Government is taking for itsell’ 1o appoint
anyone.  When it comes to the question of
appointing a managing dircctor who will be
on any salary up to Rs. 6,000 or more, this
power is likely to be abused.

Next, I come to the appointment ¢of the
representatives of the workers and  represen-
tatives of the stalf.  Already 'here has been
quite a lot of dissatisfaction with the system
for the election of the workers' represen-
tative. My own feeling is that it will take
six years before the umions rise to the
strength of 15 even il they use methods such
as they are using in the Baroda Bank and
the Indian Overseas Bank. In the mean-
while, the Government will have to sclect
anyone even on behalfl of the workers.  For

the stafl, the choice is  entirely for the
Government.

SHRI S. M. BANERIEE : We do not
want that.

SHRI LOBO PRABHU : They have

said that they will take anyonc according to
the Reserve Bank.  The Assistant  Secretary
will determine their representative,

Then 1 come to the representative of the
depositors. My good friend said that small
depositors should have separate represen-
tation. You must represent  those who
hawve some interest, some stake in the banks.
A small depositor is not the proper one.
(Interruption) 1 suggest on the other hand

that the top 10 depositors who have the
biggest stake should be the persons from
whom the selection is to be made.

(Interruption) You are
change it.

welcome to
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MR. CHAIRMAN : You should
address the Chair.

SHRI LOBO PRABHU: Yes. 1

have very great advantage in addressing  the
Chair.

MR. CHAIRMAN : Otherwise,
will get involved in controversy.

you

SHRI LOBO PRABIIU : Therefore,
on the choice of the depositors, some system
must be evolved.  I7 you do not want  the
small depositors, and cven the top 10 de-
positors, let us have some clective system ;
let us for instance have an MP as their
representative, Mr.  Banerjec or  somcone
else.  But do not leave it to the tender
mercics of Government 1o make that sclec-
tion in consultation with the Reserve Bank.
And what is the Reserve Bank 7 It is
nothing more than an image of Govern-
ment ;3 no more than an  instrument of
Government.  So,  Government  consults
itsell and appoints anyone it likes.

Then, 1 come o the representative of
artisans, workers and farmers. How is that
selection to be made ? They are supposcd
to have the capacily 1o represent these
classes. What is their capacity 7 Is it the
capacity to please somebody in the Secre-
tariat, somcbody in the Government or
somebody in the bank 7 Let us be more
precise about it.  Let us fix some qualifii-
cation ; let him af least be cminent in  his
profession and wunless that is done, the
Government will just choose anyone who
will be a discredit to that body and who
will therefore reduce the deposits.

Then, I come to the representatives of
cxperls in their own line. My good [riend
has spoken a lot. Mr. Chavan himsell
admitted that 64 per cent of banking busi-
ness is from industey and 15 per cent from
trade. Are you not thinking of represent-
ing some persons from these interests who
are vitally connected with the working of the
banks ? | suggest, and 1 do hope my good
friend will agree that the relevant chambers
of commerce should be consulted about the
persons 10 be appointed to represent  them,
I am saying this because the Chambers of
commerce which are responsible  for  the
production and employment in this country
should have a word, .
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Then we come to the two representatives
of the Reserve Bank and the Government.
What does it come to? Barring one
director from the workers, you have a board
whigh is simply of the making of the govern-
ment. They can appoint anyone. Just
like Emperor Khalifulla showed his contempt
for the scnate, in the same way 1 think the
government  will show its contempt by
appointing anybody they like. They have
already appointed some of the donkeys to
the board of the custodian, Now they
are using the legislative power to do what-
cver they like.

Coming to the committee, what is the
point in having a committee which meets
once a fortnight when you have a board
which meets once in six months. Even if
you are keeping the State Bank practice, this
committee should meet cvery week., About
the appointment of this committee the
complajnt is the same one. They are going
to be the creaturcs of government, Be-
cause no qualifications are prescribed,
anybody could be appointed by the govern-
ment.

Lastly, I come to the regional board.
Some hon. Member suggested that the State
Governments are associated with it.  There
is something more than thal. A suggestion
about  regionalisation was  made. The
regional commuttee should include not only
representatives  from  thal region  but it
should also include representatives of  banks,
Since the banks should have a common
policy it is necessary o extend  this idea
further. I whole-heartedly agrec with that
suggestion.

In the short time you have been kind
enough to give me I have said only a small
part of what I wanted to say. I am not here
o bury the nationalised banks. They have
buricd them themselves. I am trying to save
them so that they can be of some use to
sociely and to the country.

SHRI P. GOPALAN (Tellicherry) : The
scheme is very limited in its scope. It only
deals with the composition and functions of
the top management bodics of the nationa-
lised commercial banks ; nothing else. It
deals with the composition of the Board of
Directors, appointment of Chairman, compo-
sition of the advisory body etc. But, unfor-
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tunately, it is completely silent about how
this mechanism is going to serve the basic
and declared policies of bank nationalisation.

L]

According to this scheme, after the
constitution of the Board of Directors and
the appointment of th: Managing Director
the post of the present custodian will be
abolished. I am sure that many of the present
custodians will automatically be turned into
Managing Dircctors of the respective banks.
1 say this because even before nationalisation
of these banks the very samec people were
occupying, the same posts as Managing
Directors in these banks and they were
serving the interests of big business groups.
After nationalisation, they were converted
into custodians of those respective banks.
MNow the Government are thinking of
appeinting them again as  Managing
Directors of those banks. Excepting in one
or two cases, all the present-day custodians
were at  one time or other serving the
interests of big business in our country.
Therefore, 1 am very much concerned about
the composition of the Board of Directors.

They say that the Board of Directors will
be appointed in consultation with the Reserve
Bank of India. Whose intcrest does the
Rescrve Bank of India represent ? Shri
Kirloskar is there in the Board of Directors
of the Reserve Bank ; so also Shri Arvind
Mafatlal and Shri Kothari. I am sure these
people represent the interests of big business
in the Resecrve Bank. Therefore, il you say
that the selection will be made in consultation
with the Reserve Bank of India, it only
means consultation with the rcpresentatives
of big business and wvested interasts which
are represented in the Reserve Bank. That
is why I am very much concerned about the
composition of the Board of Directors after
this scheme is adopted.

Al the time of nationalisation a new
cnthisiasm was generated all  over the
couniry. The downtrodden peoplc thought
that some basic changes will be brought
about after the nationalisation of banks,
Hundreds of people, rickshawallalis and taxi-
drivers, were brought to the residence of the
Prime Minister who shouted, “'Indira Gandhi
ki jai."
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Afler nationalisa ion what has happened ?
Some Members were very much eloquent in
saying that it has served the purpose of the
poor people in the country and that
nationalisation has given large advances to
farmers and small peasants in the country,
1 have certain figures to prove that no depar-
ture has been marked in the policy even
after  nationalisation. Government is
following the same policy, which it had been
following all these ycars, since they were
nationalised.

Herc is a report of a random survey
conducted about the effect of nationalisation
on poor and middle-class people. 1 hope,
the Member from Haryana will listen to it.
It says :

“According to a random survey of the
“impact of nationalisation™ on poor and
middle-class in Haryana, carricd out by
the Haryana Young Farmers' Federation
about Rs. 31'50 crores advances by the
nationalised banks as loan during the
last six months more than Rs. 25
crores have gone lo upper and middle-
class categories of industries,”

Even the Member from Haryana had been
praising the credit policy of Government. 1
can understand the meaning of it. This is the
result of the survey conducted by the Haryana
Young Farmers® Federation :

“Of the bencficiaries, 13 units are such
in which five big monopolists of the
country dominate,”"—

this is the socialism of Indira Gandhi! —

“The remaining 650 crores that have
gone to non-industrial sector, 60 per cent
has been distributed in urban arcas and
among middle and upper-class only. Of
the nearly 1'6 crores of bank finances
that havs come to the farmers’ share,
the number of beneficiaries are mostly big
landholders. On'y 42 small pcasants
have been advanced agricultural loans by
the nationalised banks (including land
mortgage and Central cooperative banks
since the nationalisation of banks), the
number of tenants is nil. No. Harijan
cultivator”—
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I want all the Mcmbers to take note of
this—

“*has peen given agricultural loan on the
plea that they are not frec from financial
liabilities."

This is the credit policy that has been
praised by many Members belonging to
the Congress Party as well as by
some of the Members belonging to the
Opposition. Even after nationalisation the
credit policy has not been changed. There
has been no departure in the policy of the
Central Government. I cannot hope for any
departure from this Government because this
Government represents  the interests ol big
businesmen, big bourgeois  and vesled
interests in the country. Therefore 1 do not
hope for anything else fram this Government,
1 am sure of the fact that the board of
dircctors will be completely filled up, except
in the case of onc or (wo members, with the
representatives of big business and  vested
interests in our country. There is no doubt
about it.

Then, the top managemen  system  has
been evolved under this scheme. This is a
very burdensome and a very cumbersome
scheme. It will incur very top heavy expen-
diture. For all these banks you are having
separate  management commitices, advisory
committecs, board ol dircclors, separate
chairmen and all this paraphernalia, T ask
the Minister : Why can you not evolve a
single banking system for the whole country ?
Why are you shy of it 7 Why do you want
banks to compete with cach other 7 Why
can you not evolve 2 monolizhic banking
system in the country with clear regional
control over these banks ?

1 want regional control to be established
over many of the bank-, Lven at the ime ol
passing of this Act, an amendment was
moved by me and the Minister accepted  that
in principle. My amendment had  said  that
the head office of cach bank should be in
different State capitals, That was accepted
in principle at that time. I do not know
whether this  principle is accepted by the
Minister even now or not. 1 hope, the hon,
Minister wil stand by the earlicr assurance
given by late Shri P. Govinda  Mcnon who
piloted the Bill at that time,
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Lastly, I wish to point out that the banks
arc having branches all over the country and
they are collecting deposits from various
areas. Our experiencc has been that the
banks are investing their finances in certain
areas and in certain cities. This is one of
the basic rcasons for regional imbalances.
Therefore, I want 1o suggest that hereafter
this practice should be stopped. At least the
deposits which are collected from each region
should be invested is those areas. I hope,
the hon, Minister will accept this concrete
proposal of mine,

In conclusion, 1 would like to say that
the Scheme as has been  submitted before the
House is not poing to serve the inlerest of
the people, the interest of the down trodden,
and that, I think, it will definitely help to
bring about the capitalism and monopoly in
our countiy which is a clear aim of this
Government.

SHRI K, NARAYANA RAO (liobbili) ;
Madam Chairman, a close scrutiny of the
Scheme reveals two  things. The first is an
avoidable bureaucratisation and the other is a
radical departure [rom the letter and the
spirit of the Act.

2cfore 1 dilate on these two  aspects, I
may be permitted to make one small sub-
mission, a preliminary remark on it, Section
Y of the Act provides for the Sclheme and
Section 9 provides for two other things also,
The other two things which have not been
included in the Scheme are, firstly, in regard
to the capital structure, the paid-up capital
not exceeding Rs. 15 crores and, secondly, in
regard to the amalgamation and reconstruc-
tion of the wvarious banks. OF particular
significance is the latter one. Lceaving 14
Banks with the same type of policics and
control, it smacks of artificiality. There is
an absolule necessity of  bringing  about
rationalisation through the process of amal-
gamation and reconstruction  of  various
banks. But, unfortunately, there is nothing in
this scheme to touch upon that.

Coming to the first aspect, | find, as
many hon. Mumbers have said, there is an
undue interference in the appoiniment of
Directors by the Government. OF the 15
Dircctors which have been  envisaged here,
only 6 are outside the purview of govern-
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mental directive. Those 6 Dircclors are : 2
from the employees and the workers of the
banks, 1 from the depositors and 3 from the
artisans, farmers and workers. About the
rest, 2 Directors are full-time and their
qualifications are nowherc mentioned. One
is from the Reserve Bank and the other is
from the Finance Ministry. The most signifi-
cant part of it is that there are 5§ more with
a special knowledge in one or more subjects
pertaining to banking business. There again,
they have not specified or provided any
guide-lings.

Where they have made a provision for
the appointment of 3 Directors from
farmers, artisans and workers, there is a
radical departure. While the Act says
that they should be representing the interests
of artisans, furmers and workers, the Scheme
says that they should be “competent™ to

represent  them.  How to  get  this com-
petency 7 Whois to determine this com-
petency 7 I agree that there is ditticulty in

bringing about certain  things. DBut this
short-cut will lead to an arbitrary and sub-
jective judgiment of the Government in the
process of the constitution of the Board of
Dircctors.  Again, 1 would like to say here
that this departure is not an innocent one.
It is a deliberate departure. 1 humbly submit
that in the State Bank which is more or less
parallel to these banks the system is totally
different. In the State Bank with regard tothe
five members who are to be appointed with
special  knowledge, the catcgorisation  has
been specifically mentioned,  Sec. 9 of the
State Bank of India Act provides that these
members should have special knowledge of
the working of the co-operative institutions
and or rural cconomy of ecxperience in
vommerce, industry, banking or finance.
But, here why have they not donz that ?
Not that they do not know. They know
it but they have not specifically mentioned
it. What does it indicate ? There is room for
manoeuvrability. There is scope of bringing
in certain undersirable elements,

Then I would like 1o touch upon the
question of inclusion of workers' representa-
tives about which a general criticism has
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been levelled by many of my friends with
which 1 agree.

348

I would like to bring to the notice of the
House one more thing which to my mind is

very wrong. That is, there is a provision
to the effect that provided that il there is
any delay in identification, if the banking

industry meeds such a  thing, then the
Government can appoint somebody on behalf
of the workers. This is a sinister thing,
Then there is no further provision.  Suppose
there is a contingency compelling the Govern-
ment to go 1o that cxtent, there is no
provision that once the workers' delegate
could be appointed, he should replace the
Government nominze from  that  date.
There is nothing like that. The Government
want to capitalise on their own delay.  This
is unfair.

Coming to the other aspeet, the Act has
not mentioned the maximum numbsr of
Directors on the Board. A special emphasis
has been given to those calegories—farmers,
artisans, workers and employees. But what has
been done ? Their representative capacity, their
capacily to contribute has been relegated to the
back-ground by bringing about an overwhilm-
ing majority of Government nominees, If

it is innocuous, 1 don't mind, But this
scems to have been  deliberately done.  The
superintendence  and management  of these

banks has been vested in the Broad of Direc-
tors, but in the scheme this has been surrep-
tiously laken away. The scheme provides that
the Managing Director is the exccutive
officer of the bank and then it provides that
powers of these banks may be delegated.

MR. CHAIRMAN :
hon. Members to realisc that the time is
limited and the list of speakers is Jarge.
Kindly conclude.

1 would request

SHRI K. NARAYANA RAO : 1
will conclude in two minutes.

The Act vests the superintendence and
management in the Board of Directors.
Until the Board of Directors is constituted
under the sheme contemplateddn Sec. ¥ of
the Act, the Custodian would enjoy those
powers. In contrast the scheme provides that
the Managing Director shall be the chief
executive officer and shall enjoy such powers
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as arc delegated to him. It futher provides
that until it is so delegated, he shall exercise
those powers which are now presently
exercised by the Custodian. It means that
delcgatia.n is imperative which is contrary
to the Act which vests these powers in the
Board of Directors. Therefore, I urge that
this scheme is beyond the scope of the Act
and a new scheme should be brought about
in such a way as to have effective implemen-
tion of the letter and spirit of the Act.

Thank, you, Madam

SHRI
(Kolaba) :

DATTATRAYA KUNTE
It was nearly 18 months back
that the fourteen scheduled banks were
nationalised with the intention of removing
the regional imbalance and helping backward
arcas and also  the weaker  sections of  the
community. In order that these objectives
may be well worked out, afier a long time,
the Government has come out with a  sheme
for the management of these banks,  But,
il we look inte the management of these
banks, let us sce what has happened uptill
now. The Government, hoping to sce that
the banks are better managed, have taken
over the control,  When they have taken
over the control, the Minister patted  himself
and said that 25 per cent more banks  have
been opensd.  There are some hon. Members
on my right who have said that more
branches have been opencd and they are
not uscful.  We should know whether what
the Minister says is correet or what Mr,
Bajaj says is correct,

I want to bring one point to the notice
of the hon. Minister, and to the Housec.
Government  appointed leading banks in
certain districts. The Bank of India which is
a leading bank in my district has not. during
the last 18 months, been able to open up
one single branch in that district. Why
should it be so ? Let the Minister look into
these things. This is the way things arc
dealt with, The Bank of India is a leading
bank in my district of Kolaba which is near
the city of Bombay. But they arc not able
to open up a single branch in  that district.
But, the Minister wants to pat himself on his
back that 25 per cent more branches have
been opened. That is not the correct
position,
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Regarding the management, I really do
not know why we should have 14 nationa-
lised banks. I at all this is to work under
Government control, they should have ercated
one single organisation, There is no guestion
of spirit of competition when different banks
contpete with each other. Because, here,
from the Managing Dircctor down to the
peon, each person's pay and emoluments
ctc. arc assured.  The spirit of competition
will be served only when every one working
in the organisation is expected to work on
his toes which is lacking in the present
set-up,  When they are assured of their jobs
and their emoluments they are not concerned
whether the banks work well or not. This
is the position. .

Therefore, the real remedy should be to
have one siructure, onc single organisation,
which works lor the whole country. At present
15 members multiplied by 14 different banks—
this gives you so  many persons who arc
asked to look after these things. The control
is very much dispersed. We can have one
organisation to be concerned with all the
branches throughout the country, If we have
one such organisation aided by regional
Boards, 1 think, we can cnsure better
control, more control and closer control.

Ultimately, in the Board of Dircctors,
Government is going to  appoint as many
as 9 of the members—who will be the nomin-
ces of the Government. 1 am  sure, with
all the good intentions that the Government
may have,—it is only the lower official who
will bc making these nominations. Neither
the Minister concerned nor even the top
Secretary will be able to apply their minds.
1 do not know whether the Minister knows
even now that a leading bank has not been
able to open branches in the district of
Kolaba, about which I mentioned  earlier,
Otherwise he would have said that these
arc some of the things done, cte. and he
would not have patted himsell on his back.

This kind of organisation with regional
branches will be able to create very close
cooperation, coordination and supervision.
I hope the hon, Minister will consider this
point.

We are talking of thc weaker sections
of our population. We talk of giving a
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‘better deal’ to the weaker scctions, What is
the better deal 7 As against the rate of
interest of taccavi loans, tha rate of interest
of banks is much higher.  After banks have
taken over, the rates of interest have gone
up as far as borrowings are concerned. Rate
of interest given for desposits is just the same.
This rate of intercst of the borrower has
becn increased in order to meet the cxpznses
of the working of the banks., The borrower
who should really get the benefit of the
banking system should not be asked to pay
more interest and the interest of the
borrower  should have been lowered and
not increased  This ought to have been
done, il the intention of the Government
is to make the benefit available to the weaker
sections of the community and backward
scctions.  They are talking aboul Taxiwalas,
or rikshawala or small peasent  or  larm
labourer getting loan and all that. It is only
an eye-wash. They would not get the loans,
and even il they get, they will not be able to
pay back thosc loans, because  the  rale of
interest is so very hizsh. I do not want to
talk about the wusurious rates ol interest,
and yel this is something which has actually
happened.

It is in the background of this that one
has to look at the scheme that has been
proposed for the management of the banks
during the last cightecen months. 1 would
like to know whether Government have  pot
any information about how these banks are
working. Before the banks were nationali-
sed, everybody working in the banks was
responsible to somecone.  But taulay, the stalf
do not bother at all as to whether they serve
the customers or not. Even assuming that
there arc only a few complaints which may
hawve been received, il this is the conddition,
then what is Government's explanation for
this state of affairs ? Did they take over
these banks with the intention of muking it
one of the departments or branches of
Government and making it a State-controlled
organisation, or did they do it with some
other objeciive, namely the laudable objective
the serving the backward areas and doing
away with the regional imbalances and
giving help to those who necded it 7 From
that point of view. the scheme does not give
any indication at all. It only says that thesc
14 banks will have 15 members cach on the
board of management, and there will be
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regional committecs, so that we have juts
a structure. So, the scheme does not provide
for achicving the objective with which these
banks were nationalised.  As long as Govern-
ment do not come forward with such a
scheme, I am afraid that this would only
mean more proliferation and more Statism
being introduced and nothing beyond that.
I would, therefore, submit that rather than
proceed with the working out of this scheme,
Government  should  withdraw it  and
introduce only onz banking organisation
for the whole country with regional controls
for the better working of these banks.,
. SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : The intentions with which
these banks were nationalised have, alas,
not really materialised.  The Reserve Banlk
of Indix’s report of June, 1970 says :

“It will be the endeavour of the nationa-
lised banks to ensure that the needs of
productive  eflorts  of diverse  kinds,
irrespective off size and social status of
the borrowers, and in particelar  those of
farmers,  small-scale  industries,  self-
employed professional groups etc, are
mel in an increasing measure,”

Aflter sixteen months, all that we get is
just a scheme saying how the boards are to
be constituted. Since the interim boards
were appointed exactly a year aflter  the
nationalisation of banks, the pattern has
not very much changed. It scems that about
15 per cent of the boards will be wholly of
Government officzrs drawn from the Reserve
Bank ol India and the Finance Ministry.

1 had hoped that by now something
would have bezn placed before the House
rezirding the re-structuring of banks and the
policies whicih would be able to achieve the
objectives mentioned in the Reserve Hank's
report.  But instead of that, here we are
gelting this document  which need not have
come before Parlinment at all, because it
just mentions the methods of managing the
internal working of the banks. We are more
concerned with knowing what the results
are.

The resulls are far from satisfactory.
Hon. Members who have spoken before me
have spoken about how badly serviced the
clicnts are when they go to the banks and
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the other shortfalls of the banks. Certainly,
one cannol say that the banks have changed
the economy in such a way that there has
been auy appreciable move towards any
pre-determined rate of growth. As far as
the deposit mobilisation of banks is concer-
ned, the Finance Minister has stated that
from July, 1969 to July, 1970, the foreign
banks had mobilised extra deposits to the
extent of about 11 per cent  whercas  the
Indian nationalised banks had achicved
deposit mobilisation to the extent of 16 per
cent more. This may be for the overall
period, for onc vear. We  notice  that
from April to August 1970, there has been
a slowing down of mobilisation of deposits.
Perhaps the Minister of Siate for Finance
will be able to give us the correct figures,
but I read in one of the papers that deposits
in Indian banks rose only by 5.8 per cenl
whereas they have risen in [oreign banks by
74 per cent during the period April to
August 1970,

On the other hand, there has been an
upsurge in the price of silver. It is already
Rs. 567 a kg, an advance of Rs. 8, One
can only hope that it does rise again to
touch the peak of Rz, 635 which it did in
1968. Gold smugeling has also regisicred
an alarming increase. If there were in effect
proper  mobilisation of resources through
the banks, these other things which have
happened, which 1 just mentioned, would
nod have happened.

In this connection, T would guote a
small passage from a report which appeared
in Commerce of 5th December 1970 :

“The Dubai Customs Dept. has reporied
to the correspondent of the Finan-ial
Times that the Sheikhdom has imported
220 metric tonnes of gold valued at
approx. Rs. 180 crores during the first
ten months of 1970.™

that most of this gold
was to be smuggled into India. That being
sn, you can imagine how much gold  smug-
gling there has been into India. We cannot
get any official rates, Il Government are
aware of them, they will not share the
sexret with us. But it is said that some-
thing like Rs. 500 crores forcign exchange
is smugeled out of th2 country every year

It is estimated

AGRAHAYANA 26, 1892 (SAKA) Nationalised Banks

354
Scheme, 1970

by way of silver and gold. This inflow of
gold does our cconomy no good.

In such a situation, the first thing to do
is *o create in the people a sense of confidence
in the banking system as a whole. If the
people who go to the banks arc not given
this confidence that there wiil be proper
service and attention, that the rupee will
have a stable value, T am afraid nationalisa-
tion of banks saying that you want to get
hold of the theights of the cconomy  will only
means that you are dumping the country
into the depths of a financial crisis.  This is
what the country is now facing and Govern-
ment must really make some concentrated
effort to rectify this state of affairs.

First of all, the banks must be given
some broad outline of the policy they have
to follow. Today conditions are such that
even if a man goes to a bank for a short-
term loan, the bank says itis not able to
accommodate him unless it gels a clearance
from the RBI or the Finance Ministry.
Therefore, those who po in for a
small loan of. say, a lakh of rupees, have
10 go to the open market.

Sccondly, you will find that now more
and more privale companies are going in
for deposits and people prefer to deposit
their money with themy. To that extent,
mobilisation of resources by the banks suffers,
What are Government doing to see that
mobilisation of deposits is accelerated ?
What are they doing to ensure a betler
management ? What has been done to
see that the priorities, as mentioned in the
plan, are observed by the banks 7 Or do
they just go on merrily, giving a8 loan here
and a loan there, just 1o make a propaganda
effect on the public but making really no
impact on the national cconomy.

17.00 hrs.,

So we would like from Government some
time a policy statement, We had some
policy statement off and on from the Finance
Minister in one of which he said that self-
employed people would be helped, another
that the weaker scclions of society will be
helped and so on and so forth, but in effect
it means nothing. Therefore, we would
request the Finance Minister to come  before
the House with a proper policy statement
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and proper guide-lines for the banks, so that
il I go to the bank and they say they cannot
accommodate me, 1can say : “‘Look here,
the Minister has said that this has 14 be
done, why can’t you do it 7 The position
today is that the bank does not know what
you want and the customer does not know
what he should gel. This is going to crcate
a tremendous muddic

Banking is not the only thing. The over-
all effect on the economy is a rise in whole-
sale prices, rise in  smuggling, rise in
unemployment, fall in public confidence and
only a marginal gain in your deposits. I it
goes on like this, all the good that you can
get out of having banking under a central
control is going to be vitiated just becausc it
is 16 months now and in that time you have
not been able to make up your mind as to
what policy you want to follow. It is sort
of running with the hares and hunting with
the hounds. This sort of thing just does not
do in an economic matter.

T YME@EANT qwEt (77T 0 wEE,
TH A9F EW WIT TEMAFET 4T0 FT
syeqT ArEedl TR 9 faEr ER R
Frwm w famr 7@ & W 3w
wrg AeEdl 4 @ AR 9§91 F
TFr & fade e ok 3w
qrAd Azedt 3 qE-fETET g
frdg 4 #1 aifow A1 2 @@ A
Aw & FF &9 F AT F Q1% Sran
F JWT A A FAT A, IAF AT
arHiETd 4f, ST 9fd AE gf | e
wAAT g8 aASr AY, FrAma Ag aemar
a1, T3 98 FRAT 91 BRE-BE FET
AW T A13 FIT IAFT a8 A7AT
g fr 77 &1 ugaFO 17 ¥ A% T
I qFL G AT fEEl 9% A §
g Fi g, BT oz ar feaerd
Wt w T dw
TFE-gFT TS Al #1 FH fae W@
gl F e ot s wERl §F s
WY, ¥fFTag T F 95 FawE
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I ¥ AAEAT F AIAN ALl W |
wx fom gz arawns ¥ fF aETC Y
T gAY @Y gsrATd Aify &, qRarg A
agrar 27 3y fifs ¥, =% amqe afade
frr @, aft @d maAt ¥ ogw &9
FT TARTE ATA FAAr & fou, I £y
Feer & fom, 3w & 97 fawin § fon
FT AFd & | @lew § oaay fAdama
oA JEAr oo o i fae
T, WEeng AT T fEmAl A1, 2w ag
FHA AT AT, FAT IAW A= ATE]
Tt &% aFf frear E oS o A A
EIC IR I U e Ol B A
Tg %377 T fow a2 Sf
aerer A ¥, ATgEw dET E
37 wat 74 fawar &1 77 #3F @7 3a@v
2—87 of = oy ffzzn 3397 G497
gy wiforwr &, #f@ ge T T agEn
FTH AN A TP TI— A7 AT A
FATL XM F WRT, EWTY AT W AT E |
ar g @monfas g fa o & awee
it feeash #71 & oedvra & are
47, a8 HI-t #7781 W@ g—3Efenw
oo agAg # R oo 9wt
frmamza

™ FH A uF fEAwd @ —aw
¥ FrraEi W@ E A 5w oFW OF oS
BU ST ATT & QI HRATH &, ¥ T[T
ardr fifpnt § afeda w9 £ daie
g &1 ITW A1 A-FEET §—aAd
FI—I7H  qfradT & FA A 2
it grew ¥ et W faaw 3% &
weEFAET FT ffIm owav smo &
HFHATT, AW A AT TR W@ E,
e R fadrowrw ad @ A--ga-
it famregra, SAar @ fgwrm T
e & FaTr—d1 gEwer S wIw AT
e @, T AT A AR TR S A
T gt |
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o7 Fgd & g EF aret w1 FF
&, fawr a@t &1 9 39, ER-gE
Fit faqr o & g9 |9 9 THE-EET 9
95T ¥ E AT wmm s ot fawr
fF g7 wo F1 fzar g, @ W1
fear & - BfFT S #F 925 & F@
gz I(F W ATT F FAAT F | ATT {T

za & fr fFaF omgg Fa FFT AT
FT FNIA FZIT, FAT] HAUTT #HIT
gaT IMI g A1 we@r HUAr 9347 &,
g2 F WA 9%, A1 9T 37 aL 9TE
¥ &7 Afqm, arte 3 I 93 T qAl
fraid s1qoqm § g AT A4, B
Famafaar siT FEE-IE@w amel a6
&risrm - afeT gy fom arret st Tify
¥ afradq FTAT Z6

a @ &6 Fr7T T T ArE—H fred
fafl gzAr ¥ @A 4% F HANCH
FIT T LT 9T | FegiA dqawaEr fa gw
Fyr w@ar gea #, sfea g f@y
TTE T, FEETAT F AIF A, TE ARAL
i avh 7 7z afza g 5 § 30-
40 wr 9T F fFTm T TR @Y
0 AT T2 30-40 To WAT FT THEA
fawmr, fasw fr wm &% <@+ omw
SIATAT T WE ! Fed AHAL A Al
& @rar gt srmn, fRe gaAr awdr
aFF Fgr & fazm—za e F o
A F AT WA Ewd ¥ w5

AR

AN T AN TFIN TEAIL AT FT
Tt 2, fRos g # a1 AF A
FY T 4q4TE ¥, g9 AWAE @l T
I AF F7r g afdw & 97 eged
F7ar g fr ady zi-gefr wefafasgna oo
WA, TS qIMHT @ AT | TAEY
a9 9z=h wAE ag g Tifge fy o
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W & AAAT FII FHT AT T |,
g Sl a1 3w arg § 8, faqwr ofsew
T ¥ fagarg &, 1 wdEE #
guraare & fagra #1 wmag 2N, IO
fagam w@d g—tar T @ fF o=
MO arE Sy FyAr AT A # S S,
e oy sufemal A @1 mw fam
sToT, @ &t feT Fzr-are g smoar o
gafen d@re 1 fqaior =3 @9q
T AT T § A Arfgn,  adt wha-
T GF0 BT AT SF T gHT A} 3
AT [T AR F T A 9 e
wemw ity frrdl, AT g T
FEl, BE-BE ITT FISA JIET F
wiafafuai #1 w9 <aw | g2 @wi g
Far v €t gdE aw FE R,
afea 7% W A @1 7 q@ar wrfay
fr ot m=Ed saTRT FF Ay AT TREF
it &1 &, A W Rw & F9 fasto
o feemr S Avd & W AT AWM S
ST T E |

77 @i A 77 6 770 & arfemiz
& Fad, ggFaEr F O 8 ogAE
d@m -spr7 v ogT § ot aga
qSTI AT &, T BT ST F wfafafy §
T HTT AIGF JIAT F1E FfoATE aar
g A AST AT AT FT ARG &
AT TS F A T HEA & | SfwT
HAT AZ ARAT A 1AL AT FAE T
g T il § @7 TErEE & 4%
9T qF AFA &, & ATTRT AAT qATA &
fr %t w91 fa= ar & #80 78 faw
wr §, Far ¥ wfemd &, zwfou 4
qrzAT § I8 94 77 @ g afafafae
Z1 3 &7 foFd & 919 w7 g%, ofew
™ omr dr W s Frfead §,
AFTOA §, T A9 AT F A ABA
g waar Fvd £ # g uE IEEew
& F1gar g—adft 38 far wmgu—fres
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[ =Y TrETEETT ATEY

TET 7 dTo 21 &1 4 gz UF fagw
Fy a5 F freufar gew 41 ggTe
& arit § wgt 9 FgH IaE o4t @Iy
#1 freafr gem s wd v w2
a9 A A b — ¢ e
1 guas 77 faar qar a1 ) Tt A
IF wwergw uEfreE ¥ ag " Ay
5z gerady 1 faar v gor Qfs,
affm wvd FRIfsra T e 93493
FEa F Fgy 4 AL FerAm 0 wA W
gt a gi—umfogu & & At a|
At 7€ T faw wd gEeSr gerd
T TEE @marg A7 AdA % fage
& IAW WHT FT A HAA TEAT FATL
vae W fA 9T g—amT & I g,
aTH  FElfead 9T g ¥R A aw
T ogaEqT AT A1 HA  qAT T OATH
TIWM | FAUST 'L AT FFAN faEr
& oW Al 1, faere # o Faa 9@,
feamal &1, qAZIT T IAT 9T | AT
Agr g =Jifgn - s e feg sfea
sqEgT FEAET FTMET |

qTEY T AR, FF FHAAT &
sfafafa sy N # & <@ &1 1o FaT
¢ & gw gfraei =1 aeerar &1 afdfedo
w377 | Sf afefada w1 91 sew 23
gfg=a § § SEFT wEIT AUET 2
afdfwdoa & am g7 8 @i ud
gfagt &1 a@rgar ¥ o2 & foww
g g W w2 wfen ga
qaeW & WA oz ag FeAr wfEe f
&% ey ¥ Y qf foiseefar @
ad & o I A g Mfgw | ape
AT oA AL w1 feEwa @l e
/it wrl ® &% se=fen §F fa wfa-
fafudi Y am 3fer & 78 ar &9
wWiew @ | &1 g% AR AT
For wifgm | At e & FaTf
FT Fremoews fAs w30 1 g, s e
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9T &% & & | fagwre 2 av ufefauedt
H oFEE A1 d gTemi #a g afs
e fatelt g et S =Ry € fF oA
dl @A aifgo 1 FF wrerds oafoma
# A R A 7E z@w wen &
FF A ufefguaft F w9 T e
IAF [T WETErT FOUST AT
afz 19 IAAT AT a0 ST F WA,
Ay Ffzarzar g3 F30 @1 ww famm
2 5 a5 werds sEr wwr QU
HTATENT 7 F fou T e |

7 o781 guraAt & wfrw & g oanat
Fr 727 At Fiforw A 2 o wr wg0y
2 fr 1 ¥ =T T

17.11 hirs.
ISurt K.N. Tiwaky in the Chair)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) @ Mr, Chairman, 1
thank the hon. Members for  participating
in this debate and giving valuable suggestions.
During my reply 1 may not be able to deal
with each and every suggestion that the hon.
Members  have given, Hut I can assure them
that all the suggestions that  have been given
will be closely and carcfully scrutinised by us
to ste what benelit we can derive out of them
and what improvement we can make in our
scheme in the light of those suggestions. 1
would like to give some clarifications on
some of the salient points made during this
debale.

Shri Viswanatham, when he opened the
debate, complained about over-centralisation
and said that the banks have to wait for
instructions  from Delhi before they take
decisions even in matlers which are not
very important or serious, [ do not think
there is much substance in this complaint,
There may be inslances here and there
where the local manager or local  officer had
some hesitation in taking a decision but,
by and large, our expericnce has been that
decisions have been taken in accordance
with the banking practice. In certain cases
we did receive these complaints that in one
or two institutions the custodians tended to
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centralise powers in their hands. But this
situation was quickly corrected and 1 can
assure the hon, Members that as a malter
of policy we are against this kind of centra-
lisation. In order that the banks function
in a praper way it is necessary that the
duties and responsibilities at  every level of
the bank should be properly spelt out and
everybody working in the banks should be
told the dutics and responsibilitics which
they arc supposed 10 have  Unless we have
that kind of system, especially in the
nationalised banking institution, it would
not be possible for us  to deliver the goods
to the people of this country. 5o, our
endeavour would be to see that in accordance
with the scheme that we have placed  before
the House we provide for an efficient
decentralised  system,  which  will be in
keeping with the spirit of the scheme and
the spirit ol the  Act that this House has
passed.

The other complaint of Shri Viswanatham
was about the delay in the implementation
of this scheme.  Seveiral other hon. Members
referred  to this.  Shri Patodia said rhat
while this matter was being  discussed an
assurance was given  that a scheme would
be brought forward and when the second
time this matter was discussed after the
Supreme Court judgment an  assurance was
given thut  the scheme would be biought
before this House within two or three months
after the Act has been passed. [ have
checked up the records and 1 find that the
late Shri Govinda Menon, who was then
piloting the Bill, said that within six months
a scheme would be brought before this
House.

This Act was passed by the House, as lar
as remember, on 31st March and the period of
gix months was over only on 30th September.
But we did not want to publicise this scheme
when the House was not in session.  We
wanted 1w present  this scheme when the
House was in session. As soon as the next
possible opportunity was presented 1o us,
when this session was convened, we presented
the scheme to the House for discussion. 5o,
I do mot think that there has been any
inordinate delay .

It is another matter that it could have
been done in three or four months’ time.
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Looking to the novelty of the situation and
the complete  reoricntation  that we are
doing in this viwl field of economics, it
was necessary that we should give the most
carelul thought to this matter, It is only
alter it has been given the most carelul
consideration and we have consulied compe-
tent bodies and individuals here and  there,
that we have devised this scheme,  The last
and the most vital phase of consultation is
these two Houses of Parliament where we
have presented the schemz. Hon. Members
hawve taken pains to give us some valuable
suggestions and  their comments on this
scheme.

It is wrong to soy that this scheme has
been finalised by bureaucrats, Tt is .nbmluteiy
a travesty of facls to say that, because we
as the Government responsible to this House
cannot  sily—no  Member can say thal—
that we have no responsibility  for  whatever
we bring herc or that we have no hand in
it. As a maller of fact, for each clause of
this scheme not only are we responsible
but we have had a fuil share in  decision
making. We have the responsibility of
wiatever has been stated in this scheme,
Ultimately, alter  this scheme is approved
by this House, this House will share that
responsibility because only after the approval
of this House we shall be implementing this
scheme.,

Several hon, Members  have raised the
question of loans that have been given to
the underprivileged and weaker sections of
our socicty and the sell-employed  people.
Later in my reply I shall refer to certain
figures that we have collected about this and,
1 am sure, they will satisfy that in the time
that we had at our disposal we have not
functioned badly in that sphere. We have
really for the first time helped not only the
underprivileged people but unbanked and
underbanked arcas have for the first time
been given enough attention by the banking
authorities. There may be snags and flaws
here and there ; I do not deny that.

4

The main thing that has to be seen is
whether we are  following the policy in a
proper way or not, whether by and large
our policy is being properly implemented or
not. Il in the implementation of the policy
that the House has laid down in the shape
of the Act and in approviog this scheme we
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have not acted up to that, we shall be
answerable to the House.  But T would say
that the figures that we have here in our
possession bear oat that by and large the
responsibilities that  we have taken over
after nationalising these major bankse we

have to a good extent fulfilled our
responsibility.

Shri  Sudarsanam, who spoke next,
mentioned  about  managing  direclors,

chairmen, wholetime  directors ete.  Shri
Narayana Rao also made a mention about
the powers of the managing dircctors. 1
would like to invite his attention o clause
6 of the stheme that has bzen laid before
this house, which lays down that the
managing director shall exercise such powers
and discharge such duties as may be delega-
ted to him by the Board. It is nol that
the managing dircctor will have absolute
powers in these matters. [t is not that
these people will b autocrats in the Bank.
It will be the Board of Dircctors of the
Bank which will really decide the major
operations of the Bank.,

One point that was made by Mr. Patodia
was that aller nationalisation, the function-
ing of the Reserve Bank has been down-
graded and the importance that the Reserve
Bank had in the economic funclioning or
economic sphere ol this country has been
whittled down. 1 respectfully want 1o
submit that this is not truz. The Ruserve
Bank has been given the responsibility to
oversee  the  banking operations in  the
country and that responsibility has not been
whittled down to any extent whatsoever,
It is not the intention ol the Government
1o whittle down that responsibility. The
hon, Members know that by the law cnacled
by Parliament, the Reserve Bank has bzen
given certain powers and authorities which
are the statutory obligations of the Reserve

Bank itsclf and they have 1o fulfil the
responsibility.  The Finance Ministry by an
executive fiat or by an excculive action

cannot take away anything out of that.
Therclore, this is not a correct impression
that the Finance Ministry is interfering in
day-to-day administration or that we are
trying to lake away the responsibility that
has been reposed in the Reserve Bank to
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any extent. I would like this maller
clearly understood.

to be

SHRI KAMALNAYAN BAJAI: Is
it not that the Finance Ministry is going to
appoint the Chairman or the [full-time
Dircctor or the Managing Dircctor only in
consultation with the Reserve Bank 7 Why
do you appoint these persons 7 Why not
the Reserve Bank do it 7 Under the social
contiol of banks, it was not done by ithe
Ministry,

SHRI VIDYA CHARAN SHUKLA :
I do not know how the hon. Member can
make a suggestion of  this kind., The
Governmient  which is responsible to  this
House should assume the responsibility of
appointing  the  Boands.  An  institution
which is not respoansible or answerable to
this House should not be given an  exclusive
power to do that kind of thing. Why not
the Government which is answerable to  this
House and accountable to this House have
the power so that you can always question
us whether we have done a4 right thing or a
wiong thing 7 We do not want 1o do things
in an undemocratic fashion, We do want
to see that Parliament has its due share in
secing that the nationalised banks are run
properly, the Boards  of Directors  are
eonstituted in a proper manner and that we
have the Tull responsibility in constituting
them in a proper way. (faterruption)
Let us not have a running dialogue.,  After
I have finished, il the hon. Members wish
to ask questions, I will be happy to answer
them,

Another poin! that was raised by Mr.,
Patodia and some others was regarding the
borrowers. I will come to figures later on
as (0 how the borrowing has been diversified
and what we have done in this matter. But
it is wrong to say that smull borrowers are
dissatisfied or they are not happy with the
functioning of the nationalised banks. This
is some kind of a propaganda that is going
on. T donot mean to say that the hon.
Member was indulging in that kind ofa
propaganda. But this kind of propaganda
has been going on  in newspapers and  all
that. This kind of a thing has been said.
But it is not correct,  As a matier of fact,
small borrowers for the first time have a
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chance to get borrowings from any bank,
Before this, they never had a chance.

.
Then, the complaints have been made
of corruption. It is for the first time that

the functioning of the banks has comc in

public limelight and it is for  the first time
that the accountability of banks has come
to this House or to the nation. I can say

that corruption in the banks bas not in-
ereased from the period when they were in
private hands, It is absolutely wrong to
say that  corruption  has incrcosed in the
nationalised  banks after  nationalisation,
It is not connected with the facts at all,
I cannot say that there are no instances of
corruption, There can be many instances
of corruption that ¢an be pointed out.  But
if we were to appoint an impartial awthority
to go into corruption that was indulged in
right from the top to bottom in banks when
they were in private hands and now, afier
they have come under public control, afier
they have been nationaliced, it will be casier
to find out that today corruption would be
much less than it used to be when the banks
were in private hands.  So, Sir, this kind of
propaganda, this kind of a whispering
campaign against the nationalised banks
could not be continued in the countrv. We
are not closing our eyes............ (Inrer-
ruptions) to this evil.  There are possibi-
lities that there would be corruption here
and there. When the branch expansion
programme goes on, when we put new
people in new arcas and practically not
thoroughly trained people and or the
people who have not had sufficient ex-
perience in banking are put in charge of
banks, a new segment of our population
who had nothing to do  with the banking
50 far come; into play or comes into con-
tact with the banking facilities and the
banking facilities arc made liberal and made
widespread, then it is likely that some
corruption may creep in here and there.
We are making provision for creating
vigilance cells in cach nationalised bank.
We ure also tiying to sce that the Vigilance
Commission of India has some say in these
matters. o, not that we are oblivious to
this evil, not that we are oblivious to what
is happening here and there, but to say that
after nationalisation corruption has increased
is a complete hcarsay.
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SHRI BAL RAJ MADHOK (South
Delhi) :  Question,

SHRI VIDYA CHARAN SHUKLA :
Thad one who really belicves in democracy
should go on the basis of this hearsay and
on the basis of one or two instances make
a general siatement  thal  corruption  in
nationalised banks has increased............

SHRI BAL RAJ MADHOK : Arc you
prepared to hold an  inquiry into  this
matter ?

SHRI VIDYA CHARAN SMUKLA :
As a matter of fact, into each complaint we
have received, we have held an inquiry and
into cach instance of corruption that has
been pointed out, we have held an inquiry.
In ccrtain cases there was some  truth in
the complaint, but, in mast cases, there was
no ttuth in the complaint that was made
10 us.

Mr. Patodia made a very learned speech
and he has made many points, He also
made a plea for regional representation in
the Board of Directors. 1 don’t think that
such regional representation would be to the
good of the banking organization or banking
business in the country.

SHRI D. N. PATODIA
Please cxcuse my indulgence. Sir,
suggest regional represcntation,

(Jalore) @
I did not

SHRI VIDYA CHARAN SHUKLA :
Then, Mr. S. M. Banerjec also made an
equally learned speech after Mr. Patodia.
As a matter of fact, he answered many of
the points raised by Mr. Patodia. So 1 am
not going to take the time of the House to
go into all thos: points that Mr. Patodia

made. Mr. Banerjee in a wvery effective...
SHRI BAL RAJ MADHOK: A
good ally.
SHRI VIDYA CHARAN SHUKLA :

Shri Nawal Kishore Sharma also referred 1o
many good points in this scheme and the
improvements that arc necessary. He has
made very valuable suggestions. He also
indicated the unbanked areas or under-
banked arcas like Assam, Orissa, Madl ya
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Pradesh and Rajasthan where more banks
should be opened and more attention should
be paid. We shall give the most careful
consideration to the points that have ‘oecn
made by Shri Nawal Kishor: Sharma.

Afller that, Shri Kothari made some
obscivetions  regarding the  points which
many other hon, Members also spoke and
that was about cfficiency, delay in presen-
tation of accounts and banks in unbanked
arcas. He also said that certain branches

are operiating on loss and  we  should take
steps to make them profitable. This is a
good suggestion.  Sir, it is incvitable that

in the initial stages when branches are
opened in areas where banking is not known
or people are not familiar with banking,
they will make some losses,  But we shall
surely do our best to see that these banks
become profitable as  quickly as  possible.
He said that the bureaucratisation of ihe
Boards ol Directors should be avoided.
There were other references made o the
elfect that the existing banks have as much
as 60, of Government oflicials on the Board
of Direclors. It is not correel.  You will
see that as at present as they are constituted,
il there are 5 or 7 Directors, there are only
two officers— one officer of the Ministry of
Finance and another officer representing  the
Reserve Bank of India.  So, I want to say
emphatically that there is no question of
any over-burcaucratisation at all.

In the new scheme that we have, out  of
14 or 16 directers. only two will be from
the Government : one from the Reserve
Bank and another from  the Government
side.  Others will be from other walks of
life and other spheres. Therefore, the
fear of bureaucratisation is unfounded and
the hon. Member would do well to get rid
of this fear,

A suggestion was made about the
appointment of nominees of workers' repre-
sentatives by a sceret ballot. 1 don't
think this is going to scrve any purpose.
This practice has not been adopted in our
trade union field so far. Therefore we do
not wanl (o make a beginning with this.
We have a very strong trade union in the
banks. Itisa very hcalthy thing. It is
not only the function of the trade unions

DECEMBER 17, 1770

Nationalised Banks 368
Scheme, 1970

to look after the interest of the workers and
their wages and emoluments, but they
should also see that the banks function
according fo the sheme of Nationalisation
and that these banks succeed, and they serve
the people with the necessary efficiency, 1
hope the trade unions which control  various
banks and bank workers will take duc note of
these observations cxpressed by hon, Members
in Parliament and will fulfil the historic role
which has been imposed on  them by
scheme.

this

An hon, member
of Dircctors and  said
Dircctors
nomy.

referred to the Board
that the Board of
should be given complete auto-
That is certainly done.  Under the
sheme they are sure o enjoy the autonomy
that is needed for the eflivient management
and there is absolutely no diliculty in that
regard.

Shri Maran suggested that the custodians
or Chairmen  of the banks be asked to

declare their assels  annually.  That s a
good  sugpestion,  We o shall  examine  this
further,

Shri Bajaj referred to  the problem of
dealing  with Government business and he
suggested that apart from the State Bank of
India, the other Mationalised  banks  should
alko  be  allowed 1o deal with Government
business.  This is a constructive suggestion
and we shall examine it, and I think we
can even accept it, in principle.  In regard
to  this suggestion of  Mr. Bajaj, we shall
sec how it could be implemented,

Shri Bajaj said about allowing
ersiwhile banks to do banking business.

the

SHRI KAMALNAYAN BAJA) @ I
they want 1o.........

SHRI VIDYA CHARAN SHUKLA :
I understand that the banking company of
which the hon. Member was the Chairman
that is, Punjub National Bank has made
an application to the Rescrve Bank of India
to underiake some banking business. They
have got Rs. 10 crores as compensation,
Now, this Rs. 10 crores has been taken in
the name of the shareholders and it has not
been  distributed to the sharcholders, They
want to retain  that and go inlo b:mking
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business again. I do not know what good
is going to come out of this attitude.

L]
SHRI KAMALNAYAN BAJAJ: If
this will be done, this will be done with the
premission of the shareholders.

SHRI VIDYA CHARAN SHUKLA-:
You can reserve interruptions till the end
when [ finish. I don’t think the hon. Mem-
ber has understood the spirit of the scheme.
One has to sce what is the intention of this
honourable House and what is the prevail-
ing climate in the country, and if this is
done, 1 think, one will not raise points like

these. It is no use  raising  such  kinds of
points,  particularly  when the company
concerned  was  under him and it was his

company where in the exercise or discharge
of his function as......

SHRI KAMALNAYAN BAJAJ: Ttis
nol my company. I do not have much shares
there cither. 1 was appeinted a chairman
of that company by the previous Finance
Minister.  This is a personal allegation
which he is making......

SHRI VIDYA CHARAN SHUKLA :
Therc is no personal allegation,

SHRI KAMALNAYAN BAJAJ : Itis
not my company. 1 was appointed a chair-
man of the Punjab National Bank by the
previous  Finance Minister Shri T. T.
Krishnamachari. 1 had refused to go there
twice or thrice. The hon. Minister can
make a reference to him and find out. It
is mot my company.

SHRI BAL RAJ MADHOK : Isit
not a fact that the Supreme Court in
their judgment had given permission to these
banks, if they so wanted to do other bank-
ing business or star. other banking business ?

SHRI VIDYA CHARAN SHUKLA :
Shri Randhir Singh spoke very patiently for
the small farmers, as he always does, and 1
congratulate him on his constructive and
valuable suggestion and for importing
a constructive spirit into this debate. 1
can assurc him that we shall give most careful
consideration to the valuable suggestions
that he has given. .
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Shri Lobo Prabhu gave some figures
regarding deposii mobilisation etc. to which
I shall come a little later.

*® Shrimati Sharda Mukerjee mentioned
certain things about the Boards of manage-
ment, and said that about 50 per cent of the
direclors in the interim boards are officials.
If the hon. Member will closely scrutinise
the list of the dircctors of the interim boards
of management and those under this scheme,
she will find that it is not so. The number
of officials now is much less, Actually, we
have kept that number to the barest mini-
mum, as for as the boards of Difectors are
concerned......

SHRIMATI SHARDA MUKERJEE :

SHRI VIDYA CHARAN SHUKLA :
Regarding branch expansion, 1 shall deal
with certain salient features and mention
what we have been able to do in these 24
months, or in these 20 months since the
banks were nationalised.

SHRIMATI SHARDA MUKERIJEE :
What is this, Sir 7 He is going on like a
railway train and he is not cven yielding to
hear the guestion......

SHRI VIDYA CHARAN SHUKLA :
I have to go on because the time at my
disposal is limited. Anyhow, 1 shall yield
to my lady Member.

SHRIMATI SHARDA MUKERIEE :
Is it not a fact that out of 87 members in
the board of directors, 14 are Government
officers or officers from the Reserve Bank 7

SH”I VIDYA CHARAN SHUKLA :
I had yielded to the lady, but [ shall answar
her guestion at the end of iny speech, Since
she was pgetting angry with me, therefore, 1
thought that it would be better to yicld, and,
therefore, [ yielded, but I am not answering
her guestion now.

After nationalisation, the banks have
branched out into rural areas and unbanking
arcas at a very fast pace. After 14§ months
of nationalisation, 1965 new branches have
been opencd, and this works out to an
average rate of 135 branches per month,
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and 67 per cent of these branches are in the
rural areas. This should really gladden the
hearts of people like Shri Randhir Singh and
othere who are always advocating the
cause of the rurul population, .

Regarding the lead bank scheme to
which some hon. Members have made a
reference, 1 would like them to wunderstand
the implications of the lead bank scheme,
Shri Dattatraya Kunte mentioned that in
spite of the fact that 14} months had clapsed,
and a certain leading bank had been
designated for the Kolaba district, that lead-
ing bank had not opencd even a single
branch in his district. But T would like to ask
him whether no other bank has opencd a
branch there, It is not that the branch will be
opened only by the lcading bank  which has
been designated for that district, It is not that
that leading bank alone will have the pri-
vilege of opcning a branch in  that district.
The other banks also can open their branch-
es there, But the lead bank will make a
survey, co-ordinate with other banking and
credit institutions like co-operative societies
or co-operative banks and definitely act as
a catalytic agent to sce that there is proper
economic development in that arca. But
that does not mean that that bank will have
the monopoly to open branches in the parti-
cular district wherc it has been designated
the lead bank. So if the lead bank in Kolaba
as district has not opened new branches there,
it does not mean that there has been no
bank branch expansion there. The Reserve
Bank is going into the working of the lead
bank scheme and if, necessary, we shall
correct the lacuna and improve its working.

Certain members were concerned about
the rate of deposit mobilisation. 1 think it
is wholly justificd. In view of the growing
demand from banks, the nced for deposit
mobilisation has assumed special wurgency.
We do want there should be greater and
greater deposit mobilisation. Here 1 would
give some figures which will show what we
have so far done in this direction. Between
the last Friday of December 1969 and Nov.
30, 1970, the deposits of the 14 banks have
increascd by Rs. 406 4 crores or 149 per
cent as against Rs, 3239 crores or 13.7 per
cent in the same period in 1969, For the
public sector banks as a whole, that is, the
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SBI with 7 subsidiarics and the 14 nationalised
banks, the deposits increased in the said
period of 1970 by Rs. 643.6 crores as against
Rs. 456.2 crores in the corresponding period
of 1960, that is, by nearly Rs. 20 crores
more, The deposit growth of the public
sector banks in 1970 till November has been
faster than of all other foreign banks or
other Indian scheduled banks, cven making
allowance for the merger of one bank, the
Mational Bank of Lahore with the SBI
carly this ycar, which icsulied in addition
of about Rs. 8 crores to the deposit of the
SBI.

These figures show that the effort at
deposit mobilisation  has not been in vain
and it is bearing fruit. In the beginning,
there was some difliculty, but now it is
picking up and with the help of the hon.
members and gencrul  picking up of the
ecconomy, we are sure the momentum already
registered will be further accelerated.

Another important thing donc by the
nationalised banks is credit diversification.
All members who spoke have made some
sugeestion or other in this regard. We shall,
as | said carlier, definitely tuke note of the
suggestions.

But as regards lending policy, 1 would
say that we have become very liberal. 1t is
our policy to sce that the weaker sections,
the under-privileged sections, self-employed
people, students and so on get greater and
greater attention from the banks.

I concede that the money in the banks is
a sacred trust with them. We do not want to
play with that money. Most of it belongs to
small people and nobody, particularly
Government, cannot take this matter lightly.
The schemes we have devised are such as
will ensure that the money is put under no
risk when giving help to people in agriculture,
small industry, road transport, small business
people, self-employed and unemployed people,
engineers, people in education and so on.
Between July, 1969 and August, 1970 the
number of these accounts has increased from
about 2,70,421 to 10,23,069. You can see the
amount of increase in these accounts that
has taken place in these 14 months. That
shows how well we have done in this respect,

v
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Several hon. Members made a suggestion
regarding differential intercst rates for small
borrowers. This point was actually mentioned
by the JFinance Minister himself when the
meeting of the Custodians of the nationalised
banks was held. This matter is under exami-
nation in consultation with the Reserve
Bank, and we have accepted this in principle
that small borrowers from the weaker
sections of society should get loans at a lesser
ralc of interest. That could be made up
probably by a littlc higher rate of interest
from such sectors which can afford that.
This will have to be very carefully worked
out so that it does not have any adverse
effect on our general cconomic situation,

We are making also special schemes for
giving facilitics for generation of employment.
Any scheme or plan which would generate
employment and lessen unemployment in the
country will be given the most serious and
top priority consideration by the banks. We
have appointed a committee to go into this
matter and draw up a scheme carefully and
give us its suggestions as to how this parti-
cular  decision that we have taken in
principle can be implemented. We are
expecting the report of this committec very
shortly.

About the safety of the bank loans that
are given, we have also devised a comprehen-
sive credit guarantee scheme which will be
instituted, which will cover lending by eligible
institutions  including commercial banks,
central co-operative banks and central insti-
tutions upto specified limitls to small
borrowers. This is meant lo sce that there
are no unnccessary or unwanted irritations
to small borrowers, that they get their loans
properly and still there is no danger to the
funds of the bank.

Another thing that we have to see, which
is our responsibility and which was not done
until the banks were nationalised, is credit
appraisal. We must see how the money that
is laken out of the banks, particularly by big
business and big industrial houses, is utilised.
Previously, because they could give adequate
gurantees and securities, they could get any
amout of money and they could put that
money to any usc they wanted. Because
they could give adequale security and
adequate cover was available, there was no
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dearth of credit facilitics to these houses and
these businessmen. But now we have decided
to take very special care and exercise vigilence
about these large borrowing accounts to find
out how this money is used, the real purposc
for which this money is used. The Working
Group II report of the National Credit
Council came to the finding that the banks’
lendings to industry and trade have been
running at a ratc higher than what produc-
tion needs justify. Therefore, we have decided
upon certain measures to sec that these
credits which are given for the legitimate
needs of industry and trade are not misused
for wrong purposcs. Firstly, we have decided
that a commitment fees would now be levied
on a quarterly basis at the rate of one per
cent on unutilised limits of over rupees one
lakh. The second and more important thing
is the re-vamping of the credit authorisation
of the Reserve Bank, Wc arc making this
scheme more elaborate, so that proper checks
arc cffectively implemented.

Sir, another age-old problem that we
have been facing in our economic life was
regarding the big industries taking credit in
one form or another form more than one
bank at the same time. It has been difficult
for anyonc of the banks concerned to judge
all the implications of the total credit limit
being awvailed of by the borrowers from
different banks and non-banking sources. We
have formed a co-ordinating committee of
public sector banks and now, we have set up
a working group to prepare a drill for
exchange of information among the banks, so
that this malpractice among the large
business-houses does not continue any more
and a proper control is exercised and to see
that the borrowing from the nationalised
banks is done in a proper manner and for
purposes which are wvalid and are in the
interests of the country and in the interests
of trade and industry.

The hon. House already knows about the
directions that the Government have given
about the transfer of shares pledged with the
banks, etc., [ am not going into the details
of that particular matier.

Shri Kothari has moved an amendment
and also mentioned in his speech about
instituting a committee to review the
organisational structure and the internal
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audit system of the nationalised banks. He
will be glad to know that we are thinking of
sciting up a committee like this for a few
nationalised banks to go into the matter and
I think that with the full co-operation and
support of the people concerned, we shall #e
able to go into the matter and correct the
lacunac which might be found here and
there,

With these remarks, I think 1 have
covered most of the points that the hon,
Members have made. I think the country
and the House will, in the same spirit in
which they hailed the bank nationalisation
measure, approve of this scheme which has
been brought forward in order to give efTect
o the Act that this House has passed. I
hope this House will give its wide support to
this scheme,

SEVERAL HON. MEMBERS rose—

SHRI D. N. PATODIA : Some clarifica-
tions arc necessary,

SHRI KAMALNAYAN BAJAJ: We
should ask some clarifications, (/nterruption)
Ask the Minister whether he himsell will
not give the assurance. (Interruption)

awaf AEET AT T TEA FIH
@5 % &, wa {5 s=fdedwma &
qEW TR g |

SHRI S. KUNDU : May I ask a clari-
fication ? He dealtl with Shri Patodia's
various questions for about half an hour, but
he never took up the points that I raised. He
took up Shri Patodia's points and then Shri
Kothari's points, but left me in the lurch in
between, T want to ask one clarification about
the deposits to which he replied at length. |1
had asked repeatedly why the rate of growth
of deposits has fallen down., I wanted an
explanation from him. He said that the rate
of growth of deposits was much better than
in the foreign banks. The rate of growth in
deposits in the forcign banks has fallen
down hopelessly. There is no doubt about it.
I pave some figures in this connection,
showing that the rate of growth was 16 per
cen about two years back and it has come
down to 11 per cent. He has to explain it.
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Secondly, I gave a suggestion about

opzning of 50,000 branches ol these banks.
He never touched that point. He must tell
us what are the difficulties and why it
cannot be done, 1said that it will give an
employment potential to about 2.5 lakKhs of
people. He never touched that point. I had
also  referred to salary, allowances and
perquisites.

MR. CHAIRMAN : Mr. Patodia.

SHRI D. N. PATODIA
clarification on threc points.

I want a

SHRI 5. KUNDU : Let him reply to
my points.  This is how you complicate
matters. It is impossible for the Minister
to remember cverything.

MR. CHAIRMAN : Every point is
important, Lct all the Members put their
questions, and he will give the answers. Let
us not wasle the time of the House.

SHRI S. KUNDU : How can he remem-
ber all those points ?

SHRI RANDHIR SINGH
questions should be put together,

All the

SHRI D.N. PATODIA : Mr. Chairman,
in my speech as well as in my amendment
1 have mentioned that while appointing
directors consultation should be held with
bodies which represent  depositors because
they are vitally concerned with the decisions
taken by the directors and they number more
than one crore. Therefore, I wanted a
clarification from government that although
hc may not accept it as binding on the
government there should be some sort of
consultation,

With regard to the farmers, the Minister
dismissed my supgestion by saying that it is
regional representation. There is a difference.
In India the interesis and problems of the
farmers differ from arca to arca. Suppose
a farmer is elected or nominated from the
north, he will not be able to represent the
farmers of the south. Therefore, a clarifi-
cation is necessary.
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Thirdly, although the Minister has
dismissed my suggestion for giving powers
to the Reserve Bank for the appointment of
Chairman and Managing Director, let him
give an assurance that in the matter of
appointmeht of Chairman and Managing
Director the consultation with the Reserve
Bank will be given due weight and will not

be dismissed simply as a formal consul-
tation,
SHRI TENNETI VISWANATHAM

(Visakhapatnam) : 1 raised a point about
the schemes which the government are
making about loans to middle class and
small borrowers. At present such schemcs
are not made public ; that is to say, they are
not made available to the borrowers. The
borrowers should know exactly the guidelines
of government for giving thesc loans,

Secondly, T have mentioned in  my
speech as well as in my amendments that
so fur as the representation of employees
other than workers in the Roard is concer-
ned, instead of consulting the Reserve Bank
the recognised associations might he asked
to give a panel of names from whom they
can select one and that was my amendment
I would like the Minister to say that he
accepts it.

SHRI 5.A. DANGE (Bombay Central
South) : Is Government thinking of taking
any steps to stop the custom or praclice of
giving clean credit of several crores of rupces
to one or two person 7 That pratice exists.
Since its abuses are known, are Government
taking any steps to curtail that ?

Secondly, has the Government taken any
steps to rule out the new practice of certifi-
cate of deposits by which a certain foreign
bank has circumvented the rules regarding
limitation on the rate of inlcrest and the
question of mortgages ?

Thirdly, recently it was known that the
American  Government and the Federal
Reserve have taken note of the fact that
illegal transfer of profits is taking place and
accumulating in the sccret accounts of the
Swiss banks and the American Government
have requesied the Swiss Government 10
stop this practice ol secret accounts in the
Swiss Banks. Will the Government of India
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and the Reserve Bank make a similar request

to the Swiss Government and the Swiss
banks ?
SHRI KAMALNAYAN BAJAJ : The

Minister was kind cnough to accept in
principle one of my suggestions that the
deposit of the Central and State Governmenis
should go not only to the State Bank but
also to the other nationalised banks. I had
further suggested that suhsidy for opening
rural branches should also be given to natio-
nalised banks, as is being donc in the case
of State Bank. They should be treated
equally in all respects.

Then the Minister said that dhere is
propaganda against the nationalised banks
from some quarters. But therc arc some
people who are genuinely interested in giving
their advice and experience to the nationali-
sed banks.  But they arc now treated as
‘non-committed people’ or reactionaries and
their advice is not taken merely for  political
reasons. Has the Minister come across
such propaganda and, if so, what steps he
has taken to check it 7

Then [ would like to correet an impres-
sion.  The Minister stated that the Punjab
National Bank belongs to me.  Let me make
it clear that | do not have hall a per cent
sharcholding there. 1 was made the Chair-
man at the request of the previous Finance
Minister, Shri T.T. Krishnamachari. 1
refused il twice. Thercafler, he requested
me again and I accepted it. I have no
substantial interest in that bank, nor am 1
the Chairman now. Bul it is my duly, as
long as I am there, to serve the share-
holders. 1 must clarify that, because there
was that allegation.

SHRI VIDYA CHARAN SHUKLA : 1
only said that you were the Chairman of
the Bank.

18.00 hrs

SHRI SARDAR AMJAD ALI : [ raised
a point about the simplification of the proce-
dure for production of non-encumbrance
cerlificalc before the bank for which the
poor villager has 1o go to the court, to the
lawyers and to the registration office. My
suggestion was to get it verified through the
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bank and the Guvernment officers itself. I
require a clarification of that.

Wi ge 3o @i (Fraasr) : & gy
St & 7z A wEgar § o g aw
qari v awet fawer § famdt ®
¥ a71 #1 Tmaee fam wo & fF & aqa
oforn & qETET UTARA T F1 A7 39
TS & fmAFL ! # oA
§ w=i s §faw ot gF g ol oo
Fr w7 &% ¥R FTE At W@ A%
ol ¥ 2AE 0 g it Fr
gt aamar f5 faod 5 & oy ag a7
tfx ggdle ¥ FET A9 UIEET A8
FA 1 A K g wgwm g froa
ofeqsr sifs 491 § 39 @im F ae
¥ 3w wma agAq F o st wa
W g AT A R amAy = o4 fr
g EAN § 4@ TYATA T 4T @5
S - g raey # A femr oY 2
faawr soft 1€ stara 7€ v 2, 9
#7 moeaen g E—a1 w0 A FamET
o &%1 F1 95 UFATIA T F F1U 7

SIHIRI MURASOLI MARAN : The hon,
Minister stated that workmen in the banking
industry are well organised. 1 accept that,
So alsv arc employees other than workmen,
In the selection of directors why should he
adopt onc method for workmen and another
method for employees other than workmen 7
1 want an =xplanation for that,

Secondly, 1 referred to the salary struc-
ture now exisling in the 14 nationalised
banks. Will he give a statcment that no
Government servant in the banking sector
will receive more than the Reserve Bank
Governor ?

Thirdly, regarding the  consultative
committee, now they have no power. Will
he give an assurance that it will be reorganised
and revitalised like the local boards of the
State Bank of India ?
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SHRI VIDYA CHARAN SHUKLA :
In the beginning of my speech I had made
it clear that I would not be able to cover

.all the points that hon. Members had made

but 1 am particularly sorry that Ial’orgel to
mention the valuable contribution that Shri
Kundu made to the debate.

He has mentioned the question of the
rate of growth. 1 have already dealt with
it in detail in my answer. About deposit
mobilisation I have given the figure of 14
per cent and all that. If you want, 1 can
again read out the figures,

SHRI S. KUNDU I wanted the
reasons. You did not give any reason.

SHRI VIDYA CHARAN SHUKLA :
Shri Patodia asked for an assurance from me
that consultation with the Reserve Bank of
India regarding the appointment on the board
of directors will not only be not formal but
in substance. I fail to understand how an
hon, Member of Shri Patodia’s knowledge
of financial matters and financial circles
could ask a question like this because the
Reserve Bank have been given certain  very
grave responsibilities in this field and no
Government can afford to take lightly the
role of the Reserve Bank of India in such
matters. Thercfore the answer is self-evident.
The most scrious consideration will be given
to whatever suggestions the Reserve Bank
has (0 make in such matters,

Shri Viswanatham wanted to know what
we were doing to publicise the various
schemes that we have made for the small
creditors, borrowers and the public. 1 see
that the various banks do publicise from
time to time in the newspapers and periodi-
cals the schemes that they make. They have
also taken out hand bills and other kind of
literature to try to tell the borrowers or the
people who can use the funds or who can
utilise the new schemes that the Banks make.
But I will take his suggestion. We will
re-examine how effectively we can do it and
whether we can improve upon it,

Several guestions were asked by my hon.
friend Mr. Dange. I am sorry at this
moment I will not be able to answer any of
those questions.

SHRI S.A, DANGE : Why ?
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SHRI YIDYA CHARAN SHUKLA :
Because I am not prepared obviously to
deal with those questions. But we shall take
note of them.

L]

Shri Kamalnayan Bajaj has already
clarified the matter. 1 did not allege that he
was the owner of the Punjab National Bank.
He was only the Chairman, Then, he wanted
to know about the propaganda carricd on
against reactionaries, the people who were
opposing the bank nationalisation. 1 do
not think this is a propaganda. This is a
hard truth which is spoken about such
people who opposed bank nationalisation as
being called reactionaries. This is a general
thing about rcactionarics. This is not a
propaganda.

About the' 10-mile limit, it is true that
there is a system by which we say that the
banks normally should not extend credit
facilities beyond 10 miles from its nearest
branch. This is done so thal effective control
can be exercised by the banks on the people
who arc given the credit facildies. The real
solution to this problem is to open more and
more branches and we will sec what can be
done about it.

The last point that was made by Mr.
Maran was about the salary ol the Cuslo-
dians of several banks who are receiving
more salary than that of the Governor of
the Reserve Bank,  This is a question which
must receive our serious consideration. 1
would like to assure him thal we are already
paying attention to this matter and we will
set maltters right very soon.

MR. CHAIRMAN : May I put all the

motions together ?

SOME HON, MEMBERS : No. scpara-
tely.

MR. CHAIRMAN : All right. T first
put Motion No. 1 in the name of Shri
Tenneti Viswanatham.

The motion was put and negatived,

MR. CHAIRMAN : Now, | put Motion
No. 2 in the name of Shri Patodia.

The motion was put and negatived.
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MR. CHAIRMAN : I now put
No. 3 in the name of Shri Banerjee.

Motion

The motion wus rut and negatived.

WMR. CHAIRMAN : Then, I put Motion
Nos. 4 and 7 in the name of Shri Maran to
the vote of the House.

T he motion werz put and negatived.

MR. CHAIRMAN : 1 will now put the
motion No 8 in the name of Shri §. Kundu
to the vote of the House.

The motion was put and negafived.

MR. CHAIRMAN @ Now I will

his other motion No. 9 1o vole.,

put

The motion was put and negatived.

MR. CHAIRMAN : 1 will now put
motion No. 10 in the name of Shri S. S.
Kothari to the vote of the House.

The motion was put and negatived.

MR. CHAIRMAN I will now put
motion No. 11 in the name of Shri Shiva
Chandra Jha to the votc of the House.

The motion was put and negatived.

MR. CHAIRMAN : Now [ will put
motion Mo_ 12 of Shri Sardar Amjad Ali to
the vote of the House,

The motion was put and negatived.

MR. CHAIRMAN : 1 will now put
molion No. 13 of Shri Lobo Prabhu to the
vote of the House.

The moiion was put and negatived.

MR. CHAIRMAN T will
motion No. 14 in the name of Shri
avatar Shastri to the vote of the House.

now put
Ram-

The motion was put and negatived.

MR. CHAIRMAN : Now wc take up
the next item on the agenda.
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MOTION RE: REHABILITATION OF
EAST PAKISTAN REFUGEES

SHRI SAMAR GUHA (Contai): 1
beg to move : “That this Housc is of opinion
that effective steps be taken for the rehabili-
tation of the East Pakistan rcfugees.”

Sir, the Bengalis were and  arc  the lcast
communal-minded  people  but they have
suffered the most duc  to the conspiracy of
the British rulers as also due to the betrayal
of our national leaders in whom the people
of Bengal have put their complete trust.  But
due to massive and historic victory of the
Awami League under the Ileadership of
Sheikh Mujibur - Rehiman a new  horizon
has openced in the eastern wing from  where
perhaps the new dawn may radiate over the
whole of Indo-Pakistan to end the atmos-
phere of bitterness that is prevaillng  to-day.
I hope and aspire that the victory of the
Awami League will open a new cra of peace,
amity, understanding,  co-operation and
collaboration between Tndia and Pakistan
and the traces of bitter conflict will soon
be over between these two countries,

I also hope that Sheikh Mujibur Rehman
will function as a leader of all sections of
the Bengali people of East Pakistan and try
his best to win over the minorities and
assure them of an equal and honourable
living in their own home land along with
their brothers of the majority community
and he will also try to break the barriers of
trade and commerce, culture and free com-
munication between West Bengal and  Fast
Pakistan and a new relation between  East
Pakistan and  West  DBengal on  the
basis of the concept of relation prevailing
in the Scandinavian countries and between
Canada and USA will emerge. 1 wish that
Pakistan under the leadzrship of Awami
League and its leader Mujibur Rehman  will
prosper in their own way and with their
own ideals and objectives in their own
country.

I addressed onc long letter to the Prime
Minister and to the Minister of Rehabilitation
regarding refugee rchabilitation in which I
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stressed the need for creating international
pressure on Pakistan to stop refugee influx.
In reply to me, they assured that they would
be taking immediate measures. but, now,
because of the political situation  in
East Pakistan, as also in West rakistan,
the present situation has completely changed.
Now, I would request the Government not
to disturb the progressive forces coming up
there and 1 would say that there is no
necessity now of creating any such inter-
national pressurc. This subject may be
tackled in such a way that the progressive
outlook from them may help in solving the
problem of the influx of refugees. I have
worked with Mr. Mujibur Rehman for §
vears in East Pakistan.  He was one of the
close comrades and I am sure he will look
to the interest of the minoritics of East
Pakistan and 1 hope that the refugee influx
will soon stop.  Already the rate of influx
has shown downward tendency,

According o Government statistics about
45 lakh  refugees crossed into India from
East Pakistan and unofficially the figure is
60 lakhs. There are three categories namely,
(i) those who crossed into India before 1964 ;
(i1} those who entered India after the East
Pakistan massacre of minoritics in 1964 and
upto 1969 whose number would be about
10 lakbs ; and (iii) about 250 lakhs who
have entered into India during 1969 and
1970.

I have suggested in my letier to the
Prime Minister that there should be a separate
Ministry of Rehabilitation which should be
re-opened, The Minister of Rechabilitation
replied to me that the matter will be sympa-
thetically considered.  Before 1 come to
this aspect, I will make onc suggestion. In
view ol the replies by most of the Chief
Ministers of State Governments to the Prime
Minister, almost not very favourably, as
regards rehabilitation of new refugees in
different States, I suggest, another second
most important step must  be taken to
convenc a mecling of the Chief Ministers ol
all States including the Chief Commissioner
of Andamans so that a consolidated, realistic
and concrete and time-bound programme
for rehabilitation of the refugees may be
taken.

Shri Sanjivayya said something in his
reply about the transit camps in West Bengal,
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1 find there is some improvement. The
quantum of food has been increased
from 500 to 600 grammes, There have been
certain improvements there.  But, regarding
the tgansit camps in Madhya Pradesh,
Maharashtra, Orissa, UP, Bihar, Andhra
Pradesh, Tamilnadu and Rajasthan what is
the position 7 Government itsell  admits
that only B7 paisc is spent.  In the last
mecting of the Consultative Commitice they
said this. For lood, clothing, utcnsils,
blankets, clc. in Mana and other camps, only
87 paise is being given in  transit camps and
it is only 82.21 paisc in the quasi-pcrmancnt
camps. How can any human being live
with 82 paise per day 7 The refugees arc
also human beings. How can they live
with #2 paise per day ?

1 would also make another request. As
regards the refugees who have come after
the massacre of 1964, about 6 lakhs of them
are still in West Henpal, but Government
have refused to give them any benefit as
refugees. 1 would carnestly request Govern-
ment to coasider their case and tieat them
as rcfugees and  give them all necessary
benelit for their speedy rehabilitation.

According to the report of the Review
Comuittee -¢t up by the Government, we
find that the rchabilitation  schemes in
Mysore, Andhra Pradesh and paris of Oris<a
and Bihar bave completely failed, and the
refugees are disheartened. It is only in the
arcas of Dandakaranya, the Terai arca of
ur and perhaps also Rudrapur and the
Betia camp in Bibar  that  the refugee
rehabilitation has succeeded.

As regards the relabilitation of  the new
relugees who number about three lakhs and
the six lakhs who came after 1964, a concrete
time-bound scheme should be  adopied. For
this purpose, 1 would suggest that instead
of dicpersing them  to dilferent States,  they
should be consolidated in certain arcas in
the Dundakarnya project.  For instance, |
may peint out that in the Malkangiri arca
there is an arca of 60,000 acres of agricultu-
ral land, in the Bastar arca of Madhya
Pradesh district, 30,000 acres of agricultural
land, in the Kantarvaji arca about 60.000
acres of agriculural and in the Chanda area
also, a similar arca of land is available. 1
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would suggest that instead of dispersing these
refugees to different States, these areas should
be consolidated. At present, only 10,000
families have been settled there. I these
areas arc consolidated, then it is possible to
settle nearly 40,000 refugees there. Instead
ot keeping them in their present (ransit
camps, I would request that transit camps
should be first opened in - West Bengal and
from there they should be sent straight to
the rchabilitation sitcs, That is one of my
humble requests. 1 think that there isa
possibility of the extension of the Danda-

karanya project and in  the Terai and
Rudrapur arca also, that possibility is
there.

In reply to my letter to him, the hon.
Minister has said that Government ars
exploring the possibility of rehabilitation in
the NEIFA arca. 1 would request that this
should be expedited, so that we may know
what possibility is there for the rehabilitation
ol the refugees there.  Shri Satish Chandra
Das Gupta, a veteran Gandhian leader has
given very  significant  statistical figures 1o
the Government of India and has  pointed
out that in the Sunderbans arca nearly two
likhs of refugees could be rehabilitated.
That would not only help in fisheris
development in the  Sunderbans, but will
also increase the West  Bengal food produc-
tion to a surplus of 11 per cent,

The best arca for the rehabilitation of
the refugees is the  Andamans. That is the
only arca where the least number ol people
have felt disheartened.  But 1 think that
according 1o the Government's own  admis-
sion, only 700 families have been  sent there.
1 visited the Andamans mysell, and I have
found that in the little Andamans alone,
50,000 families can be rchabilitated.  Ths
Government plan was to send 60,000 mare
families there, bul unfortunately, 1 do not
know what has happened 1o that. In 1950,
Government had sent an inter-departmental
high-powered team......

SHRI BHAGWAT JHA AZAD (Bhagal-
pur) : 60,000 familics there ?

SHRI JYOTIRMOY BASU (Diamond
Harbour) : About 50,000 familics. That
wits what we were told.
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SHRI SAMAR GUHA : Shri Jyotirmoy
Basu was also there, and we wen! there
together. At least 40,000 to 50,000 families
could be cettled there, because three crops
can be grown there, The inter-departmental
tcam consisting of Government officers, the
best of the secretaries of almost all the
departments including the Planning Com-
mission went there and then submitted a
report after a field survey that it was possible

to setile 75,000 refugees there by 1971 and
another 75,000 by 1973, But 1 do not
know why Government have not  yet

sent the refugee families there and they say
that they will send only 6000 fumilies there,
I have a shrewd suspicion......

MR. CHAIRMAN : The hon.
should try to conclude now.

Member

SHRI SAMAR GUHA :
five more minutes.

Plcase give me

MR. CHAIRMAN : No, he may wind
up his spcech now. This is only a one-
hour discussion.

SHRI SAMAR GUHA I have a
shrewd suspicion that either Government
have a policy that they do -not want to send
the Fast Pakistani rcfugees there or the
Chiel Commissioner there, about whom I
have a suspicion that he is wvery unsympa-
thetic towards the refugees, is crealing some
trouble there. A committee should be sect
up to sce that refugee rehabilitation is
cxpedited in Andamans. It is possible to
rchabilitate 2-3 lakh refugees there.

According to the report of the Review
Committee set up by Government, 75 per
cent of the refugees have had no cconomic
rchabilitation. Having a hearth or home.
or a picce of land does not amount to
cconomic rchabilitatlon.  This is not my
finding, but that of Government's own
Committee, One has only to go and sce for
oneself the conditions in  the squatters’
colonics in anc around Caleotta. These are
as bad as slums, worse even. 1 have raised
this matter in consultative committce and
here also. These colonics are the breeding
ground of the cult of violence. Even now
they do not have the authority papers. In
these colonics stay the middle class and
lower middle class people. Something should
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be done to see that their problems are expe-

ditiously attended to and appropriate relicf

given,

Coming to the dilatory tactics of Govern-
ment, 1 will say this. There were two
schemes since 1955, Onc was the Bahala
township  scheme. But still negotiations
are going on.  Some kind of preparatory
work was siarted, but it has not been com-
pleted.  Another is the Refugee Industrial
Corporation  sct  up to give industrial
rchabilitation to the refugees. It has become
a cockpit of corruption. I  would request
the Minister (o institule an inguiry into this
before giving more  funds to that body so
that this institution can be fruitfully used
for rchabilitation of refugees.

T would insist that all industrial rehabi-
litation should be given 1o the refugees in
West Bengal, small scale, medium scale and
s0 on. That will help to accelerate the rate
of growth of the industrial cconomy of the
State. It will also give cmployment to
people and develop the infra-structure.  This
could be done casily because it docs not
involve the guestion of land.

Lastly, the question of compensation.
The Minister  has said that the Nehru-
Liaquat Ali Pact exists and for that reason,
it is not possible to give compensation to
refugees although  Rs. 200 crores compen-

sation has been given to refugees  from West
Pakistan, I would say that the Nelru-
Liaquat Ali Pact exists but only in the

morgue, [ say propertionate compensation
should be given to the refugees in  the
eastern side. A rchabilitation fund should
be created and it should be used for
industrial and  agricultural  development.
Cu-operative agriculture could be encouraged,
On the basis of compensation given on the
western side, this fund should be wused on
the castern side instead of taking shelicr
under the Nehru-Liaquat  Ali Pact which
as I said, exists only in the morgue.

I have not raised this issue in a political
perspective of partisan spirit. Let Govern-
ment treat the problem of these unfortunate
people as a national problem, as a human
problem and let them deal with it as a
matter of conscience, as a matter of duty
that the whole nation owed to them at the
time of the partition of India.

-
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ot Avit wisT b (arer) ¢ Awmfa
7z, gAR WA fiw |47 gar A
st qdff, wifver § it golgiame &
AT Hoanht FHa oar & g gid
fag & gmk  #v@ey qifFena & &
QU A AT 3TET AY F A IAET FEAT
XA g | & qwgar g 5 ofeeam 7 G
grgizaTa & Aqer # afz avRT aadt
g drasx gAR ¥tz arfeesm ¥ o
R § 3T H LT Zr | oAY F g
gTar g | fw] # wadrs S&r s ®
graar #&11 {F & 314 @3 ga=T 31
aAT T HmE T AT FHOH TH gAR
ar gri afagar afna ® g3 =q &
afgwifofd 7 faa svaft 7 79 7 39
T AT AT AEeT F AL H T3
Fradg gF 77 3 fawd e mwodt
qgr T Ard AT AY woredt g ur A%
LT o fer & gz @y 4 w3fa &

TS ArTAIT " gned A4AY gz
g faq oofty &1 wmar @an T A
T g oaT wag e A7 T F0-AT
qIHz T% 7T § oW1 S ogAre gt
giff=mT & oworedt o Iy OE T o4
SEIT A WOT AT T 1 ITE 99T
@ um wg wIT 7 gwiza agd ga
fagre # weodd &l & S @1 qaE
frar ar 1 azr 4% 2@ fF $o @ aa
g o zat FO &I A%T 4, afra
w7 #7 gAn qar fr afr gm &%Gs
g ar fawedt w1 A T TET § A
T F3q, a1 g Fgr 5 ogH I
famd @Y wrar g 33 e a8t 40
sfFq agt sTm sda &1 s g9
qrEt arei T ¥ e 2 gafan o7 @y
T ATH-TIR Fg 241 Arigr FF ST
gat arw A & AT amEr HoA §9
9T AT FAT T |

A0 AT & AR wAdr At F wF
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fr oo fog wgem & § &vr oot
& ¥ @& a8 waEa ¥ amaw
AgY & A H ooz H oAt W faw A
¥ A giN-GiT, 99, qIE-a1F & 9FEn
SR-BI qeadl § 13 & 78 yre=d &
T g 1 zafou ok qaate & fon aed
¥ w=dt foradt sedt @ % 7@ O o
FImr Arfgn fa9F agER wW FCF
¥77 G310 9% @Y Y 9% A7 stqAr fraa-
g "wETT & @d faT 391 9 4%
T GF | .

ot gme o @A o § #E
gt avwe g o & fer gawr
82 ar 83 ¢ wialzy ufy =afsr faed
g1 afmT ad e gaTmdag ag g fE
T 83 9y wears woondt 1 A8 faw @
g1 wrr qrf wamdt sEer afaed
gargam faaar gur 1 5fFT gaw afame
F A GE, AT AT A5 AT FE
dt 37 afaw @ «faw 70 ar g3 ox &
w7 fosd 2 o w1 ¢ g o 70 w0
[ &t 10 w0 3 a7 o 70 8 fa3i
1y 3y 3T @ Z T frw A
w@h 2T ! oAy un faErer wa
aqTT Hr7 ITA I AN F IFT W
ITE TAT WIT ARAT AT OF ATG 9
g v 1z &, afra w37 g9 adf dvm
FAAT st wEAY A1 A F AT 7 oo
FI AT a987 £ 1 TAfma g9 drEew
7y ¢ e 3441 w17 90 9v @ g
¥ fon go wow gozeft F oww oagh
I fRg wrT AR ™ ag & W
far arf fgr T 597 93 97 =/ @
T

w1 famfas @ & /e 94 &1 49
FAT | EANC AiAAT Ht S mgwardy
g offt @ & 937 Y| TH FE EH
afafaq T78 &1 Hragsa f &A@
T T 9FAL 99 ZW ITH 3 qF @A
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[=r FfrwsT waf )

Frwa 500 ar 600 w9 & FAUT FHoY
gaw Famt #1 sfsar o fram @
ST gH AR gAT & 9 #FEAl O
oF gfmre 3ay R Aty g1 A w9y
9ER aF FAT qFAT 21 T AW ¥
faerd A w1 a1 @R g AW E
st g 2o S oAwa g gafew #
#At wiRA FFgm w9 gwTEr waA
& A AT I SENT A OFEr AL §
q warEt FRA I IFF A Fqifg
fang frgn 9@ AN T A5 #w T
Fqq G 9T @T A AE

gt aF ITF gAIE AT qA0T 2,
gaA 933 T fewrey FY aurd |, waeqra
¥ ogrdara §3F wET FF0m SfEA g
T T AT FT IS AT HAF A qwE
qrt ¥ @S & IR T U 97
@A AE A a8 A8 W@ AFA | g4l
M= & S qrr & 7§ gqeT 39F
fon guga wam afz F1E ¢ @Y 32 deaw
2 9l szAm § faa qif qaw & s
gu weomdt WA 91 &% F g 900
7 =rfae |

g g qg oF AT # AT FFw
& 1 39% TroF & IAAT forear rer #7
WA L gIT AL &) F MO T AW
g1z feu sy drer wiar 9zd a@
g % fou Imdl sremor w@FT FW
§ FnargAr aF #1 fomen gasr @
war ¥ 89 &Y sgaedr T =iz
fo fomit stmg F TET AT Ar AT AT 7
fET 1 AT AT A gET GHoI
@& § 39 a4’ AFT  fen s
U ®¥a & 1 @fFr ywm A&
gread foem & @ swawar AE @)
wafon & qEm & I fre & e
i Tifew
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gaaT g &z F # gt faw s}
T A A AF FEr E IAFT GRAT FIA
g Wi srm F7ar g 5 oA ey S
$9 0% #aw am IsEw fwd R
wOMiT & AET WIAT a7 @Y S A
gatar 9% & I7% fou qF ofdwar &
Fg O araraer adan S 5 @ fiet
FAT AT AT AF \ TAT FWrA wwEr
FT FATATT E1 AFAT &, AAAT ALY |

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) :  Sir, 1 am grateful to  Shri
Samar Guha, an hon. Member of this
House, for bringing al the fag-end ol this
section an important problem that we face.
I am not one of those who believe that any
change in the aimosphere of East Pakistan
will be necessary for our carly  rchabilitation
of our Last Pakistan  refugees. I am  not
going to depend on  them or any other
couniry for that matier. Alier all, that is
a separate country, [ knew  Mujibur
Rahman very well. 1 am very glad that a
bloodless  revolution has  taken  place in
East Pakistan, 1 am quite aware of 1l.  But
we are not dependent on  them for our
rehabilitation  matters, on their goodwill or
on their co-operation or whalever it might

be.

When the tragic partition took place,
it was certainly a mistake on the part of our
leadership. 1 feel like that even now. The
leadership was very cager 10 come inlo power
and todo some service to the country. |
do not blame them. They had the idea to
serve the country, and the logical conclusion
was, because a situation was crcated that a
separate Pakistan came into being.

But then, what have we done after that ?
1 come from West Bengal.  In the first five
year plan, Rs. 100 crores were spent and
of course it was the money of the Central
Government.,  But then 80 per cent of that
monecy was wasted absolutely. If real
rehabilitation is to be taken up onc thing
has to be remembered. It is natural that
the Bengalis are an emotional people. There
are linguistic barriers and cultural barriers
and other things are also there. Therefore,
the settling of the East Pakistan refugees in
some of the States, in different States in our
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country, is not very successful, I am quite
glad that in some States they have been
rehabilitated but then the whole thing is
wrong from the point of view of the linguistic
barrier, this language barrier, when the
refugees  are dispersed like that. This is a
cruelty perpetrated on them,

Then, I know that West Bengal does not
have enough land. 1 agrec.  But what about
the Sunderbans 7 The Sunderbans area
could be used for rehabilitating the refugees.
That would create conditions whercby the
growth of a breeding ground for guerilla
war tactics can be chiecked ; it will not be
allowed or practised. Il we try to rehabili-
tate the refugees in the Sunderbans area, 1
think yuite a ot of them can be helped 10
settle there ; more than 2,50,000 people.

One thing more.  Tam not cnamoured
of the Dandakaranya project  also, where
some rehabilitation has been done.  Quile

a ot is still missing, and there could have
been more rehabilitation there,

So far as the Andamans are cencerned,
cerlainly we have got something 1o do  with
the Andamans, because of  Netaji.  The
Bengalis have a soft corner for the Andaman
islands. Many ol our heroes and martyrs
of the past were in the Andamans at some-
time or other. Therefore, so far as the
Bengalis arc concerned, they have their own
tender feeling towards the Andaman island.
Therclore, the rehabilitation in the Andamans
should be made complete. Some figures
have been given. Iam not a believer in
statistics.  Statistics will lie wvery often.
Therefore, 1 will not go into  statistics.
But I tell you that rchabilitation in the
Andamans is not complete ; not even  hall-
complete.  Quite a large number of  people
are 1o be rchabilitated there. ([farerruptons)
I am addressing the Chair and not that hon.
Member, and through the Chair, I am address-
ing the hon. Minister.

Now, we have a very youthful Minister
who has dynamism and in him [ have great

hopes. 1 know that he can set new trends.
Therefore, I am suggesting to the hon.
Minister through you that cven toda

is s0 much of corruption and vice

there
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in the Rehabilitation Department of my
State and it must be probed into. If he
really means business, this proping must be

done by him. Let him go to these places
and see the position for himself, T do not
belieye that the States are resisting

rchabilitation.  After all, they are patriotic.
Al the same time, I do not blame the refugees

either.  Somchow or other, because of the
difference in culiure, language and other
things, Bengalis find it diflicult to go to

other arcas.

T would request the Minister to make
a visit to the transit camp and sce the
conditions that prevail there T am  sure
that will bring tears 10 the eyes of the

Minister. T have no doubt about it

1 whole-heartedly support the suggestions
of Shri Samar Guha. [ say that Guha has
donc signal scrvice to the refugees by point-
ing out the problem obtaining there. It s
a grim problem, a serious national problem,
For no fault of theirs, they had to flee from
East Pakisian. When the honour of their
womenfolk was at  stake thev leflt behind
all their property and came to West  Bengal,

to you for the
1 conclude by
is not a
West

Sir, T am greatful
indulgence shown to me.
saying that the relugec problem
problem for West Bengal alone,
Bengal is  sitting on  a vo'cano. It may
explode any time. Therefore, 1 give this
warning 1o the Minister that the West
Bengal refugee problem  should be  solved
at the national level, because then alone
can you save the integrity and sccurity
of India.

SHRI AMIYANATH BOSE
(Arambagh) : Mr. Chairman, Sir, itisa
tragic irony of history that after 23 years of
independence  this Parliament is considering
a motion for rchabilitation of the East Pakis-
tan refugees. You will forgive me, Sir,
if T take my mind back to a period when
this position was foreseen and the people
of India and Bengal were warned of the
consequences of partition by my father,
Shri Sarat Chandra Bose. Recently, not
very recently, a very eminent British
historian in onc of his books has written
that some time in 1946 when he was meet«
ing an important Congress leader that
leader told him, and I quote :
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[Shri Amiyanath Bose]
“We are very tired ;
jail again.
power.”

we cannot go to
It is time that we come to

Buecause certain Congress leaders Were
not willing to go to jail again. Bengal had
to be sacrificed. For that the unity, the
culture, economy of Bengal was sacrificed
and India was betrayed. History will
record them as traitors to our country.

In thosc tragic momenths we  were
in the Congress.

still
My father warned the
people of Bengal and till the very last
breath of *his life he fought against the
partition  of  Iandia and  partition of
Bengal. In fact, I am reminded that
almost hall an  hour before his death he
was writing on the problems of Last
Bengal and the problems of East Pakistan
refugees. It was only after he had complet-
ed signing the article which appecared the
next morning in the paper, The Nation,

that he had the heart attack and he was
dead.

1 do not belicve that this Government
will settle or rchabilitate the East Pakisian

refugees. This Government is carrying on
the tradition of those who des royed the
unity of India. This Government is the
successor of those who destroyed the unity
of Bengal. This Government is the
successor of those who threw th: eatire East
Bengal to the wolves, if I may borrow an
expression from Badshah Khan.

1t is fortunate that the pzople of East
Pakistan have now rcasserted themselves
perhaps, the madness of East Pakistan  will
now come to an end and we shall see a new
lorizon in East Pakistan. But apart from
that has the Government of India preform-
ed its responsibilities ? 1 remember those
words of Sardar Patel ; [ remember those
words of Pandit Nehru when he said that
every East Pakislan refugee coming to India
was a national responsibility. They did so
in the midst of partition, when they were
signing the partition agrecment and were
signing away the unily of India. At that
time these Congress leaders told the people
of East Pakistan that the lire of cvery East
Pakistan refugee was a national responsibi-
lity. Have we discharged that national
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responsibility ? Hasthe Government dis-
charged this national responsibility ?

Today we are being told that we in
Bengal believe in violence, that we in Bengal
believe in Naxalite activities.  You will
permit me just to relate a slory of mine,
It is nota story. A gentleman comes with
a letter from a person who belonged, 1 do
not know whether he still belongs, to the
extremist movement of Bengal. The young
man comes into my room with a letter
from that gentleman and says, *I have just
passed out from the Shibpur Engincering
College with a first class degree. My father
died a month ago leaving my widowed
mother and two young sisters. My  father
left no money. You arc a4 Member ol Parlia-
ment.  Could you write to the West Bengal
Government 7 1 do not want a job of an
engineer. Il [ could be made a peonin
Writers  Building, I could give some food
to my sisters and widowed mother.”  If this
young man turns MNaxalite, do  you call him
a criminal ?

Therefore, 1 say that 1 really do not
believe from the whole record of the last
23 years that the Government of India will
solve the problem of rchabilitation of East
Pakistan rcfugees.  If this Government docs
it—I hope, they will do it-—they will have
at least, even at this late hour, honoured the
promise of leaders whose name they take
every day,

Bengal is looking towards India.  Bengal
has made the greatest contribution for
India’s independence. Bengal was  sacri-

ficed the most so that some pcople could
get into power.  Bengal demands justice.
The East Pakistan refugees demand justice,
They do not want mercy; they demand justice,
They want that the promises made at the
timz2 of independence of India and partition
of the country should be fulfilled and the
honour of India redeemead.

SHRI JYOTIRMOY BASU (Diamond
Harbour) :  Mr. Chairman, Sir, this refugee
problem as has been explained just now is an
outcome of the partition and the whole nation
has to take the responsibility of it. The
promises were made at the time of partition
and they were never fulfilled. What the
imperialists did to divide the country, their
stooges in this country are still maintaining
very religiously. Can you imagine betiween

.
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the two neighbouring arcas, namely, West
Bengal and East Pakistan, you cannot today
exchange newspapers 7 You cannot get a
newspaper from there and they cannot get a
newspaper from Caleutta. For that, you have
to go to London, Paris or Kathmandu. Who
is interested in it 7 There is an unscen hand,
not evervthing outsice but also within t(he
country,

Even after 23 years, West Bengal is
loaded with numerous problems, residuary
problems, and at least for those problems
West Bengal will need no less than Rs. 150
crores. They arc dishing out from Waest
Bengal about Rs. 500 crorcs as carnings in
local currency as well as in valuable foreign
exchange.

There is a problem of regularising the
squatters’ colonies where people live in sub-
human conditions. When wc are talking
about a new palace for the Prime Minister
and a bungalow with 1800 sg.ft. plinth area
for a Minister in this capital, you must go
and see how they live on the railway sidings.
Those hovels are flourishing in immorality
because they have no other alternative,

About the payment for properties and
asscls left behind by our bre hren who came
from East Pakistan, you gave them about
Rs. 196 crores. It is a good thing that you
did. We are glad to see that they arz living
well and they have settled themselves.  But
what about others ? You have not given
them a single pic on that account. Now, the
time has come when we want hisah from the
Central Government as to whether the money
is poing to be given to those who have left
the things behind as a result of the partition
which you had decided in conspiracy with
the British imperialists.

What Islamabad has been doing for East
Pakistan, Delhi has been doing the same for
West Bengal. Take the reading on the wall,
what has happened in East Pakistan, take
the verdict of the people and make up your
mind,

The present problem is the current
incoming exodus of refugees from East
Pakisitan, The External Affairs Ministry have
a vast establishment in wvarious countries
spending crores and crores of rupecs in
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foreien exchange. Who will give the explana-
tion ¥ Why is it that they failed 1o warn us
beforehand 7 1 may tell the Rehabilitation
Minister that we are apprehending a mass
exodus of refugees because of the activitics of
the reactionary forces before the clections. So,
you can make arrangements so that they
could be received as human beings and not
as wild animals from jungles. This is an out-
come, of reactionary activities, They have
now been thrown out like a piece of rag.
The arrangements madc arc meagre, less than
meagre, and the sufferings of the pecople are
s0 greal that there have boen mumerous
deaths at the border places where the recep-
tion camps have been opened. You_go and
see their living conditions. We have seen just
a shect of plastic erected at the height of
2ft.or 3Mft. and they are crawling into it.
The whole place is filthy and there is no
arrangement  whatsoever.  Hundreds and
thousands of people are pouring in everyday.
We are reading articles in the newspapers
about it.

Today, I am sorry to say, afler about
three months struggle I could extract this
picce of information from the Government
that they are spending about 87 p. per refugec
per day. If you are required to keep a dog,
you require to spend threc times that money
on it. The Minister has to take a defence
that an aveirage Indian does not get more
than 36 p. I say, this is after 23 years of
golden Congress rule ! So, a refugee cannot
be entitled to more than that. That is the
Congress rule of the last 23 years. How
much does a Minister get ? Do you know ?
A Minister in the Central Government costs
the e«chequer money of the people who
spend 86 paise for themselves, Rs. 50,000 a
month on an average. The people will decide
one day whether whal will be the name of
these people. What will they be called 7 A
Governor in West Bengal —we have calculated
it-—taking his assets into account, cosls
Rs. 40,000 a day to be maintained by
people’s money and lor a refugee 86 paisc.
We have no money.  Sir, on police the ex-
penditure has increased from Rs. 4.5 crores
to Rs. 76 crores in the Central Budget.
On Defence itis Rs. 1166 crores. For
what 7 You cannot negotiate with your
neighbours. You squander money.

I demand herec and now and I put it
before the House through your good offices
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that the Government must sanclion at
least Rs. 3 per day per adult refugee and
for a child below 12, it can be Rs. 2. Let
the Government make a categerical declaration
finally and firmly that Rs. 3 is the minémum
that an adult refugce will pet as long as he
is in Government control and let it be Rs. 2
for a person below 12 years,

Now, there are ways and means, They
are not doing anything. Mr. Amiyanath Bose
has very rightly said that they are tiw least
bothered about this issue. It is all an out-
ward show. Let them rot and die as rats,

.

Sir, there are cultivable surplus land in
Woest Bengal. There is  the Sunderbans
Scheme which will cost Rs, 200 crores and
lake 10 years for completion. It is reclai-
med,  several  lakhs  of  refugees can be
resettled.  In other districts also cultivable
land need to be reclaimed. The Government
is not coming forward. They are  daily-
dallying and shilly-shallying as usual, They could
have casily developed the Andamans by now,
but they are not sincere about it, At our
instance, an MPs" team is going. T want 1o
convine others that the Central Government
is not scrious about rescitling refugees,
Everything is a failure,

About sharing the responsibility, we have
been asking the Prime  Minister  through
the Rehabilitation Minister to call a confe-
rence of Chiel Ministers. Let the liability
be shared by all the Chiel Ministers. No.
Puolitics have to be bought and sold. They
are not willing to mix up things because
that may mean a loss of something, politi-
cal loss to them, So, they are not willing o
do that,

What about  negotiating  with  East
Pakistan, mow that things have changed ?
Why don’t you mezotiate and normalise
trade, travel and cultural relations 7 We
want an understanding with our neighbours
and so negotiate with them 1 say again
that if you don't mand these things now, it
will be too late. Read the writings on the
wall that have come out in East Pakistan
and take note of that,

SHRI S. M, BANERIJEE (Kanpur) : Mr
Chairman, Sir, I start by saying that
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the recent elections in Pakistan»
especially the election results in East
Pakistan  are extremely licartening.
I am sure if the policy which was an-

nounced by Shri  Mujibur Rehman in
his election manifesto  before the people
of East Pakistan is rcally translated into
action, then the hate-India  campaign
in East Pakistan will vanish and I am
sure normalcy will be restored there and
there will be no cause for any influx of
refugees from East Pakistan,

Recently, the discussion has been  ini-
tiated because nearly 2,36,000 refugees came
from East Pakistan and I am surprised to
note that in reply to a question which I
tabled and other members also  tabled, the
Rehabilitation Minister said that 76 refugees
who died in Deoli camp including 50 children

did not die because of proper clothing  there
but they died of malnutrition and  other
discases which  they brought  from East

Pakistan while coming. This is a sad afTair,
a sad commentary also.  Why are they not
looked alier 7 I am  basing my statement
on what has been said by the Chiel Minister
ol Ruajasthan  Assemblv. e said, people
did not die because of lack of clothing and
food, but of mal-nutrition.  This is really
surprising and 1 am ashamed 1o read that
statement.  What happened to the Bengalee
relugees 7 They did not want to work only
on doles ; they wanted gainfu! employment,
They were peasants and il they get zood
land, they can work  These people who
were rchabilited in Mikir  hills  in Assam
were uprovied when Bengal Khada movement
took place in Assam,  They were settled in
Rudrapur.

19.00 hrs.

in Rudrapur arc
hon. Minister go

Some of the farms
worlh secing.  Let the
and sce how peasants coming from East
Pakistan have got bumper crops. The main
point is that they should be given gainful
employment. They do not  want doles.
Their condition cxcites horror more than
pity.  You find small children living on the
pavemenis.  Somebody crushes their hand,
somebody tramples upon them completely,
and when they say something, some people
say, they are refugees, they are in the habit
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of fighting with other people, because they
are supposed to be the distinet of society.
I would request the Minister to increase this
amouny of 86 paisc to Rs. 3 as suggested by

Mr. Basu, or at Icast Rs. 5 1o Re. 6 per
family. Why  should they get only
86 paisc 7 Even the worst criminmal in C

class gets more than that. This is ridicu-
lows. There should be no fear of death duc
to mal-nutrition,

With these words, I request the Minister
to throw some light as to how the Chiel
Ministers are likely 1o rchabilitate these

refugees.

o1 3T qA (FAAHIT) 0 AWM
HERA, W OaAfas  gErEaTer §
FHTIY aET Fr Y gEATE & AvfEEATd R
fesgram & &1 90 977 & TEY §
IHAT # foT dwvra gn dm AT g AN
§ s g fr avew @ oA w1 EF
97 7% H arfEeAd ¥ oaig 3H oaw
Fqt AZ0T | WA qTEf AT gEAE 2

“FHTIIA WTH T0TAr mvT arfrETE

# gafm g7 F=w g froww waa
gAY § 1 = wmfEam o i
I " AT ATHALT | 41O EET
mE gufr dren amar Y qTEY I
qiffema | samRre @t @ g # ouarm
AT OF & TEAT A@Ar g 1930
¥ gefea W ox wrRdw gf faed el
FiE, Zo To e, TAfAfrm snfz &
sfafafa s gm 7 1 vy 779 72 9=
gar frex nw 3feda w93 o oA
THI 0 &7 I T3 fem
qffe & b @ZAE W gm ¥
¥ 9 qor f& P oEw 9l 0F A
I e S CR i TA R E i £ 4
mAR g # gaE qer & #19 aar
FAAM 7 I FA

"FZd TR AT AEE
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i Fer v 21 gwa wmr:

“FF T WA qTH A,
farr  gger g @@’

AT AT g1 g% & am 9 wfa-
fafe 9z, swdsr, &iw o FEAr
FAMT g Ag Fz7 oW fFogw gw I
Y aud qEN 91 IUT TR AT
gl & offemm & 3 AT suR O
A9 froF amr oma @ 1 KT Far fE
it & fEgmd gnd @ qiEem &
A9 | ZTAfGT FHTIWH FT AT GHT
EATYT AFF T A0 a3 |

§ qrfFeam qv £15 3T 76 S
aAEat #ife ¥ aw eI & 9y i
gL A F 39 FHT AW § W
T o UFo Hlo H FFT It fawrd
TF FEgAl FEar g1 K Fgar wmEar
i fwgdAEizaT A faest W)
T Arg Az faTma G gar gt
T g AT A AR AEEr SToEt
0Tz & IWE §TATT FEZ OICEETA § AT
FET At TET T 7 IAED 4 FUT Fo
faer a1 | afFq . wifssa ¥ em
anr gw oAdt a1 v% 21 afFT gw A
A1 F7 A%A & frzg Fz%  famEa
Tz & sgmT 95 | & A wAwmyw ¥
Fgm frag = 97 oA § ) Azw
forsa G4 F @ o 5 T Fa7 7T
AL N

“Rights of cownership in or occupancy
of the immoveable properly of a migrant
shall not be disturbed.  If, during his
absence, such property is occupied by
another person, it shall be returned to
him, provided that ke comes back Ly the
31st Dec. 18507,

q@ qH FTAA TEA | AT RIS
frgsft Pz frm oAt wT A8 Azwe
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yT7 F4 IH AT 92AT | AR Fa AY
1T IAFT AT Y 9897 |

THE AT q1EE do 6 W FET My
g fs:

“That in the case of a migrant who
decides not (o return, ownership of all
his immoveable property shall continue
to vest in him and he shall have un-
restricted right to dispose of it by sale,
by exchange with an cvacuce in  the
other cduniry, or otherwise.”,

I90 # Wwae FET ATAT g fF gdadn
gmel e fm mifgeaa 8 Adt @, dEw
fom®T o= T3 2 | WY IW 97
97 & J7 fzar s &1 F¥gA & frg s
FT W ZTENFAFAT 2 |

¥ 7z 4t Fgar WgArE afEEATE
F mq 33 fooma gy 93 wifed e
wgrs & frama oY 27 & w3 =fzo
gAY aTE ¥ T ame &1 & fr
srr Jfzm s arfEsTa #oEwwd
fer w1 9o | T ATz & AT 0
ATYT UHIF a3 Bl AT | TR AR
EAHT AT AT T FHTIOT FT AT ZAT
arfaw

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) :  Today's discussion is on
the motion that :

“This House is of opinion that efective
steps be taken for the rehabilitation of
East Pakistan refugees.”

The motion is very simple, and it says that
effective steps be taken for the rehabilitation
of the refugees.

Within the short span of time at our
disposal, firstly we have to consider whether
this Government has taken up any schemc
for the rehabilitation and resettlement of
the displaced persons from East Pakistan,
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In the reports published by the Ministry,
they have given certain figures. The hon.
Minister also has taken pleasure in announ-
cing that Government arc spending much
more money on the East Pakistan MAfugees
than on the West Pakistan refugees.  From
the Jatest report of the Ministry, we find
that the amount spent for the Fast Pakistan
displaced persons is  Rs. 302 crores, while
that for the West Pakistan displaced persons
is Rs. 205 crores.  1f we go a little bit into
the details, in the case of granis 1o the
West Pakistan refugees, the figure is Rs. 101
crores, whi'e that in regard 1o the Fast

Pakistan refugees is Rs. 136 crores. For
the Dandukaranya  schomie, it is  Rs, 48
crores, for the  rehabilitation  reclamation
scheme, it is Rs. 5 crores ; in regard 10 the
housing  schemes, in the care of West
Pakistan rcfugees, it is Rs. (6 crores, while

in the case of the Fast Pakistan rcfugees, it is
Rs. 47 crores and  there awic  several other
minor things, We have not come across (o
any scheme whereby really any grant has
been given to the DPs fiem  F. Iakisian,
Whatever they have given has been in the
form of cash doles, dry doles ete. for reliel
mcasures when they are  accommodated in
camp sites or at rchabilitation sites. 1
agree certain expenditure has been  incurred
on this account. But when the hon.
Minister wants to say that a grant has been
given to the extent of Rs. 136 crores, laking
all these things together, we have 1o consider
what has been done  for  the refugees from
W. Pakistan numbering about 4.7 million,
and compare them with D.P.s from East
Pakistan whose number is 5.5 million.
What do you find ? You find that relief
measurcs have laken a larger amount out
of the Rs, 302 crores that has been
accounted for by the E. Pakistan DPs.
What is more—and this has alrcady been
said by some hoa. members—the refugees
from West Pakistan have not only been given
a little less than Rs. 200 crores by way of
compensation, but they have been given
60 lakh acres (standard acres) of Punjab
agricultural land and 4.44 lakh properties,
built either by the Central Gowvernment or
by the State Gowvernments or have been
given by way of exchange with Muslim
evacuces from India.

Consider the position, Compensation of

a little less than Rs. 200 crores, 4.44 lakh

built properties, 60 lakh acres of agricultural
Ll
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land along with 5.6 lakh acres got from
government land in Punjab, Haryana,
Himachal Pradesh and some other States.
This is the benefit the DPS from West
Pakistan have reccived.

If you
and
will

What is the total benefit ?
calculate, the wvalue of 60 lakh acres
4.44 Jakh house propertics—all these
come to about Rs, 2,500 crores,

Government may say that they had the
Compensation Act enacted in 1954 and this
Parliament gave its sanction to it and they
have acted accordingly. But | would remined
them what was the pledec given at the time
of partition, The first Prime Minister of
India on the midnight of 14 August, 1947
and Sardar Patel had given certain pledges.

I have had occasion to refer to these here
two or three times in the past.  Have the
pledges given by the then national leaders

been honoured or not ? 1 do not know
how to put it to the hon. Minister. But |
say if the law-breakers are sinners before
the state the pledge-breakers arc sinners
before God.

They always come prepared 1o say  that
they have spent huge amount and all these
things. What is the scheme that has so
far been taken up by Government for the
rehabilitation  of  displaced  persons  from
East Pakistan ? Practically it is not for their
rehabilitation but for the rehabilitation of
some of the officers concerned.

A sum of Rs. 48 crores have been  spent
on the Dandakaranya project,  Without
quoting anything from it, [ would
request the hon, Minister 10 go through the
Public Accounts Commit e¢’s report,  Here
it has been said afier all these recommen-
dations, comments afier comments that at
least 40 per cent of the total amount spent
on the Dandakaranya project has not gone
to the benefit of the displaced persons.
Not only that. Qut of the total amount, at
least another 30 per cent benefit drawn from
the Project has been given to  several
States from which they secured land for
rehabilitation under certain  terms  and
-conditions.

Here is @ book that 1 have brought out
by the UN High Commissioner for Rufugee
Rehabilitation.
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There is a scparate organisation called
the Uniied Nations High Commissioner for
Refugee Rchabilitation. About 80 10 85
countries have taken benefit. It has been
said in the report, I quoic one or two
lipes :

“In India a tremendous cffort has
already been made for the scttiement
of Tibelan refugees, for whom a consi-
derable amount has been allocated from
the proceeds of the UNICEF Campaign
and the organisation of the United
Nations High Commissioner for Refugee
Rehabilitation, This amount, however,

was intended to  have the refugee
settlemient  in industry and on land.
300,000 dollars  were allocated in a

proper scheme and that was given to
the handicapped and aged within this
age group of 1clugees.”

So, it is a fact that cven this Government
had shown its desire to take the money
from this United Nations High Commis-
sioner for Refugee Rehabilitation in respect
ol Tibtan refugees. Even il we admit that
Government do not have cnough funds, 1
would like to ask a straight question to the
hon, Minister whether this  Government
had shown any keen desire to seck any
assistance from the United Nations Recha-
bilitation Commissioner’s Fund, or whether
they have submitted any proposals.

1 would request the hon. Minister to
go through pages. [In this report there is
mention of several schemes and  projects,
advantage of which has been taken up by
several couniries, In a word 1 must say
that the scheme so far taken up by the
Government for the rehabilitation of dis-
placed persons is a total failure. As a
malter of fact, Government have not taken
up any project in a systematic way.
Knowing full well that the displaced persons
will come, as they are coming even today,
they have not taken up any progranune,

If it is possible on the part of the
Government to have a flive year plan for
some other projects, is it not possible for
the Government to have some kind of time-
bound project for these refugees. Ultimately
it can be said that this Government does
not have a mind to do something for the
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rehabilitation of the displaces persons. It
is following a policy of discrimination, and
for the financial policy this Government will
have to pay heavy price in course of time.

o

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BITAGAWAT JHA AZAD): 1 am thank-
ful to Shri Samar Guha who has once more
attracted the attention of Parliament,
Government and the nation to the problem
of the East Pakistan refupees. It has been
discussed through miny Questions, through
debates i Parliament, not only in this
session, but it has always been taken up
thanks to the hon. Members, and we on our
side have tried to meet the points and to do
our best.

In this debate some of the hon. Members
who have participated have brought in a lot
of politics. They have gone to the origin of
partition, they have been rhetorical and said
that it is a betrayal of the country, that the
national leaders have not [uliilled their
pledge etc. 1 do not want to go into that
part of the debale, because I do not want to
cash in on the plight of our dear brethren
who are lecaving East Pakistan and still
coming to this country. [ shall confine
myself to what we have donc so far and
what we propose to do in future,

SHRI B. K. DASCHOWDHURY :
Let him deny that a pledge was given by
the national leaders.

SHRI BHAGAWAT JHA AZAD: If
we shul our mouths and open our ears,
we can understand each other better.

As for the Nchru-Liaquat Ali Pact, it is
a political question, and I have many times
replied to it. 1 know it was a difficult thing
that was done at that time, and it has done
a lot of harm to the East Pakistan displaced
persons compared to the West Pakistan
displaced persons who got their compen-
sation. DBut in this casc, as the Pact was
there, it was presumed that they would go
there and have their own way of disposing
of their property. This Pact was there.
I know and | admit and many times we have
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said that the Pakistan Government did not
keep this promise, and did not allow these
persons to go and disposc of their property,
They made it difficult for them to go and

do that, ([nterruption). p
SHRI JYOTIRMOY BASU : Now
pay money.
SHRI BHAGWAT JHA AZAD: So,

the political part of
disposed of thus.

the subject can be

I now come to the most important part,
and that is this. 1 do repsat it. Hon,
Members frequently say that the Government
have forgotten the pledge given to them.
That is not so.  Ewven altee that, it has been
repeatedly said—and I repeat on behalf of
the Government—-that it is a national
problem, and whatever we are doing, it is as
a national problem that we are doing, It is
not the State Government of West Bengal or
Orissa or Madhya Pradesh, but the national
Government in this country at the Centre,
with the co-operation of the State Govern-
ments thatl are trying to solve this problem.
We  remember our pledge. It is  not
the fault of those who have come to this
country, It is as a result of the partition of
the country, and as a result of the Indepen-
dence that we have got that we have to pay
this price. Therefore, let nobody have this
to say, that we have forgotten our pledge.

Now, I would also say that we are not
satisfied with what we have donc. We should
not be. But then, what I say is, up till now
in this country we have 41.81 lakhs of old
migrants. We have spent on them Rs. 322.59
crores. Compared to this—(Interruption)—
This running commentary should stop, Sir,
They have spoken, and they should give me
a chance to spcak. If they do not want to
listen to me, I will be wvery glad to sit
down.

MR. CHAIRMAN : Order, order,

SHRI JYOTIRMOY BASU : Sir, under
rule 376, I raisc a point of order. Whenever
a Minister tries to say an incomplete thing
or misleads the House, if you expect us to
kecp quiet and listen to him, I am afraid 1
am not in that group. I will say that he
has not given the whole picture correctly and
Justly.
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MR. CHAIRMAN : I may remind you
that you cannot have a running commenlary
sitting down. If you want to interrupt, you
can get up and ask a question,

SHRI JYOTIRMOY BASU Thank
you. I make a note of it.
SHRI BHAGWAT JHA AZAD : 1 am

never in the habit of misleading the House.
1 never dare to do so. I know what I am
responsible for and I hawe never failed to
give the facts that 1 know as facts available
with me in the Ministry. My friend can pull
me up if I give wrong figures, I am not
misleading the House. Now, [ was saying
that we remember our pledge. As it is said
the prool of the pudding is in the 2ating of
it.  We have done our bit.  We have in this
country, 41.81 lakhs of old migrants and on
them we have spent so far Rs, 322 crores.
I'am not comparing this with what we spent
on West Pakistan refugees. On  them, we
have spent Rs. 203 crores —which is less. But
as Mr. Daschowdiury himsell said, they got
their compensation. They have got some
acres of land also, but the East Pakistun
refugess could not have them. So, we do
not forget this fact. We know that the Nehru-
Liaquat pact in the case ol East Pakistan
stood in their way. They have put them into
difficultics. Had they not been put so such
difficultics, 1 think they would have been in
a much better position.  So, let it not be
said that we have forgotien our pledge and
have not done our bit.

As | said, it was our duty to help them ;
not a question of mercy. | very well remem-
ber this. Let it not be said that we have not
done anything for them. The problem of
old migrants was reviewed in 1960-61 with
the then West Bengal Government and by
1961 we had almost solved the problem of
old migrants,

What was left was the residuary pro-
blem for which we have asked to give about
Rs. 21.B8 crores. Out of this we have
alrcady authorised about Rs. 14 crores,
not all of which has been spent by the West
Bengal Government, cither under President’
rule or the Uniled Front Government, let
alone Congress Government. They have not
spent all the amount. Out of Re. 21 crores
something is still left to be spent on the
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residuary problem., That is one part of

the slory.

The other part is about the new migrants
who started coming from 1964, By December,
1965 it reached the figure of about 8 lukhs
and .vas stationary there, But, unfortunatcly,
it started again from the beginning of this
year and from Ist January, 1970 to this day
we have in this country 247,000 refugees,
new refugees who have come, and this is the
problem before us now. So far as the old
migrants are concerned, as I said, by and
large the problem has been solved. OF course,
there is the problem of squatters, which was
raised by Shri Jyotirmoy Basu, on which we
had a serics of talks with the then Govern-

ment. I find the hon. Member is not
hearing me.
MR. CHAIRMAN Shri  Jyotirmoy

Basu is not listening to what the Minister
SaYs.

SHRI BHAGWAT JHA AZAD: 1
was saying that this problem was taken up
by the West Bengal Government and the
Central Government and all those refugees
who have coms to the camps up lo a
particular date, we have regularised them in
the squatters’ colony. Those who do not
want to take our help, or thos: who do not
want to take a advaniage of this, by them-
selves they want and seltled in the West
Bengal villages. I know they will number a
few lakhs. It is true.

SHRI SAMAR GUHA Six lakhs,
according to the report.
SHRI BHAGWAT JHA AZAD: 1do

not say they did it by pleasure, but somehow
they managed themselves. They did not seck
our help in the camps and they setiled them-
selves in the villages. Therelore, at this point
of time the old migrants is not a question
before us.

The question before us is how far the
persons that we have in  hand, and the
persons that are coming into this country at
present, in addition to the 2,47,000 who have
already come, how best to rehabilitate them,
how best to scttle them. Up till now we have
becn able to disperse all of them, barring a
few hundreds who are in the reception
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centres. The other day Shri Samar Guha
stated in one of the meciings that their
number is more than that, We have checked
it up. I feel that we are still correct in our
figures. After the session is over, thc hon,
Member can go and check up the pos‘:lion.
I will again send my officers to assess the
position. T have mysell gone there and so
also the Minister.

We are trying to see that the moment
they come we should be in a position to
remove them [rom that site. A guestion
was asked by Shri Samar Guha: why
can’t you straigtaway send them to th-
rehabilitation site 7 I agree that it will be
an ideal arrangement. But, as is known to
the House and the hon. Members, it is
only when lands are available in the different
States that we can send them to the rehabi-
litation site. The overwhelming majority
of the displaced persons that are coming
are Namasudras, small landless cultivators,
who require settlement on land, They will
find it difficult if we put them somewhere
else. Therefore, what we have done is
that we have reopened our old camps in
the different States and also opened a few
new comps and we have sent them there.
By now we have removed almost all of
them to the different camps in the States.
Of course, Dandakaranya is a central
project where we  have  received 50,000
people. 1 am thankful to the States which
have rcopened their old camps and have
started their other cstablishment and have
tried to take them in. We have given them
“on account™ money. It is a national
problem and we arc sending the entire
moncy, Till we have been able to rehabi-
litate them they will be in the camps, Let
it not be said that we are not viewing it
as a national problem. We are viewing it
as a national problem. Unfortunately, off
and on the East Pakistan Government take
such action which make more people come
out of East Pakistan, But for that the
problem would have been solved by now.
Therefore, it would not be right to say that
we are not doing it.

Then, I will go into another important
question that Shri Jyotirmoy Basu and other
friends have raised, They have said that

we are spending on them about the ration
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refugees
and other things 87 paise and 98 paise,
This is per head, When we compute it
in terms of a family, it is Rs. 121 to Rs.
130 per family that we are spending on
them. Barring what we arc spending on
establishment, on removing them, on capital
expenditure...(Interruption).

SHRI JYOTIRMOY BASU : Imagine
five persons eating in the same kitchen,
can it suffice with 86 paise per head per
day ? In 23 years my hon. friend, Shri
Bhagwat Jha Azad's party has given B6 paise
sending capacity to an average Indian !

SHRI BHAGWAT JHA AZAD : T am
not in the position of denying this fact.
How can I deny it ? It is truc that in spite
of four Plans we have not been able 1o do
as much as we would have liked to do.  In
this country there are familics which are
not getting Rs. 121 per family pzr month
for expenditure.

I do not say that it is an ideal situation.

1 do not claim that this is all that is the
best to be spent wpon them. What I am
saying is that sceing the constraint and

limitations on  our resources, we are spend-
ing per family Rs. 121 to Rs. 130 which,
compared to a large number of families in
this country, is more than what hey are
spending on themselves. I do not claim
that itis a very good and idcal situation,
I am only stating the fact that it is not
that they arc worse off. How can Shri
Jyotirmoy Basu say that there arc persons
who arc spending three times that much
on their dogs ? Persons, who are spending
three times that much on their dogs, should
not be called human but they should be
called sub-human. In this country a large
number of families are spending less than Rs.
121. Itis not a credit to ine or to anyons
of us. But with the economy of the country
being what it is and the constraint and
limitations, on our resources we are trying
our best. Rs. 121 to Rs. 130 per family
is a reaonsable amount that we are spending
in the present situation,

Now I would come to the actual rehabi--
litation of these 247,000 families which have
come. I hope and pray with hon. Members
that with the coming of elections in East
Pakistan the minorities there would not be
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squeezed out. I hope, the East Bengal
Government, as hon. Members have exp-
ressed, would sec that they are their citizens.
But 1 have to provide land for the settle-
ment of those who have come. The Prime
Minister  herself is  taking Kkecn interest
in this. At every stage wc have kept her
informed but, much more than that, she
has hersell asked for information from us
many times and has taken all possible steps
to sound the Siate Governments in this
matter, Either by sending officials—my
Sceretary and  other high level officers—or
otherwise, either  mysclf  going or  my
colleague, Shri Sanjivayya, going, we have
always been in touch with the State Govern-
ments. The Sta'c Governments have done
the job of opening the camps. We are
trying to get the land  Some of the State
Governments  have  said that  they have
no lands. The Rajasthan Government has
suggested the reclamation of the Chambal
ravines...{ [nterrupriony).  In the beginning
in Dandakaranya it was all forests and
the populations was very small but now it
is all populated.  Similatly, we are trying
1o examine this project,  We shall uy to
find out how best we can clear or reclaim
the Chambal ravines, The Orissa Govern-
ment have given us two projects—the Pottera

river project  and  the Phulbani  District
project. W are also trying to look into
them. We have told the State Governmenls

that we arc prepared to give 25 per cent
of the land that we will reclaim of their
local Tribals and Harijan population. This

wiy weare trying to arguc witih the State
Governments and find land,
I must say that some of the State

Governments have their own limitations and
difficultics but none of them has said that
il is not a mational problem and that they
do not want to cooperate. All that they
have said is that they have their own landless
people and their own difficulties.  So, as the
Consultative Committee was advised and
as | also said on the floor of this House,
we have asked the Prime Minister and very
soon, next week or within a  few days, she
will be addressing letters to the concerned
Chief Ministers about this, If and when
necessary, after we get a response  from  the
letters, we shall also advise the Prime
Minister to call the Conference as well,
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All these things show that we are trying
to do our best to rehabilitate them. It is
true that it has not been possible for us to
immediately procure the land for them and
settle them. But, as I have detailed the
efforte made, 1 think, we should not be
accused by saying that we are heartless
persons and we do not want to do.it. AsI
have said, in the case of old comers, we
have done our responsibility and duty. So
also, in the case of new comers, we shall
continue to do that and we shall do our
best. 1 am not so disappointed and dejected
as the hon. Members who said that this
Government can never do it.  We shall do
our best.

1892 (SAKA)

In the Deoli camp, we had some deaths.
This is an old camp where detenus were
kept including our Deputy Minister. There
are built-in quarters there. There were some
deaths,  Therefore, we have now issued
orders for a special feeding programme for
the children und we chall see that what
happened in Deoli camp is not  repeated. It
is truc there was mal-nutrition ; they came

from East Pakistan and some of  them died.
We have taken the precautions to  see
that it should not happen  again,

We know our responsibility. We remember
our responsibility.  We shall do our best.
It is a national problem, And we are
doing our best, Tam not so much disap-
pointed and  dcjected as the hon. Members
are that this Governmenl cannot do it.
This Government has  done guite a lot and
shall continue to do it,

I would only say in the words of my
hon. friend Shri Deven Sen  Babu who
reminded me of a song we wused 1o sing as
a marching song when Netaji  wvisited
Bhagalpur :

ImE guTE ETfA  amaTE
FrT rfAatTir AT

s gerar fafar ofa
araT? faam== |

T am hopeful of this that we shall break
into the darkness and we shall solve this
problem to the best of our ability and
limitations of our resouces. With these
words, [ would request the hon. Member,
Shri Samar Guha, the mover of the resolu-
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tion to withdraw the resolution. We are
doing our best and there is no need 1o
press for this resolution that he has put
before the House.

SHRI B. K. DASCHOWDHURY : May
I have a clarification from the hon. Minister ?
I would like to know from the hon. Minister
that in view of the fact that Nehru-Liaquat
Ali Agrcement is not being honoured by the
Government of Pakistan and in view of the
fact that properties arc being taken over by
them as cncmy property which has also
been admitted in reply to  questions by the
hon. Minister, may I know from him whether
he will think about the matter and he will
cvolve a new principle so that the East
Pakistan displaced persons may have their

compensation for the  propertics  lelt in
Pakistan ?
SHRIMATI 1LA PALCHOUDHURI

(Krishnagar) : Mav I also have a clarifica-
tion from the hon. Minister 7 When any help
is proposed to be given to the refugees, 1 sce
a long lis of loans that are given to them
which they are expected to repay. Those
loans are like capital purchase loans, house-
building loans, etc. Then, to get those loans
they have to spend half the amount on that.
In Nadia, 1 have been facing this problem
very acuiely, T would like to ask the hon,
Minister as o whether it would not be
possible for them 1o make available more
and more grants and that loans b2 gradually
reduced as far as possible ?

SHR1 BHAGWAT JHA AZAD :
truc we are giving them loans,
only loans. We are giving them grants
also. For example, in the case of housing,
we are giving them a loan of Rs, 200 and
we are giving them Rs. 600 as grant for
development. We are giving grants as well
as loans. We have told he State Govern-
ments that in case where they feel it is a
very hard case and the loan cannot be
recovered, in such cases, it can be remitted.
So also we have given instructios, We
have got grants and loans 100,

Itis
But it is not

SHRI B. K. DASCHOWDHURY :
What about the Nchru-Liaquat pact that
I have raised ?
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SHRT BHAGWAT JHA AZAD: 1

have stated my position about the Nehru-

Liaguat Pact. To have a betier information

and to know what can be done, itisa

political question and it may be taken up
with the External AfTairs Ministry,
SHRI SAMAR GUHA : Sir, I have

forgolien to  mention about the fisheries.
You know a large number of refugees have
come from the coastal areas of East
Pakistan. West Bengal is 659, deficient
in fish production. They can be very
usefully utilised in developing fisheries in
West Bengal.  When I went to  the Anda-
mans, 1 found the fishermen very happy
there.  These fishermen can be sent in larger
number to the Andamans. The Minister
did not say anything about Andamans.

Another point I want to raise. 1 wrote
a letter to the Prime Minister during the
end of fast session about Namasudra Com-
munity. They are a fishing community.
Recruitment should be made from them for
the security services.

I also made a request that another
Sainik School should be opencd in West
Bengzal for them particularly and a  Bengal
Reziment should bz s:t up with the recruits
largely from them. In reply to my letier,
Mr. Sanjivavya wrote @

“The Minister of Home AfTairs has
requested  the Heads of various security
organizations to take steps for recruit-

men: and send a monthly progress
rerart  regarding  recruitment to  that
Ministry.*
Sir, I am giad to know it but T hope
afterwards that somz report about that  will
be given to me,
I also made another request to the

Prime Minister as also to the Rchabilitation
Minister that a task force should be raised
for national service from among the
refugees. The r1eply from the Minister of
Recfugee Rehabilitation was that the sugges-
tion was noted and the matter was being
examined. What is the result of that
cxamination should also be made known
1o us.
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I also made another concrete suggestion
that the Refugee Rehabilitation Ministry
should be separated from the Labour Ministry
because rehabilitation is an enormous task.
In reply do that, the Minister said that they
had noted the suggestion. I wrote to the
Prime Minister and she has said that the
Government are giving very serious thought
to my note where she has said that the
suggestion has been noted. 1 would like to
know from the Government as to what
is the result of noting of this suggestion.

About Nehru-Liagat Ali  Pact, the
compensation issue is very important. The
Minister in his reply to one of my questions
has said, “The Nehru-Liagat Pact exists.”
What 1 have said, 1 would again repecat,
It exists in the political morgue. The
Minister has admitted that the Pakistan
Government has failed to keep up their
promise. If Pakistan has failed to keep up
their promise, is it not our duty that we
should keep up our national promise and
pay compensalion to the East Pakistan
refugees 7 1 have suggested the means for
it also. A consolidated compensation fund
may be created so that this fund may be
used for helping industrial, agro-industrial
and agro-co-operalive seclors,

1 will conclude by saying : let us not
forget that when the 1944 Wavell Plan was
first announced, Netaji was in Rangoon, He
made a passionate appeal to the Indian
people and their leaders. I must quote him.
He was broadcasting from Rangoon. 1
quote what Netaji said :

“If India is divided, she will be ruined
politically, economically, socially and
culturally. My divine moiherland shall
not be cut off.”

How prophetic it has proved to-day !

I will only request the Minister of the
Central Government that the rcfugees have
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become victims to-day and have been up-
rooted from their motherland, not as a
result of any natural calamity, but due to

political decision taken by our national
leaders. Theiefore, it is our national
responsibility. Let this Government not

I'urge.l this.

To-day I have made my speech ina
constructive mood............

MR. CHAIRMAN :  Very true.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. PARTHASARATHY) :
Thank you.

SHR1 SAMAR GUHA :
in a partisan outlook but in a’sense of deep
anxiety, carncstness and in the name of the
nation and if we have anything left in  the
conscience of the nation and the conscience
of the Government, we shall appeal that this
uprooted humanity should not be left un-
cared for.  They should be treated as best as
you can with a full sense of our national
duty and with all our national resources.

With these words 1 finish :  Sir, I do not
want to make a political debate. I wanted
just to make an appeal to the Government,
1 wanted to make an appeal to the conscience
of the Government and to the conscience of
the mation about the need to expedite
rehabilitation. Thank you.

Sir, 1 beg leave of the House to withdraw
my Motion.

The motion was, by leave, withdrawn.
19-46. hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, December
18, 1970/ Agrahayana 27, 1892 (Saka)
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